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 248 The  Deputy  Minister  in  the  Depart- 708  88894  ment  of  Social  Welfare  (Shrimati

 Thursday,  April  2l,  966/Vaisakha  ,  Chandrasekhar):  (a)  Yes,  Sir.
 888  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 झन सूचित  जातियों  तथा  प्रसूति
 ख़ादिम  जातियों  के  राज्य  मंत्रियों

 का  सम्मेलन

 +
 #]24  7.  श्री  भागवत  झा  झ्राजाद  :

 श्री  Ho  ला०  दीदी  :
 श्री  स०  Wo  सामन्ती  :
 श्री  सुबोध  हंसना  :
 श्री  To  Wo  बरा :
 श्री  रामसेवक  यादव  :
 श्री  आगड़ा  :

 क्या  योजना  तथा  समाज  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भ्रनुसूचित  जातियों  तथा
 अनुसूचित  ख़ादिम  जातियों  के  राज्य  मंत्रियों
 का  सम्मेलन  दिसम्बर,  .965  में  नई  दिल्ली
 में  हुआ  था  ;

 (ख)  क्‍या  इस  सम्मेलन  ने  यह  सिफारिश
 की  है  कि  अनुसूचित  क्षेत्रों  के  वर्गीकरण  में
 होने  वाली  कठिनाइयों  को  दूर  किया  जाये;
 और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 ने  क्‍या  कार्यवाही  की  है  ?

 (9)  The  conference  did  not  make
 any  recommendation  about  Scheduled
 Areas.  However,  many  of  the  State
 Ministers  felt  that  the  area  restric-
 tions  in  the  list  of  Scheduled  Castes
 and  Scheduled  Tribes  should  be
 removed.

 (c)  The  whole  question  of  revision
 of  lists  of  Scheduled  Castes  and  Sche-
 duleg  Tribes  is  under  consideration.

 Shri  Bhagwat  Jha  Azad;  As  a  result
 of  this  decision  of  the  conference
 about  removing  the  area  restrictions
 in  the  list  of  Scheduled  Castes  and
 Scheduled  Tribes,  may  I  know  what
 follow-up  action  is  being  taken,  whe-
 ther  any  legislation  or  other  things
 are  required  for  removing  the  area
 restrictions,  and  if  so,  what  action  is
 being  taken  in  order  to  proceed  in  the
 matter  further?

 Shrimati  Chandrasekhar:  In  my
 main  answer  I  have  stated  that  the
 conference  did  not  make  any  recom-
 mendations  about  the  Scheduled
 areas,  but  the  recommendation  as  I
 have  stated,  was  about  the  removal
 of  the  area  restrictions.  As  for  that,
 I  said  even  yesterday,  in  my  reply  to
 the  half-an-hour  discussion,  that  we
 have  to  bring  forward  a  legislation
 to  settle  this  point  as  well  as  the  other
 anomalies  that  are  in  existence  in  the
 existing  lists.  For  bringing  forward
 the  legislation,  we  have  taken  up  the
 work  on  hand,  and  there  has  been
 consultation  with  the  Members  of
 Parliament  belonging  to  these  Castes
 and  Tribes  and  also  the  Ministers  of
 the  State  Governments  who  belong  to
 these  Castes  and  Tribes;  and  those
 discussions  have  been  completed  ex-
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 cepting  in  the  case  of  one  or  two
 States;  we  wanted  certain  clarifica-
 tions  arising  out  of  the  discussions
 that  we  had  had  during  the  last
 month,  and  we  are  expecting  to  get
 the  clarifications  settled  shortly.  As
 soon  as  that  is  over,  we  shall  be  ready
 with  the  Bill  to  be  brought  forward
 before  Parliament.

 Shri  Bhagwat  Jha  Azad:  In  spite
 of  the  fact  that  Chief  Minister’s  Con-
 ferences  are  being  held  and  the
 Reports  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  are  being  laid,  though  not
 discussed  in  the  House,  what  are  the
 reasons  why  there  is  much  discon-
 tentment  among  the  Scheduled  Tribes
 leading  to  firing?  During  the  last
 two  months,  we  have  heard  every-
 where  voices  about  firing  on  the
 tribals.  In  the  light  of  this,  may  I
 know  what  Government  propose  to
 do  in  this  regard  in  regard  to  the
 tribals?

 Shrimati  Chandrasekhar:  The  hon.
 Member's  question  was  a  long  one,
 and  I  have  forgotten  the  first  part  of
 it

 An  hon.  Member:  She  has  forgotten
 about  the  firing?

 Shrimati  Chandrasekhar:  Not  about
 the  firing.  If  the  hon.  Member  would
 repeat  the  first  part  of  his  question,
 I  shall  answer  it...

 Shri  Bhagwat  Jha  Azad:  I  shall
 drop  the  first  part  of  my  question  and
 ask  only  the  second  part.  We  are
 hearing  of  so  many  firings  in  the
 tribal  areas.  May  I  know  how  Gov-
 ernment  propose  to  aid  these  tribals
 ‘economically  as  well  as  politically?

 Shrimati  Chandrasekhar:  The  De-
 partment  of  Social  Welfare  has  to
 deal  with  the  welfare  measures  for
 the  Scheduled  Castes  and  Scheduled
 Tribes.  As  the  hon.  Member  knows,
 we  have  taken  up  welfare  measures
 in  the  First,  Second  and  Third  Plans.
 In  a  day  or  two,  we  shal]  be  coming
 before  the  House  for  discussing  our
 Demands;  then  I  shall  give  the  details.
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 But  as  regards  the  firing  and  other
 things  happening  in  the  tribal  areas,
 I  would  sybmit  that  it  may  be  because
 these  tribal  areas  are  isojated  units;
 they  do  not  mix  up  with  the  people;
 these  areas  are  backward  besides.

 An  hon.  Member:
 exploited.

 They  are  being
 (Interruptions).

 Shrimati  Chandrasekhar:  I  do  know
 that;  let  me  finish  my  answer;  I
 would  request  hon.  Members  to  please
 permit  me  to  complete  my  answer.

 As  the  hon.  Member  has  pointed
 out;  there  is  exploitation  also.  We
 have  taken  up  certain  measures,  and
 we  have  also  asked  the  State  Govern-
 ments  to  introduce  certain  legislation
 to  prevent  the  people  from  being
 exploited  by  moneylenders,  contrac-
 tors  and  so  on.

 Now  I  remember  the  first  point.  He
 said  that  the  Report  of  the  Commis-
 sioner  is  being  placed  on  the  Table
 and  not  discussed.  I  think  that  is  not
 a  very  correct  statement  because  a
 week  ago  I  placed  the  Report  of  the
 Commissioner  for  1983-64,  on  the
 Table.  It  was  straight  from  the
 press,  as  soon  as  it  was  received  one
 or  two  days  later  I  laid  it  on  the
 Table  of  the  House.

 As  for  discussing  the  Report,  it  is
 for  the  House.

 Shri  Bhagwat  Jha  Azad:  I  said  it
 is  placed  on  the  Table  but  not  dis-
 cussed.

 श्री  स०  ला०  त्रिवेदी  :  मैं  जानना  चाहता
 हूं  कि  अनुसूचित  क्षेत्रों  के वर्गीकरण  के  सम्बन्ध
 में  क्या  क्या  कठिनाइयां  मंत्रालय  के  सम्मुख
 उपस्थित  हुई  हैं,  शौर  जो  मंत्री  महोदया  ने
 बतलाया  कि  इस  के  ऊपर  विचार  किया  जा
 रहा  है,  इन  कठिनाइयों  को  दूर  करने  की  दिशा
 में,  तो  मैं  जानना  चाहता  हूं  कि इन  पर  विचार
 करने  के  लिए  किन  लोगों  की  समिति  काम
 कर  रही  है,  किस  किस  से  सलाह  ली  जा
 रही  है  भौर  यह  काम  कब  से  शुरू  किया  गया
 शौर  कब  खत्म  होगा  ?
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 Shrimati  Chandrasekhar:
 not  follow  the  first  part.

 I  could

 Shri  M.  L.  Dwivedi;  What  are  the
 difficulties  in  the  way  of  classification
 of  scheduled  areas  brought  to  the
 notice  of  the  Ministry?  Also,  since
 when  is  this  matter  under  considera-
 tion  and  how  long  will  it  take,  and
 who  are  being  consulted  for  the  re-
 moval  of  difficulties?

 Shrimati  Chandrasekhar;  I  was
 speaking  about  the  removal  of  area
 restrictions.  With  regard  to  the
 various  tribal  areas  and  tribals  living  in
 various  states,  we  had  meetings  of
 the  Scheduled  Caste  and  Scheduled
 Tribe  Members  and  also  of  the  Min-
 isters  and  Deputy  Ministers  belong-
 ing  to  the  Scheduled  Castes  and  Sche-
 duled  Tribes  of  the  States.  We  have
 been  having  state-wise  meetings
 because  the  lists  are  drawn  _  state-
 wise.  Most  of  the  Members  of  the  House
 belonging  to  the  Scheduled  Castes
 and  Scheduled  Tribes  have  met  us
 and  the  conclusions  we  have  arrived
 at  are  more  or  less  unanimous.

 Shri  M.  L.  Dwivedi:  What  are  the
 restrictions?

 Shri  S.  C.  Samanta:  How  often  are
 such  conferences  held  by  the  Minis-
 ters  and  what  subjects  are  discussed
 there?  May  I  know  whether  the
 Report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes  is
 also  discussed  and  decisions  taken
 thereon  because  it  takes  a  long  time
 for  this  House  to  discuss  it?

 Shrimati  Chandrasekhar:  The  meet-
 ing  held  in  the  last  one  month  was
 on  the  revision  of  the  lists.  The
 Report  of  the  Commissioner  was  not
 discussed.

 Shri  P.  C.  Borooah:  Since  after  two
 decades  of  ind  d  with  all
 possible  efforts  to  develop  the  back-
 ward  areas  and  backward  tribes,  we
 still  find  that  there  is  discontent  and
 unrest  among  the  Adivasis,  may  I
 know  what  steps  are  being  taken  to
 Spot  out  the  weak  areas  and  nurture
 them  so  that  they  become  satisfied
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 and  contented  and  form  part  of  the
 body  politic  of  the  country?

 Shrimati  Chandrasekhar:  For  the
 welfare  of  the  Adivasis,  we  have
 increased  the  amount  from  the  First,
 Second  and  Third  Plans.  For  the
 welfare  of  the  tribals,  the  major
 programme  in  the  backward  classes
 sector  is  the  tribal  development
 blocks.  I  will  not  be  able  to  narrate
 al]  the  steps  that  are  being  taken  for
 their  welfare  within  the  short  time
 that  is  at  our  disposal  now.  When  the
 Demands  for  Grants  come  up  for
 discussion,  we  would  be  able  to  do
 that.

 Shri  P.  C.  Borooah:  Do  Govermn-
 ment  propose  to  spot  out  the  weak
 areas  and  nurture  them?

 श्री  बागड़ी  :  ये  जो  पिछड़ी  जातियों  के
 क्षेत्र  हैं  उन  के  इन्दर  जो  गोली  बारी  और
 उन  के  ऊपर  जो  भ्र न्याय  भौर  जुल्म  होता  है
 उसका  मुख्य  कारण  उनकी  गरीबी  भ्र ौर  भूख
 है,  भ्र ौर  गरीबी  भौर  भूख  को  मिटाने  की  जो
 सुविधाएं  सरकार  की  तरफ  से  मिलनी  चाहिए
 थीं वे  नहीं  मिल  पायी  हैं।  तो  क्‍या  मंत्री
 महोदया,  यह  बताने  की  कृपा  करेंगी  कि  जहां
 जहां  पिछड़ी  जातियों  पर  गोलियां  चलती  हैं  वहां
 सरकार  इस  तथ्य  में  जाने  की  कोशिश  करती  है
 कि  इसका  मुख्य  कारण  क्या  था,  क्या  इसका
 मुख्य  कारण  भूख  ध्रौर  दरिद्रता  है  ?  यदि  हां,
 तो  क्या  उस  मुख्य  कारण  को  मिटाने  पर
 सरकार  ने  कुछ  विचार  किया  है,  कौर  किया
 है  बोया?

 Mr.  Speaker:  The  basic  causes  of
 lack  of  welfare  for  these  tribal  people
 are  the  real  considerations  that  ougt!
 to  be  looked  after,  and  whether  the
 Government  is  really  giving  proper
 attention  to  those  things;  if  they  have
 done  it,  how  far  it  has  succeeded.

 Shrimati  Chandrasekhar:  I  said  we
 are  giving  special  attention  to  these
 backward  classes  and  tribals  in  parti-
 cular  by  these  triba!  blocks  and  vari-
 ous  other  schemes  If  the  hon.  Mem-
 ber  puts  a  separate  question  not  based
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 on  this  question,  I  will  be  able  to
 answer  in  detail.

 श्री  बागड़ी  :  अध्यक्ष  महोदय,  गोलियां
 जहां  पर  चलती  हैं,  मैं  वहां  की  बात  कहता

 अध्यक्ष  महोदय  :  अब  वह  सवाल  हो  गया  |

 श्री  बागड़ी  :  पाध्या  महोदय,  उनके
 ऊपर  गोलियां  चलती  हैं,  यह  उनका  मुहकमा
 है,  पिछड़ी  जातियों  की  सारी  सुविचारों  को
 इनको  देखना  है।  गोलियां  चाहे  सरकार
 चलाती  है  या समाज  की  प्लोर  से  उन  के
 ऊपर  जुल्म  किया  जाता  है,  उसकी  जांच
 पड़ताल  सरकार  कर  रही  है,  कि  उसका  क्‍या
 कारण  है

 अध्यक्ष  महोदय  :  यह  सवाल  आ  चुका।

 श्री  बागड़ी  :  मेरा  यही  तो सवाल  था  te

 att  गणपति  रास  :  क्‍या  यह  वात  सही
 है  कि  शिड्यूल्ड  कास्ट  मिनिस्टर्स  और  रेप्रेजेन्टे-
 टीवी  की  कान्फ्रेंस  में  ग्रा पके  सामने  यह  सवाल
 आया  है  कि  तीन  पंच  वर्षीय  योजनाओं  में
 हरिजनों  का  जितना  आर्थिक  विकास  और
 शैक्षिक  विकास  होना  चाहिए  और  नौकरियों  में
 उनका  जो  रेप्रजन्टेशन  होना  चाहिए  वह  नहीं
 हुआ  है  कौर  साथ  ही  शिड्यूल्ड  कास्ट  कमिश्नर
 की  रिपोर्ट  में  भी  यह  खास  तौर  पर  प्वाइंट
 आउट  किया  है  कि  भी  तक  फर्स्ट  क्लास,
 सेकेंड  क्लास,  थर्ड  क्लास  कौर  फोर्थ  क्लास  की
 पोस्ट्स  में  भी  उनका  रिजर्वेशन  का  कोटा
 पूरा  नहीं  हमा  है,  तो  क्‍या  इन  चीजों  को
 मद्देनजर  रखते  हुए  सरकार  यह  सोच  रही  है
 कि  इनकी  आधिक,  सामाजिक  भ्र ौर  शैक्षिक
 जानकारी  रखने  के  लिए  कोई  कमिशन  बैठाया
 जाय  कौर  उस  कमीशन  की  रिपोर्ट  लोक  सभा
 के  सामने  रखी  जाय  ?

 Mr,  Speaker:  Whether  it  is  propos-
 ed  to  appoint  a  commission.

 Shrimati  Chandrasekhar:  This  con-
 ference  which  the  question  mention-
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 ed  was  not  a  conference  only  of  the
 Scheduled  Caste  Ministers.  At  these
 meetings  the  Members  were  also
 present,  and  the  so-called  meeting  of
 the  State  Ministers  in  charge  of  back-
 ward  classes...

 Shri  Hem  Barua:  Why  so-called?
 Shri  Chandrasekhar;  has  not

 been  called.  That  is  what  I  said.  It
 was  held  in  1962,  about  which  I  have
 answered  a  number  of  questions.
 There  was  an  intention  of  holding  a
 conference  of  these  Ministers,  and  it
 is  likely  to  be  held  some  time  in  the
 month  of  May  or  June  or  July,  some
 time  during  the  inter-session  period.
 As  far  the  appointment  of  a  commis-
 sion,  the  hon.  House  is  aware  of  a
 committee  which  has  been  set  up
 under  the  chairmanship  of  Mr.
 Elayaperumal,  the  Untouchability
 Committee,  which,  apart  from  finding
 out  the  working  of  the  Untouchability
 Offences  Act,  will  also  go  into  the
 question  as  to  how  far  the  Scheduled
 Castes  have  benefited  economically
 and  educationally  as  a  result  of  the
 various  programmes  undertaken  so
 far.

 श्री  मौके:  श्रीमन्‌,  शिड्यूल्ड  ट्राइब्स  के
 लोग  श्राइसोलेटेड  रियाज़  में  या  भंसाली-
 डेटेट  पापुलेशन  के  आधार  पर  बसे  हुए  हैं,
 योजनायें  से  भी  पता  लगता  है  कि  उनका
 विकास  नहीं  हुआ  है,  बस्तर  में  जो  कुछ  हुसना,
 पंचमहाल  में  जो  कुछ  हुआ,  उससे  भी  कुछ  घौर
 थ्राशंकायें  नजर  आती  हैं,  इन  तमाम  बातों  को
 सामने  रखते  हुए  कौर  शिडयूल्ड  ट्राइव्स  का
 विकास  हो,  इस  सिद्धान्त  को  सामने  रखते  हुए,
 सरकार  के  सामने  क्‍या  कोई  ऐसा  विचार  आया
 है  भ्र ौर  भ्रमर  नहीं  पाया  है  तो  क्या  जायेगा.
 कि  शिड्यूल्ड  ट्राइबल  एरिया  के  लोगों  को  दूसरी
 जगह  ले  जाकर  बसाया  जाय  और  एडवांस्ड
 ट्राइबल  के  लोगों  को  शिड्यूल्ड  ट्राइव्स  की
 एरिया  में  बसाया  जाय  ताकि  देश  में  नेशनल
 इंटेग्रेशन  हो  कौर  वे  लोग  जो  पिछड़े  रहते  हैं
 उनमें  भी  विकास  बझाये  और  देश  एकता  के
 बन्धन  में  बंधा  रहे  ?

 Mr.  Speaker:  The  question  is  whe-
 ther  there  is  a  proposal  to  take  out
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 the  Scheduled  Castes  and  Scheduled
 Tribes  and  put  them  in  other  places
 where  other  people  live  and  take  out
 the  other  people  and  put  them  into
 areas  where  the  Scheduled  Castes
 live.  Is  there  any  such  proposal?

 Shrimati  Chandrasekhar:  There  is
 no  such  proposal.

 Shri  Basumatari:  Since  it  is  known
 to  the  Department  of  Social  Welfare
 that  there  is  a  barrier  between  the
 plains  tribals  and  the  tribals  in  the
 tea  gardens  comprising  3  lakhs  in
 Assam,  may  I  know  whether  that  will
 be  one  of  the  subjects  to  be  discussed
 in  the  ensuing  conference?

 Shrimati  Chandrasekhar:  All  the
 questions  concerning  the  tribals  were
 considered  at  this  meeting  which  was
 referred  to  but  the  criterion  by  which

 .any  caste  or  a  tribal  is  to  be  included
 in  the  scheduled  list  is  clear:  if  they
 are  Scheduled  Castes,  if  they  suffer
 from  untouchability,  they  are  includ-
 ed;  if  they  are  Scheduled  Tribes,  they
 should  have  the  tribal  characteristics;
 whether  they  live  in  the  tea  gardens
 or  any  other  place,  if  they  possess  the
 tribal  characteristics  and  if  they  are
 isolated  and  if  they  suffer  from  cer-
 tain  other  disadvantages,  certainly
 they  will  be  included.

 Mr.  Speaker:  The  complaint  is  that
 the  question  is  too  long  and  she  for-
 gets  the  first  part.  Then,  if  she  gives

 a  long  answer,  she  might  again  forget
 the  first  part!

 oft  रोलकार  लाल  बरवा  :  श्रीमन्‌  ,  मैं  यह
 जानना  चाहता  हूं  कि  अनुसूचित  जाति  शौर
 अनुसूचित  जन-जाति  के  जितने  भी  होस्टेल
 हैं  उनके  एक  लड़के  का  खर्चा  एक  सेक्रेटरी  के
 पत्ते  से  भी  कम  है  तो  क्‍या  उस  खर्चे  को  भी
 बढ़ाने  के  लिये  सरकार  ने  कोई  विचार  किया
 था?

 Mr.  Speaker:  The  question  is  whe-
 ther  there  are  some  complaints  about
 the  increased  expenditure  on  Sche-
 duled  Castes  and  Scheduled  Tribes
 students.
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 Shrimati  Chandrasekhar:  In  certain
 cases  we  have  increased  the  amount
 of  scholarship.

 Mr.  Speaker;  Next  q
 Shrimati  Savitri  Nigam:  I  wanted

 to  put  one  question  regarding  the
 tribal  people  of  my  constituency.

 Shri  Swell  rose—(Interruption).
 Mr.  Speaker:  Order,  order.  I  have

 spent  5  minutes  on  this  question.
 The  Demands  for  Grants  are  coming,
 and  other  means  can  be  found.  How
 far  can  I  go  during  the  Question  Hour
 on  one  question?

 Education  of  Blind  Children
 +

 #1248,  Shri  Bagri:
 Shrj  Kishen  Pattnayak:
 Shri  Vishram  Prasad:
 Dr.  Ram  Manohar  Lohia:
 Shri  Utiya:
 Shri  Yashpal  Singh:
 Shri  Vishwa  Nath  Pandey:
 Shri  Liladhar  Kotoki:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  990  on  the  7th  December,  965
 and  state:

 (a)  whether  any  decision  has  since
 been  taken  on  the  scheme  for  educa-
 tion  of  the  blind  children;

 (b)  if  so,  the  details  thereof;  and
 (९)  the  funds  allotted  for  this

 scheme?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise.
 eft  बागड़ी  :  भ्रध्यक्ष  महोदय,  क्‍या  मंत्री

 महोदय  यह  बताने  की  कृपा  करेंगे  कि  भारत  में
 एक  किसी  बड़े  भ्रादमी  के  नेत्र  की  चिकित्सा  पर
 सरकार ने  ज्यादा  से  ज्यादा  कितना  रुपया  दें
 किया  है  और  बाकी  भारत  के  नेत्रहीन  लोगों
 के  ऊपर  कुल  कितना  खर्च  कर  रही  है  ?

 Shrimati  Chandrasekhar:  This  ques-
 tion  should  be  tabled  for  answer  by
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 the  Minister  of  Health.  The  main
 question  deals  with  education  of  blind
 children.

 श्री  बागड़ी  :  अध्यक्ष  महोदय,  यह  साफ
 सवाल  था

 झिझक  सरोवर:.  नहीं,  उन्होंने  कहा  है,
 कि  मेरे  पास  दूसरे  जो  झ्रादमी  हैं  उन  पर
 कितना  खच  किया.  गया  है  यह  इन् फा मेंशन
 नहीं  है।  इन  के  पास  यह  कैसे  हो  सकता  है  ?

 श्री  बागड़ी  :  कन्धों  का  सवाल  तो  सारी
 जगह  का  था

 झष्यक्ष  महोदय  :  भ्रमरों  में  ड्राप  दूसरों
 को  भी  लात ेहैं  ।  (व्यवधान)

 श्री  बागड़ी  :  क्‍या  मंत्री  महोदय  यह  बताने
 की  कृपा  करेंगे  कि  समाज  के  अन्दर  जो  नेत्र
 हीनता,  अन्धापन  ज्यादा  बढ़ता  जा  रहा  है
 इसकी  खोज  करने  के  लिए  कोई  कमेटी  बिठाई
 गई  है  कौर  भ्रगर  बिठाई  गई  है  तो  क्या  वह
 इस  नतीजे  पर  पहुंची  है  कि  भ्रन्धापन  का  सबसे
 ज्यादा  कारण  इस  देश  के  इन्दर  नंगे  पैर
 फिरना  भी  है  क्योंकि  सूरज  के
 ''चमत्कार  की  वजह से  भ्रांखें  चली  जाती  हैं  भ्र ौर
 यदि  यह  है  तो  इसकी  रोकथाम  के  लिए
 सरकार  क्या  कर  रही  है  ?

 Shrimati  Chandrasekhar:  This  ques-
 tion  is  mainly  on  the  integrated  pro-
 gramme.

 Mr.  Speaker:  The  point  is  that
 blindness  may  be  due  to  walking
 barefooted.

 Shrimati  Chandrasekhar:  May  be.
 I  am  not  an  authority  on  that.

 sh  विराम  प्रसाद  :  मंत्री  महोदय  ने
 बतलाया  कि  कोई  इंतजाम  नहीं  है  तो  मैं  यह
 जानना  चाहता  हूं  कि  कितनी  संख्या  झंडे  लोगों
 की  है  प्लोर  क्या  सरकार  उन  को  एजुकेशन  न
 देकर  देश  में  भिखमंगों  की  संख्या  बढाना  चाहती
 है  ?  मैं  जानना  चाहता  हू  कि  कितनी  उन
 की  संख्या  है?
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 झ्रध्यक्ष  महोदय  :  सिर्फ  कितनी  उनकी
 संख्या  है  इस  एक  ही  सवाल  का  जवाब  दिया
 जाय  ।

 Shrimati  Chandrasekhar:  The  ques-
 tion  is  about  education  of  blind  chil-
 dren.  About  four  lakhs  children  of
 school-going  age  are  blind.

 श्री  यशपाल  सिह:  मालूम  होता  है
 मंत्री  महोदया  जवाब  देते  देते  थक  गयीं  हैं  ।
 किसी  मर्द  मंत्री  को  खड़ा  किया  जाय  ?

 भ्रष् यक्ष  महोदय
 पूछेंगे  ?

 श्री  यशपाल  सिह  :  प्रबंध  लोगों  की  शिक्षा
 के  लिए  देहरादून  में  एक  सैटल  ब्रैल  स्कूल  चल
 रहा  है,  उस  के  साथ  ही  साथ  वहां  एक
 ब्लाइंड  स्कूल  भी  चलता  है  ।  शब  वह  देहरा-
 दून  का  ब्लाइंड  स्कूल  दिल्ली  के  पैसे  में  तो
 है  लेकिन  देहरादून  में  न  उसकी  एग्जिस्टेंस
 है  न  ही  उस  का  वहीखाता  है  कौर  उस  के
 लिए  लाखों  रुपये  खर्च  किये  जा  रहे  हैं  तो  क्या
 सरकार  यह  बतलायेगी  कि  इस  स्कूल  को
 देहरादून  के  इन्दर  वाक़ई  चलाने  के  लिए  कब
 तक  कोशिश  की  जायेगी  ?

 भ्रष् यक्ष  महोदय  :  एक  तरफ  तो  माननीय
 सदस्य  कहते  हैं  कि  देहरादून  में  एक  उस  किस्म
 का  स्कूल  चल  रहा  है  भर  दूसरी  तरफ
 कहते  हैं  कि  क्या  मंत्री  महोदय  को  उस  स्कूल
 के  चलने  के  बारे  में  जानकारी  है  t

 Shrimati  Chandrasekhar:  I  am  so
 sorry,  Sir,  that  the  hon.  Member  who
 comes  from  a  place  very  near  to
 Dehradun  is  not  aware  of,  I  think,  the
 best  school  in  the  whole  of  Asia.  I
 wish  the  hon.  Member  will  first  go
 and  see  the  institution  that  is  run  by
 the  Government  of  India  for  the
 blind.  There  are  people  from  foreign
 countries  who  come  to  take  tuition
 and  education  from  that  school  for
 the  blind  (Interruption).

 शी  यशपाल  सिह  :  मैं  वहीं  रहता  हूं,  उसी
 जगह  पर  रहता  हूं  ।  मुझे  पता  हे  (ध्यान)
 मुझे  यह  बतला  दें  कि  उस  स्कूल  के  प्रिंसिपल
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 कौन  है  उसकी  मैनेजिंग  कमेटी  में  कौन  कौन
 हैं  जिस  स्कूल  की  छाप  बात  कह  रही  हैं  ?

 अध्यक्ष  महोदय  :  भ्रम  एक  तरफ़  तो  श्राप
 उनसे  इस  कदर  हमदर्दी  करते  हैं  कौर  दूसरी
 तरफ  श्राप  बोलने  लग  जाते  हैं  ?

 श्री  विश्वनाथ  पाण्डेय  :  प्रबंध  बच्चों  की
 शिक्षा  सम्बन्धी  योजना  पर  रखी  तक  कोई
 निर्णय  नहीं  लिया  गया  है  कौर  यह  योजना
 मंत्रालय  के  समक्ष  बहुत  दिनों  से  पड़ी  हुई  है
 तो  मैं  यह  जानना  चाहता  हूं  कि  इस  पर  निर्णय
 लेने  में  विलम्ब  क्यों  हो  रहा  है  कौर  कब  तक
 निर्णय  लिया  जा  सकता  है  ?

 Shrimati  Chandrasekhar:  It  is  not
 about  the  education  of  blind  children
 that  the  decision  has  been  delayed.
 We  have  already  in  our  country  I5
 schools,  though  it  is  not  a  big  number,
 and  I  think  about  5000  children  are
 being  sent  to  these  special  schools.
 The  question  today  is  about  an  inte-
 grated  programme  where  the  blind
 children  could  be  sent  to  ordinary
 schools.  There  was  a  conference  in
 Kuala  Lumpur  where  they  suggested
 that  the  ordinary  schools  should  be
 utilised  by  the  blind  children  so  that
 in  five  years  at  least  twice  the  num-
 ber  of  blind  children  could  be  cover-
 ed  in  the  matter  of  their  education.

 Shri  Liladhar  Kotoki:  May  I  know
 whether  the  Government  are  aware
 that  the  education  of  the  blind
 children  in  the  country  is  largely  run
 by  voluntary  organisations  and  they
 are  not  getting  adequate  financial
 help  for  meeting  their  recurring  and
 non-recurring  demands;  if  so,  whether
 Government  propose  to  increase  the
 provision  so  that  the  few  schools  that
 are  there  catering  for  education  of
 the  blind  could  be  run  more  smoothly
 and  more  efficiently?

 Shrimati  Chandrasekhar:  I  have  not
 got  the  detailed  information  with  me,
 but  from  memory  I  can  say  that  a
 number  of  institutions  for  the  blind
 are  being  assisted  by  the  Government.

 VAISAKHA  ,  888  (SAKA)  Oral  Answers  2356

 Power  shortage  in  States
 +

 #1249,  Shri  R.  S.  Pandey:
 Shri  Madhu  Limaye:
 Shri  P.  Venkatasubbalah:
 Shrimati  Sharda  Mukerjee:
 Shri  Ravindra  Varma:
 Shrimati  Tarkeshwari

 Sinha:
 Shri  Thirumala  Rao:
 Shri  Hukam  Chand

 Kachhavatya:
 Shri  P.  L.  Barupal:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  surplus  generating
 capacity  has  been  created  in  some
 States;

 (b)  whether  some  other  States  are
 faced  with  the  problem  of  power
 shortage;  and

 (c)  if  go,  the  steps  proposed  to  be
 taken  to  correct  this  imbalance  and
 ending  the  consequent  losses?

 The  Minister  of  State  in  the  Mints-
 try  of  Irrigation  and  Power  (Dr.  K.
 L.  Rao):  (a)  and  (b).  Yes,  Sir.

 (c)  Additional  generating  capacities
 have  been  sanctioned.  Regional  grids
 will  be  expedited  to  effect  transfer  of
 the  surplus  power  from  one  state  to
 the  other.  Further  steps  to  meet  the
 load  demandg  in  each  state  have  to
 be  taken.

 att  राम  सहाय  पाण्डेय  :  चावल  नदी  में
 पानी  कम  होने  के  कारण  जो  बिजली  की
 सप्लाई  मध्यप्रदेश  श्र  पड़ोसी  राज्यों  को
 नहीं  मिली  तो  मैं  जानना  चाहता  हूं  कि
 उसके  लिए  क्या  कोई  प्रबन्ध  किया  गया  है
 क्योंकि  उस  के  कारण  इंडस्ट्रीज  को  बड़ा  नुक्सान
 हुभा है ?

 Dr.  K.  L,  Bao:  This  year  was  an
 abnormal  year  and,  as  the  hon.  House
 knows,  due  to  very  heavy  deficit  in
 rainfall  Chambal  was  particularly
 affected.  Therefore  it  is  that  there
 was  less  power  production  in  Cham-
 bal.
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 Sbri  B,  S,  Pandey:  May  I  know
 whether  the  Government  has  made
 any  provision  to  generate  electricity
 at  any  time  when  there  is  no  rainfall
 or  lesg  rainfall?

 Dr.  K.  L.  Rao:  Whenever  there  is
 ‘deficit  of  hydro-electric  power  gene-
 ration,  we  ensure  that  that  deficit  is
 made  up  by  thermal  station  power.
 For  this  we  have  got  to  connect  the
 proper  grid  line  and  the  proper  trans-
 mission  line.  That  is  one  of  the

 -objectives  in  the  Fourth  Plan.

 at  हुकम  चन्द  कछवाय  :  मैं  जानना
 चाहता  हूं  कि  इन  राज्यों  में  बिजली  की  कमी
 के  कारण  उत्पादन  में  कितनी  हानि  हुई  है
 क्या  सरकार  ने  इस  बात  का  प्रदाता  लगाया
 हैं  ?  क्‍या  यह  बात  सही  है  कि  देहातों  में  बिजली
 पहुंचाने  क ेलिए  बिजली  के  खम्भे  तो  देहातों
 तक  पहुंचा  दिये  गये  हैं  लेकिन  बिजली  के  तार
 न  मिलने  के  कारण  से  उन्हें  बिजली  नहीं
 मिल  पा  रही  है  तो  यह  तार  पर्याप्त  मात्रा
 मे  मिलें  इस  के  लिए  सरकार  क्‍या  कोई  व्यवस्था
 कर  रही  है?

 Dr,  K.  L.  Rao:  This  year,  due  to  the
 scarcity  conditions  of  rainfall]  the
 shortage  of  power  has  caused  nearly
 a  loss  of  Rs.  8  crores  by  direct  reve-
 nue,  besides  what  effect  it  would  have
 made  on  employment  position  and
 other  sectors.  It  is  true,  as  the  hon.
 Member  has  said,  we  have  got  to  pro-
 vide  a  large  amount  of  rural  electri-
 fication  to  reach  the  rural  arens.

 श्री  हुकम  चाव  कछवाय :  बिजली  के
 तारों  की  कमी  है  ।  बिजली  के  खम्भे  देहातों
 तक  पहुंच  गये  हैं  तो  उन  बिजली  के  तारों  की
 कमी  को  पूरा  करने  के  लिए  सरकार  कौन  से
 क़दम  उठा  रही  है  इसका  उत्तर  नहीं  पाया
 है?

 Dr.  K.  L.  Rao:  That  is  exactly  what
 I  said.  For  rural  electrification  wires
 have  to  be  provided  and  other  things
 have  to  be  done  to  reach  the  people
 in  the  rural  areas.  On  that  we  have
 got  to  step  up  our  action  with  the
 rural  electrification  schemes  and  we
 are  engaged  in  that  process.
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 भरी  1...  बद  कुबा  :  मैं  नम्रता  से
 निवेदन  करना  चाहता  हूं  कि  मेरा  सीधा  सा
 सवाल  था  कि  बिजली  के  तारों  की  कमी
 है है

 अध्यक्ष  महोदय  :  वह  कह  तो  रहे  हैं  कि
 उनकी  कमी  है  ।

 श्री  हुकम  चन्द  कछु बाय  :  उस  की  क्‍या
 व्यवस्था  कर  रहे  थे  ?  तार  बनवा  र  :  हैं  या
 विदेशों  से  मंगवा  रहे  हैं  ?

 श्रेय  महोदय  :  यह  सवाल  पैदा  नहीं
 ।  श्री  बाख्पाल  । होता

 श्री  प०  ला०  बारुपाल  :  भाखड़ा  नांगल
 में  पानी  की  कमी  के  कारण  बिजली  में  कमी
 आरा  गयी  है  जोर  राजस्थान  के  प्रमुख  नगर
 बीकानेर  इरादी  के  नागरिकों  को  मान्यता
 प्राप्त  यूनिटों  से आधी  बिजली  खर्च  करने.  का
 नोटिस  दिया  गया  है  और  कह  दिया  गया  है
 कि  जरगर  वें  ज्यादा  बिजली  खर्च  करेंगे  तो
 उनके  कनक शन  काट  दिये  जायेंगे  क्‍या  ऐसी
 बात  सरकार  के  ध्यान  में  भाई  है  ?
 Dr.  5  L.  Rao:  Due  to  shortage  of

 water  in  Bhakra,  Rajasthan  was  not
 affected  because  no  reduction  of  power
 due  to  them  was  made.  Rajasthan
 was  affected  for  want  of  water  and
 power  in  the  Chambal  system.

 श्री  यशपाल  सिह:  हाइड्रो  इलैक्ट्रिक
 पावर  ज्यादातर  बाटर  के  ऊपर  डिपेंड  करती
 है  तो  क्या  कभी  सरकार  ने  यह  बात  सोची  है
 कि  थर्मल  पावर  स्टेशन  कब  तक  बनाये  जा
 सकेंगे  ।  कौर  कितनी  इस  वित्त  हमारे  पास  कमी
 है?

 Dr.  K,  L.  Rao:  Hydro-electric  power
 hag  got  an  economic  role  to  play  in
 the  development  of  power  production.
 That  is  extremely  valuab'e.  The  only
 thing  is,  we  have  to  ensure  a  certain
 balance  so  that  hydro  versus  thermal
 may  be  such  that  thermal  can  make
 up  for  shortage  of  hydro-electric
 power  in  times  of  deficit  rainfall.  That
 ig  what  is  being  done.  At  the  end  of
 the  Fourth  Plan  we  will  reach  that
 stability.
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 Indraprastha  Power  Station,  Delhi
 *I250.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  769  on
 the  98th  December,  965  regarding  the
 fire  in  Indraprastha  Power  Station,
 New  Delhi  and  state:

 (a)  whether  the  report  of  the  Police
 enquiry  has  since  been  received;

 (b)  if  so,  its  findings  and  conelu-
 sions;  and

 (c)  the  reaction  of
 thereto?

 Government

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Dr.
 K,  L.  Rao):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  giving
 the  requisite  information  is  laig  on
 the  Table  of  the  House.

 SraTEMENT
 According  to  their  findings  and

 conclusions  in  the  final  report,  the
 Police  could  not  estab‘ish  conclusive-
 ly  the  exact  circumstances  that  led
 to  the  fire  accident.  They  are,  how-
 ever,  satisfie?  that  there  is  no  crimi-
 nal  act  of  commission  or  omission  in-
 volved  in  the  case.

 During  the  course  of
 tions  certain  administrative  lapses
 were  found.  Exp:unations  of  3
 officers  responsible  for  these  lapses
 have  been  obtained  and  are  under

 ‘examination  by  DESU.  The  Security
 and  fire-fighting  prevention  arrange-
 ments  at  the  Power  Station  have
 since  been  improved  and  strengthened,

 st  विश्वनाथ  पाण्डेय:  जो  विवरण
 सभा  पटल  पर  मंत्री  महोदय  ने  प्रस्तुत  किया
 है  उस  में  लिखा  हुआ  है:--

 “the  police  could  not  establish
 conclusively  the  exact  circum-
 stances  that  led  to  the  fire  acci-
 dent.”

 इस  विवरण  से  स्पष्ट  होता  है  कि  पुलिस  की
 जांच  से  भी  सही  वाकयात  नहीं  मालूम  हो

 investiga-
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 सके  |  मैं  जानना  चाहता  हूं  कि इस  के  अलावा
 सरकार  कोई  न्यायिक  जांच  बैठाना  चाहती
 है  जिस  से  प्रचलित  मालूम  हो  सके  ?

 Dr.  हू,  L.  Rao:  Actually,  Sir,  the
 police  have  made  extensive  enquiries
 and  they  have  found  that  there  was
 no  intentional  act  of  omission  or  com-
 mission  in  this  accident.  They  only
 concluded  that  duc  to  lack  of  certain
 planning  or  certain  storage  facilities
 and  lack  of  fire  fighting  facilities  this
 accident  occurred.  Therefore,  I  do
 not  think  it  is  necessary  to  have  any
 further  enquiry  except  to  say  that
 these  defects  are  being  rectified  now.

 श्री  विश्वनाथ  पाण्डेय  :  पार्ट  सी०  में
 मंत्री  महोदय  ने  बतलाया  है.  —

 “During  the  course  of  investi-
 gations  certain  administrative
 lapses  were  found.”

 मैं  यह  जानना  चाहता  हूं  कि  जो  एडमिशन-
 स्ट्रेटजी  लैंसेट  हैं  भ्र ौर  जिम  के  कि  द्वारा  वे
 हुए  हैं  उन  के  खिलाफ़  सरकार  कोई  खास  कदम
 उठाना  चाहती  है  कोई  एक  सक्रिय  क़दम
 उठाना  चाहती  है  ?

 Dr.  K,  L.  Rao:  The  answer  contains
 that  information.  I  have  already
 submitted  that  the  defects  found  were
 of  proper  storing,  proper  watch  and
 having  proper  fire  fighting  facilities.
 3  officers  are  involved  in  this,  mostly
 store-keepers,  vigilance  officers,  secu-
 rity  guards  and  so  on.  Explanations
 have  been  taken  from  them.

 श्री  सिद्धेश्वर  प्रसाद  :  प्रत्यक्ष  महोदय,
 इस  स्टेटमेंट  में  जो  कुछ  कहा  गया  है  कौर
 पूरक  प्रश्न  के  उत्तर  में  मंत्री  महोदय  ने  जो
 कहा  है,  उन  में  बहुत  विरोध  है।  स्टेटमेंट  में
 कहा  गया  है  :

 “According  to  their  findings  and
 conclusions  in  the  final  report,  the
 Police  could  not  establish  conclu-
 sively  the  exact  circumstances  that
 led  to  the  fire  accident.”
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 उस  के  बाद  मंत्री  महोदय  ने  कहा  कि  जांच  की
 कोई  ज़रूरत  नहीं  है  ।  मैं  यह  जानना
 चाहता  हूं  कि  इस  स्टेटमेंट  में  जो  कुछ  कहा
 गया  है,  उस  को  ध्यान  में  रखते  हुए  सरकार
 इस  बात  की  जांच  करने  के  लिए  क्‍या  करने
 जा  रही  है  कि  भाग  वस्तुत:  लगी  क्‍यों  शौर
 उस  के  कारण  कितना  नुकसान  हुमा

 Dr,  K.  L,  Rao:  I  have  already  given
 very  clearly  the  reasons  and  what
 defects  were  found  by  the  police.
 The  answer  is  exactly  in  conformity
 with  what  I  have  said.  They  simply
 said  that  there  is  no  criminal  act  of
 omission  or  commission  involved  in
 this  ang  the  other  things  were  more
 of  administrative  defects.

 ब्रह्मपुत्र-गंगा  जलमार्ग
 >

 #1251.  श्री  रा०  बरुआ  :
 श्री  विभूति  मिश्र  :

 क्या  सिंचाई  कौर  विद्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 नौवहन  के  लिये  ब्रह्मपुत्र  नदी  से  एक  चोड़ी
 नहर  निकाल  कर  उसे  भागलपुर  में  गंगा
 नदी  से  मिलाने  की  योजना  अन्तिम  रूप  में
 तैयार  कर  ली  है  ;

 (ख)  यदि  हां,  तो  इस  काम  के  लिये
 कितनी  राशि  खर्च  की  जायेगी  और  यह  जल
 मार्ग  कितना  उपयोगी  तथा  लाभप्रद  होगा;
 और

 (ग)  निर्माण-कार्य  कब  प्रारम्भ  हो
 जायेगा  ?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Dr.
 K  L.  Rao):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT
 The  Government  is  idering

 a  scheme  to  construct  a  barrage  across
 the  river  Tista  near  Gajaldoba  in  West
 Bengal  with  a  right  bank  canal  con-
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 necting  the  river  Ganga  at  Farakka
 and  a  left  bank  canal  connecting  the
 river  Brahmaputra  at  Dhubri-  in
 Assam.  The  system  will  link  the
 Brahmaputra  with  the  Ganga  through
 Tista.

 As  the  investigations  carried  out
 so  far  indicate  high  costs  for  the
 project,  further  alternative  investi-
 gations  for  reducing  the  size
 of  the  canals,  utilising  river  Maha-
 nanda  as  a  carrier  channel  etc.,  are  in
 progress.  The  cost  of  the  scheme  will
 become  clear  after  the  investigations
 have  been  completed.  Question  of
 implementing  the  project  will  arise
 afterwards.

 Shri  R,  Barua:  In  view  of  the  fact
 that  the  investment  required  for  this
 channel  will  be  repaid  out  of  the  earn-
 ings  for  a  period  of  50  years  may  I
 know  whether  Government  is  pre-
 pared  to  go  ahead  with  the  investiga-
 tion  of  the  project?

 Dr.  K.  L,  Rao:  It  has  not  been  clear-
 ly  established  that  the  earnings  will  be
 able  to  pay  the  cost.  At  the  moment
 we  have  found  that  the  cost  of  the
 navigation  canal  will  be  expensive.
 We  are  trying  to  find  out  how  to  make
 it  more  economical  and  what  steps
 should  be  taken  to  make  it  possible.

 Shri  R,  Barua:  May  I  know  whether
 Government  is  going  to  have  foreign
 collaboration  for  investigating  the
 whole  matter?

 Dr,  K.  L.  Rao:  There  is  no  necesfity for  any  foreign  advice  in  this  matter.
 It  is  quite  simple  and  we  are  capable
 of  dealing  with  it.

 Shrimati  Jyotsana  Chanda:  May  |
 know  from  the  Government  whether
 any  hydrographic  survey  has  been
 made  to  have  an  alternative  river
 route  through  the  rivers  Kaladhan,
 Dhauleswari,  Bairavi  and  Sairang  by
 constructing  a  dam  at  Kaladhan  in
 the  border  of  Burma  and  Mizo  hills?

 Dr.  K.  L.  Rao:  It  has  not  been
 seriously  discussed  or  investigated.
 Now  it  will  be  looked  into,
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 Shri  BishwWanath  Roy:  In  view  of
 the  fact  that  the  hon.  Minister  has  ac-
 cepted  this  scheme  of  linking  Brahma-
 putra  with  Ganga,  may  I  know  whe-
 ther  any  master  plan  is  being  pre-
 pared  for  having  this  type  of  inland
 waterways  throughout  the  whole
 country,  wherever  possible?

 Dr,  K.  L,  Rao:  From  time  to  time
 there  have  been  investigations  of  con-
 necting  various  rivers,  wherever  p0Os-
 sible  and  practicable.  As  one  such
 project,  for  the  last  so  many  years
 investigation  has  been  going  on  about
 connecting  Brahmaputra  with  Ganges.

 Shri  Hem  Barua:  The  hon,  Minister
 has  just  now  stated  that  the  estimated
 expenditure  of  this  canal  linking
 Ganga  with  Brahmaputra  is  going  to
 be  very  high  and  that  is  why  Govern-
 ment  are  trying  to  enquire  into  the
 economics  of  this  expenditure.  If
 after  this  enquiry  Government  finds
 that  it  is  not  possible  to  minimise  the
 estimated  expenditure  may  I  know
 whether  Government  is  going  to  aban-
 don  this  scheme  finally?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  Our
 attempt  is  to  find  out  which  of  the
 two  projects  which  we  have  under
 contemplation  is  more  economical.  If
 we  find  that  the  other  one  which  we
 are  now  investigating  is  more  econo-
 mical,  we  will  certainly  go  in  for  it.

 Shri  Ranga:
 economical?

 Shri  Hem  Barua:  Sir,  may  I  submit
 that  the  Minister  of  State  gave  a  reply
 in  relation  to  this  particular  cana]  and
 did  not  say  that  there  are  two  alter-
 native  schemes  or  alternative  chan-
 nels?

 Shri  Fakhruddin  Ahmed:  There  is
 an  alternative  scheme  which  is  also
 under  investigation.

 If  neither  of  them  is

 Shri  Basumatari:  Just  now  the  hon.
 Minister  has  stated  that  river  trans-
 port  is  economical  as  compared  with
 other  forms  of  transport.  If  so,  may
 J  know  the  reasons  standing  in  the
 way  of  the  Government  for  providing
 river  transport  in  this  area  expedi-
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 tiously  to  help  the  people  of
 area?

 Shri  Fakbruddin  Ahmed:  [  think,
 the  hon,  Member  has  not  correctly
 understood  what  my  colleague  has
 said.  Already  a  certain  scheme  has
 been  investigated.  Now  there  is  an
 alternative  scheme  which  is  alsu
 under  consideration  and  the  queation
 is  which  one  of  these  two  will  be
 cheaper.  The  cheaper  one  will,  of
 course,  be  taken  into  consideration,

 Shri  Bhagwat  Jha  Azad:  Since  I
 have  the  privilege  of  belonging  to
 Bhagalpur  mentioned  in  this  question,

 that

 .Mmay  I  know  whether,  when  either  of
 the  alternative  schemes  is  completed,
 we  will  have  any  chance  of  having
 navigational  facilities  up  to  Bhagalpur
 and  beyond  to  the  west  which  Shri
 Roy  mentioned  or  will  it  be  confined
 to  Bengal  and  Assam  only?

 Shri  Hem  Barua:  On  a  point  of
 order,  Sir.  Do  you  not  expect  a  Mem-
 ber  of  Parliament  to  have  an  exten-
 sive  interest  in  the  whole  of  the  coun-
 try;  or,  do  you  want  his  interest  to
 be  confined  only  to  Bhagalpur?

 Mr.  Speaker:  Bhagalpur  is
 tioned  there.

 Shri  Bhagwat  Jha  Azad:  I  hope  Shri
 Barua  will  stand  from  Punjab  and  not
 from  Gauhati.

 Shri  Hem  Barua:  I  hope  I  will  get
 your  support,  Sir.

 men-

 Mr.  Speaker:  I  can  make  room  for
 him.

 Dr.  K.  L,  Rao:  Once  we  have  the
 Farakka  Barrage,  it  will  be  quite  pos-
 sible  to  go  beyond  Bhagalpur.

 Shri  P,  0.  Borooah:  May  I  know
 whether  it  is  a  fact  that  transport  to
 North  Bengal,  Assam,  Nagaland,
 NEFA,  Manipur,  Tripura,  and  so  on
 and  so  forth,  and  for  the  matter  of
 that  Bhagalpur  also,  is  very  much
 affected  owing  to  the  stoppage  of  the
 inland  water  transport  over  Brahma-
 putra;  if  so,  whether  the  Ministry  is
 considering  to  give  this  proposal,
 whether  it  is  the  ordinary  proposal  or
 the  previous  proposal,  top  priority  8०
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 that  the  transport  difficulty  over  a  vast
 strategic  area  can  be  removed?

 Dr,  K,  L.  Rao:  Quite  so.  These
 schemes  will  be  investigated  and  if
 they  are  found  economical,  naturally,
 it  will  be  taken  up.

 Aid  from  Abroad
 +

 1252,  Shri  M,  L.  Dwivedi:
 Shri  Linga  Reddy:
 Shri  P.  C,  Borooah:
 Shri  Subodh  Hansda:
 Shri  Bhagwat  Jha  Azad:
 Shri  5.  0.  Samanta:
 Shri  R.  Barua:
 Shri  R,  S.  Pandey:
 Shri  D,  C.  Sharma:

 ‘Will  the  Minister  of  Finance  be
 Pleased  to  stata;

 (a)  whether  the  countries  of  the
 Aid  India  Consortium  had  resumed  aid
 to  India  for  execution  of  the  Third
 Five  Year  Plan;  and

 (b)  if  so,  the  names  of  the  coun-
 tries,  the  date  from  which  the  aid
 ‘was  resumed  and  to  what  extent  with
 details  thereof?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-64/66}.

 श्री  म०  ला०  द्विविद  :  प्रत्यक्ष  महोदय,
 यह  बड़े  ्ाश्चरय  की  बात  है  कि  इस  प्रश्न  के
 उत्तर  में  जो  बयान  दिया  गया  है,  उस  में
 बहू  उस  समाचार  का  भी  ज़िक्र  नहीं  किया  गया
 है,  जो  दो  दिन  पहले  अखबारों  में  छपा
 था  और  जिस  में  कहा  गया  था  कि  भ्रमरी का
 ने  सब  सहायता  बन्द  कर  दी  है  कौर  वह
 जून  तक  बन्द  रहेगी  ny  क्‍या  यह  सदन  का
 झ्रपमान  नहीं  है  ny

 अध्यक्ष  महोदय  :  माननीय
 सबाल  करें  ।

 शनी  स०  ला०  हिंदी:  मैं  यह  जानता
 चाहता  हूं  कि  पाकिस्तानी  प्राक् रमण  के  समय
 अमरीका,  यूनाइटिड  किंगडम  झोर  कामन-
 हैल्थ  कंट्री  ने भारत  को  जो  सहायता  देनी

 सदस्य
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 बन्द  कर  दी  थी,  क्‍या  वह  अब  तक  बन्द  है  या
 उस  के  चालू  होने  की  कोई  आशा  दिखाई  देती
 है;  यदि  उस  के  चालू  होने  की  कोई  तलाशा  है,
 तो  बहू  कब  तक  चालू  हो  जायेगी  t

 Shri  Sachindra  Chaudhuri:  As  |
 have  already  said  in  the  statement,
 some  aid  has  been  given  and  this
 House  knows  about  that  aid,  namely,
 the  $100  million  Humphrey  Aid;  but
 so  far  as  the  aid  which  was  stopped  is
 concerned,  that  has  not  been  sPecifical-
 ly  restored  yet.  At  the  moment,  as
 this  House  knows,  one  of  my  collea-
 gues  is  in  America  and  he  is  discuss-
 ing  this  matter  there.

 श्री  स०  ला०  हवेली:  क्या  मैं  जान  सकता
 हूं  कि  संयुक्‍त  राज्य  अमरीका  ने  इस  बात  के
 कौन  से  कारण  बताए  हैं  कि  यह  एड  जून  तक
 बन्द  रहेगी  ज़ोर  इस  बात  के  पीछे  क्‍या  तथ्य
 है  कि  भ्रमरी का  जो  सहायता  देने  जा  रहा  है,
 वह  उस  के  सम्बन्ध  में  हर  एक  योजना  की  जांच
 करेगा  और  जांच  करने  के  बाद  हम  को  एड
 देगा  और  क्‍या  इस  से  भारत  की  गप्रखंडता  कौर
 सम्मान  को  धक्का  नहीं  पहुंचेगा  ?

 श्री  रामेश्वरानन्द  :  मांग  भी  रहे  हैं  जोर
 सम्मान  भी  चाहते  हैं  !

 Shri  Sachindra  Chaudburi:  It  is
 well  known  that  so  far  as  the  aid
 which  has  been  stopped  is  concerned.
 we  are  trying  to  get  it  and  the  terms
 on  which  America  will  give  further
 aid  ig  again  a  matter  of  discussion  at
 the  moment.  The  consortium  will
 take  place  some  time  later  on  in  the
 year  and  my  colleague  is  there  discus-
 sing  the  matter.  It  has  come  out  in
 the  papers  already  that  he  is  there
 discussing  the  matter  with  the  Gov-
 ernment  of  the  United  States  of
 America  and  also  with  the  World
 Bank  which  is  an  international  insti-
 tution  catering  to  the  interests  both
 of  the  borrowing  and  the  lending
 countries.

 Shri  Daji:  The  question  was:  What
 are  the  reasons  mentioned  by  America
 for  not  giving  the  loan?  That  was
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 the  specific  question  and  we  want  a
 reply  to  it.

 अध्यक्ष  महोदय  :  इसका  जवाब  स्वामी  जी
 ने  दे  दिया  है  कि  मांग  भी  रहे  हैं  कौर  सम्मान
 भी  चाहते  हैं  ny

 आरो वा जी.  :  मैं  यह  कहना  चाहता  हूं  कि
 द्विवेदी  के  सवाल  का  शबाब  नहीं  पाया
 है  t

 अ्रध्यक्ष  महोदय  :  वह  बाद  में  पूछ  लें  ।
 Shri  P.  com  Borooah:  May  I  know

 whether  USA  has  indicated  that  the
 economic  aid  can  be  resumed  only  if
 India  undertakes  to  make  certain  eco-
 nomic  reforms  suggested  by  the  World
 Bank?  What  are  the  reforms  suggest-
 ed  by  the  World  Bank  and  the  reac-
 tion  of  the  Government  thereto?

 Shri  Sachindra  Chaudhuri:  As  I
 said,  all  that  is  being  discussed  at
 the  moment.  When  the  discussion  is
 complete,  we  will  know  and  tell  the
 House.

 Shri  Bhagwat  Jha  Azad:  The  hon.
 Minister  has  referred  about  his  col-
 league  who  is  in  America  for  the  aid.
 May  I  know  whether  his  colleague  in
 America  will  place  before  the  World
 Bank  and  the  President  of  the  States
 the  plans  which  are  not  known  to
 Parliament  and  the  country  or  whe-
 ther  he  is  going  to  seek  aid  for  a
 Particular  year  for  particular  items?
 Is  he  going  to  seek  aid  for  the  whole
 Fourth  Plan  which  igs  not  known  to
 Parliament  or  the  country?  What  type
 of  aid,  for  what  purpose,  is  he  going
 to  ask?

 Shri  Sachindra  Chaudhuri:  So  far
 as  the  Fourth  Plan  is  concerned,  the
 hon.  Member  is  right  in  saying  that
 the  Plan  has  not  been  put  before  the
 House  and,  therefore,  this  Plan  could
 not  possibly  be  discussed  in  its  entirety
 with  the  World  Bank.  What  is  being
 discussed  is  merely  the  requirement
 of  this  country  according  to  our  funds
 without  going  into  the  particulars  of
 the  Plan  which  is,  as  has  already  been
 stated,  for  Rs.  4700  crores.
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 Shri  S,  C.  Samanta:  The  statement
 says  that  on  14-12-1965,  an  amount  uf
 $  2.4  million  has  been  approved  by
 Canada  for  the  manufacture  of  loco-
 motives  for  the  Calcutta  Port.  May
 I  know  whether  these  are  special  types
 of  locomotives  which  will  be  imported
 or  there  is  any  chance  of  manufactur-
 ing  these  sort  of  locomotives  in  the
 country  as  we  are  self-sufficient  in
 locomotives?

 Shri  Sachindra  Chaudhuri:  So  far  as
 the  possibility  of  manufacturing  loco-
 motives  in  the  country  is  concerned,
 it  will  certainly  be  looked  into  it.  But
 where  there  is  no  possibility  of  it,
 naturally  we  will  have  to  import  them.

 Shri  R.  Barua:  What  is  the  total
 amofint  of  aid  stopped  and  what  are
 the  reasons  for  not  resuming  the  aid?

 Shri  Sachindra  Chaudhuri:  As  I
 have  said,  so  far  as  the  reasons  are
 concerned,  the  reasons  have  been  that
 aid  would  not  come  from  these  four
 countries  who  have  stopped  it  because
 of  hostilities  with  Pakistan.  The  rea-
 son  given  by  them  was  that  they
 would  not  like  to  give  aid  either  to
 India  or  to  Pakistan  to  be  converted
 into  purposes  which  were  going  to
 encourage  the  hostilities.  That  was
 the  reason  given.

 Shri  R.  8.  Pandey:  In  the  course  of
 the  Thirq  Plan,  a  certain  amount
 which  has  been  sanctioned  by  the
 Consortium  to  be  drawn  by  us  has  not
 been  drawn  by  us  and  we  have  paid
 the  commitment  charges.  May  I  know
 how  much  money  in  foreign  exchange
 has  been  paid  to  these  countries  as
 commitment  charges?

 Shri  Sachindra  Chaudhuri:  I  will
 have  to  find  that  out  and  tell  the
 House.

 Shri  Daji:  The  reason  given  was
 that  war  between  India  and  Pakistan
 was  going  on.  I  would  like  to  know
 what  reasons  have  been  mentioned
 for  not  resuming  the  aid  even  after
 the  Tashkent  Declaration.  Is  it  a  fact
 that  in  future,  U.S.A.  proposes  to
 channel  the  aid  only  through  the
 World  Bank  and  not  directly  on  Gov-
 ernment  to  Government  basis?
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 Shri  Sachindra  Chaudhuri:  No,  Sir.

 What  has  been  suggested  is  this  that
 at  the  moment,  so  far  as  the  aid  is
 concerned,  it  might  be  considered  on
 the  consortium  basis  and,  therefore,
 the  World  Bank  might  be  contactcd
 for  the  purpose  of  examining  our
 proposals  and  also  giving  its  opinion
 on  the  matter.  There  has  not  been
 any  statement  in  the  United  States  of
 America  that  in  future,  for  all  time
 to  come,  any  Government  to  Govern-
 ment  aid,  as  between  U.S.A.  and  our-
 selves,  is  barred.  That  has  not  been
 said.

 So  far  as  the  other  question  is  con-
 cerned,  the  reason  that  has  been  given
 seems  to  be  that  there  has  been  a
 diversion  of  the  money  which  mjeht have  been  given  to  us  by  way  of  aid
 by  U.S.A.  to  some  other  projects.  The
 matter  is  being  discussed  still,  as  I  said,
 by  my  colleague  in  America.

 Shri  D,  0.  Sharma:  May  I  know
 from  the  hon,  Minister  what  is  the
 per  capita  aid  given  to  us  by  the  Aid
 India  Consortium  as  compared  with
 the  per  capita  aid  given  to  us  by  the
 Soviet  Union  and  the  Eastern  Euro-
 pean  countries?

 Shri  Sachindra  Chaudhuri:  I  do  not
 know  what  he  means  by  per  capita.
 Does  he  mean  per  capita  of  popula-
 tion?

 Mr.  Speaker:  Yes;  population.
 Shri  Sachindra  Chaudhuri:  I  have

 not  got  the  figures;  I  have  to  find  out.
 Dr.  L,  M,  Singhvi:  We  would  like

 to  know  whether  the  Government
 have  appraised  the  country’s  capacity
 to  meet  the  service  and  repayment
 obligationg  on  these  loans,  existing
 and  prospective,  and  whether  the
 Government  have  also  studied  the  in-
 flationary  impact  of  injecting  large
 doses  of  undigested  or  undigestible
 aid  in  the  country's  economy.

 Shri  Sachindra  Chaudhuri:  So  far
 as  the  question  of  undigestible  or  un-
 digested  is  concerned,  it  is  a  matter
 of  opinion.  I  do  not  agree  with  Dr.
 Singhvi  on  this.
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 Dr,  L,  M.  Singhvi:  I  have  no  infor-

 mation.  I  only  wanted  to  know
 whether  Government  had  studied  this
 question.

 Mr,  Speaker:  He  says  that  every-
 thing  is  digestible  and  everything  is
 digested.

 Shri  Sachindra  Chaudhuri:  So  far
 as  the  question  as  to  what  would  be
 the  service  and  repayment  schedule
 is  concerned,  it  is  being  considered.

 Shrimati  Savitri  Nigam:  May  |
 know  whether  the  Government  has
 ever  approached  various  international
 agencies  which  are  giving  us  the
 loans,  specially  the  United  States  and
 the  U.K.,  to  reduce  the  service  cherges
 and  rate  of  interest  which  ire  very
 very  high  for  a  developing  courtry’s
 economy  and  whether  the  supply  of
 those  spare  parts  which  was  stopped,
 because  of  the  Pakistani  aggression,  by
 U.K.  has  been  released  or  not?

 Shri  Sachindra  Chaudhuri:  So  far
 as  United  States  and  other  countries
 are  concerned,  they  are  not  inter-
 national  agencies.  Whenever  we
 negotiate  for  loans,  we  try  to  get  them
 on  the  best  terms  available  in  the
 international  world.  So  far  as  stop-
 page  of  spare  parts  and  other  things
 is  concerned,  there  are  negotiations
 going  on  which  might  be  successful
 with  the  U.K,  for  releasing  aid  for  the
 purpose  of  getting  spare  parts.

 Shrimati  Savitri  Nigam:  I  wanted
 to  know  about  the  release  of  supply
 of  spare  parts.

 Mr.  Speaker:  Spare  parts  and  ser-
 vice  charges  are  different.

 श्री  रामे धवरा नन्द  :
 इधर  भी  देख  लेना  जी  ।

 अध्यक्ष  महोदय  :  मैं  देख  रहा  हूं  ,  लेकिन
 बुला  नहों  सकता  tv

 अघ्यक्ष  महोदय,

 श्री  रामेइबरानन्द  :  यह  क्‍या  बात  हुई  जो,
 घन्टा  समाप्त  होने  वाला  है  ।

 Shri  A.  P,  Sharma:  On  the  one  hand
 we  are  going  to  attain  self-sufficiency
 in  the  manufacture  of  locomotives  in
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 India.  Yet,  according  to  our  require-
 ment,  what  is  the  special  reason  for
 our  not  being  in  a  position  to  manu-
 facture  locomotives  for  small  port
 commissioner  railways?

 Shri  Sachindra  Chaudhuri:  I  did
 not  say  that  we  are  not  in  a  position
 to  manufacture.  I  said  that  so  far  as
 the  manufacture  of  this  is  concerned,
 it  wil}  be  done  here,  but  if  any  special
 kind  of  locomotive  is  necessary,  then
 that  would  have  to  be  got  from
 ‘Canada.

 Shri  A.  P.  Sharma:  What  is
 speciality?  I  want  to  know  this.

 Shri  Sachindra  Chaudhuri:  The
 capacity  is  there  in  the  shape  of  our
 locomotive  manufacturing  factories.
 Ig  any  particular  locomotive,  which
 ™may  be  necessary  and  which  is  pecu-
 liar,  cannot  be  constructed  in  this
 country,  then  that  would  have  to  be
 got  from  Canada.

 सीजन  मथी  करीम

 the

 +
 #]  253.  श्री  प्रकाश वीर  शास्त्री  :

 श्री  क्रम  चंद  कछवाय  :
 ची  बड़े  :

 क्या  निर्माण,  आवास  तथा  नगरीय
 विकास  मंत्री  यह  बताने  क्री  कृपा  करेंग  किः

 (क)  क्‍या  नई  दिल्‍ली  के  बहादुरशाह
 जफर  मार्ग  पर  स्थित  मस्जिद  नबी  करीम  से,
 जो  एक  संरक्षित  स्मारक  था,  कुछ  राज्य  पूर्व
 संरक्षण  हटा  लिया  गया  था  ;

 (ख)  यदि  हां,  तो  किस  तारीख  सेहोर
 किस  प्राकार  पर  इस  झा शय  का  निर्णय  किया
 गया था  ;

 (ग)  क्‍या  इस  इसएतिहासिक  स्मारक
 अथवा  उस  के  किसी  भाग  में  जमीयत-उल-
 उलमा  का  एक  कार्यालय  स्थित  है;

 (घ)  क्‍या  कुछ  मुस्लिम  संगठन  प्रथा
 व्यकित्तयों  ने  उक्त  मस्जिद  स  संरक्षण  हटाने
 के  विरुद्ध  सरकार  को  कोई  ज्ञापन  दिया  है;
 और

 328  (AI)  LSD—2.

 VAISAKHA  ,  888  (SAKA)  Oral  Answers  ‘12172

 ($)  यदि  हां,  तो सरकार  ने  उस  पर
 क्या  कार्यवाही  की  है  ?

 निर्माण,  ग्रा बास  तथा  नगरीय  विकास
 मंत्रालय  में  उपमंत्री  (भी  भगबती)  :
 (क)  जहां

 (ख)  स्मारक  को  तब  की  मिनिस्ट्री
 आफ  साइंटिफिक  रिसर्च  एन्ड  कल्चरल
 एफयर्स  (  अरब  मिनिस्ट्री  साफ  एजुकेशन  )
 ने  सैन्डल  एडवाइजरी  बोर्ड  साफ  स्‍्रार्कलोजी
 की  स्टैंडिंग  कमेटी  की  सिफ़ारिश  पर  i8
 जून,  962  को  प्रचलित  कर  दिया  था  v

 (ग)  जी  हां  ।

 (घ)  जी  नहीं,  शिकायत  सरक्षित
 कर  दिये  जाने  के  ख़िलाफ़  नहीं  थी  बल्कि
 शिकायत  की  वजह  थी  कि  मस्जिद  का  दस्ते-
 माल  ठीक  नहीं  हो  रहा  है

 (ड)  सवाल  ही  नहीं  उठता  t

 शनी  प्रकाश वीर  शास्त्री  :  में  यह  जानना
 चाहता  हूं,  भ्र भी  मंत्री  महोदय  ने  कहा  कि
 स्टैंडिंग  कमेटी  की  राय  के  झ्राधार  पर  इसको
 अरक्षित  कर  दिया  गया,  प्र संरक्षित  घोषित
 करने  के  बाद  क्या  इस  कमेटी  ने  यह  भी  राय
 दी  थी  कि  इसको  जमीयत-उल-उलेमा  को
 दे  दिया  जाये  इस  तरह  की  राजनीतिक
 गतिविधियां  चलाने  के  लिये  ?
 Shri  Bhagavati:  Yes  Sir;  it  was

 recommended  by  the  Prime  Minister's
 Secretariat  at  that  time  and  also  by
 the  Ministry  of  Scientific  Research  &
 Cultural  Affairs  to  entrust  the  care
 and  management  of  this  mosque  to
 Jamiat-ul-Ulema.

 भरी  प्रकाश्वीर  शास्त्री  :  प्रधान  मंत्री  के
 सचिवालय  से  किसी  संस्था  विशेष  के  लिए
 ऐसी  सिफारिश  नहीं  रानी  चाहिये  थी  ।
 फिर  भी  मैं  मंत्री  महोदय  से  यह  जानना
 चाहता  हूं  कि  जिस  मुस्लिम  संगठन  ने  बाप  को
 इस  प्रकार  का  ज्ञापन  दिया  कि  यह  मस्जिद
 प्रार्थना  का  स्थान  हैं  भभोर  इसको  झ्रारक्षित
 घोषित  किया  जाए,  वहां  क्‍या  छापने  इस
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 बात  को  देखा  है  कि  उसको  राजनीतिक
 गतिविधियां  चलाने  का  केन्द्र  न  बनाया  जाए  ?
 क्या  सरकार  ने  भ्र पने  तौर  पर  इस  बात  की
 जानकारी  ली  है  कि  वास्तव  में  वहां  ऐसा  तो
 नहीं  हो  रहा  है,  और  यदि  हो  रहा  है  तो  उसकी
 रोकथाम  के  लिए  क्या  व्यवस्था  की  गई  है  ?

 Shri  Bhagavati:  The  Jamait-ul-
 Ulema  Hind  is  improving  this  mosque.
 They  have  spent  some  money,  and
 now  the  public  also  use  that  mosque
 for  prayer,  as  far  as  we  know.  I  do
 not  think  that  they  have  used  this
 mosque  for  any  political  purpose.

 sit  प्रकादावीर  शास्त्री  :  मेरा  प्रश्न  यह
 नहीं  था  ।  मेरा  प्रश्न  यह  था..... .

 Mr.  Speaker:  He  says  that  it  has
 Not  been  uséd  for  any  political  pur-
 pose.  भागने  पूछा  कि  सियासी  कामों  के  लिए

 इस्तेमाल  किया  जा  रहा  है  |  वहू  इसको
 डिनाई  कर  रहे  हैं,  मैं  क्या  कर  सकता  हूं  t

 aft  हुकम  खुद  कछवाय  :  जिस  समय  इस
 स्थान  को  प्रारक्षित  घोषित  करने  का  निर्णय
 किया  गया  उस  समय  इस  विभाग  के  मंत्री
 कौन  थे  ?  इसका  संरक्षण  हटाने  के  लिए
 क्या  कोई  ऊपर  से  भी  दबाव  श्राया था.  ?

 Shri  Bhagavati:  It  is  not  correct
 to  allege  like  that.  As  to  who  the
 Minister  at  that  time  was,  it  is
 known  to  the  hon.  Member;  I  do  not
 think  that  I  should  say  that  here
 again

 Shri  Ranga:  Why  not?

 Shri  Bhagavati:....But  I  can  say
 that  there  was  no  pressure  from  him.

 श्री  हुकम  अहद  कछवाय  :  मैंने  मंत्री  का
 नाम  पूछा  था  ।

 डाल  Bhagavati:  Shri  Humayan
 Kabir  was  the  Minister  at  that  time.

 sft  सौर्य  :  प्रोटैक्टिव  मानुमेंट्स  का  जहां
 तक  सम्बन्ध  है,  भारत  में  बहुत  से  नाम  के
 लिए  ही  प्रोटैक्टिव  मानुमेंट्स  हैं  सनौर  वहां  पर
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 जानवर  चरते  रहते  हैं,  उनका  संरक्षण  नहीं
 होता  है  ।  इस  सत्य  को  सामने  रखते  हुए
 सरस्वती  जहां  महात्मा  गौतम  बुद्ध  ने  अपने
 जीवन  के  पच्चीस  वर्ष  बिताये,  उसको  डीप्रोटेम्ट
 करने  के  बारे  में  आपके  पास  कोई  प्रोपोज
 आए  हैं  कौर  यदि  जाए  हैं  तो  उनके  ऊपर  आपने
 क्या  निर्णय  लिया  है  ?

 Shri  Bhagavati:  That  question  does
 not  arise  out  of  the  main  question.
 This  Ministry  has  nothing  to  do  with
 the  protection  of  monuments.

 श्री  मौर्य :  मेरी  बात  एक  क्षण  श्राप
 पुन  लीजिये  ।

 If  this  Ministry  is  not  responsible,
 then  the  Minister  belonging  to  the
 Ministry  that  is  responsible  must
 answer  my  quesffon.  My  question
 is...

 Mr.  Speaker:  He  has  given  his
 reply  that  this  question  does  not
 relate  to  his  Ministry.  So,  how  can
 he  answer  that?

 Shri  Maurya;  If  he  is  not  concern-
 ed,  then  let  the  concerned  Minister
 reply  to  this  question,

 Mr.  Speaker:  Let  the  hon.  Mem-
 ber  give  a  fresh  notice.

 Shri  Maurya:  That  is  connected
 with  the  main  question....

 Mr.  Speaker;  No,  it  is  not.

 श्री  मौ :  इस  मस्जिद  को  डीप्रोटैक्टिड
 घोषित  कर  दिया  गया  है  शौर  इस  में  दफ्तर
 वगैरह  है  ।  यह  भ्रलग  बात  है  t  इसी  प्रकार
 से  एक  मानुरममेंट  है  जो  कि  प्रोटेक्टिव  है  शौर
 उसके  लिए  मैंने  पूछा  है  कि  क्या  कोई  मांग
 झाई  है  कि  उसको  डीप्रोटैक्टिड  घोषित  कर
 दिया  जाए,  यदि  हां,  तो  उस  पर  आपने  क्‍या
 निर्णय  दिया  है  ?

 अध्यक्ष  महोदय  :  यह  सवाल  इस  सवाल
 में  से  नहीं  उठता  है  ।

 Dr.  L.  M.  Singhvi:  The  circum-
 stances  under  which  a  protected
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 monument  was  deprotected  and  in
 conseuence  allotted  to  an  organisation
 which  has  recently  gone  so  far  as  to
 say  that  the  Government  of“India  are
 treating  the  Muslim  minorities  in  a
 step-motherly  manner  are  very  much
 suspicious.  I  would  like  to  know
 whether  the  hon.  Minister  himself
 has  looked  into  the  matter  and  whe-
 ther  he  is  prepared  to  say  that  at  the
 time  of  deprotection  political  pres-
 sures  did  not  prevail  with  whosoever
 Was  concerned,  and  whether  it  is  not
 a  fact  that  this  deprotection  was  done
 mainly  to  allot  it  to  the  Jamait-ul-
 Ulema  Hind  and  not  the  other  way
 round.

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr  Chand
 Khanna):  It  is  most  unfortunate  for
 a  remark  of  that  nature  to  be  made.
 The  protection  or  the  deprotection  of
 a  monument  is  not  the  concern  of  the
 Ministry  of  Works  and  Housing.  This
 monument,  as  far  as  I  can  say  from
 memory,  was  treated  as  a  protected
 monument  a  long  time  ago,  but  a  few
 years  ago,  the  Ministry  concerned
 decided  that  this  monument  was  not
 sufficient  importance  to  claim  that
 privilege,  and  as  such  it  was  depro-
 tected.  The  moment  it  was  depro-
 tected,  the  land  reverted  to  the  Minis
 try  of  Works  and  Housing.  I  may
 further  add  that  according  to  the  in-
 formation  given  to  us  by  the  persons
 to  whom  this  mosque  has  been  given
 on  lease  at  a  nominal  rent,  whatever
 additions  or  alternations  have  been
 made,  according  to  the  lessees,  have
 been  done  with  the  full  approval  of
 the  Ministry  concerned,

 Dr.  L.  M.  Singhvi:  On  a  point  of
 order.  If  the  hon.  Minister  ig  unable
 to  speak  as  to  the  cirmstances  which
 led  to  deprotection,  we  must  have  the
 Minister  who  is  concerned  speak  about
 it  and  not  the  Minister  of  Works  and
 Housing.  Let  those  circumstances  be
 stated  before  the  House.  Responsibi-
 lity  cannot  be  disclaimed  in  this
 manner.

 Mr.  Speaker:  Separate  notice  might
 be  given.
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 Shri  P.  0.  Borooah.
 Shri  Hukam  Chand

 Kachhavatya:
 Shri  Bade:

 Finance  be Will  the  Minister  of
 pleased  to  state:

 (a)  whether  any  assessment  has
 been  made  of  the  effect  of  the  finan-
 cial  proposals  on  the  price  rise  since
 the  presentation  of  the  Budget  for
 1966-67;  and

 (b)  if  so,  what  it  is?

 The  Minister  of  State  in  the  Mints-
 try  of  Finance  (Shri  8,  R.  Bhagat):
 (a)  Yes,  Sir.

 (b)  Controlled  prices  of  sugar  have
 been  raised  by  the  full  extent  of  the
 rise  in  duty,  namely  Rs.  835  per
 quintal.  The  rise  in  the  prices  of
 controlled  varieties  of  cloth,  which
 can  be  ascribed  to  the  increase  in
 dutiés  on  yarn  and  fabrics,  is  estimat-
 ed  at  between  .5  to  4  per  cent,  de-
 pending  on  the  variety;  cloth  prices
 have,  however,  risen  More  since  cer-
 tain  increases  have  been  authorised
 with  effect  from  Ist  April  as  a  result
 of  cost  increases.  Retail  prices  of
 popular  brands  of  cigarettes  have
 gone  up  between  3  paise  to  5  paise  per
 packet  of  ten.  (Shri  Ranga:  What
 percentage?)  That  I  will  have  to
 work  out.  Prices  of  diesel  oil,
 (N.O.S)  have  risen  by  the  full  extent
 of  the  increase  in  duty—i.e.  by  Rs.  60
 per  kilo  litre.  The  same  is  true  of
 other  items  on  which  excise  duties
 have  been  raised.  It  hag  been  esti-
 mated  that  the  changes  in  excise
 duties  and  the  inter-State  sales  tax
 would  have  raised  the  price  level  by
 about  3  per  cent.

 Shri  Ranga:  Half  per  cent?
 Question.  What  about  kerosene?
 What  about  diesel  oil?

 aft  यदा पाल  सिह  :  प्राइस  इंडेक्स  कितना
 बढ़ा  है  पिछले  साल  की  अपेक्षा  इस  साल  ?
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 श्री  ब०  रा०  भगत:  होलसेल  प्राइस
 इंडेक्स  बजट  के  पहले  यानी  26  फरवरी  को
 59.7  था  और  पांच  मार्च  को  यानी  बजट

 के  तुरन्त  बाद  70.4  हो  गया  ny

 श्री  यद्ञापाल  सिह:  क्‍या  आपको  यह
 मालूम  है  कि  जो  बोतल  चार  जाने  में  बिका
 करती  थी  अब  वही  बोतल  देहात  में  दो
 रुपये  की  बिक  रही  है  ?  यदि  हां,  तो  उसकी
 कीमत  को  घटाने  के  लिए  क्‍या  किया  जा
 रहा  है  ?

 श्री  ao  रा०  भगत:  यह  बजट  के
 कारण  ही  नहीं  है  -  इसके  और  भी  कई  कारण
 हैं

 श्री  हुकम  चन्द  कछवाय  :  पर्चियों  देशों
 में  यह  तरीका  है  कि  अभाव  के  कारण  मूल्य
 बढ़ते  हैं  तो उसका  भार  तो  जनता  पर  पड़ता
 है  लेकिन  प्रगर  पेपर  करेंसी  बढ़ाई  जाती  है,
 घाटे  के  बजट  बनाये  जाते  हैं  कौर  उनके  कारण
 मूल्य  बढ़ते  हैं  तो  उनका  भार  सरकार  पर
 पड़ता  है  ।  इस  चीज़  को  ध्यान  में  रखते  हुए
 क्या  सरकार  इसका  विश्लेषण  करके  इस
 नीति  को  भअ्रपनायेगी  जो  कि  पश्चिमी  देशों
 में  भ्रपनाई  गई  है  ?

 शिव  'रा भगत:  जब  फिस्कल
 नीतियों  में  या  कर  नीति  में  कोई  परिवर्तन
 किया  जाता  है,  करों  को  घटाया  बढ़ाया  जाता
 है  तो  इन  सारी  बातों  को  सोचा  जाता  है  v
 Shri  ए,  0.  Borooah:  Is  it  a  fact  that

 the  system  of  displaying  price  lists  in
 shops  which  was  introduced  some
 time  back  to  check  rise  in  prices  has
 been  abandoned?  If  so,  why?

 Shri  8,  R.  Bhagat:  I  want  notice,  to
 say  whether  that  is  so.

 श्री  रामेश्वरामण्द  :  प्रत्येक  वस्तु  के  भाव
 बड़ी  तेज़ी  से  बढ़ते  जा  रहे  हैं  कौर  सरकार
 उनको  घटाने  का  किसी  प्रकार  से  कोई  यत्न
 नहीं  कर  रही  है  ।  बह  सभी  जानते  हैं  कि  जब
 बाज़ार  में  किसी  वस्तु  की  मांग  नहीं  होती  है
 या  वह  भ्रावश्यकता  से  अधिक  होती  है  तो
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 उसके  भाव  कम  हो  जाते  हैं  1  मैं  जानना  चाहता
 हूं  कि  सरकार  क्‍या  यत्न  कर  रही  है  भविष्य
 में  कि  प्रत्येक  वस्तु  के  नहीं  तो  कम  से  कम
 जीवनोपयोगी  जो  वस्तुयें  हैं,  उनके  भाव  कम
 हो  जाएं  ताकि  जीवन  चल  सके  ?

 श्री  ब०  रा०  भगत  :  मौजूदा  जो  सवाल
 है  वह  कर  नीति  से  सम्बन्ध  रखता  है  ।  उसके
 कारण  जो  भाव  बढ़े  हैँ  उससे  सम्बन्धित  हैं  ।
 जहां  तक  श्राम  सवाल  का  ताल्लुक  है,  सब  से
 बड़ा  कारण  भाव  बढ़ने  का  यह  है  कि  चीज़ों  का
 प्रभाव  है  ।  इस  वास्ते  उत्पादन  खास  तौर  पर
 जरूरी  चीज़ों  का  उत्पादन  अधिक  हो  तभी
 भाव  जैसे  हम  चाहते  है,  नीचे  न  सकते  हैं।

 श्री  रामेशवरानन्द  :  कुछ  कर  सकेंगे  ?

 श्री  wo  रा०  भगत  :  कोशिश  की  जा
 रही  है  t
 Shri  Kapur  Singh:  Have  Govern-

 Ment  made  any  attempt  to  assess  the
 quantum  of  the  guilt  of  the  Finance
 Minister  and  his  budget  on  _  this
 deplorable  rise  in  prices?

 Shri  8.  RB.  Bhagat:
 cent.

 Shri  S.  M,  Banerjee:  May  I  know
 whether  it  is  a  fact  that  the  difference
 between  the  whole  sale  price  and  the
 retail  price  in  every  comodity  is  s0
 much  that  it  is  impossible  for  the
 common  man  to  exist  within  his  in-
 come?  I  would  like  to  know  what
 steps  Government  propose  to  take  to
 see  that  the  difference  in  the  whole-
 sale  and  retail  prices  is  narrowed
 down?

 Shri  S.  M,  Banerjee:  Reality,  not
 tical  attempts  are  concerned,  we  are
 trying....

 It  is  only  i  per

 Shri  S.  M,  Banerjee:  Reality,  not
 statistical  attempts.

 Shri  B,  R.  Bhagat:  But  so  far  as  the
 wholesale  and  retail  prices  are  con-
 cerned,  as  we  know,  the  knowledge  is
 as  a  result  of  statistical  tabulation,
 and  we  are  trying  to  see  that  retail
 prices  are  collected  from  as  large  8
 number  of  centres  as  possible  and  the
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 correlation  between  the  wholesale  and
 retail  prices  is  more  logical  and
 rational.

 12,00  brs.
 SHorT  NOTICE  QUESTION

 Iltreatment  of  Sikh  Pilgrims  to
 Panja  Sahib

 S.N.Q.  2i.  Shr¢  Hari  Vishes
 Kamath:

 Shri  D.  C.  Sharma:
 Will  the  Minister  of  External  Affairs

 be  pleased  to.  state:
 (a)  whether  it  is  a  fact  that  hund-

 reds  of  Sikhs  on  a  Pilgrimage  to
 Panja  Sahib  on  Baisakhj  were  ill-
 treated  by  Pakistani  authorities;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  the  issue  has  been
 taken  up  with  the  Government  of
 Pakistan?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  to  (०).  204
 Sikh  pilgrims  visited  Panja  Sahib
 during  Baisakhi  1966.  Pakistan  Gov-
 ernment  however  placed  a  number  of
 restrictions,  viz;

 (i)  unlike  previous  years  they
 permitted  the  pilgrims  to
 visit  only  Panja  Sahib  and
 not  Lahore,  Rawalpindi  and
 Wankana  Sahib;
 the  pilgrim  party  was  held  up
 at  Kasur  for  the  whole  of  the
 day  on  the  79  April,  1966;
 and
 the  movements  of  the  pilgrim
 party  at  Panja  Sahib  were
 restricted  to  the  Gurdwara
 only.

 As  a  result  of  these  difficulties  and
 restrictions,  the  pilgrim  party  decid-
 ed  to  retrun  to  India  a  day  earlier
 than  scheduled.

 ii)

 (iii)

 The  efforts  made  by  the  Indian  High
 Commissi  did  not  eed  in  get-
 ting  these  restrictions  and  inconveni-
 ences  removed.
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 Shri  Hari  Vishnu  Kamath:  Is  it  &
 fact  that  the  Governmenit  of  Pakistan
 had  earlier  assured  all  facilities  and
 amenities  to  the  Sikh  pilgrims,  and  if
 so,  is  this  not  another  instance  in  the
 mounting  pile  of  evidence  which
 affords  cumulative  and  incontroverti-
 ble  proof  that  the  Government  of
 Pakistan  is  hell-bent  on  wrecking  the
 Tashkent  Declaration  and  making  of
 it  a  dead  letter?

 Shri  Swaran  Singh:  I  do  not  think
 that  I  can  subscribe  to  the  general
 proposition  of  linking  this  action  on
 the  part  of  the  Pakistan  Government
 with  the  Tashkent  Declaration.  This
 is  a  facility  which  has  always  been
 extended  by  the  two  countries  for
 pilgrims  visiting  places  of  religious
 worship  in  either  country,  and  the
 main  thing  that  happened  this  year
 was  that  they  conveyed  their  permis-
 sion  much  too  late.  At  one  stage
 even  the  SGPC  had  said  that  as  the
 permission  had  been  received  very
 late,  they  would  not  be  even  sending
 this  party  of  pilgrims.  It  is  obvious
 that  the  type  of  restrictions  that  they
 have  placed,  they  placed  for  the  first
 time.  During  the  earlier  years,  their
 attitude  towards  these  pilgrim  parties
 was  more  liberal.

 Shri  Hari  Vishnu  Kamath:  My  ques-
 tion  was  specific.  You  will  kindly
 permit  me  to  repeat  that  question.
 In  spite  of  the  fact  that  in  the  pre-
 vious  years  they  were  more  liberal,
 this  year  even  after  the  Tashkent
 Declaration,  they  have  behaved  so
 badly,  That  is  why  I  said....

 Mr.  Speaker:  He  said  he  cannot
 link  it  with  the  Tashkent  Declaration.

 Shri  Hari  Vishnu  Kamath:  Let  him
 not  link  it.  We  link  it.

 Shri  Nath  Pai:  Better  understanding
 is  the  objective  of  the  Tashkent  Dec-
 laration.

 Shri  Hari  Vishnu  Kamath:  Are  there
 reasons  to  believe  that  in  the  ranks  of
 the  great  and  valiant  community  of
 Sikhs  in  the  Punjab  there  is  or  there
 was  a  group,  albeit  small,  however
 very  small,  a  group  which  has  or
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 which  had  a  soft  corner,  or,  may  |
 say,  sneaking  affection  for  the  Gov-
 ernment  of  Pakistan  as  opposed  to
 the  people  of  Pakistan,  and  if  80,
 have  they  by  now  seen  the  truth
 about  the  Government  of  Pakistan,  if
 not,  has  our  Government  helped  them
 to  do  so?

 Shri  Swaran  Singh:  For  one  thing,
 this  is  not  at  all  relevant  to  the  pre-
 sent  question.  I  would  appeal  to  the
 hon.  Member  not  to  be  taken  in  by
 the  type  of  propaganda  that  Pakistan
 generally  indulges  in.  They  make
 these  types  of  statements  about  seve-
 ral  sections  of  the  Indian  community,
 and  we  should  not  really  fall  a  victim
 to  that  subtle  propaganda.  I  think
 that  the  entire  Sikh  community,  as
 other  communities  of  India,  know
 their  duty  towards  the  country,  and
 there  should  be  absolutely  no  doubt
 of  the  slightest  nature  in  that  respect.

 Shri  D.  0.  Sharma:  I  was  very  un-
 happy  that  the  Minister  of  External
 Affairs  has  soft-pedalled  the  whole
 thing,  because  I  have  been  reading  the
 statements  made  by  those  persons  in
 which  it  has  been  said  in  unequivocal
 terms  that  these  Sikh  pilgrims  were
 treated  aS  prisoners  of  war  and  they
 were  taken  in  the  train,  the  shutters
 and  windows  of  which  were  closed
 all  the  time,  and  they  were  not  allow-
 @d  to  speak  to  anybody  and  to  any
 national  of  Pakistan.  May  I  know,  in
 view  of  these  things,  whether  the  hon.
 Minister  of  External  Affairs  is  justi-
 fied  in  making  that  kind  of  statement
 and  at  what  point  he  will  get  those
 complaints  rectified  that  these  pil-
 erims  were  not  treated  aS  honourable
 citizens  of  &  great  country  like  India
 by  a  neighbouring  country  which  had
 signed  only  recently  the  Tashkent
 pact?

 Shri  Swaran  Singh:  I  would  share
 the  unhappiness  if  it  were  directed
 not  against  my  statement  but  against
 the  treatment  meted  out  to  those  pil-
 grims.  I  fail  to  understand  how  he
 describes  my  clear  statement  giving
 the  precise  manner  in  which  these
 pilgrims  were  treated,  as  soft-pedal-
 ling.  He  is  a  professor  of  English
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 and  I  do  not  know  what  he  means....
 (Interruption).

 Shri  D.  C.  Sharma:  He  is  soft-
 pedalling;  not  I.

 Mr.  Speaker:  Order,  order.
 Shri  Swaran  Singh:  The  hon.  Mem-

 ber  is  quite  correct  in  that  he  has  re-
 minded  me  that  I  do  mot  know
 English.  In  fact  I  was  pleading  that:
 that  4  do  not  know  that  much  English.
 He  is  a  professor  of  English.

 Shri  Hari  Vishnu  Kamath:  He  was.
 Shri  Swaran  Singh:  Once  a  profes-

 sor,  always  8  professor,  like  Prof.
 Hem  Barua.

 Shri  D.  C.  Sharma:  Once  a  District
 Court  lawyer,  always  a  District  Court
 lawyer.  (Interruption.)

 Mr.  Speaker:  Order,  order.

 Shri  Swaran  Singh:  I  am  proud  to
 be  a  lawyer,  and  I  want  him  to  feel
 proud  to  be  a  professor.  Why  does
 he  react  when  we  say  that  he  is  a
 professor?  There  is  no  question  of
 soft-pedalling,  with  all  the  points  that
 I  have  clearly  mentioned.  I  would
 agree  with  him  if  he  could  put  it  in
 some  more  fiery  language.  I  will
 bow  before  him.

 Shri  Kapur  Singh:  While  avoiding
 altogether  the  net  and  snare  which
 my  hon.  friend  Shri  Nath  Pai  spread
 before  me  by  instigating  me  to  say
 that  some  special  words  spoken  by
 my  hon.  friend  froom  Gurdaspur  were
 incorrect  English,  I  wish  merely  to
 draw  the  attention  of  the  Minister  of
 External  Affairs  to  one  aspect  of  the
 matter  to  which  my  hon.  friend,  the
 Member  from  Gurdaspur,  has  refer-
 red,  namely,  that  the  pilgrims  were
 being  taken  through  Pakistan  in
 trains  which  were  barred  and  shutter-
 ed  and  without  any  arrangement  for
 ventilation  thus  creating  a  train  vir-
 tually  into  a  black  hole;  and,  if  so,
 may  I  know  whether  the  Government
 are  thinking  or  are  proposing  to
 lodge  a  strong  protest  with  the
 Pakistan  Government  on  this  barbaric
 treatment?
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 Shri  Swaran  Singh:  On  this  closing

 of  the  shutters  of  the  railway  carri-
 ages  in  which  they  were  travelling,  the
 information  in  my  possession  does  not
 show  that.  But  we  have  already  left
 the  Pakistan  Government  in  no  doubt
 about  what  we  feel  on  the  manner  in
 which  these  pilgrims  were  treated.
 One  officer  was  present  in  the  pil-
 grims’  party  and  he  was  in  touch  with
 the  authorities.  Their  reply  gene-
 rally  was  “we  are  taking  all  the  steps
 for»  security  reasons.”

 Shri  Ranga:  He  has  not  replied.  So
 Many  representations  to  Pakistan
 were  made.  Have  we  received  any
 reply?

 Shri  Swaran  Singh:  I  have  said  al-
 ready  that  our  High  Commission  rep-
 resentatives  were  in  touch  with  the
 authorities  all  the  time.

 श्री  हुकम  चन्द  कछवाय  :  पाकिस्तान
 सरकार  द्वारा  जो  यह  दुर्व्यवहार  किया  गया
 सिक्खों  के  साथ  यह  बड़ी  लज्जाजनक  बात  है।
 माननीय  मंत्री  ने  भ्र पने  उत्तर  में  बतलाया  कि
 भारत  के  हाई  कमिश्नर  ने  कई  प्रयत्न  ऐसे
 किये  हैं  कि  उन  के  साथ  ऐसा  व्यवहार  न  किया
 जाय  तो  में  जानना  चाहता  हूं  कि  उन्होंने
 कौन  कौन  से  ऐसे  प्रयत्न  किये,  पाकिस्तान  की
 सरकार  से  उन्होंने  कोन  कौन  से  विरोध  प्रकट
 किये  और  भारत  सरकार  ने  उस  सम्बन्ध  में
 क्या  कार्यवाही  को  ताकि  यह  जो  दुर्घटना  हुई
 वह  लज्जाजनक  बात  भविष्य  में  न  हो  ?
 शसी  कौन  सी  कार्यवाही  भारत  सरकार  ने
 की  है?

 शी  स्वर्ण  सिह:  में  कह  चुका  हूं  ।  कब
 उस  से  ज्यादा  में  और  नहीं  कह  सकता  a

 aft  हुकम  लाद  कछवाय  :  हाई  कमिश्नर
 ने  कौन  कौन  सी  कार्यवाही  की  ?

 भ्रध्यक्ष  महोदय  :  वही  तो  बतलाया  है
 सही  सब  तो  वह  कहते  रहे  हैं  ।

 श्री  बागड़ी  :  श्रष्यक्ष  महोदय,  मैं  भी
 शक  सवाल  पूछना  चाहता  हूं

 अध्यक्ष  महोदय  :  श्री  हेम  बुझा  t
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 oft  बागड़ी*:  पता  नहीं  हमारे  बारे  में
 क्या  फर्क  पड़  जाता  है  ?

 Shri  Hem  Barua;  In  view  of  the
 fact  that  during  the  Pakistan  aggres-
 sion  on  our  country,  Pakistan  said
 some  very  beautiful  and  laudatory
 things  about  the  Sikh  community,
 most  of  which  the  Sikh  community
 deserves,  in  the  context  of  this  may
 I  know  whether  our  government  have
 tried  to  find  out  from  Pakistani  sourc-
 es  the  reason  for  this  metamorphosis
 in  Pakistan’s  uttitude?  Is  it  part  of
 their  grand  plan  to  throw’  the
 Tashkent  declaration  into  waste  paper
 basket?

 Shri  Swaran  Singh:  I  would  like
 to  inform  the  hon.  Member  that  no
 one  in  Punjab  is  taken  in  by  the
 type  of  propaganda  in  which  Pakistan
 indulged  in  trying  to  show  as  if  cer-
 tain  sections  of  the  Sikh  community
 are  in  any  way  inclined  towards
 Pakistan  in  the  manner  in  which  the
 hon.  Member  is  suggesting....  (Inter-
 ruptions).  The  way  they  treated  this
 party  of  pilgrims  in  this  very  shabby
 manner  is  clear  proof  of  the  manner
 in  which  Pakistan  regards  the  mem-
 bers  of  the  Sikh  community.

 Shri  Hem  Barua:  May  |  submit  that
 Pakistan  called  the  Sikh  community,
 a  community  of  brave  people.  It  is
 a  fact?

 Shri  Swaran  Singh:  I  do  not  require
 a  certificate  from  Pakistan  or  in  fact
 from  anybody  to  that  effect.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Development  of  Border  Areas
 *I254.  Shri  Shiv  Charan  Gupta:

 Will  the  Minister  of  Planning  asd
 Social  Welfare  be  pleased  to  state:

 (a)  the  amount  that  has  been  spent
 on  border  areas  during  the  Third
 Five  Year  Plan  period;  and

 (b)  the  progress  so  far  made  re-
 garding  the  link  rof@ds  and  civil  deve-
 lopment  works?
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 The  Deputy  Minister  in  the  Mintis-
 try  of  Finance  (Shri  L.  N,  Mishra):
 (a)

 Border  Areas  Anticipated
 Expenditure

 (1961-66)

 (Rs.  crores)
 Jammu  &  Kashmir

 Ladakh  .47
 Punjab

 Lahul  &  Spiti  .26
 Uttar  Pradesh

 Uttarkhand  25.5
 Himachal  Pradesh

 Kinnaur  District  0.70

 (b)  Information  will  be  furnished
 as  soon  as  it  is  available  from  the
 State  Governments  and  Himachal
 Pradesh  Administration.

 Kheaia  Oommitiee’s  Report  on
 Narmada  River  Project

 +1256.  Shri  Jashvant  Mehta:
 Shri  Vishwa  Nath  Pandey:
 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  85  on  the  240  February,  966
 and  state:

 (a)  the  further  steps  Government
 have  taken  for  the  implementation  of
 the  recommendations  made  in  the
 Khosla  Committee’s  report  on  Nar-
 mada  River  Project;  and

 (b)  whether  any  final  decision  has
 been  arrived  at?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  (a)
 and  (b).  The  comments  of  _  the
 Maharashtra  Government  have  850
 been  received  and  are  under  study.
 The  matter  is  proposed  to  be  discuss-
 ed  shortly  with  the  Chief  Ministers
 of  the  concerned  States.
 Raid  on  Wine-bar  in  Central  Calcutta

 °4257.  Shri  Indrajit  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  a  Swine-bar  in  Central
 Calcutta  was  recently  raided  by  the
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 Special  Police  of  ihe  Central  Bureau
 of  Investigation  on  suspicion  of  being
 acentre  for  illegal  transactions  m
 foreign  exchange  and  imported  goods;

 (b)  whether  it  is  a  fact  that  some
 other  premises  were  also  searched  in
 this  connection;  and

 (c)  if  so,  the  results  of  the  investi-
 gation  and  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  8.  BR.  Bhagat):
 (a)  On  the  8th  June,  1965,  the  Cus-
 toms  authorities  searched  the  premis-
 es  of  a  bar  in  Free  School  Street,
 Calcutta,  on  suspicion  that  illegally
 imported  goods  were  secreted  ‘here.

 (b)  Yes,  Sir,
 (c)  The  matter  is  under  invertiga-

 tion  by  the  Central  Bureau  of  In-
 vestigation  and  the  Enforcement.
 Directorate.
 Foreign  Exchange  for  bringing  out

 Supplement  op  India  in  U.S.A.
 #1258,  Shri  Vasudevan  Nair:

 Shri  Warior:
 Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Fimanee  be
 pleased  to  state:

 (a)  whether  Government  have  sanc-
 tioned  foreign  exchange  to  Birla  Group.
 of  Industries  in  India  for  bringing  out
 a  special  supplement  by  the  New
 York  Times  of  U.S.A.  on  India;

 (b)  if  so,  the  amount  sanctioned;
 (c)  when  the  supplement  was  pub-

 lished;  and
 (d)  the  special  reasons  for  sanction-

 ing  such  a  big  amount  of  foreign  ex-
 change  when  the  country  is  in  acute
 shortage  of  foreign  exchange  and  when
 Government  have  its  own  agency  for
 publicity  and  propaganda  abroad?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  Yes.  Sir.

 (b)  Dollars  69,500.
 (c)  20th  March,  ‘1966,
 (d)  It  has  been  the  normal  policy

 of  the  Government  to  allow  reason-
 able  exchange  facilities  for  publicity
 abroad  for  export  promotion  purposes:
 and  for  focussing  a  clear  picture  om
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 the  economic  and  other  developments
 in  India.  Such  a  coverage  as  is  done
 through  such  supplements  is  not  possi-
 ble  through  Government  agencies.

 Gift  given  to  a  Mosque  in  Cairo
 1259.  Shri  U,  M.  Trivedi;  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  circumstances  which  led
 Government  to  allow  a  gift  of  Rs.
 20  lakhs  worth  to  be  given  to  a  mos-
 que  in  Cairo  by  the  Head  Priest  of
 Dawoodi  Bohras;

 (b)  the  quantity  of  gold  involved
 in  this  gift;  and

 (c)  the  amount  of  gift-tax  recover-
 ed  in  this  behalf?

 The  Minister  of  State  in  the  Mints-
 try  of  Finance  (Shri  B.  R.  Bhagat):  (a)
 The  Government  has  not  allowed  mak-
 ing  of  any  such  gift.

 (b)  and  (c).  Do  not  arise.

 Old  Age  Pension  Scheme
 ©260.  Shri  D.  C.  Sharma:

 Shri  Tulshidas  Jadhav:
 Shrimati  Savitri  Nigam:
 Shri  D.  S,  Patil:

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  state:

 (a)  the  progress  made  in  the  finali-
 sation  of  the  Old  Age  Pension  Scheme;
 end  e

 (b)  the  stage  at  which  the  matter
 stands  at  present?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 Scheme  is  still  under  consideration.
 Arrangement  for  Supply  of  Literature

 on  Plans
 °426l.  Shri  R.  Barna:  Will  the  Min-

 ister  of  Planning  ang  Social  Welfare
 be  pleased  to  state:

 (a)  whether  there  is  any  arrange-
 ment  for  adequate  and  prompt  sup-
 Ply  of  suitable  literature  on  the  Plans
 to  the  Planning  Forums  of  Colleges
 and  Universities;  and

 (b)  if  so,  its  details?
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shri  L.  N.  Mishra):
 (a)  The  Planning  Forums  are  being
 supplied  free  of  charge  with  Plan  pub-
 lications  and  Journals  issued  on  behalf
 of  the  Planning  Commission.  The
 Commission  have  also  requested  all
 the  Central  Ministries  to  send  their
 Plan  publications  to  the  various  Col-
 leges  and  Universities  where  Planning
 Forums  are  functioning.

 (b)  A  list  of  the  Plan  Publication
 and  Journals  supplied  to  Forums  by
 the  Commission  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-65  ‘/88).

 Raising  of  Resources  by  States
 °i262.  Shri  Firodia:  Will  the  Minis-

 ter  of  Finance  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  State

 Governments  have  failed  to  raise  their
 share  of  additional  resources  needed
 for  development  plans  in  the  current
 year;  and

 (b)  the
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  and  (b).  It  is  true  that  measures
 for  raising  resources  announced  so  far
 by  State  Governments  falls  short  of
 the  expectations  of  the  current  year.
 But  as  the  year  has  just  commenced,
 it  is  difficult  to  say  at  this  stage  whe-
 ther  the  State  Governmens  have  fail-
 ed  or  succeeded  in  raising  their  share
 of  additional  resources  needed  for
 development  plans  in  the  current  year.

 reaction  of  Government

 Calcutta  National  Bank
 91263.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  the  Calcutta  National
 Bank  which  went  into  liquidation  in
 ‘1951  or  thereabout  hag  fully  paid  up
 all  its  creditors  and  depositors;

 (b)  if  not,  the  details  of  payment
 up-to-date;  and

 (c)  the  reasons  for  the  delay?
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 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R,  Bhagat):
 (a)  No.

 (b)  The  bank  has  paid  or  provided
 for  the  payment  of  a  sum  of  Rs.  02.98

 ‘Jakhs  to  the  depositors,  against  deposit
 liabilities  of  the  order  of  Rs.  2.0

 ccrores,  und  has,  in  addition,  made  pre-
 ferential  payments  and  payments  to
 the  secured  creditors  to  the  extent  of
 Rs.  22.35  lakhs.

 (c)  The  assets  which  are  still  to  be
 recovered  are  mainly  in  the  form  of
 decreed  debts  and  execution  proceed-
 ings  for  the  recovery  of  the  amounts
 in  question  necessarily  take  time.
 Efforts  are,  however,  being  made  ‘v
 realise  the  assets,  to  the  extent
 possible.

 Working  Girls’  Hostel,  New  Delhi

 #1264,  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Works,  Housing  and  Urban
 Develop  t  be  pl  d  to  state:

 (a)  whether  Government's  attention
 thas  been  drawn  to  the  reported  resort
 to  satyagraha  by  a  working  girl,  an
 inmate  of  the  Working  Girls’  Hostel,
 Curzon  Road,  New  Delhi  protesting
 against  mismanagement  in  the  hostel;

 (b)  if  so,  whether  inquiries  have
 ‘been  made  into  the  affairs  of  the  hos-
 tel;  and

 (c)  the  result  thereof?
 The  Minister  of  Works,  Housing  and

 ‘Urban  Development  (Shri  Mehr  Chand
 Khanna):  (a)  to  (c).  Attention  of  the
 Hon’ble  Member  is  drawn  to  the  state-
 ment  ‘made  by  me  in  the  Lok  Sabha

 .on  the  6th  April,  1966,  while  replying
 to  the  debate  on  the  Demands  for
 Grants  relating  to  the  Ministry  of
 ‘Works,  Housing  and  Urban  Develop-
 ment.

 Rural  Electrification
 °265.  Shri  Karni  Singhji:

 Dr.  L.  M.  Singbvi:
 Shri  Jashvant  Mehta:
 Shri  Brij  Raj  Singh:

 Will  the  Minister  of  Irrigation  and
 ‘Power  be  pleased  to  state:

 {a)  whether  it  is  a  fact  that  Gov-
 ernment  had  assured  that  by  the  end
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 of  1969,  the  All-India  figure  of  rural
 electrification  would  be  20  per  cent
 and  if  so,  how  it  is  proposed  to  achieve
 this;

 (b)  whether  it  is  also  a  fact  that  in
 the  year  1966-67,  no  financial  provi-
 sion  has  been  made  for  rural  electri-
 fication  crash  programme  for  each
 State  over  and  above  the  Plan  provi-
 sion;

 (९)  whether  it  is  also  a  fact  that
 most  of  the  States  in  India  have
 achieved  a  much  greater  percentage
 of  rural  electrification  than  the  State
 of  Rajasthan;  and

 (d)  if  so,  the  steps  to  be  taken  to
 bring  Rajasthan  at  par  with  other
 States?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):  (a)
 During  the  Irrigation  and  Power
 Seminar  held  in  October,  1964,  a  tar-
 get  was  set  for  achieving  electrifica-
 tion  of  one  lakh  villages  by  October,
 i969,  the  birth  centenary  of  Mahatma
 Gandhi,  which  was  also  reiterated  in
 the  conference  of  State  Irrigation  and
 Power  Ministers  held  in  November,
 1965.  This  will  mean  electrification  of
 approximately  7.5  per  cent  villages  in
 the  country.  In  accordance  with  the
 above  conclusions  the  State  authorities
 have  been  advised  to  take  a  number  of
 steps,  as  recommended  in  the  Seminar,
 for  expeditious  achievement  in  rural
 oat

 arora
 Most  of  the  States

 havé  already  initiated  action  on  those
 suggestions.

 (b)  The  rural  electrification  crash
 programme  was  introduced  during  the
 years  1964-65.  and  1965-66,  in  order  to
 bring  about  rapid  increase  in  food  yro-
 duction  by  energisation  of  pumpsets
 and  also  provide  additional  funds  to
 the  States.  During  the  Fourth  Plan,
 this  objective  is  planned  to  be  achiev-
 ed  by  laying  emphasis  on  the  energi-
 sation  of  pumpsets  as  a  part  of  the
 normal  programme  of  rural  electrifica-
 tion.  Rural  electrification  progranrme
 will  henceforth  be  drawn  up  with  a
 bias  towards  agricultural  production.
 During  the  year  1966-67,  a  Plan  pro-
 vision  of  Rs.  44  crores  has  been  made
 for  rural  electrification,  as  against  the

 /



 I2I9:  Written  Answers  VAISAKHA  l,  888  (SAKA)
 total  provision  (including  that  for
 crash  programme)  of  Rs.  30.00  crores
 during  ‘1965-66,

 (c)  Yes.  Rural  electrification  in
 Rajasthan  by  the  end  of  the  Third
 Five  Year  Plan  is  expected  to  be  of
 the  order,of  4  per  cent  as  against  the
 All-India®igure  of  9.6  per  cent.

 (d)  The  Fourth  Plan.  has  not  yet
 been  finalised.  However,  the  tenta-
 tive  target  for  Rajasthan  during  the
 Fourth  Plan  has  been  fixed  as  7,000
 villages  which  will  help  Rajasthan  to
 come  at  par  with  other  States,  Ad-
 vance  planning  for  procuring  neces-
 sary  materials  have  been  done  by  the
 Board  and  partial  order  therefor  have
 also  been  placed.  Suitable  organisa-
 tional  set  up  has  also  been  built  up  to
 cope  with  the  increased  tempo  of
 work.

 Power  Shortage  in  States
 71266.  Shri  P.  Venkatasubbaiah:

 Shri  Yashpal  Singh:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  P.  L.  Burupal:
 Shrimati  Tarkeshwari  Sinha:
 Shrimati  Sarda  Mukerjee:
 Shri  Ravindra  Varma:
 Shri  R.  S.  Pandey
 Shri  Thirumala  Rao:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  States  where  acute  power
 shortage  is  still  being  felt;

 (b)  the  monthly  consumption  of
 energy  in  these  States  during  965  and
 how  much  of  it  was  less  during  the
 period  from  October  to  December.
 965  as  compared  with  earlier  months;

 (c)  the  monthly  consumption  of
 energy  in  these  States  from  January
 to  March,  +1966;  and

 (d)  the  steps  taken  to  meet  the
 shortage?

 The  Minister  of  Irrigation  and
 Power  (Shrjy  Fakhruddin  Ahmed):
 (a)  The  States  where  acute  power
 shortage  is  still  being  felt  are  Punjab,
 Rajasthan,  Chambal  Service  Area  of
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 Madhya  Pradesh,  Madras,
 Andhra  Pradesh  and  Orissa.

 Kerala,

 (b)  and  (c).  A  statement  giving  ihe
 figures  of  monthly  power  consumption
 in  the  States  of  Madras  and  Punjab
 during  965  and  during  the  period
 January-March,  966  is  given  in  Anne-
 xure  I,  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-66  (i)  ‘/881.

 The  power  consumption  in  respect  of
 Andhra  Pradesh,  Rajasthan,  Madhya
 Pradesh,  Orissa  and  Kerala  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  88  possible.

 (d)  A’  statement  giving  the  steps
 taken  to  meet  power  shortage  in  vari-
 ous  States  is  appended  in  Annexure
 II,  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-6/6
 (ii)  ‘/88).

 Price  of  Gold

 *1267,  Shri  Bhagwat  Jha  Asad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C,  Samanta:
 Shri  Subodh  Hansda:
 Shrimati  Savitri  Nigam:
 Shri  P.  0.  Borooah:
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Soviet  Union  have
 suggested  a  world-wide  increase  in  the
 price  of  gold  as  a  means  of  providing
 more  liquid  money  for  investment  in
 developing  countries;

 (b)  whether  Government  have  consi-
 dered  this  proposal;  and

 (c)  if  so,  what  is  their  reaction?
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhuri):  (a)  In  a  meet-
 ing  of  the  UNCTAD  Committee  on
 Invisibles  und  Financing  Related  to
 Trade,  the  USSR  Delegate  advocated
 an  increase  in  the  price  of  gold.

 (b)  and  (c).  Government’s  view  has
 been  that  a  rise  in  the  price  of  gold
 will  benefit  only  a  few  countries  which
 have  substantial  gold  production  or
 substantial  official  reserves  of  gold.
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 Plans  for  Checking  Erosion  jn  Ganga
 Basin

 *1268.,  Shri  Madhu  Limaye:  Will  the
 Minister  of  Irrigation  ang  Power  be
 pleased  to  state:

 (a)  whether  the  Governments  of
 Bihar,  Uttar  Pradesh  and  West  Bengal
 have  prepared  any  plang  jointly  or
 singly  for  checking  erosion  in  the
 Ganga  Basin;

 (b)  whether  any  such  plans  have
 been  submitted  to  the  Centre;  and

 (c)  if  so,  the  reaction  of  Government
 thereto?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhruddin  Ahmed):  (a)  No
 joint  plan  has  been  prepared  by  Bihar,
 Uttar  Pradesh  and  West  Bengal  for
 checking  erosion  in  the  Ganga  Basin.
 A  number  of  schemes  for  checking
 erosion  have,  however,  been  executed
 or  are  being  executed  by  the  State
 Governments  as  a  part  of  the  flood
 control  programme.  These  include
 protective  works  at  Varanasi,  Ballia,
 Kankhal,  Mirzapur,  etc.,  in  U.P.  and
 at  Buxur,  Sultanganj,  Monghyr,  Patna,
 Mansi  and  in  the  left  bank  of  Ganga
 upstream  of  the  Rajendra  Bridge  in
 Bihar.  More  anti-erosion  schemes  are
 proposed  to  be  taken  up  in  future.

 (b)  and  (c).  The  schemes  as  and
 when  submitted  to  Central  Govern-
 ment  are  technically  examined  and
 suggestions  for  modifications,  improve-
 ments,  etc.,  if  any,  are  communicated
 to  the  State  Governments.

 परमाणु  हथियार  के  प्रभाव  से  बचने
 के  लिये  औषधि

 *1269.  श्री  विभूति  सिर  :  क्या  स्वास्थ्य
 तथा  परिवार  नियोजन  मन्त्री  यह  बताने  की
 कृपा  करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  स्वास्थ्य  मन्त्री
 ने  27  दिसम्बर,  965,  के  प्रश्न  लखनऊ  के
 भाषण  में  यह  कहा  था  कि  युद्ध  में  प्रयोग  किये
 जाने  बाले  परमाणु  हथियारों  के  प्रभाव  से
 बचने  के  लिये  किसी  औषधि  की  खोज  की
 जानी  चाहिये  ;
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 (a)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  गई  है  ;  कौर

 (ग)  इसका  ब्यौरा  क्‍या  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (डा०.  सूुझोलखा  सायर)  :  क)  97  दिसम्बर,
 965  को  लखनऊ  में  अपने  भाषण  में  मैंने

 यह  भाषा  व्यक्त  की  थी  कि  कुछ  दिनों  में
 परमाणु  हथियारों  के  दुष्प्रभावों  से  बचने  के
 लिये  तथा  उनकी  चिकित्सा  के  लिए  कोई
 औषधि  निकाली  जा  सकेगी  t

 (ख)  कौर  (ग).  यह  सुझाव  भारतीय
 चिकित्सा  भ्रनुसन्धान  परिषद्‌,  रक्षा  विज्ञान
 संगठन  शौर  परमाणु  ऊर्जा  आयोग  के  पास
 पेज  दिया  गया  है  ।
 Development  of  Lang  by  Bharat

 Sewak  Samaj
 *1270.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Works,  Housing
 and  Urban  Dev  be  pl
 state:

 (a)  wether  the  Bharat  Sewak  Samaj
 was  awarded  a  contract  at  22  per  cent.
 above  the  estimated  cost  for  develop-
 ment  of  land  at  Kalkaji;

 d  to

 (b)  whether  it  was  stipulated  in  the
 contract  that  if  the  work  was  not  com-
 pleted  in  ten  months  from  the  date  of
 award  of  the  contract,  compensation
 for  delay  in  execution  would  be  levi-
 ed;

 (९)  whether  the  work  has  been  com-
 pleted  according  to  the  terms  of  the
 contract;

 (d)  if  not,  whether  compensation
 has  been  levied;

 (e)  if  so,  the  quantum  thereof;  and
 (f)  if  not,  the  reasons  therefor?
 The  Minister  of  Works,  Housing  and

 Urban  Development  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  Yes.
 (c)  No.
 (d)  to  (f).  On  the  failure  of  the

 Samaj  to  complete  the  work,  their
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 contract  was  rescinded  and  the  balance
 work  awarded  to  another  contractor.
 The  quantum  of  compensation,  recover-
 able  from  the  Samaj  in  terms  of  the
 contract,  will  be  known  after  te  fina-
 lisation  of  the  accounts  of  the  latter
 contractor.  The  Samaj  have  explained
 why  they  could  not  complete  the  work

 -and  Government  are  now  considering
 the  question  of  recovery  of  compensa-
 tion  from  them.

 Indus  Water  Treaty

 #1271,  Shrj  Yashpal  Singh:
 Shri  Firodia:
 Shri  Ram  Harkh  Yadav:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  India  will  get  more

 water  next  summer  following  the
 agreement  between  the  Indus  Commis-
 sioners  of  India  and  Pakistan;  and

 (b)  if  so,  the  details  of  the  agree-
 ment?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhraddin  Ahmed):  (a)  Yes,
 Sir.

 (b)  The  withdrawals  by  India  from
 the  Eastern  Rivers  will  be  in  accord-
 ance  with  the  detailed  provisions  for
 Phase  II  given  in  Annexure  H  to  the
 Indus  Waters  Treaty,  1960.

 Loan  to  Orissa  for  Procurement
 of  Rice

 #1272,  Shri  Vasudevan  Nair:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  the  Orissa  Government
 had  requested  for  an  advance  of  Rs.  5
 ‘crores  from  the  Centre  for  rice  pro-
 curement;

 (b)  if  so,  the  advance  or  help  given
 by  the  Centre;  and

 (c)  if  the  full  amount  wag  not  ad-
 vanced,  the  reasong  therefor?

 The  Minister  of  State  in  the  Mints-
 try  of  Finance  (Shri  B.  RB.  Bhagat):
 (a)  A  request  for  the  grant  of  a  ways
 and  means  advance  of  Rs,  2  crores  for
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 the  procurement  of  rice  was  received
 from  the  Orissa  Government  in  Feb-
 ruary,  1966.

 (b)  and  (c).  The  State  Government
 has  been  granted  a  cash  credit  accom-
 modation  of  Rs.  2  crores  by  the  State
 Bank  against  the  hypothecation  of
 foodgrains.  As  this  limit  can  be  in-
 creased,  if  necessary,  by  the  State
 Bank,  as  and  when  additional  pur-
 chases  are  made  and  foodgrains  are
 available  for  being  hypothecateq  to
 the  Bank,  it  was  not  considered  neces-
 sary  to  grant  a  ways  and  means  ad-
 vance  to  the  State  Government  from
 the  Central  Government.

 Progress  in  Agriculture
 *1273.  Shri  Linga  Reddy:  Will  the

 Minister  of  Planning  ang  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  the  Planning  Commus-
 sion  has  submitted  its  review  of  the
 agricultural  progress  during  the  first
 three  Plans;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  action  proposed  to  be  taken

 on  the  recommendations  made  therein?
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shri  L.  N.  Mishra):
 (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise.
 Credit  facilities  for  sugar  industry
 "1274,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  desirability  of  libe-
 ralizing  credit  facilities  for  the  gugar
 industry  to  enable  it  to  pay  arrears  of
 dues  to  cane-growers  has  been  consi-
 dered;  and

 (b)  if  so,  With  what  results?
 The  Minister  of  State  in  the  Minis-

 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Yes.

 (b)  Credit  limits,  except  in  the  case
 of  certain  units  which  are  not  well-
 managed,  have  been  sanctioned  by  the
 financing  banks,  after  taking  into  con-
 sideration  the  need  for  making  pay-
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 ments  to  the  cultivators  of  cane  and
 meeting  the  other  current  liabilities
 of  the  mills.  The  Reserve  Bank  has
 permitted  the  Stafe  Bank  and  other
 scheduled  banks,  which  have  borrow-
 ed  money  for  financing  the  procure-
 ment  of  foodgrains,  to  obtain  further
 loans  from  the  Reserve  Bank  for  meet-
 ing  the  requirements  of  the  sugar  and
 other  industries,  without  paying  penal
 rates  of  interest  on  account  of  the
 impairment  of  their  liquidity  position
 by  the  excess  amount  borrowed
 against  the  procurement  of  food.  The
 question  of  granting  certain  additional
 credit  limits  to  the  State  cooperative
 banks,  for  financing  cooperative  sugar
 mills,  is  under  consideration.
 Development  of  Bilateral  Relations

 #1275,  Shri  Madhu  Limaye:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  in  view  of  the  collec-
 tive  or  joint  suspension  of  the  econo-
 mic  assistance  by  the  Aid  India  Con-
 sortium  after  the  hostilities  with  Pak-
 istan  Government,  Government  have
 any  proposal  under  consideration  to
 develop  relations  on  bilateral  basis;
 and

 (b)  if  so,  the  steps  taken  to  put  bila-
 tera]  relations  on  a  more  durable
 basis?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  There  has
 been  no  collective  or  joint  suspension
 of  economic  assistance  by  the  Aid
 India  Consortium,  There  is  therefore,
 no  question  of  substituting  exclusively
 bilateral  relations  for  the  Consortium
 approach.

 (b)  Does  not  arise.
 Disclosure  of  U:  ted  Money
 *1276.  Shri  Yashpal  Singh:

 Shri  P.  0.  Borooah:
 Shri  N.  R.  Laskar:
 Shri  Liladhar  Kotoki:
 Shri  Jashvant  Mehta:
 Shri  Narendra  Singh  Mahida:
 Shri  R.  Barua:
 Shri  S.  Kandappan:

 the  Minister  of  Fimance  be Will
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 pleased  to  state:

 (a)  how  much  concealed  income  has
 been  disclosed  under  the  Voluntary
 Disclosure  Scheme;

 (b)  the  total  amout  of  income-tax
 that  accrued  to  Government  on  the
 amount  disclosed;  and

 (c)  whether  it  is  proposed  to  intro-
 duce  another  scheme?

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri  B.  R.  Bhagat):  (a)  A
 total  sum  of  Rs.  46.53  crores  has  been
 declared  under  section  24  of  Finance
 (No,  2)  Act,  1965.

 (b)  Tax  demand  is  not  ascertainable
 at  present,  as  most  of  the  declaration
 were  received  in  March,  966  and
 they  have  not  yet  been  scrutinised.

 (c)  No  ,Sir.

 Backward  Classes
 ¥4104.  Shri  A.  हू,  Gopalan:

 Shri  D.  N.  Tiwary:
 Will  the  Minister  of  Planning  and

 Social  Welfare  be  pleased  to  state:
 (a)  whether  the  Committee  to  exa-

 mine  the  question of  economic  uplift
 of  the  Scheduled  Castes  has  submitted?
 its  final  report;

 (b)  if  so,  the  main  recommendations
 thereof;

 (९)  whether  any  changes  have  been
 suggested  in  the  basis  of  reservation
 provided  to  them  for  getting  jobs  and
 educational;  and

 (d)  if  so,  what  they  are?
 The  Deputy  Minister  tn  the  Depart-

 ment  of  Social  Welfare  (Shrimatf
 Chandrasekhar):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.
 Visit  of  Commissi  for
 Castes  and  Scheduled  Tribes  to  Kerala

 4105,  Shri  A.  K.  Gopalan:  Wil!  the
 Minister  of  Planning  ang  Social  Wel-
 fare  be  pleased  to  sfate:

 Scheduled

 (a)  whether  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 visited  Kerala  in  November,  1965;
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 (b)  whether  it  is  a  fact  that  he
 stated  that  there  were  some  areas  in
 the  State  where  Harijans  were  not
 allowed  to  take  water  from  the  com-
 mon  wells  and  ponds;

 (c)  if  so,  Which  are  those  areas;  and
 (d)  the  steps  being  taken  to  remove

 this  difficulty’
 The  Deputy  Minister  in  the  Depart-

 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  Yes.

 (b)  No.
 (ey  and  (d).  Do  not  arise.

 Irrigation  Schemes  in  Trichur  District
 4106.  Shri  A.  K.  Gopalan:  Will  ‘he

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  how  many  medium  and  lift
 irrigation  schemes  are  in  progress  in
 Trichur  district,  Kerala;

 (b)  whether  the  ‘Pathazha  Kundu’
 scheme  work  is  at  a  standstill;

 (c)  if  so,  the  reasons  therefor;  and
 (d)  whether  all  these  schemes  are

 going  to  be  completed  within  the
 scheduled  time?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhruddi,  Ahmed):  (a)  Work
 on  six  medium  and  two  lift  irrigation
 schemes  is  in  progress.

 (b)  and  (c).  The  work  on  this  sche-
 me  has  not  yet  been  started  due  to
 delay  in  acquiring  the  necessary  lands,
 The  lands  reqpired  have  not  yet  been
 handed  over  and  taken  possession  of.

 (d)  The  sch  will  be  pleted
 according  to  schedule.

 महाराष्ट्र  में झनुसन्थान  योजनाएं
 4107.  श्री  कांबले  :

 शनी  दे०  शि०  पाटिल  :
 क्या  सिचाई  धौर  विद्युत  मन्त्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  ‘1966-67,  में  महाराष्ट्र
 के  लिये  कुछ  प्रनुसन्धान  योजनाएं  मंजूर  की
 गई  हैं  भ्रथवा  की  जायेंगी;  और
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 (ख)  यदि  हां,  तो  उनका  ब्यौरा  क्‍या
 है?

 सिंचाई  कौर  विद्युत  मंत्रो  भी  फल-
 रुदन  हमद)  :  (क)  जी,  हां

 (ख)  विवरण  सभा  पटल  पर  रखा
 गया  है  [पुस्तकालय  में  रखा  गया,  दलीय
 संख्या  एल०  Zto—6  06/66)

 महाराष्ट्र  में भ्रनुसुचित  जातीय  तथा  प्रनुश्नृचित
 ख़ादिम  जातीय  विकास  खण्ड
 4i08.  श्री  कांबले  :

 श्री  बे०  शि०  बादिल  :

 क्या  योजना  तथा  समाज  कल्याण  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  महाराष्ट्र  में
 अब  तक  जिलावार  कितने  तथा  किन-किन
 स्थानों  पर  अनुसूचित  जातीय  तथा  अनुसूचित
 आ्रादिम  जातीय  विकास  खण्ड  खोले  गये  हैं
 तथा  चौथी  पंचवर्षीय  योजना  में  जिलावार
 ऐसे  कितने  खण्ड  खोलने  का  विचार  है  ?

 समाज-कल्याण  विभाग  में  उपमंत्री
 (गोमती  चसराहोलर)  :  अनुसूचित  जातियों

 के  लिये  कोई  विकास  खण्ड  नहीं  खोले  गये  हैं  ।.
 कब  तक  खोले  गये  खण्डों  तथा  चतुर्थ  पंचवर्षीय
 योजना  के  दौरान  राज्य  सरकार  द्वारा  खोले
 जाने  वाले  प्रस्तावित  खण्डों  की  एक  सूची
 सभा  पटल  पर  रखी  गई  है  [पुस्तकालय  में
 रखी  गई,  देखिये  संख्या  एल०  Zyo—607/
 66]

 महाराष्ट्र  में  ग्रामोद्योग  परियोजनाएं

 4i09.  शनी  कांबले  :
 शी  Bo  शि०  पाटिल  :

 क्या  योजना  तथा  समाज  कल्याण  मन्त्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  योजना  आयोग  की  ग्रामोद्योग
 आयोजन  समिति  द्वारा  तैयार  किये  गए
 ग्रामोद्योग  परियोजना  सम्बन्धी  कार्यक्रम  को
 कार्यान्वित  करने  के  लिये  महाराष्ट्र  के  कोन
 कौन से  क्षेत्र  चुने  गये  हैं
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 (ख)  इन  क्षेत्रों  का चयन  किस  'भ्राघार
 पर  किया  गया  है  ;  और

 (ग)  इस  योजना  के  अन्तर्गत  ब  तक
 कितनी  प्रगति  हुई  है  ?

 विस  मंत्रालय  में  उपमंत्री  (भी  ल०  ना०
 मिनी7 +  (क)  से  (&).1962-63% ehert दौरान
 महाराष्ट्र  में  ग्रामोद्योग  परियोजनाओं  के
 सम्बन्ध  में  चार  क्षेत्र  यानी  जिला  वार्ता  में
 वार्ता,  जिला  अहमदाबाद  में  संगमनेर,  जिला
 श्रोसमानाबाद  में  लतूर  भ्रौर  जिला  रत्नागिरी  में
 बैतुल्ला  चुने  गये  ।  इसके  बाद  कोई  नया  क्षेत्र
 नहीं  चुना  गया  है  ।

 2.  इन  क्षेत्नों  की  चुनाव  की  कसौटी
 व्यापक  रूप  से  निम्न  प्रकार  ह  :

 (i)  काफी  बेरोजगारी  तथा  भ्र पूर्ण
 रोजगारी  का  विद्यमान  होना;

 (ii)  प्रतिकूल  स्थिति  होने.  के
 कारण,  कृषि  क्षेत्न  में  शीघ्र
 विकास  की  सीमित  समान-
 जाएं  होना;  शौर

 (iii)  क्षेत्रों  में  लघु-उद्योग  कौर
 ग्रामोद्योग  के  विकास  के  लिए
 क्षमता  विद्यमान  होना  ।

 3.  चारों  क्षेत्रों  का  प्रगति  प्रतिवेदन,
 सभा  पटल  पर  रखे  गये  भ्रनुबन्ध  !  में  दिया
 गया  है  [प्स्तकालय  में  रखा  गया  दिया  संख्या
 एल०  Zto—608/66]  |

 गांवों  में  वाणिज्यिक  बैंक

 4ll0.  ot  किंबल  :
 शमी  to  कि०  पाटिल  :
 शी  बसपबमन्त  :

 क्या  जिस  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  चौथी
 पंचवर्षीय  योजना  की  प्रविधि  में  गांवों  में  बड़े
 पैमाने  पर  वाणिज्यिक  बैक  खोलने  का  है  ;
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 (@)  यदि  हां,  तो  क्‍या  प्रत्येक  खण्ड
 मुख्यालय  में  वाणिज्यिक  बैंक  स्थापित  ्
 जायेंगे  ;  कौर

 (ग)  यदि  नहीं,  तो  ग्रामीण  क्षेत्रों  में
 बैंक  सम्बन्धी  सुविधाघरों  का  विस्तार  किया
 जायेगा  ?

 वित्त  मंत्री  (ओ  शीला  चौधरी)  :
 (क)  झोर,  (ख)  वाणिज्यिक  बैंकों  को  सलाह

 दी  गयी  है  कि  वे  अपनी  शाखाएं  खोलने  के
 कार्यक्रम,  देहाती  और  अ्रर्घ-देहाती  क्षेत्रों
 की  जरूरतों  को  ध्यान  में  रख  कर  बनायें,
 लेकिन  गांवों  या  विकास  खण्डों  के  सदर-मुकामों
 में  बैंकों  की  शाखाएं  खोलने  के  कोई  विशिष्ट
 प्रस्ताव  नहीं  हैं  t

 (ग)  विचार  है  कि  प्रयोग  के  तौर
 पर,  कुछ  चुने  हुए  केन्द्रों  में  भारतीय  राज्य
 बैंक  शौर  उसके  सहायक  बैंकों  द्वारा,  एक  व्यक्ति
 द्वारा  चलाये  जाने  वाले  कार्यालय  (वन  मैन
 अाफिस)  और  प्रारम्भिक  देहाती  केन्द्र
 (रूरल  पायलट  सेंटर)  खोले  जायें,  शौर  सह-
 कारी  केन्द्रीय  बैंकों  प्रौढ़  प्राथमिक  ऋण  समि-
 तियों  को,  जहां  तक  हो  सके,  उन  इलाकों  में
 कार्यालय  खोलने  के  लिए  प्रोत्साहन  दिया
 जाय  जहां  वाणिज्यिक  बैंकों  की  शाखाएं
 नहीं  हैं  t

 Slum  Clearance  in  Kerala

 4lll.  Shri  P.  Kunhan:  Will  the
 Minister  of  Works,  Housing  and  Urban
 Development  be  pleased  to  state:

 (a)  the  total  areas  where  the  slum
 clearance  works  have  been  completed
 in  the  various  towns  of  Kerala  so  far;

 (9)  the  amount  that  has  been  pro-
 vided  for  this  purpose;

 (c)  whether  Government  are  aware
 that  the  Changel  Chula  Colony  in  Tri-
 vandrum  where  more  than  five  hun-
 red  Harijan  families  live,  has  not  yet
 been  cleared;  and
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 (d)  whether  there  is  any  proposal  to
 eradicate  slums  in  those  areas  and
 provide  better  housing  facilities  for
 them?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr  Chand
 Khanna):  (a)  to  (d).  The  Slum
 Clearan  e  Scheme  is  administered  by
 the  State  Governments  themselves.
 The  requisite  information  has  been
 called  for  from  the  Government  of
 Kerala  and  wi:]  be  laid  on  the  Table
 of  tne  Sabha  as  soon  as  it  is  received.

 Survey  of  Homeless  and  Landless,
 People  in  Kerala

 4il3.  Shri  P.  Kunhan:  Will  the
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  any  survey  has  been
 conducted  by  Government  with  regard
 to  the  homeless  and  landless  people  in
 Krala;

 (b)  if  so,  the  total  number  of  such
 people;  and

 (९)  the  steps  taken  or  proposed  to
 be  taken  to  rehabilitate  them?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b),  No.
 survey  as  such  has  been  conducted  in
 the  State;  but  according  to  the  96l
 Census  and  a  _  socio-economic  and
 educational  survey  conducted  in  1965,
 the  total  numbers  of  homeless  and
 landless  people  in  the  State  are
 22,834  and  26,25,250  respectively.

 (c)  Steps  have  so  far  been  taken
 for  the  settlement  of  4,000  families  on
 16,000  acres  of  land  in  Cannanore  Dis-
 trict  under  the  Centrally  sponsored
 scheme  for  the  settlement  of  landless
 agricultural  labourers  and  more
 families  are  proposed  to  be  settled
 under  the  scheme  during  the  ensuing
 years.  There  is,  however,  no  separate
 ech  for  the  hi  a  people.

 Allocation  for  Housing  Advance  in
 Kerala

 4ii4.  Shri  P,  Kunhan:  Will  the
 Minister  of  Works,  Housing  and  Urban
 Development  be  pleased  to  state:

 (a)  the  total  allocation  made  in
 Kerala  for  the  construction  of  houses
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 for  the  low  income  group  during  the
 years  1964-65,  and  ‘1965-66;

 (b)  the  total  number  of  applications
 received  and  the  total  amount  utilised
 for  this  purpose,  District-wise;  and

 (c)  the  criteria  followed  for  making
 allocation  for  such  houses  and  who  is
 the  final  sanctioning  authority?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr  Chand
 Khanna):  (a)  1964-65  Rs.  4.80  lakha
 1965-66  Rs.  6.00  lakhs,

 (b)  and  (c).  The  required  informa-
 tion  is  being  collected  trom  the  Gov-
 ernment  of  Kerala  and  will  be  placed
 on  the  Table  of  the  Sabha  as  soon  as
 it  is  received.

 Training  of  Craftsmen
 411s.  Shri  Ram  Harkh  Yadav,  Wil

 the  Minister  of  Planning  and  Social
 Welfare  be  pleased  to  state:

 (a)  whether  Government  have  ap
 pointed  a  Committee  under  the  Plan-
 ning  Commission  to  formulate  tenta-
 tive  proposals  for  the  training  of
 craftsmen  and  other  matters  concern-
 ed  therewith;

 (b)  if  so,  the  composition  of  the
 Committee;

 (c)  the  terms  of  reference  of  the
 committee;  and

 (d)  its  powers,  functions  and  modus
 operandi?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N,  Mishra):
 (a)  to  (d).  A  Working  Group  on
 Employment  and  Training  was  set  up
 in  the  Labour  Ministry  to  review  the
 progress  of  Labour  programmes  in  the
 Third  Plan  and  to  formulate  the  pro-
 posals  for  the  Fourth  Plan.  It  consist-
 ed  of  representatives  of  Planning
 Commission,  Ministries  of  Labour  and
 Employment,  Industry,  Education,
 Defence,  Railways,  Steel,  Mines  and
 Heavy  Engineering,  Central  Publie
 Works  Department  and  the  University



 ‘12205  ‘Written  Answers

 Grants  Commission.  The  Group  asses-
 sed  the  piogress  made  in  the  imple-
 mentation  of  various  training  pro-
 grammes,  the  training  capacity  likely
 to  be  reached  by  the  end  of  the  Third
 Plan  and  training  requirements  of
 different  types  of  craftsmen,  craft-
 instructors,  supervisors,  etc.,  required
 during  the  Fourth  Plan.  The  recon-
 mendations  of  the  Group  will  form  the
 basis  of  the  proposals  concerning  the
 training  of  Craftsmen  to  be  presented
 in  the  Fourth  Plan.

 Grand  Market,  Ramakrishnapuram

 4i6.  Shri  Ram  Harkh  Yadav:
 Will  the  Minister  of  Works,  Housing
 and  Urban  Develop  t  be  pl  0
 to  state:

 (a)  whether  Government  propose  to
 set  up  a  grand  market  for  the  Gov-
 ernment  colony  of  Ramakrishnapuram,
 New  Delhi;

 (b)  if  so,  whether  the  model  design
 for  the  market  has  been  finalised  by
 Government;

 (c)  when  the  work  is  likely  to
 etart;  and

 (d)  the  approximate  outlay  on  the
 project?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr  Chand
 Khanna);  (a)  and  (b).  Yes,  a  Dis-
 trict  Shopping  Centre,  as  envisaged  in
 the  Master  Plan  of  Delhi,  is  proposed
 to  be  established  on  the  pattern  of
 the  prize  winning  design  with  some
 adjustments.

 (९)  and  (d).  After  development  of
 the  area,  the  plots  will  be  auctioned
 to  private  individuals  who  wil]  con-
 struct  the  shops  according  to  the
 design  finally  approved  by  Govern-
 ment.  The  cost  of  development  of
 the  area,  which  will  be  incurred  by
 Government  initially,  has  not  yet
 been  estimated.  It  is  not  possible  to
 way  when  work  on  development  or
 construction  will  commence,
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 Demands  of  Drainage  Workers  in
 Trivandrum

 4117,  Shri  Vasudevan  Nair:  Will  the
 Minister  of  Health  and  Family  Plan-
 ming  be  pleased  to  state:

 (a)  whether  the  drainage  workers
 of  Trivandrum,  Kerala  State  have
 made  certain  representations  regard-
 ing  gratuity,  etc.;

 (b)  if  so,  the  decision  taken  by  Gov-
 ernment  thereon;  and

 (c)  in  case  no  decision  has  been
 taken,  the  reasons  for  the  delay?

 The  Minister  of  Héalth  and  Family
 Ptanning  (Dr.  Sushila  Nayar):  (a)  to
 (ec).  Information  has  been  called  for
 from  the  State  Government  and  will
 be  laid  on  the  Table  of  the  Sabha
 when  received.

 Idikki  and  Sabarigiri  Projects

 4118.  Shri  Vasudevan  Nair:
 Shri  Warior:

 Will  the  Minister  of  Irrigation  an@
 Power  be  pleased  to  state:

 (a)  whether  the  Kerala  State  Elec
 tricity  Board  or  the  State  Govern-
 ment  are  receiving  any  foreign  aid  for
 the  Sabarigiri  and  Idikki  Hydro-elec-
 tric  Projects,  now  under  construction;

 (b)  if  so,  the  nature  and  extent  of
 the  aid;  and

 (c)  whether  copies  of  the  aid  agree-
 ment  will  be  laid  on  the  Table?

 The  Minister  of  Irrigation  and
 Power  (Shrj  Fakhruddin  Ahmed):
 (a)  and  (b),  The  U.S,  AID.  provid-
 ed  loan  assistance  of  20.2  millions  to
 meet  the  cost  of  the  plant  and  services
 required  for  the  Sabarigiri  Hydro-
 electric  project.  In  addition  to  that
 amount,  the  U.S.A..D,  also  provided
 a  loan  of  Rs.  84  millions  to  enable
 the  project  to  meet  the  local  cost.
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 In  regard  to  the  Idikki  Hydro-elec-
 tric  Project  the  Canadian  Loan  and
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 complete,  The  nature  and  extent  of
 the  aid  so  far  given  by  the  Canadian

 grant  assistance  is  under  negotiation  authorities  for  the  project  are  as
 and  a  specific  loan  agreement  will  be  follows:—
 signed  as  soon  as  negotiations  are

 In  mill  ‘on  $  (Cenrd‘an)
 Year  Amount  of  Purpose  Am.  unt  of  Turpote loan  gre  t  (under

 Colombo  Plan)

 r95ke'5  5०  To:  Purchase  of  (i)  32  Lor  Engirecri  g main  equipment.  &  Censulcancy services.
 Gi)  2°3  For  Co  struction

 equipment
 1955-66.  3.0  For  Purchase  of

 main  (quis  ment.

 (c)  Copies  of  agreements  relating  to
 the  Sabarigiri  Hydro-electric  project
 have  already  been  supplied  to  the
 Parliament  Library.  The  agreement
 relating  to  the  Idikki  Hydro-electric
 Project  will  also  be  supplied  to  the
 Library  after  the  agreement  has  been
 finalised  and  executed.

 Currency  Reform
 4l9.  Shri  Satyanarayana:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 reform  currency  as  a  measure  to  check
 inflation;  and

 (b)  if  so,  in  wh&t  manner?
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhuri):  (a)  No,  Sir.
 (b)  Does  not  arise.

 महाराष्ट्र  भें  गन्दी  बस्तियों  को  हटाना
 4120.  श्री  @o  शि०  पाटिल:  क्‍या

 निर्माण,  आवास  तथा  नगरीय  विकास  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  965-66  में  गन्दी  बस्तियों
 को  हटाने  के  लिये  महाराष्ट्र  सरकार  को
 कितनी  धनराशि  दी  गई  तथा  उसमें  से  कितनी
 धनराशि  वस्तुत:  खर्ची  गई;  शौर

 (ख)  वर्ष  ‘1966-67  में  इस  कार्य  के
 लिये  महाराष्ट्र  सरकार  को  कितनी  धनराशि
 देने  का  विचार  है  ?

 निर्माण,  झावबास  तथा  नगरीय  विकास
 मंत्री  (भी  मेहर  चन्द  खन्ना)  :  (क)
 96.00  लाख  रुपये  t

 (ख)  105.  00  लाख  छपने  ।

 प्राथमिक  स्वास्थ्य  केला

 4121.  श्री  to  fro  पाटिल:  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  मन्त्री  यह
 बताने  की  कृपा  करेगी  कि  :

 (क)  वर्ष  i965-66  #  राज्य  में
 प्राथमिक  स्वास्थ्य  केन्द्र  खोलने  के  लिये  महा-
 राष्ट्र  सरकार  के  लिये  वस्तुत:  कितनी  धनराशि
 नियत  की  गई  थी  ;

 (ख)  जब  तंक  वास्तव  में  कितने  केन्द्र
 स्थापित  किये  गये  हैं  ;  ध्रौर

 (ग)  वर्ष  1966-67  के  लिये  महा-
 राष्ट्र  सरकार  को  कितनी  धनराशि  नियत  की
 गई  है  भौर  राज्य  में  ऐसे  कितने  केन्द्र  खोलने
 का  विचार  हे  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (डा०  सुशीला  सायर)  :  (क)  35.  60  लाख
 रुपये,  जि-में  से  केन्द्रीय  सरकार,  स्वास्थ्य
 एवं  परिवार  नियोजन  मन्त्रालय  का  हिस्सा
 26.7  लाख  रुपये  प्र नू मानित  किया  गया

 था

 (@)  3754
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 (ग)  0.00  लाख  रुपये,  जिनमें  से
 केन्द्रीय  सरकार,  स्वास्थ्य  एवं  परिवार  नियो-
 जन  मन्ता लय  का  हिस्‍सा  7.50  लाख  रपये
 होगा  ।  यह  सामुदायिक  विकास  खण्डों  |  के
 आयोजन  बजट  के  अतिरिक्त  है।  966-67
 में  राज्य  सरकार  का  कोई  नया  केन्द्र  खोलने  का
 विचार  नहीं  है  ।

 Customs  Duty  on  Goods  Imported
 from  Malaysia,  Ceylon  and  Singapore

 4122,  Shri  V.  V.  Thevar:  Will  the
 Minister  of  Finance  be  pleased  to
 state  the  circumstances  under  which
 the  goods  can  be  brought  into  India
 frcm  Malaysia,  Ceylon  and  Singapore
 without  paying  any  customs  duty  by
 the  persons  who  had  stayed  there  for
 some  time?

 The  Minister  of  Finance
 Sachindra  Chaudhuri):  A  person
 coming  from  a  foreign  country  in-
 cluding  Ceylon,  Malaysia  and  Singa-
 pore  after  a  continuous  residence
 abroad  for  a  period  of  not  less  than
 three  years  is  allowed  to  import  with-
 out  payment  of  duty  all  his  personal
 effects  and  household  goods,  excluding
 motor  vehicles,  vessels,  aircraft,
 ammunition,  cinematograph  films  of
 standard  width  and  consumable  stores,
 provided  they  were  in  his  possession
 and  use  abroad  for  not  less  than  one
 year  and  his  stay  in  India  would  be
 at  least  for  one  year.

 (Shri

 Persons  com'=g  from  abroad  after  a
 period  of  less  than  three  years  are
 covered  by  the  normal  baggage  rules.

 A  bonafide  repatriate  from  Ceylon
 is  allowed  to  import  wiout  payment
 of  customs  duty  all  his  personal  effects
 and  household  goods.  A  refrigerator,
 a  radio  set,  a  bicycle,  a  sewing
 machine,  a  typewriter  and  a  tape  re-
 corder  are  allowed  for  each  family
 provided  they  were  in  the  repatriate’s
 use  for  a  period  of  not  Iess  than  three
 months.  A  motor  car  is  also  allowed
 free  of  duty  for  each  family  if  it  wes
 in  the  repstriate’s  possession  and  use
 since  prior  to  Ist  January,  963  and
 an  import  lic_nce  ig  produced.
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 era  प्रमाण

 4i23.  ft  कांबले  :
 गयी  दे०  शि०  पाटिल  :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन
 मन्त्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  सरकार  को  यह  पता  हैं  कि
 खाद्य  अपमिश्रण  भें  वृद्धि  के कारण  नई  बीमा-
 रियो  पैदा  हो  रही  हैं  ;

 (ख)  क्या  बीमारियों  की  रोक  थाम
 करने  की  दृष्टि  से  खाद्य  पदार्थों  की  जांच  कर-
 वाले  के  सम्बन्ध  में  कोई  योजना  बनाई  गई
 हे;

 (ग)  यदि  हां,  तो  इस  योजना  का
 ब्यौरा  क्‍या  हूँ  ;  भौर

 (घ)  उसके  फलस्वरूप  क्या  परिणाम
 निकले  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रों
 (डा०  सुशीला  नायर)  :  (क)  खाद्यान्नों  में
 मिलावट  के  कारण  किन्हीं  नये  रोगों  के  पैदा
 होने  के  बारे  में  सरकार  को  कोई  जानकारी
 नहीं  है

 (ख)  से  (घ).  ये  प्रश्न  नहीं
 उठते  ny  तथापि  खाद्य  भ्रपमिश्रण  निवारण
 अधिनियम  सारे  देश  में  लागू  किया  जा  रहा  है  ।

 Hyperbaric  Chambers

 4124,  Shri  Brajeshwar  Prasad:  Wil
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  her  attention  has  been
 drawn  to  an  article  entitled  ‘how  a
 life  was  saved’  by  Walter  Fowler  pub-
 lished  in  the  Times  of  India  (City
 Edition)  dated  the  3rd  April,  1966;  and

 (b)  whether  Government  propose  to
 establish  hyperbaric  chamber  units  in
 India?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Yes,
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 (b)  Medical  Science  is  advancing  at
 a  rapid  pace  and  Government  is
 always  anxious  to  benefit  by  experi-
 ments  conducted  elsewhere  and  to
 adopt  them  for  the  benefit  of  man-
 kind.  Hyperbaric  therapy  is  a  com-
 paratively  recent  introduction  and
 hyperbaric  chambers  are  very  expen-
 sives.  With  the  acute  foreign  ex-
 change  situation  at  present  it  may  be
 sometime  before  import  of  these
 machines  on  any  large  scale  may  be
 feasible.

 Cancer
 4125,  Shri  Brajeshwar  Prasad:  Will

 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  news-item  entitled
 ‘Blood  poisoning  bacteria  can  control

 Cancer’  appearing  in  the  Times  of
 India  dated  the  5th  April,  1966;

 (b)  if  so,  whether  Government  pro-
 pose  to  apply  the  new  method  for  the
 control  of  cancer  in  India;  and

 (c)  the  steps  taken  in  this  regard?

 The  Minister  of  Health  and  Family
 Planning  (Dr,  Sushila  Nayar:  (a)  Yes.

 (b)  and  (c).  This  being  a  prelimi-
 mary  report  which  requires  confirma-
 tion  and  general  acceptance,  the
 Question  of  its  application  will  arise
 only  on  the  effectiveness  of  the  ex-
 perimental  work  being  established.

 Vettuva  Community  in  Kerala
 a6.  Shri  Bagri:

 Shri  Kishen  Pattnayak:
 Dr.  Ram  Manohar  Lohia:
 Shri  Vishram  Prasad:
 Shri  Ram  Sewak  Yadav:
 Shri  Utiya:
 Shri  Yashpal  Singh:
 Shri  Mohammed  Koya:

 Will  the  Minister  of  Planning  and
 Bociat  Welfare  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
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 No.  933  on  the  7th  December,  985
 and  state:

 (a)  whether  the  decision  for  the  in-
 clusion  of  the  Vettuva  Community  of
 the  Malabar  region  of  Kerala  in  the
 list  of  Scheduled  Castes  has  since  been
 taken  by  Government;

 (b)  if  not,  the  reason  for  the  delay; and

 (c)  when  the  decision  is  likely  to  be
 taken?

 The  Deputy  Minister  fn  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  to  (c).  The
 whole  question  of  revision  of  lists  of
 Scheduled  Castes  and  Scheduled
 Tribes  is  still  under  consideration  and
 it  is  hoped  to  finalise  the  matter  very
 soon,

 नगरीय  सामुदायिक  विकास  कार्य चम

 4127.  थी  Ro  ला०  त्रिवेदी.  ;
 थी  Xo  Wo  बरआं  :
 थी  भागवत  झा  पभ्राजाव
 श्री  सुबोध  हंसना:.
 थी  स०  Wo  सामन्त :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन
 मन्त्री  यह  बताने  की  चपा  करेगी  कि  :

 (क)  चालू  वित्तीय  बर्ष  में  नगरीय
 प्तामुदायिक  विकास  कार्यक्रम  4:  लिये  कितनी
 धनराशि  नियत  की  गई  है  ;

 (ख)  भ्रामक  वित्तीय  सर्प  में  कितनी
 राशि  नियत  को  जायेगी;  शौर

 (ग)  इस  कार्यक्रम  की  कियान्तित  में
 पद  तक  कितनी  प्रगति  हुई  है  ?
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 स्वास्थ्य  लेना.  परिवार  नियोजन  मंत्री  पोर  i966—67  के  लियें  प्रस्तावित  बजट
 (डा०  सुशीला  नायर)  :  (क)  ब्रोकर  (ख).  व्यवस्था  इस  प्रकार  हैं  :--
 हस  योजना  के  लिए  i965-66  में  की  गई

 मद  बजट  संशोधित  बजट
 प्राक्कलन  प्राक्कलन  प्राक्कलन
 ‘1965-66  1965-66  ‘1966-67

 (1)  राज्यों/संघ्र  क्षेत्रों  को  परि-
 योजनाओं  के  लिए  अनुदान  $.  9,00,000  50,000  4,50,000

 (2)  नगर  सामुदायिक  विकास  कर्म-
 चोरियों  के  प्रशिक्षण  के  लिए
 संस्थाओं  को  अनुदान  25,000

 (3)  प्रशिक्षणार्थियों  को  भत्ते  3,00,000  1,00,000  50,008
 (4)  अनुसन्धान  एवं  मूल्यांकन  15,000
 (5)  केन्द्रीय  सेल  की  स्थापना  के  लिए  40,000
 (6)  समन्वय  समिति  पर  खर्च  5,000
 (7)  गैर  सरकारो,  स्वैच्छिक  तथा

 प्रिय  कर्मचारियों  का  प्रशिक्षण,  —_  15,000,

 (ग)  प्रयोगात्मक  भ्राधार  पर  बीस  मार्ग-
 दर्शी  परियोजनाओं  को  शुरू  करने  का  विचार
 था  ।  राज्य  सरकारों/प्ंध  क्षेत्रों  से  मिली
 प्रार्थनाओं  के  प्राकार  पर  ish  परि योजनायें
 कब  तक  नियत  की  जा  चुकी  हैं  ।  इनमें  से
 प्रोजैक्ट  कर्मचारियों  को  दो  महीने  के  अल्पावधि
 पुनश्चर्या  कोसे  में  प्रशिक्षित  करने  के  बाद
 83  परियोजनाएं  वास्तव  में  शुरू  की  ज'

 चुकी  हैं  ।  पांच  अन्य  परियोजना प्र ों  के  कर्म-
 चोरियों  का  प्रशिक्षण  17  अप्रैल,  966  को
 पूरा  हो  गया  था  भर  भाषा  की  जाती  है  कि
 ये  परियोजनायें  शी  प्र  ही  शुरू  कर  दी  जायेंगी  ।
 बिहार  सरकार  जिसे  पटना  में  एक  परियोजना
 नियत  की  गई  थी,  इस  योजना  के  शुरू  करने
 का  विचार  नहीं  रखती  क्योंकि  केन्द्रीय  सरकार
 उसे  इसके  लिये  केवल  50  प्रतिशत  तक  ही
 आ्राथिक  सहायता  देगी  ।  शेष  चार  परियोज-
 नामों,  (केरल,  मैसूर,  आन्ध्र  प्रदेश  भौर
 उड़ीसा)  के  प्रोजैक्ट  कर्मचारियों  का  चयन
 अभी  तक  सम्बन्धित  राज्य  सरकारों  ने  नहीं
 किया  है  जिन्हें  समय-समय  पर  स्मरण  कराया
 जा  रहा  हे  ।

 शेष  23  प्रोजेक्टों  (जिसमें  बिहार  को
 नियत  किया  गया  एक  प्रोजैक्ट  भी  सम्मिलित
 है  किन्तु  उसका  लाभ  नहीं  उठाया  गया)  के
 नियतन  का  निर्णय  तब  किया  जायेगा  जब  उन
 राज्यों  से  जिन्हें  प्रभी  तक  कोई  प्रो  मैक्स  नियत
 नहीं  किया  गया  है,  भ्रान्ति  उत्तर  प्राप्त  हो
 जावेगा  ।

 जसा  कि  योजना  में  सुझाया  गया  है  सकें
 समय  पर  इस  कार्यक्रम  की  समीक्षा  कौर
 मार्गदर्शन  के  लिए  एक  समन्वय  समिति  का
 गठन  किया  जा  चुका  है  1  इस  समिति  की  एक
 बैठक  हो  चुकी  है  ।

 पाकर  विभाग  हारा  मारे  गये  छापों  में
 बरामद  किया  भया  धन

 4i28.  st  सथ  लिमये :.  क्‍या  बिस
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  i964-65  शौर  965-66
 में  प्राय  कर  तथा  विदेशी  मुद्रा  सम्बन्धी  नियमों
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 का  उल्लंधन  करने  वाले  व्यक्तियों  के  विरुद्ध
 जो  छापे  मारे  गये  थे  उनमें  कुल  कितनी  घन-
 राशि  बरामद  की  गई  ;

 (@)  उनकी  एसी  कितनी  कप  निर्धारित
 की  गई  थी  जिस  पर  उन्हें  कर  देने  थे;  कौर

 (ग)  कितने  लोगों  के  विरुद्ध  मुकदमे
 लाये  गये  और  कितने  व्यक्तियों  को  सजा.

 विस  मंत्री  (भी  हीना  चौधरी)  !
 (क)  शौर  (ख)  सूचना  इकट्ठी  की  जा  रही

 है  कौर  यथाशीघ्र  सभा  की  मेज  पर  रख  दी
 जायेगी  ।

 (ग)  जिन  व्यक्तियों  के  खिलाफ  मुकर
 दमे  चलाये  गये  भ्र ौर  जिनको  सजा  दी  गयी

 मिली  है  ?  उनकी  संख्या  नीचे  दी  गयी  है  :--

 1964-659  1965-664
 (  28-2-66

 तक  )
 उन  व्यक्तियों  की  संख्या  जिन  के  खिलाफ

 मुकदमा  चलाया  गया  9  14
 दोषी  ठहराये  गये  व्यक्तियों  की  संख्या  9  द
 छोड़े  गये  व्यक्तियों  की  संख्या  7  कोई  नहीं
 उन  मामलों  की  संख्या  जिनमें  मुकदमा  भी  चल  रहा  3  7

 ऊपर  दिये  गये  आंकड़े  उन  मुकदमों  के  बारे  में  हैं  जिनको  प्रवर्तन  निदेशालय  ने  विदेशी
 मुद्रा  विनिमय  नियमों  के  उल्लंघन  के  कारण  चलाया  था  ny  राय  कर  विभाग  द्वारा  मारे
 गये  छापों  के  सिलसिले  में  उक्त  विभाग  ने  उपर्युक्त  भ्र वधि  के  दौरान  कोई  मुकदमा  नहीं
 चलाया  ।

 Anandpur  Barrage  Scheme
 4°29.  Shri  Vishwa  Nath  Pandey:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  2[96
 on  the  9th  December,  965  and  state:

 (a)  whether  the  Government  of
 Orissa  have  since  prepared  the  project
 feport  about  the  Anandpur  Barrage
 Sch  and  ibmitted  the  same to the  Central  Government;

 (b)  if  so,  the  details  thereof;  and
 (९)  the  reaction  of  Government

 thereto?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhroddin  Akmed):
 (a)  The  Project  Report  is  still  under
 preparation  by  the  State  Government
 in  the  lisht  of  the  comments  of  the
 Central  Water  and  Power  Commission.

 ६७)  and  (c).  Do  not  arise.

 Raids  in  Calcutta
 4130.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Income-tax  Department  officials  of
 Calcutta  seized  unaccounted  Jewellery
 worth  about  Rs.  6  Jakhs  from  the  resi-
 dential  premises  of  a  city  businessman
 of  Calcutta  on  the  420  December,
 1965;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  There  was
 no  search  on  12-12-1965,"  but  there
 was  one  search  on  10-12-1965,  Jewel-
 lery  worth  Rs.  3  lakhs  was  found
 during  the  search,  and  jewellery
 worth  Rs.  35  lakhs  was  found  in  bank
 lo:kers,  which  were  opened  later.
 There  was  another  search  in  another
 case  on  9-12-1965,  in  which  jewellery
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 worth  Rs.  2  lakhs  was  found  and
 seized.

 (b)  Investigations  are  in  progress.
 Free  Legal  Aid  to  Poor  Agricultural

 Labourers
 43l.  Shri  Bibhuti  Mishra:  Will  the

 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  formulating  a  scheme  to
 provide  free  legal  aid  to  the  poor
 agricultural  labourers  and  farmers  in
 the  rura]  areas;  and

 (b)  if  so,  the  time  by  which  aid
 would  be  available  and  the  broad
 features  of  the  scheme?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  Under
 the  existing  legal  aid  scheme  for  the
 welfare  of  backward  classes,  free
 legal  aid  is  already  admissible  to  all
 members  of  Scheduled  Castes  and
 Scheduled  Tribes  including  agricul-
 tura]  labourers  and  farmers  belonging
 to  these  communities,

 Smuggling  in  Bombay
 4132,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  sfate:

 (a)  whether  it  is  a  fact  that  a  big
 haul  of  gold  of  about  25,000  tolas
 valued  at  over  Rs.  40  lakhs  was  made
 by  the  Marine  and  Preventive  De-
 partment  of  the  Central  Excise,  Bom-
 bay  from  a  truck  on  the  Eombay
 Koankan  road  near  Alibag,  about
 fifty  miles  from  Bombay  on  the  28th
 November,  +1965;  and

 (b)  if  so,  the  steps  Government
 have  taken  in  the  matter  so  far?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  On  28th
 Nevember,  965  the  officers  of  the
 Marine  and  Preventive  Division  of
 the  Central  Excise  Collectorate,  Bom-
 bay  intercepted  a  truck  near  Alibag
 and  on  search  of  it  recovered  25,000
 tolas  of  gold  bearing  foreign  markings,
 ‘ndian  currency  amounting  to
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 Rs,  19,317  and  some  cigarettes.  The
 truck  was  also  seized.  The  value  of
 the  gold  is  Rs.  -15,62,500,  at  the  inter-
 national  rate.

 (b)  Four  persons  travelling  in  the
 truck  including  the  driver  were  ariest-
 ed  and  afterwards  released  on  bail.
 After  departmental  proceedings,  which
 876  in  progress,  are  over,  the  question
 of  prosecution  in  a  Court  of  Law  will
 be  considered.

 Revenue  Collection  from  Central
 Excise  in  Rajasthan

 4i33.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  amount  of  revenue
 received  from  the  Centra]  Excise  from
 Rajasthan  State  during  1965-667

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  The  requisite
 information  is  given  below  for  1965-
 66  (upto  February  966  only)  :—

 Rajasthan  State
 Revenue  realised  upto

 February,  966
 (Rs.  000)

 Gross  6,42,57
 Refuni  नि  हे  ‘18,23
 Net  6  24,34

 2.  Figures  for  the  month  of  March
 966  are  not  yet  available.

 Power  Generation  in  Orissa
 4134,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  the  present  capacity  of  Orissa

 for  generating  electricity;
 (b)  whether  there  is  any  proposal

 to  increase  the  quantum  of  Power  in
 that  State  during  1966-67;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhruddin  Ahmed):
 (a)  The  present  installed  capacity  of
 Orissa  is  39.75  MW.
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 (b)  and  (c),  Yes.  Two  generating
 umits  ,each  of  62°65  MW  capacity  are
 expected  to  be  commissioned  at  Tal-
 cher  Thermal  Station  during  the  year
 1966-67.

 Malaria  and  Filaria  in  Orissa
 4135.  Shri  Ramachandra  U'aka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Health  and

 Family  Pianning  be  pleased  to  stave:
 (a)  the  total  financial  assistance

 given  to  the  State  of  Orissa  during
 the  Third  Five  Year  Plan  period  so
 far  to  eradicate  Malaria  and  Fiiaria
 in  the  State;

 (b)  whether  the  amount  has  been
 fully  utilised;  and

 (c)  the  various  steps  so  far  taken
 to  eradicate  these  diseases?

 The  Minister  of  Health  and  Family
 Planoing  (Vr,  Sushua  Nayar):  (a)  to
 (c).  Under  the  Plan  of  Operations  for
 the  Nationa]  Ma  aria  Eradication  Pro-
 gramme,  the  Government  of  India
 have  undertaken  to  supply  material
 and  equipment  like  DDT,  anti-malaria
 drugs,  microscopes  and  microslides
 according  to  the  prescribed  scale  to
 the  State  Governments  and  also  to
 give  grant-in-aid  to  cover  the  customs
 duty  on  the  imported  material.  As-
 sistance  in  the  form  of  material  and
 ‘equipment  including  the  customs  duty
 on  the  imported  material,  to  the  ex-
 tent  of  Rs.  200.86  lakhs  have  been
 given  so  far  to  Orissa  during  the  ycars
 ‘1961-62,  1962-63,  ‘1963-64,  1964-65,  and
 1965-66.

 In  addition  to  the  above,  the  Gov-
 ernment  of  India  have  also  agrsed  to
 bear  50  per  cent  of  the  expenditure  on
 operational  staff  and  other  incidental
 charges  which  the  State  Governments
 have  to  m2et  over  and  above  the
 expenditure  which  they  were  incur-
 ting  on  the  National  Malaria  Control
 Programme  in  the  area.  In  accordance
 with  the  prescribed  accounting  proce-
 dure,  cash  subsidy  on  this  account  is
 not,  however  being  piid  to  the  State
 Governments  for  individua}  schemes
 but  is  given  to  them  for  a  group  of
 echemes.  Information  is,  therefore,

 not  available  in  regard  to  the  actual
 amounts  of  cash  subsidy  drawn  by  thw
 Government  of  Orissa  for  the  Nauonal
 Malaria  Eradication  Programme  uptill
 now  through  the  #.ys  and  means
 advances  from  the  Central  Govern-
 ment.  From  the  information  avail-
 able  it  ig  found  that  the  Government
 of  Orissa  have  adjusted  a  sum  of
 Rs,  55°13,  lakhs  as  cash  subsidy  upto
 1963-64  from  out  of  the  cash  assistance
 given  by  the  Government  of  India.

 The  National  Malaria  Eradication
 Programme  has  been  in  operation  in
 Orissa  since  1958.  5  units  are  func-
 tioning  in  Orissa  each  designed  to.
 cover  about  a  million  popu  ation,  Pro-
 Portional  case  rate  of  malar:a  i.e,  per-
 centage  of  malaria  cases  to  all  discases
 which  was  reported  to  be  4.4  per  cent
 in  1953-54.  has  been  reduced  to  .5
 per  cent  in  1964-65,

 No  scheme  for  the  eradication  of
 filaria  is  in  op2ration  in  Orissa.  Ilow-
 ever,  under  the  National  Filaria  Con-
 trol  Programme  assistance  by  way
 of  supplying  mosquito  larvicidal  oil,
 free  of  cost,  to  the  extent  of  Rs.  9.99
 lakhs  approximate'y  has  been  given
 to  Orissa  during  the  Third  Five  Year
 Plan.

 Revenue  from  C>ntral  Excise  from
 Orissa

 4136,  Shri  Ramachandra  Ulaka;:
 Shri  Dhu’eshwar  Meena:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  amount  of  revenu3
 reczived  from  the  Central  Excise  from
 Orissa  State  during  1965-66?

 The  Mintster  of  Finance  (Shri
 Sachindra  Chaudhuri):  The  requisite
 information  is  given  b2low  for  ‘1965-69
 (upto  February  966  only)  :—

 Orissa  State
 Revenue  realised  upto

 February  968
 (Rs.  000)

 Gros.  23418
 Refund  .  499
 Net  21,29,19

 2.  Figures  for  the  month  of  March
 966  are  not  yet  available,



 4222]  Written  Answers

 Beggars  in  Delhi
 4187,  Shri  P,  R.  Chakraverti:

 Shri  Kolla  Venkalah:
 Shri  M,  N.  Swamy:
 Shri  Laxmi  Dass:

 Will  the  Minister  of  Planning  and
 “Suctal  Welfare  be  pleased  to  state:

 (a)  whether  Government  have  set
 up  a  Committee  to  study  the  problem
 of  beggars  in  the  capital  and  to  sug-
 gest  ways  to  solve  it;

 (b)  whether  8  similar  study  had
 been  undertaken  earlier  by  the  Delhi

 ‘School  of  Social  Work;
 (c)  if  so,  the  action  taken  in  the

 dight  of  their  recommendations;  and
 (d)  how  far  the  presence  of  beggar

 ‘problem  in  Delhi  affects  the  tourist
 trade  by  constant  harassment  to  visi-
 tors  from  abroad?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 ‘Chandrasckhar):  (a)  Yes  Sir.  An
 inter-d:partmental  Committee  has
 been  set  up  to  go  into  the  problem.

 (b)  and  (c).  In  1955-56,  the  Delhi
 “School  of  Social  Work  undertook  a
 study  of  the  Beggar  Problem  in’Metro-
 politan  Delhi,  at  the  instance  of  the
 Planning  Commission.  The  resuits  of
 the  study  were  set  out  in  a  priced  pub-
 lication  in  1959.  The  report  did  not
 come  up  for  action  by  the  Government.

 (d)  No  survey  in  the  matter  has
 ‘been  undertaken  so  far.

 ‘Gelzure  of  Currency  at  Bombay
 ‘4138,  Shri  Ram  Sewak  Yadav:

 Shri  Bagri:
 Will  the  Minister  of

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Custom  officials  seized  Rs,  25,000/-
 from  a  ship  in  Indian  currency  and
 Rs.  2,000!-  of  foreign  currency  and
 bank  drafts  at  Bombay  on  the  8th
 January,  +1966;  and

 (b)  if  so,  the  action  taken  against
 the  person  concerned?

 Finanee  be
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 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  There  was
 no  such  seizure  on  the  8th  of  January, 1966.  However  on  the  l6th  and  the
 ‘17th:  January,  1966,  the  Customs  autho-
 rities  at  Bombay  seized  the  following as  unclaimed  during  the  rummage  of
 a  ship  at  Bombay:—

 On  16-1-1966:
 Rs.  2,220/-(Indian  coins).

 On  ‘17-1-1966:
 Rs.  24,700/-  (Indian  currency

 notes)  2,923-3l  (USA  dollars)
 £  837-8Sh-lld  (Sterling  £)
 £  5-00  (S.  African)

 (b)  As  the  ownership  has  not  yet been  established,  the  question  of  taking action  against  any  person  does  not
 arise  for  the  present.

 Unaccounted  Money
 4139,  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Fimance  be  pleased to  state:

 (a)  how  many  raids  have  been  car-
 ried  out  upto  January,  966  to  unearth
 black  money  in  each  State  in  the
 country;

 (b)  how  many  caseg  have  been  de-
 cided  so  far  and  how  many  are  pend-
 ing;  and

 (९)  how  much  income  .has  been  as-
 sessed  as  income-tax  in  thege  cases
 and  how  much  has  been  realised?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  State-
 wise  figures  are  not  available.  How-
 ever,  the  information,  according  to
 charges  of  various  Commissioners  of
 Income-tax,  is  given  in  the  Annexure
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No.  L.T-609/66).

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  House  as  carly  as
 available.
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 Downward  Trend  in  Prices  of  Shares

 4i40.  Shri  Madhu  Limaye:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Life  Insurance  Cor-
 poration  and  the  Unit  Trust  have
 taken  any  steps  to  check  the  down-
 ward  trend  in  the  prices  of  shares  in
 tecent  months;  and

 (b)  if  so,  the  broad  features  thereof?

 The  Minister  of  Finance
 Sachindra  Chaudhuri):  (a)  and  (b).
 No,  Sir.  The  Life  Insurance  Corpora-
 tion  and  the  Unit  Trust  avail  them-
 sclves  of  the  opportunities  to  acquire
 desirable  investments  at  reasonable
 prices  whenever  possible.  In  doing

 60,  they  are  not  actuated  by  the  motive
 to  check  any  trend  in  the  prices  of
 shares.

 (Shri

 Hindustan  Housing  Factory

 44i.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Works,  Housing
 and  Urban  Development  be  pleased  to
 state:

 (a)  the  total  profits  by  the  Hindustan
 Housing  Factory  during  1965-66;  and

 (b)  the  targets  fixed  and  how  far
 these  targets  have  been  achieved?

 The  Minister  of  Works,  Housing  and
 Urban  Development  (Shri  Mehr  Chand
 Khanna):  (a)  The  annual  accounts  for
 the  year  1965-66  have  not  yet  been
 finalised.  However,  unaudited  ac-
 counts  indicate  that  the  Factory  is
 'ikely  to  earn  a  profit  of  about  Res.  2
 lakhs.

 (0)  The  targets  for  production  and
 site  works  were  Rs.  24  lakhs  and
 Rs,  45  lakhs,  respectively,  against
 which  achievements  are  expected  to
 be  Rs.  34  lakhs  and  Rs,  8  lakhs,  res-
 pectively.
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 Nationa]  Defence  Bonds
 4i42.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Finance  be

 Pleased  to  state:
 (a)  the  amount  invested  in  the

 National  Defence  Bonds  up-to-date,
 State-wise;  and

 (b)  whether  the  response  to  this
 scheme  is  encouraging?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  State-
 wise  subscriptions  to  the  two  Defence
 Loans,  which  were  closed  on  the  2lst
 March,  966  have  be2n  given  in  tho
 statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-60/66),

 (b)  The  response  was  reasonab!y
 satisfactory.

 Employment  to  Blinds
 4143,  Shri  Mohammed  Koya:  Will

 the  Minister  of  Planning  and  Social
 Welfare  be  pleased  to  state:

 (a)  the  number  of  blinds  who  got
 training  from  the  Institute  at  Dehra-
 dun;

 (b)  the  number  of  those  who  got
 employment  after  training;

 ६९०)  the  names  of  the  institutions
 where  the  trainees  can  get  employ-
 ment;  and

 (a)  the  measure  taken  to  provide
 employment  to  those  who  have  not
 got  it?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  1120.

 (b)  According  to  available  Informa-
 tion  898  ex-trainees  are  employed.  In-
 formation  about  all  the  ex-tratnees  is
 not  available.

 (c)  Ex-trainees  can  be  employed  ip
 a  variety  of  occupations.  It  is  nos
 possible  to  compile  a  list  of  institue
 tions  which  coulg  offer  them  employ-
 ment.
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 (d)  Nine  special  employment  ex-
 changes  for  the  physically  handicap-
 pei  have  been  opened.  It  is  one  of
 the  functions  of  these  exchanges  to
 attempt  to  place  the  ex-trainees  of
 the  Training  Centre  for  the  Adult
 Bind,  Dehra  Dun.

 Flood  Contro!  Measures  in  Andhra
 Pradesh

 4144,  Shri  Ko'la  Venkalah:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  32]  on  the
 l7th  February,  966  and  state:

 (a)  whether  Government  have  taken
 any  decisions  on  the  different  recom-
 mendations  made  by  committee  ap-
 pointed  for  the  investigation  of  the
 flood  control  measures  in  Andhra  Pra-
 desh;

 (9)  if  so,  what  are  the  decisions;
 (c)  the  financial  and  executive  res-

 ponsibilities  of  the  Centra]  and  State
 Governments;

 (d)  whether  the  Committee  has  sug-
 gested  any  works  to  be  undertaken  to
 overcome  the  highly  possible  heavy
 inundation  of  Bapatia,  Ongole  and  Re-
 palle  Taluqs  in  view  of  Nagarjuna-
 sagar  Project;

 (e)  if  so,  what  are  the  works;  and
 (f)  the  cost  thereof?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhruddin  Ahmed):  (a)
 and  (b).  The  report  of  the  Commit-
 tee  on  the  flood  problem  of  the  coustal
 deltaic  areas  of  Andhra  Pradesh  was
 considered  rocently  at  a  meeting  of
 the  representatives  of  the  C:ntral
 Ministries  concerned  anit  the  Andhra
 Pradesh  Government  and  it  was  dicid-
 ed  that  the  State  Government  shou'd
 undertake  immediately  the  prepara-
 tion  of  a  detailed  nroject  report  on
 the  basis  of  the  Committee's  reccm-
 mendations  and  inteerating  tha  results
 of  the  model  experiments  alreacy  car-
 ried  out  and  some  further  exper:ments
 which  have  been  suagested.  Action
 is  being  taken  accordingly.

 (९१  The  financial  and  executive  res-
 ponsibilities  rest  with  the  State  Gov-
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 ernment.  The  nature  and  extent  of
 Central  assistance  that  may  be  re-
 quired  will  be  considered  after  the
 detailed  project  report  and  estimates
 have  been  prepared.

 (9)  The  Committee  hag  carefully
 gone  into  the  apprehensions  express-
 ed  regarding  the  effect  of  introduction
 of  irrigation,  under  the  Nagarjuna-
 sagar  Project,  in  the  upland  बाध्य  of
 Guntur  District.  The  Committee  has
 felt  that  with  the  introducticn  of
 irrigation,  the  land  would  be  tcrraced
 and  henc?  more  rainwater  wou'd  be
 detained  than  at  present.  There  will,
 however,  be  an  increase  in  the  all—
 weather  scepage  of  water,  but  this
 quantity  will  be  smaller  than  the  car-
 rying  capacity  of  the  ventways  at  the
 drainage  crossing  of  the  Commamur
 Canal  which  are  proposed  to  be  im-
 proved.  There  is  a'so  a  recommenda-
 tion  for  providing  detention  basins  in
 the  upland  areas.

 (९)  and  (f).  In  view  of  the  post-
 tion  explained  against  (d)  above,  these
 do  not  arise.

 Land  Reforms  in  Selected  Areas
 4i45.  Shri  R.  8,  Pandey:  Will  ths

 Minister  of  Planning  and  Socia}
 Welfare  be  pleased  to  state:

 (a)  whether  Government  are  work-
 ing  on  some  scheme  to  introduc  land
 reforms  in  s2lected  areas,  as  an  ex-
 perimental  basis  to  implement  land
 reforms,  in  the  country  in  order  to
 d_termine  the  increase  in  agricultural
 productivity;

 (०)  if  so,  the  main  features  of  the
 scheme;  and

 (c)  how  it  is  going  to  be  imple-
 mented?

 The  Deputy  Minister  of  Finance
 (Shri  L,  N.  Mishra):  (a)  to  (०).  The
 broad  national  policy  on  land  reforms
 has  been  set  out  in  the  Five  Year
 Plans  which  has  to  be  adapted  and
 pursued  in  each  Ste  with  due  re-
 gard  to  local  conditions  and  needs,
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 Slam  Clearance  Schemes  in  States
 4i46,  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Works,  Housing  and  Urban
 Development  be  pleased  to  state:

 (a)  whether  Centre’s  subsidy  to
 States  for  slum  clearance  schemes  has
 been  increased;

 (b)  if  so,  to  what  extent;
 (c)  the  cost  of  the  schemes  sub-

 mitted  by  each  State  for  the  ensuing
 year;  and  j

 (d)  the  amount  to  be  contributed
 towards  their  implementation  by  the
 Centre?

 The  Min'ster  of  Works,  Housing  and
 Urban  Develcpment  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  The  element
 of  subsidy  remains  the  same  as  be-
 fore,  but  the  quantum  of  Central
 assistance  has  b.en  increased  trom
 75  per  cent  (374  per  cent  as  loan  and
 874  per  cent  as  subsidy)  of  the  ap-
 proved  cost  of  slum  clearance  projects to  &74  per  cent  (50  per  cent  as  loan

 -and  374  per  cent  as  subsidy).  ‘Ihe
 State  Governments/local  bodies  will
 now  provide  only  324  per  cent  as

 ‘subsidy  against  25  per  cent  previously
 provided  by  them,  The  _  revised
 pattern  of  ass:stanc2  will  apply  to
 new  prajects  sanctioned  after  the  lst
 April,  1966.

 (c)  and  (d).  A  statement  indicat-
 ing  the  approved  outlays  for  al]  the
 States  for  1966-67,  is  Jaid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No,  LT-6/66].  The  amount  of

 Central  Assistance  will  depend  upon
 the  actual  expenditure  incurred  by
 the  State  Governments  on  the  old  urd
 New  projects.

 T.B.  Incidence  in  Delhi
 47,  Shri  P|  0,  Borosah:  Will  the

 Minister  of  Wealth  ang  Family  Plan-
 ming  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ‘I.B.
 continu:s  to  be  Delhi's  major  health
 problem;

 (b)  if  so,  the  steps  taken  to  cradi-
 cate  it  during  th:  last  year  and  the
 ‘cost  of  each  scheme;  und

 2228

 (c)  the  progress  of  B.C.G.  irocula-
 tion  in  the  Capital  so  far  and  how  far
 it  has  proved  (fective  to  prevent
 T.B.?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Yes,

 (0)  In  Delhi  a  comprehensive
 scheme  to  treat  al]  cases  of  tubercu-
 losis  has  been  started  and  is  making
 g00d  progress.  The  scheme  uims  at
 the  (i)  intensification  of  domiciliary
 treatment  fhrough  the  net  work  of
 T.B.  Clinics  and  (ii)  intensification  of
 case  finding  programme  among  ‘con-
 tacts’  and  also  symptomatic  case  find-
 ing  from  among  paticnts  attend.ng
 the  General  Hospitals.  Provision  has
 also  been  made  for  free  supp!y  of
 anti-T.B,  drugs  to  the  T.B.  patients.
 B.C.G  Vaccination  of  persons  Lelow
 20  years  of  age  is  also  provided  as
 protection  against  Tuberculosis.

 Information  in  regard  to  the  ccst  of
 these  schemes  is  not  available.

 (c)  Mass  B.C.G.  vaccination  was
 given  in  a  door-to-door  campaign  and
 also  through  various  clinics  and
 Maternity  and  Child  Welfare  Centres.
 No  survey  has  be2n  conducted  to
 assess  the  incidence  of  lung  T.B.
 among  those  who  were  fiven  protec-
 tive  80.6.  inoculation,  But  it  can  be
 definitely  stated  that  the  numver  of
 Military  Mengingia!  Tuberculosis  cases
 have  decreased.

 उत्तर  प्रदेश  में  प्रामोण  आवास  यो जरा मों
 के  लिये  घन

 4148.  क्रि  विश्वनाथ  पाण्डेय  :  क्‍या
 निर्माण,  भ्राता  तथा  नगरीय  विकास  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  तीसरी  पंचवर्षीय  योजना  के
 दोरान  31  जनवरी,  i966  तक  ग्रामीण
 आवास  योजनाकारों  पर  कितनी  धनराशि  खर्च
 की  गई;

 (ख)  उपरोक्त  अवधि  में  उत्तर  प्रदेश
 सरकार  को  कितना  घन  मंजूर  किया  गया
 था;
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 (7)  क्या  उत्तर  प्रदेश  सरकार  ने
 केन्द्रीय  सरकार  से  ग्रामीण  ग्रा वास  योजनाओं
 के  लिए  कौर  अधिक  धन  नियत  करने  का
 अनुरोध  किया  है  ताकि  नपे  जाने  वाले  व्यक्तियों
 को  फिर  से  बसाया  जा  सके;  और

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  केन्द्रीय
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 निर्माण,  आवास  तथा  नगरीय  विकास
 मंत्री  (ओ  मेहर  चन्द  बसा)  :(क)  खर्चे
 की  ठोक  राशि  उपलब्ध  नहीं  किन्तु  साशा  की
 जाती  है  कि  तीसरी  पंचवर्षीय  योजना  की
 अवधि  में  44i.52  लाख  रुपयों  का  उपयोग
 होगा  ।

 (ख)  27.94  लाख  रुपये  ।

 (ग)  जी  नहीं  ।

 (घ)  शत'  ही  नहीं  उठता  ।

 Internal  Evaluation  in  Universities
 4149,  Shri  Kishen  Pattnayak:

 Shri  Madhu  Limaye:
 Will  the  Minist-r  of  Health  and

 Famlly  Planning  be  pleased  to  state:
 (a)  whether  Government  have  ask-

 ed  the  Universities  to  introduce  the
 syst-m  of  internal  evaluation  on  the
 advice  of  the  British  and  Indian
 Medical  Councils;

 (b)  whether  the  system  has  evok-
 ed  strong  opposition  from  the  stu-
 dents  in  Gujarat  and  other  States;
 and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Government  have  not  asked  the  Uni-
 versities  to  introduce  this  system.

 (b)  It  appears  that  some  of  the
 Universities  hav2  introduced  the
 system  on  the  recommendation  of  the
 Medical  Council  of  India.  Out  of
 these,  there  was  opposition  from  the
 students  of  the  medical  colloges  aftill-
 ated  to  the  Gujarat  University,  who
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 had  gone  on  Strike.  The  strike  has
 since  been  called  off.

 (९)  Does  not  arise.

 Pre-Examination  Training  for
 Scheduled  Castes  and  Scheduled

 Tribes  Students
 Shri  Bulakrishnan:

 Shri  N,  R,  Laskar:
 Shri  Rama  Chandra  Mallick;

 Will  the  Minister  of  Planning  and
 Social  Welfare  be  pleased  to  refer
 to  ths  reply  given  to  Unstarred  Ques-
 tion  No.  66  on  the  4th  March,  1966:
 and  state:

 (a)  the  decision  that  has  been  tzken.
 in  respect  of  the  trainees  who  were
 trained  at  the  Bangalore  Instituie  but
 could  not  be  finally  selected  in  the
 examination  and  in  the  interview;

 i590.

 (b)  whether  they  could  not  -ome  up
 for  final  selcction  due  to  deficiency  in
 training;  i

 (९)  whether  Government  propose  to:
 give  further  training  to  them  _  in.
 the  Allahabad  Institute  or  other
 places  and  allow  them  to  take  the-
 examination  in  future  irrespective  of
 age  restrictions;  and

 (d)  if  there  is  no  such  proposal,
 how  Government  propose  to  absork
 those  trainees  in  equivalent  905६5?

 The  Deputy  Minister  in  the  Depart-
 ment  cf  Social  Welfare  (Shrimath
 Chandrasekhar):  (a)  Since  the  Union
 Public  Service  Commission  did  not
 select  them,  no  appointment  could  be-
 Offsred  to  them.

 (b)  No.
 (c)  Training  facilities  are  allowed

 only  once,  as  tNe  number  of  seats  in
 the  Pre-examination  Training  Certres
 is  limited.  Such  of  the  candidates
 as  Satisfy  the  883  And  other  qualitica-
 tions,  can  appear  again  for  the  exami-
 nations  conducted  by  the  Union  Public
 Service  Commission.

 (d)  The  training  facilities  ure  im-
 Parted  to  enable  the  Schedulcd  Castes
 and  Scheduled  Tribes  candidates  to.
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 acquire  improved  standards.  It  is
 not  possible  to  guarantee  them  ap-
 pointments,

 Christian  and  Non-Christian  Adivasis
 4i5l.  Shri  H.  C.  Soy:  Will  the

 Minister  of  Planning  and  _  Social
 Welfare  be  pleased  to  state  ९०0  what
 extent  action  has  been  taken  in  ac-
 cordance  w:th  the  advice  contained  in
 the  Backward  Classes  Cc‘rnission’s
 Report  headed  by  Shri  Kaleikar  to
 correct  the  imbalance  in  the  educe-
 tional  and  economic  development  as
 between  Christian  and  non-Christian
 Adivasis?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Wel’are  (Shrimati
 Chandrasekhar);  No  distinction  is
 made  between  various  groups  amongst
 Scheduled  tribes.  The  Government
 have  undertaken  large  programmes
 for  the  educational  and  sconomic
 development  of  the  Scheduled  Trites-—
 both  Christian  and  non-Christian.
 As  a  result  of  these  programmes  the
 condition  of  non-Christian  Scheduled
 Tribes  is  also  improving  though  a
 good  deal  of  progress  js  still  to  be
 achieved.  The  Backward  Classes
 Commission  did  r-fer  to  an  imbalance
 but  did  not  offer  any  concrete  sug-
 gestion  in  that  regard.

 Bir  Hors  and  Christian  Adivasts
 4152.  Shri  H.C.  Soy:  Will  the

 Minister  of  Planning  and:  Social
 Welfare  be  pleased  to  state:

 (a)  whether  it  is  &  fact  that  in
 educational  development  of  Bir  Hors
 on  the  one  hand  and  Christian  Adiva-
 sis,  on  the  other,  there  exists  a  vast
 difference  and  Christian  Adivasis
 continue  to  get  annually  huge  funds
 to  the  utter  neglect  of  Bir  Hors  and
 Hos;  and

 (b)  if  so,  the  steps  Government
 Propose  to  take  to  restore  balanced
 educational  development?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Social  Welfare  ,Shrimatt
 Chandrasekhar):  (a)  and  (b).  The
 requisite  information  has  been  called
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 for  from  the  concerned  State  Govern-
 ments  and  it  will  b2  laid  on  the  Table-
 of  the  House  as  3090  as  it  is  received.

 Welfare  of  Scheduled  Castes  in
 Maharashtra

 4153,  Shri  D,  0.  Mlantri;  Will  the-
 Minister  of  Planning  and  Social  Wel-
 fare  be  pleascd  to  state:

 (a)  the  amount  proposed  to  be  spent
 on  the  welfare  of  the  Schcduled
 Castes  in  Maharashtra  during  1968-
 67;  and

 (b)  the  items  on  which  this  amount
 will  be  spent?

 Tke  Deputy  Minister  in  the  De-
 partment  of  Social  Welfare  (Shrimatt
 Chandrasekhar);  (a)  Rs,  77.49  lakhs.

 (b)  A  Statement  is  laid  on  the  Tablo
 of  the  House.  [Placed  in  Library.

 See  No,  LT-62/66).

 दिल्लो  में  प्रस्पृष्यता  (भपराघष)  अधिनियम
 955  का  उल्लंघन

 4i54  भी  झ्लोंकार  लाल  बैरवा:  क्‍या
 योजना  तथा  समाज  कल्याण  मन्त्री  यह  बताने
 थी  कृपा  करेंगे  कि  दिल्ली  में  अस्पृश्यता
 (प्रपराध)  भ्र धि नियम,  .955  का  उल्लंघन
 करने  के  आरोप  में  कितने  मुकदमे  चलाये
 गये  हैं  ?

 समाज-कल्याण  विभाग  में  उपमंत्री
 (श्रीमती  चदददोकार)  :  20

 पाकिस्तान  से  जाने  वाले  लोगों  से  चोरी  छिपे
 लायी  गई  वासियों  का  बरामद  किया  जाना

 4155.  श्री  झंकार  लाल  बैरवा  :
 कया  विश  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  6  मार्च,
 966  को  फीरोजपुर  के  सीमा-शुल्क  ग्रीस-

 कारियों  ने  पाकिस्तान  से  भारत  जाने  वाले
 मुसलमानों  के  पास  से  चोरी  छिपे  लाई  गई.
 वस्तुएं  पकड़ीं  ;
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 (ख)  यदि  हां,  तो  पकड़ी  गई  वस्तुग्रों
 का  क्या  व्यौरा  है  भौर  उनका  मूल्य  कितना
 है;  कौर

 (ग)  क्‍या  यह  भी  सच  है  कि  ये  कथित
 वस्तुएं  चीन  में  बनी  हुई  थीं  ?

 बित  मंत्री  घी  दायोन्द  चौधरी)  :
 (क)  भोर  (ख).  5  मार्च  966  को  सीमा
 शुल्क  प्राधिकारियों  ने  हुसैनी वाला  सीमा  के
 पार,  पाकिस्तान से  पाने  वाले  दो  यात्रियों  की
 तलाशी  ली  कौर  उनके  पास  से  निम्नलिखित
 सामान  पकड़ा  जिसकी  उन्होंने  घोषणा  नहीं
 की  थी;

 (a)  24  ग्लास  कटर;

 (2)  बच्चों  को  दूध  पिलाने  की  3
 बोतलें;

 (3)  24  नैकटाइयां;

 (4)  रबड़  के  कन्द्रासेप्टटव  के  48
 पैकेट;

 (5)  एक  ज़नानी  कलाई  घड़ी  ;

 (6)  पैन  ौर  पेंसिलों  के  दो सेट;  भौर

 (6)  लगभग  4  किलोग्राम  हींग  ।

 "पकड़े  गये  माल  का  कुल  मूल्य  लगभग  750
 रुपये  है  ।

 (ग)  केवल  ऊपर  क्रम  संख्या  (4)  में
 उल्लिखित  कन्द्रासेप्टिव  के  48  पैकेट  ही  चीन
 के  बने  हुए  थे  ।

 भारतीय  खाल्प  चिकित्सकों  (भजनों)  को
 बैठक

 4156.  क्रि  झंकार  लाल  बैरवा:  क्या
 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री  यह
 बताने  को  कृपा  करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय  शल्य
 चिकित्सक  (सर्जन)  संस्था  की  बैठकें  मार्चे
 से  i4  मार्च,  i966  तक  इण्डिया  मेडिकल
 एसोसियेशन  हाउस,  दिल्ली  में  हुई  थीं  ;
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 (ख)  यदि  हां,  तो  उसमें  कित-किन
 विषयों  पर  विचार  किया  गया  कौर  क्‍या  क्या
 सिफारिशें  की  गईं  ;  भ्र ौर

 (ग)  उनके  बारे  में  सरकार  की  कया
 प्रतिक्रिया  है  ?

 स्वास्थ्य  तथा  परिवार  तियों  मंत्रों
 (डा०  सुर रोला  साथर):  (क)  जहां।

 (ख)  यह  बैठ  पूर्णतः  वैज्ञानिक  बैठक
 थी  जिसमें  वैज्ञानिक  निबन्ध  पढ़े  गये  f  इसमें  न
 कोई  प्रस्ताव  पारित  हुप्रा  न  कोई  सिफारिश
 की  गई  ।

 (ग)  यह  प्रश्न  नहीं  उठता  ।

 Kerala  State  Electricity  Board
 4157,  Shri  Vasudevan  Nair:  Will  the

 Minister  of  Irrigathon  and  Power  be
 Pleased  to  state:

 (a)  whether  the  Kerala  State  Elec
 tricity  Board  has  decided  to  establish
 its  own  Accounts  and  Audit  depart-
 ment;

 (b)  if  so,  whether  the  security  of
 employment  and  scniority  of  the
 ministerial  staff  of  the  Board  will  be
 adversely  affected  thereby;  and

 (c)  whether  any  representation  has
 bzen  received  from  the  ministerial
 staff  in  this  regard?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhruddin  Ahmed):  (a)  ‘The
 Kerala  State  Electricity  Board  has
 formed  a  separate  Accounts  and  Audit
 Wing  with  effect  from  Ist  March,
 1966.  The  accounts  are,  how.ver,
 aud.ted  by  the  Comptroller  and  Audi-
 tor  General  of  India  or  by  such  per-
 son  as  he  may  _  authorise  in  this
 behalf.

 (b)  The  Board  has  intimated  that
 the  security  of  employment  of  the
 ministerial  staff  wi:l  not  be  adversely
 affected.  Seniority  was  one  of  tho
 criteria  for  sclection  of  staff  for  the
 Accounts  Wing.  The  seniority  inter-
 se  of  the  ministerial  staff  will  not  be
 affected  by  the  formation  of  the  Ac-
 counts  Wing.
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 (c)  The  Kerala  State  Electricity

 Board  Empioye_s’  Union  has  present-
 ed  a  memorandum  to  the  State  Elec-
 tricity  Board  protesting  against  the
 formation  of  the  Accounts  and  Audit
 W.ng;  the  representation  ig  under
 consideration  of  the  Board,
 Eradication  of  Malaria  and  Filaria  in

 Punjab
 4158.  Shri  Daljit  Singh:  Will  the

 Minis.e:  of  Health  and  Family  Plana-
 ing  be  pleased  to  state:

 (a)  the  flaancial  assistance  given  to
 the  Punjab  State  during  the  Third
 Five  Y-ar  Plan  p2riod  to  eradicate
 malaria  and  filaria  in  the  State;

 (b)  wh2ther  the  amount  has  been
 fully  utilised;  and

 (c)  ‘he  steps  so  far  taken  to  eradi-
 cate  these  dis-ases?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 to  (c).  Under  the  Plan  of  Operations
 for  the  Natioial  Malaria  Eradication
 Programme,  the  Government  of  India
 dave  under:aken  to  supply  meterial
 an j  equipment  like  DDT,  anti-malaria
 d-ug3,  microscopes  and  microslides
 according  to  he  ~rescribed  scale  to
 the  Stat2  Goveri.nents  and  also  to
 give  grant-in-a'd  tu  cover  the  customs
 du'y  on  impo-ted  meterial.  Assis-
 tance  i2  the  form  of  material  and
 equicmant  inc'uding  the  cus’oms  duty
 on  the  imoorted  material,  to  the  ex-
 tent  of  Rs.  22.62  lakhs  has  been
 giver  to  Pinjob  during  the  years
 1981-82.  1962-63,  ‘1963-64,  1964-65  and
 1965-68.

 In  aldition  to  the  above,  the  Gov-
 ernm~nt  of  India  have  also  agreed  to
 9०१7  50%  of  २९  expenditure  on  opera-
 tional  staff  and  othe-  incidental  char-
 ges  which  the  State  Governments  have
 to  meet  over  and  above.  the  expendi-
 ture  which  they  were  incurring  on
 the  National  Malaria  Contro]  Pro-
 gramm?  in  the  area.  In  accordance
 wih  the  prescvibed  accounting  pro-
 eedure,  cach  subsidy  on  this  account
 is  not,  however,  being  paid  to  the
 State  Governments  for  individual
 wscheme,  bus  is  given  to  them  for  a
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 group  of  schemes.  Information  ia,
 therefore,  not  available  in  regard  to
 the  a  tual  amoun:s  of  cash  subsidy
 drawn  by  the  Government  of  Punjab
 for  the  National  Malaria  Eradication
 Prog  amme  upiill  now  through  the
 ways  and  means  advances  from  the
 Central  Government.

 Under  the  National  Malaria  Eradi-
 cation  Programme,  8  units  are  func-
 lioning  in  Punjab  each  designed  to
 cover  about  .2  million  population.
 Proportional  case  rate  of  malaria  i.e.
 percentag>  of  malaria  cases  to  all
 dizeas‘s  which  was  reported  to  be
 7.7%  in  1953-54,  has  been  redu-:ed  to
 .00l  in  1964-65.

 No  scheme  for  eradication  of  Fila-
 ria  is  in  operation  in  Punjab.

 Ani  T.B.  Measures  in  Punjab
 4159.  Shri  Daljit  Singh:  Will  ५3

 Ministe-  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  the  amount  so  far  given  to  the
 Punjab  State  for  anti-T.B.  measures
 during  the  Third  Five  Year  Plan
 period;  ani

 (b),  th:  items  on  which  it  was  spent?
 The  Minister  cf  Health  and  Family

 Planning  (Dr.  Sushila  Nayar):  (a)
 and  (b).  The  Government  of  India
 has  been  assisiing  the  State  Govern-
 ments  during  the  Third  Five  Year
 P.an  in  ‘resp_ct  of  the  following  anti-
 T.B,  Schemes:

 l.  B.C.G.  Vaccination  Campa:gn;
 2.  Establishment  of  T.B.  Clinics;
 3  Establishment  of  T.B.  Demons-

 tration  and  Training  Centres;
 cf  Estab'ishment  of  Mobile  X-

 Ray  Units;
 8.  Establishment  of  T.B,  Isolation

 beds;  and
 6.  Supply  of  anti-T.B.  drugs.

 Central  ass  stance  at  the  rate  of
 %  p-_r  cent  of  the  non-recurring  ex-
 perditure  and  50  per  cent  of  the  re-
 curring  expenditure  is  available  to
 the  States  in  respect  of  the.  above
 m.ntioned  achemes.  The  Centsah
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 Share  on  buiidings  is  limited  to  75  pez
 cent  of  the  fo.lowing  ceil.ngs:

 (a)  T.B.  Clinics—Rs.  95,000  per
 clinic.

 (b)  T.B.  Demonstration  ard
 Traising  Centres—Rs,  2,25,000
 Per  centre.

 Az  Central  assistance  for  the  C-n-
 trally  aided  Scheme;  is  reieased
 through  ‘Ways  and  Means  Advanc:s’
 for  a  group  of  schemes,  the  informa-
 tion  in  regard  to  the  actual  amounts
 of  cash  ass.stanc:  drawn  by  the  Gov-
 ernment  of  Punjab  for  the  anti-‘I'.b.
 Schemes  during  the  Third  Five  ४९७7०
 Plan  is  not  available.  However,  anti-
 T.B.  drugs  worth  Rs,  2,66,745  have
 been  supplied  to  T.B,  Clinics  in
 Punjab  State  during  th:  Third  Five
 Year  Plan.

 Information  in  regard  to  the  items
 on  which  the  central  assistance  has
 been  spert  by  the  Government  of
 Punjab  is  not  available.  However,
 according  to  the  information  avail-
 able,  the  State  Government  had  made
 a  provision  of  Rs,  2520  lakhs  for  the
 anti-T.B,  Schemes  during  the  Third
 Five  Year  Plan  and  out  of  ths
 amount  approximately  Rs,  9.00  lakhs
 hav.  been  spent  on  the  anti-T.B.
 Schemes  during  the  Third  Five  year
 Plan.

 Jayanti  Shipping  Company
 4160.  Shri  Mau-ya:

 Shri  Kishen  Pattnayak:
 Will  the  Minister  of  Finance  be

 Pleased  to  state:
 (a)  whether  the  Reserve  Bark  of

 India  have  received  any  complaints,
 oral  or  written  (whether  anonymous
 or  otherwise)  against  the  mismanace-
 ment  of  the  Jayanti  Shripping  Com-
 pany  in  g-nerai  and  alleged  violat.on
 of  the  Foreign  Exchinge  regulations;

 (०)  if  so,  the  details  thereof;  and
 (c)  the  action  the  Reserve  Bank

 propose  to  take  or  have  tak n  in  this
 regard?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri);  (a)  to  (c).  In
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 February,  965  some  anonymous  com
 pla  nts  aDout  the  affairs  of  the  Jayant
 Sripjing  Company  were  received  ty
 ths  Reserve  Baak  of  India.  They
 ar2  examining  them.

 Central  Excise  Department  in
 Rajasthan

 46l.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka;

 W:::  the  Minister  of  Finance  be
 Pleased  to  stato:

 (a)  the  number  of  offices  belonging
 to  Central  Exc'se  Department  in
 Rajas:han  State  functioning  at  pre-
 sent  in  rented  houses;  and

 (b)  tho  steps  taken  to  construct
 permanent  office  buildings  for  the
 Centra!  Excise  Department  in  Rajas-
 than  State?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  The  infor-
 mation  is  being  collected.

 (b)  Lands  have  been  purchased  for
 the  construction  of  combined  office
 buildings  for  the  Income-tax  and
 Central  Excise  Deptts,  at  Ajmer,
 Kotah,  Jodhpur  and  Jaipur.  Prelimi-
 nary  steps  for  approval  of  plans,  esti-
 mata3  etc.  were  b.ing  taken  when
 emergency  came  in  1962.  In  view  of
 the  need  for  ec‘nomy  in  Civil  Expen-
 diture  and  in  he  context  of  tho
 Pakistani  aggression  the  construction
 of  the  buildings  could  not  be  proceed-
 ed  with  since  then.  Construction
 Programme  will  Be  taken  in  hand  az
 soon  as  budgetary  position  permits.

 Scheduled  Castes  and  Scheduled
 Tribes  in  Central  Excise

 Department,  Orissa

 4162,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Mohan  Nayak:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  number  of  employees  of  all
 categories  working  in  the  different
 offices  of  th:  Central  Excise  Depart-
 ment  in  Orissa  at  present;  and
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 (b)  the  number  of  Schedu'ed  Castes

 and  Sched  iled  Tribes  among  them  in
 each  caterory  of  servic-?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  and  (७),
 The  inforn  ation  i;  being  collected  and
 will  be  laid  on  th>  Table  of  the
 Hous?  as  early  a3  poss:blo,

 Central  Excise  Department,  Or‘ssa
 4i63.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  Mohan  Nayak:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  annual  receipt  by  the  Cen-
 tral  Excise  Department  in  Orissa
 State  during  1964-65  and  1965-66;  and

 (b)  the  annual  expenditure  on  the
 staff  during  the  above  period?

 The  Minister  of  Finance  (Shri
 Sachindra  Chrudhuri):  (a)  Central
 Excise  Col‘ection  in  Orissa.

 196-65  Tre6-66 (upt>  28-2-66)
 Rs  (o>)  Rs.  (000)

 Gross  cotket'ons  36235  27438
 Ref.  nd  798  499
 NET  I0.  447  2729I9
 (by  Expenditure  cn  the  979  १९७  alow.

 nee  «f  the  Central  Excise  St  ff  i:  O-issa,—
 196465  Rs.  8,28,100/>,
 1965-66  Rs.  9,2:,200/¢

 Central  Excise  Office  at  Rayagada
 (Orissa)

 164.  Shrt  Mohan  Nayak:
 Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 चपा  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  the  Central  Excise
 Office  at  Rayagada  in  Koraput  (Orisza)
 is  functioning  in  a  rent2d  building;

 (b)  if  so.  the  total  amount  of  rent
 paid  by  the  Department  annually
 since  1958;  and

 (c)  the  steps  taken  by  Government
 to  construct  the  perm-nent  depart-
 mental  building  at  Rayagada  (Orissa)?

 The  Minlster  of  Finince  (Shri
 Sachindra  Chaudhuri):  (a)  Yes,  Sir.

 (b)  The  information  is  being  col-
 lected.

 (c)  Land  has  been  purchased  at
 Ray7gida  for  the  const-uction  of  Cen-
 tral  Excise  office  bui'dinz.  However,
 since  tha  Emergency  in  962  the  con-
 struction  work  had  to  be  kept  in
 abeyance  in  view  of  the  pressing  us:d
 for  economy  in  C  vil  expenditure,  It
 would  be  teken  in  hand  as  soon  as
 budgetary  position  p:rmits.
 Central  Exc:se  Department  in  Orissa

 4i65.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  number  of  posts  res*rved
 for  Scheduled  Castes  and  Scheduled’
 Tribes  candidates  in  the  Central
 Excise  Department  in  Or.ssa  during
 1965-66;  and

 (b)  the  number  of  posts  filled  up  by
 such  candidates  during  the  above
 period?

 The  Minister  of
 Sachindra  Chaudhu  D:  (a)  and  ().
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  early  as  possible.

 Finance  (Shri

 Homoeopathic  Dispensaries  under
 C.G.HS.

 4168,  Shri  Mohan  Nayak:  Will  the
 M  nister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  very
 large  number  cf  Government  emp!o-
 yees  and  their  kith  and  kin  undergo
 homoeopathic  treatment;

 (b)  whether  it  is  a  fict  that  several
 Tepresentations  have  been  mid2>  by
 the  Government  employees  atking  for
 homoeonathic  dispensaries  for  them
 wider  the  Central  Government  H2alth
 Scheme;  and

 (c)  if  so,  the  action  so  far  taken  in
 the  matter?
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 The  Minister  of  Hewlth  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 to  (c).  While  Government  have  00
 irfo:m-tion  regarding  the  numb>r  of
 Government  servants  who  take  treat-
 ment  under  the  homoeopsthic  s’stem
 of  medicine,  some  requ-sts  have  been
 Teceived  from  time  to  tim2  for  pro-
 vid  ng  medical  facilities  under  ths
 system.  Government  are,  th2refore,
 proposing  to  open  a_  homoeopathic
 disp2nsary  under  the  Central  Govern-
 m2uit  Health  Scheme.

 State  Homoeopith’c  Boards
 4167,  Shri  Mohan  Navak:  Wi'l  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  Governm-nt  are  aware
 that  on  most  of  the  Stite  Homo20-
 pithic  Boards,  majority  of  the  mem-
 bers  constituting  them  are  not  quali-
 fied  Homoeopaths;  and

 (b)  if  so,  whether  the  Central  Gov-
 ernment  have  any  propos3]  under
 considerat on  to  lay  down  broad  out-
 lines  for  the  guidince  of  th?  States
 on  the  bias  of  which  nomination  of
 memb2rs  be  made  to  the  St:te  Homo-
 eopathic  Boards  or  Faculties?

 The  Minister  of  Meolth  and  Family
 Planni  (Dr,  Sushila  Nayar):  (a)
 From  the  information  obtained  by  the
 Government  it  is  seen  that  certain
 State  Homoeopsthic  Boatds/Councils
 have  a  few  unqualified  Homoeopaths.

 (b)  The  matter  will  be  placed
 before  the  Central  Council  of  Health.

 Development  of  Ayurveda
 4I6R,  Shri  Linga  Reddv:  Will  the

 Minister  of  Mealih  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  th?  amount  allotted  for  health
 in  the  Third  Five  Year  P:an  ta  the
 various  States;  and

 (०)  how  much  of  it  was  allotted
 for  development  of  Ayurveda  in  the
 Third  Plan  and  how  much  of  it  was
 spent?

 ‘  The  Minister  of  Heol’h  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Rs.  296.80  crores.
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 (b)  A  statement  is  laid  on  the
 Tabie  of  the  House.  [Placed  in  Li-
 brary.  See  No.  LT-63/66).  Infor-
 mation  separately  for  Ayurveda  is  res
 available.
 Sch-duled  Tribes  of  Satan  District  of

 Bihar
 4169,  Shri  Wadiwa:  Will  the  Minis'er

 of  Planning  and  Social]  Welfare  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Sch2duled  Tribes  of  ‘Gond’  of  Saran
 (Chhapra)  District  of  Bihar  State

 ace  precluded  from  getting  the  fic-
 lities  available  to  other  Tribes  in  the
 State;  and

 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Min'ster  in  the  Denatt-

 ment  of  Sociat  Welfare  (Smt
 Chandrasekhar):  (a)  and  (b),  Enqui-
 ries  are  being  made  in  the  mattcr  and
 the  facts  will  be  placed  on  th»  Table
 of  the  House,  as  soon  as  possible.

 Decentralisation  of  Power  in  Cities
 4170,  Shri  Tan  Singh:  Will  the

 Minister  of  Health  and  Fam  ly  Plin-
 ning  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  45
 on  the  7th  August,  962  rega:dng
 decentra‘isation  of  power  in  big  cities
 and  state  the  decis‘on  taken  in  the
 matter?

 The  Minister  of  Heal‘h  and  Family
 Planning  (Dr.  Sushila  Nayar):  The
 matter  was  considered  at  the  8th
 meeting  of  the  Central  Council  of
 Local  Self  Government,  the  3rd  Con-
 ference  of  State  Ministers  of  Town
 and  Country  Planning  and  the  3rd
 Conference  of  Municipal  Corporations.
 In.  pursuance  of  their  recommenda-
 tions  an  expert  committee  (Rural-
 Urban  Relationship  Committee)  has
 been  set-up  whch  is  studying  th's
 question.  The  report  of  this  com-
 mittee  is  expected  in  June,  966  and
 will  be  considered  by  Government
 when  available.
 Rajasthan  Water  Supply  Programme

 47l.  Shri  Tan  Singh:  Will  the  Min-
 ister  of  Health  and  Family  Pianning
 be  pleased  to  state:

 (a)  the  amount  of  financial  assist~i
 ance  given  to  Rajasthan  for  rutal  and
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 _yrban  water  supply  schemes  duz'ng
 the  Third  Five  Year  Plan;

 (b)  the  amount  actually  spent  dur-
 ing  these  years;  and

 (c)  The  reasons  for  non-utilization
 of  funds

 The  Minister  of  Health  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 A  sum  of  Rs.  349.52  lakhs  has  been
 paid  as  loan  to  the  Government  of
 Rajasthan  during  the  Third  Five  Year
 Plan  for  Urban  Water  Supply  and
 Drainage  Schemes.

 An  amount  of  Rs.  387.72  lakhs  has
 been  paid  as  grant-in-aid  to  the  Gov-
 ernment  of  Rajasthan  during  the
 Third  Five  Year  Plan  for  al]  the  Cen-
 trally  Aided  Schemes  under  the
 Health  Sector  including  the  Rural
 Water  Supply  Schemes.

 (b)  and  (c).  The  required  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha  when  re-
 ceived.

 Proceedings  against  an  Income-Tax
 Officer

 41T2,  Shri  Kishen  Pattnayak:
 Shri  Madhu  Limaye:
 Shri  S.  M.  Banerjee:
 Shri  Bagi:
 Dr.  Ram  Manohar  Lohia:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 officer  in  the  Income-Tax  Department
 was  being  proceeded  against/or  was
 suspended  for  his  having  allowed
 specu'ation-loss  of  a  considerable  sum
 of  money  to  one  of  the  Kilachand
 Group/or  related  to  that  Group  some
 years  ago  in  Bombay;

 (b)  the  exact  amount  of  the  loss  so
 allowed;

 (c)  whether  the  proceedings  or  case
 against  the  said  officer  was  dropped;
 and

 (d)  if  so,  the  reasons  therefor?

 A
 The  Minister  of  Finance  (Shri

 Gachindra  Chaudhuri):  (a)  M/s.  Kila-
 chand  Devchind  and  Co.  in  tre  assess-
 ment  year  1949-50  claimed  a  loss  of
 Rs.  56.64  lakh;  unde:  the  head
 “Cotton  Forward  Bus-ness”  Account,
 The  Income-tax  Officer  while  complet-
 ing  the  assessment  a  lowed  th?  loss
 claimed  by  the  company  as  having
 been  genuinel,  incured.  (४३  preli-
 minary  enquiries  made  revealed  that
 the  action  of  the  Income-tax  Officer
 was  suspicious.  At  the  time,  the  ofi-
 cer  was  on  leave  preparatory  to
 retirement.  He  was  recalled  to  duty
 and  was  placed  under  suspension.

 (b)  The  amount  of  loss  so  allowed
 by  the  Income-tax  Officer  was
 Rs.  56,66,754.

 (९)  As  a  result  of  the  proceedings
 it  was  held  that  the  officer  had  been
 Negligent.  Since,  however,  he  h-d
 already  superannuated,  he  was  al'ow-
 ed  to  retire  forthwith.  The  p2y  ani
 allowance  admissib'e  to  him  during
 the  period  of  suspension  was  rest-ict:d
 to  the  amount  of  che  subsistence
 allowance  already  drawn  and  the
 period  of  suspens on  was  not  al'owed
 to  be  treated  as  on  duty  for  pension
 purposes.

 (d)  Does  not  arise.

 Consumption  of  Electricity  by
 Libraries  in  Kerala

 4173.  Shri  Warior:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  In
 Kerala  State,  restrictions  impos-d  on
 the  consumption  of  electricity  by
 Public  libraries  are  the  same  as  those
 imposed  on  industrial  undertakings;
 and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Irrigation  and

 Power  (Shri  Fakhruddin  Ahmed):
 (a)  No.

 ‘b)  Does  not  rise.
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 Electric:‘ty  Supply  to  Laccadive

 Islands
 4174,  Shri  Warior:

 Shri  Vasudevan  Nalr:
 Will  the  Minister  of  Irrigation  and

 Power  b2  pleased  to  state:
 (a)  whrther  Government  have  any

 proposal  under  consideration  to  supply
 elect:icity  to  the  Laccadive  Islands
 in  the  Fourth  Plan;  and

 (b)  if  so,  the  broad  features  there-
 of?

 The  Minister  of  Irrigation  and
 Power  (Shri  Fakhruddin  Ahmed):
 (a)  and  (b).  Yes.  During  the  Fourth
 Plan,  it  is  proposed  to  electrify  six
 new  Islands  namely;  (i)  Kalpeni,  (ii)
 Agathi,  (iii)  T.adamat,  (iv)  Ki!tan,
 (v)  Chetlat  and  (vi)  Bitra  besides
 completing  the  remaining  work  on  the
 electr.fication  of  Karavathy,  Minicoy
 Ameni  and  Androth  Islands.  Schemes
 for  electrification  of  six  new  Islands
 are  being  formulated  by  the  Central
 Water  and  Power  Commissi  a.  These
 schemes  envisage  installation  of  diesel
 generating  sets  of  capacity  varying
 from  9KW  to  48  KW  for  supp:ying
 power  to  smil]  scale  industries  like
 Ice  Factory,  Fsh  Storage,  Canning
 Factory  and  Hosiery  Factory  ete.  in
 addition  to  domestic  services  and
 street  lighting.  With  the  electrifica-
 tion  of  the  six  villages,  all  the  inhabit-
 ed  villages  in  the  Laccadive  islands
 would  be  electrified.

 Deaf  and  Dumb  School  in  Kerala
 a5.  Shri  Warior:

 Shai  Vasudevan  Nalr:
 Will  the  Minister  of  Planning  and

 Social  Welfare  be  pleased  to  state:
 (a)  whether  Government  have  tak-

 en  a  fina)  decision  to  close  down  the
 deaf  and  dumb  school  in  Kunnam-
 kulam,  Kerala  State;  and

 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Depart-

 ment  of  Social  Welfare  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 information  is  being  collected  and
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 will  be  laid  on  the  Table  of  the  Sabha 85  80075  as  possib:e.

 Sholayar  Project
 ae,  Shri  Warior:

 Shri  Vasudevan  Nair:
 Sh  |  9.  0.  Sharma:
 Dr.  Mahadeva  Prasad:

 Will  the  Minister  of  Irrigation  and Power  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the  coil of  the  generator  in  Shclayar  Pro.  ect was  bunt  and  power  generation  has been  postponed  to  May,  966
 (b)  if  so,  the  loss  incurred  as  a  result

 thereof;  and
 (c)  the  action  taken  thereon?
 The  Minister  of  Irrigation  and

 Power  (Sh  i  Fakhruddin  Ahmed):  (a)
 Yes,  The  generator  coil  did  not  stand the  high  voltage  test.  It  was  therefore
 replaced.  The  generating  unit  is  now
 expected  to  be  commissioned  by  end
 of  April  or  the  beginning  of  May,  1966,

 (b)  This  is  being  assessed  by  the
 Govt.  of  Kerala.

 (९)  Necessary  claim  is  being  lodg- ed  with  the  Insurance  Co.  by  the  Govt. of  Kerala.

 Tribal  Welfare  Schemes
 4l77.  Shri  Rishang  Keishing:  Wilt

 the  Minister  of  Planning  and  Social
 Welfare  be  pleased  to  state:

 (a)  the  total  amount  allotted  under
 the  Tribal  Welfare  Schemes,  year  wise,
 during  the  Third  Five  Year  Plan;

 (b)  the  shortfall  in  expenditure,  &
 any;

 (c)  the  physical  target  achieved; and

 (d)  the  existing  machinery  to  ensure
 Proper  utilisation  of  the  Tribal  Welfare
 Fund?

 The  Deputy  Minister  in  the  Depart- ment  of  Social  Welfare  (Shr'mat®
 Chandrasekhar);  The  required  infor-.
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 mation  is  as  under:—
 (a)  Year  Allocation

 (Rs.  in  lakhs)
 1961-62,  839°90
 1962-63  921-77
 1963-64  ‘1015-23,
 1964-65.  1383-68
 1965-66  1625-98,

 Total:  5786°56
 (b)  and  (c).  The  Third  Five  Yoer

 Plan  came  to  an  end  on  31-3-1963.
 The  progress  reports  for  the  year
 ending  31-83-1966,  will  be  due  in  June,
 1968.  The  requisite  information  relat-
 ing  to  the  shortfalls  in  expenditure
 and  about  the  physical  targets  etc
 will,  therefore,  be  available  after
 June,  ‘1966,

 (9)  The  schemes  are  implemented
 through  the  various  States  Govern-
 ments/Union  Territory  Administra-
 tions.  A  special  officer  of  the  rank  of
 Joint  Secretary,  viz.  the  Dire:tcr
 (Welfare  of  Backward  Classes)  has
 been  appointed  in  the  Depa  tment  of
 Social  Welfare.  He  is  responsible  for
 maintaining  a  close  liaison  with  the
 State  Governments  in  watching  the
 progress  of  the  schemes.  In  addition,
 there  is  the  organisation  of  the  Ccm-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes,  wi'h  regional  De-
 puty  Cormrmissioners  in  all  the  States.
 The  question  of  setting  up  a  further
 agency  to  ensure  proper  implementa-
 tion  of  the  schemes  for  the  welfare
 of  Backward  Classes  is  also  under
 consideration.

 Cholera  in  Kerala
 4178,  Shri  Warior:

 Shri  Vasudevan  Nair:
 Will  the  Minister  of  Health  and

 Family  Plagning  be  pleased  to  state:
 (a)  whether  cholera  had  इल  ९३0  केला

 Talipnramba  Taluk,  Kerala  State  du-
 ring  March,  1966;  and

 (9)  if  so,  the  detai’s  thereof?
 The  Minister  of  Wealth  ang  Family

 Planning  Dr.  Sushila  N2yat:  (a)  and
 b).  Yes,  two  villages  iz,  Taliparamba

 ¥2248
 Taluk,  Kerala  State  were  affected  by
 cholera  and  suspected  cases  were  re-
 ported  first  on  27th  Februa-y,  ‘1966.
 8  suspected  cases  wece  repo:ted
 upto  7th  March,  and  thereafter  only
 5  suspected  cases  were  repo  ted
 upto  3lst  March.  1966.  Out  o‘  6  cases
 declared  positive,  5  proved  fatal.

 Backward  Areas
 4179,  Shri  Umanath:  Will  the

 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 communication  500  by  the  Planning
 Commission  to  the  States  regarding
 the  identification  of  backward  areas,
 debar  ing  the  States  from  identifying
 backward  areas  if  they  are  confined  to
 contiguous  talukas  within  a  distri-t
 and  appies  only  in  cases  where  the
 entire  district  is  backward;

 (b)  whcthe:  it  is  a  fact  that  the
 genera]  recommendations  regarding
 the  development  of  the  backward
 areas  in  various  States  in  the  country
 made  by  the  Study  Team  that  investi-
 gated  into  the  conditior-  ~f  Feetern
 Dist  icts  of  U.P.  and  tue  p.oceuures
 in  regard  thereto,  which  were  referred
 to  in  the  Half-an-Hour  discussion
 would  apply  only  if  the  entire  dis-
 trict  is  backwar..  and  not  otherwise;

 (९)  whether  it  is  a  fact  that  the
 Central  Assistance  for  accelerated
 deve'opment  of  backward  pockets
 within  each  State  is  conditioned  by
 the  backwad  area  covering  an  entire
 district,  and  not  if  the  backward  arca
 is  confined  to  a  part  of  the  district;
 and

 (9)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minks-

 try  of  Finance  (Shri  L.  N.  Mishra):
 (a)  to  (d).  In  view  cf  the  fact  that
 most  of  the  statistical  data  for  the
 selected  indicators  enclosed  with
 Planning  Cc:nmission’s  letter  to  State
 Government  dated  January  1965,  are
 available  district-wise,  it  was  sueges-
 tej  that  the  backward  areas  might  be
 identified  bv  administ-ative  districts,
 There  has  been  no  sugesstion  thit
 backward  areas  within  a  State  cannot
 be  identified  on  the  basis  of  a  smaller
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 unit  provided  the  identification  is
 based  on  the  relevant  statistical  data
 of  regional  development.

 Proposals  of  State  Governments
 ‘for  accele  ated  development  of  ma:k-

 edly  backward  areas  within  State
 boundaries  will  form  part  of  che
 State’s  draft  Fourth  Five  Year  Plans
 and  will  be  duly  considered.

 Backward  Areas  in  Madras  State
 4180,  Shri  Umanath:  Will  the

 Minister  of  Planning  and  Social  Wel-
 fare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Madras  have  ap-
 9  oached  the  Centre  with  proposals  to
 enable  it  to  identify  backward  areas
 sonfined  to  Taluks  in  a  district;

 (b)  if  so,  the  details  thereof;
 (c)  the  date  on  which  the  proposal

 was  made;
 (d)  if  not,  whether  any  other  pro-

 posals  have  been  made  by  the  Madras
 Gove  nment  regarding  identification
 of  backward  areas  in  Madras  State;
 and

 (e)  if  so,  the  details  thereof
 the  decision  taken  thereon?

 and

 The  Deputy  Minister  in  the  Mints-
 ty  of  Finance  (Shri  L.  N.  Mishra):
 (a)  to  (९).  There  has  been  some  cor-
 Tespondence  between  the  Planning
 Commission  and  the  Government  of
 Madras  regarding  the  unit  of  adminis-
 tration  on  which  the  backward  areas
 in  the  State  should  be  7  identificd.
 The  Government  of  Mad‘as_  nave
 agreed  to  analyse  the  statistical  date
 District-wise  and  to  furnish  the  infor-
 mation  called  for  in  Planning  Com-
 mission's  letter  of  January  965  e-
 garding  Identification  of  ba-kward
 areas  with  502९6  indicators  pf  re-
 gional  development.

 Aid  from  Abroag
 48l.  Shri  Firodia:  Will  the  Minis-

 ter  of  Finance  be  pieased  to  state:
 (a)  whether  Government  have  re-

 ceived  any  offer  of  financial  aid  f-om
 the  small  countries  of  Europe,  Asia
 and  Latin  America;  and
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 (b)  if  so,  in  what  particular  indus-

 try  this  aid  is  likely  to  be  utilised?
 The  Minister  of  Finance  (Shri

 Sachindra  Chaudhuri):  (a)  There
 have  recently  been  cffers  of  financial
 aiq  frown  the  undermentioned  foun-
 t.ies:

 (i)  Hungary
 (ii)  Yugos'avia,  and

 (iii)  Sweden.
 (t  The  use  of  this  aid  for  indivi-

 dual  «ndustries  is  yet  under  examina-
 tion.

 Increase  in  Population
 4182.  Shrj  P.  0.  Borooah:  Wi'l  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whethe:  Government's  atten=
 tion  has  been  drawn  to  a  survey  7९-
 cently  released  by  the  World  Health
 Organisation  revealing  that  the  popu‘a-
 tion  of  Delhi  has  doubled  and  that
 of  Bombay  troubled  during  the  two
 decades;

 (b)  if  so,  what  ave  the  World  Health
 0  ganisation’s  figures  regarding  the
 increase  in  the  population  of  other
 principal  cities/towns  of  India;

 (c)  how  far  Government's  informa-
 tion  agrees  With  it;  and

 (d)  how  fay  this  population  increase
 is  att  ibutable  to  immigraticn  from
 Pakistan  and  elsewhere?

 The  Minister  of  Healih  and  Family
 Planning  (Dr.  Sushila  Nayar):  (a)
 Yes.  The  Government  of  India  _  is
 aware  only  of  a  Press  release  made
 on  -4-1966  in  connection  with  tne
 World  Health  Day  on  7-4-1966  by  the
 Regional  Office:  for  Scuth  East  Asia
 of  the  World  Health  Organisation  at
 New  Delhi,  stating  that  the  popula-
 tion  of  Delhi  had  doubled  and  that
 ef  Bombay  trebled  between  1940—
 1960.

 (०)  No  mention  hag  been  made  in
 the  W.H.O.  Press  release  about  the
 increase  in  population  of  other  p-inci-
 pal  cities/towns  of  India.
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 (c)  Indian  population  census  figures
 do  not  agree  with  those  quoted  in  the
 W.H.O.  Press  Release.  According  to
 the  census  the  population  of  Greater
 Bom  ay  in  96]  was  2.46  times  the
 population  in  ‘194.  The  population  of
 Delhi  (Deihi  Municipal  Corporation,
 New  Delhi  and  Delhi  Cantonment)  in
 196.  was  3.39  times  the  population  in
 1941,

 (d)  Acco-ding  to  available  figures,
 8.4  per  cent  cf  the  migrants  to  Greatcr
 Bombay  and  34.1.  per  cent  to  Delhi
 are  from  outside  India  (inc:uding
 Pakistan).

 मोतीनगर,  दिल्‍ली  में  झुग्गियों  में  भाग

 4ig4.  श्री  हुकम  खुद  कछवाय  :
 थी  प्रकाशकों  शानो  :
 शी  बड़े  :

 क्या  निर्मा  tL  आवास  तथा  नगरीय  विकास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  29  मार्च,
 966  को  मोतीनगर,  दिल्ली  में  झुग्गियों  में

 झाग  लग  जाने  के  कारण  30  हजार  रुपये  वा
 नुक्सान  हुआ  था;

 (ख)  इस  भाग  के  परिणामस्वरूप
 कितनी  झुग्गियां  जल  गई  थीं;

 (ग)  क्‍या  सरकार ने  उन्हें  कोई  सहायता
 प्रदान  की  है;  भौर

 (ध)  यदि  हां,  तो  किस  रूप  में  ?

 निर्मित  श्रीवास  तथा  नगरीय  विकास
 मंत्री  थी  महर  चन्द  खन्ना):  (क)  जी  हां;
 28-29  मारे,  966  की  रात  को  भाग
 लग  गयी  थी  ।  नुकसान  नहीं  रांका  गया  है  ।

 (ख)  22  झुग्गियां  क्षतिग्रस्त  हुई  जिनमें
 6  आंशिक  रूप  से  हैं  ।

 (ग)  कौर  (घ).  नगर  निगम  दिल्ली  ने
 झाग  से  पीडित  प्रत्येक  परिवार  को  तुरन्त
 सहायता  के  रूप  में  25  रुपये  दिये  t

 Gauhati  Thermal  Power  Project
 4i85.  Sh-i  P.  rom  Borooah:  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  provision  has  been
 made  for  the  setting  up  of  Gaunati
 Thermal  Power  Project  unde:  the
 fourth  yen  credit  from  Japan;

 (b)  if  so,  the  steps  taken  for  he
 installation  of  the  plant;  and

 (c)  when  it  is  likely  to  be  complet.
 ed?

 The  Minister  of  Irrigation  and  Power
 (Shri  Fakhruddin  Ahmed):  (a)  Yes.
 A  provision  of  $  .885  mi.lion(Rs.  89.75
 lakhs)  has  been  made  under  the
 Fourth  Yen  Credit  for  the  Gauhati
 Thermal  Power  Project.

 (b)  Orders  for  the  equipment
 have  been  placed  with  Japanese  sup-
 pliers.  The  site  for  -he  power  sta-
 tion  has  been  selected  at  Chandrapura near  Gauhati  and  acquisition  of  land
 and  other  preliminary  works  are  in
 progress.

 (c)  The  generating  set  is  likely  to
 be  commissioned  in  i968-69,

 जिलो  नोट

 4186.  श्री  श्लोक  लाल  बैरवा  ;
 शी  हुकम  चन्द  कछवाय  :

 कया  वित्त  मंत्रों  यह  बताने  की  कृपा  करेंगे
 किः  ह

 (क)  क्‍या  यह  सच  है  कि  सम्पूर्ण  देश  में
 अनेक  गिरोह  सक्रिय  रूप  में  जाली  नोट  छाप
 रहे  हैं  तथा  उन्हें  बेच  रहे  हैं;

 (ख)  यदि  हां,  तो  उनका  पता  लगाने
 के  लिये  क्या  उपाय  किये  गये  हैं;

 (ग)  पिछले  वर्ष  सरकार  ने  जाली  नोटों
 के  कितने  मामलों  का  पता  लगाया;  शौर

 घ)  सम्बन्धित  व्यक्तियों  के  विऋद्ध
 गया  कार्यवाही  को  गई  ?

 बिस  मंत्रो  (भी  बा चीला  चौधरी)  :
 (क)  से  (घ).  जाली  करेंसी  नोट  कौर  बैंक



 $2253  Written  Answers

 मोट  छापना  भारतीय  दंड  संहिता  की  धारा
 489  (क)  के  अन्तर्गत  अपराध  है  कौर  इस

 श्रकार  के  अपराधों  के  सम्बन्ध  भें  सम्बद्ध
 राज्य-सरकारों  द्वारा  मुकदमे  चलाये  जाते  हैं
 प्राप्त  सूचना  थेः  भ्रनुसार,  965  में  जानी  नोट
 छापने  के  268  मामलों  का  पता  लगा  था  ॥
 सरकार  को  ऐसी  कोई  जानकारी  नहीं  है
 जिसके  ग्रा धार  पर  यह  कहा  जा  सबा  कि  सारे
 देश  में  गिरोह  जाली  नोट  छापने  भर  उन्हें
 बेचने  में  लगे  हुए  हैं  ।

 /पांच  वर्ष  तक  बच्चे  बंदा  मत  करो”

 धी  प्रकार  लाल  बैरवा  :
 शी  हुकुम  चन्द  कछवाय  :
 ह 16  राम  सहाय  पाण्डेय  :
 ्य  Wo  बरुआ  :
 थी  नि  to  लास कर  :
 ह 1  लालधर  काकी

 A187.

 war  स्वास्थ्य  एवं  परिवार  नियोजन  मंत्रों

 पह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  उन्होंने  देश
 को  हाल  ही  में  "पांच  वर्ष  तक  बच्चे  पैदा  मत
 करो'  बा  नया  नारा  दिया  है;

 (ख)  क्‍या  यह  सरकार  की  परिवार
 नियोजन  सम्बन्धी  नीति  का  ही  प्रेम  है;
 झोर

 (ग)  इस  नारे  का  प्रचार  करने  के  लिये
 सरकार  ने  क्‍या  योजना  बनाई  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (डा०  सुशीला  नायर):  (क)  से  (ग).

 अने  यह  विचार  व्यक्त  किया  है  कि  यह  अच्छा
 होगा  यदि  पांच  वर्ष  तक  खाद्य  उत्पादन  पर  ही
 प्रयास  बान्द्रित  किये  जायें  कौर  इस  प्रविधि
 भें  बच्चे  पैदा  करना  बन्द  कर  दिया  जाये  |
 ऐसे  विचारों  का  प्रचार  परिवार  नियोजन  के
 सामूहिक  प्रेरणा  कार्यत्रम  ५  माध्यम  से  किया
 जाता  है  t
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 दिल्ली  में  तथा  जल  संपत्र

 4i88.  st  हुक्म  चन्द  कछवाय  :
 को  श्रोफारलाल  बैरवा:

 क्या  स्वार्थ  एवं  पार  नियो  न  मंत्रों
 यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  जल  संकरण
 समिति  ने  वजीराबाद,  दिल्ली  में  4  करोड़
 गैलन  की  क्षमता  का  एक  नया  जल  संयंत्र
 स्थापित  किया  हैं;  भ्र ौर

 घ)  यदि  हां,  तो  जिन  क्षेत्रों  को  इस
 संयंत्र  से  पानी  का  संभरण  किया  जायेगा
 उनका  विवरण  क्‍या  हैं  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 (डा०  सुशीला  नायर)  :  (क)  जो  हां

 (ख)  जिन  क्षेत्रों  को  पभ्रतिरिक्त  पानी
 मिलेगा  वे  इस  प्रकार  हैं  :--

 (1)  पुराने  शहर  क्षेत्र  के  कुछ
 भाग

 (2)  दक्षिण  दिल्ली  तथा  छावनी
 क्षेत्र  के  कुछ  भाग  ।

 (3)  पश्चिम  दिल्ली  के  कुछ  भाग

 दिलो  में  सरकारो  प्रः  पताल

 4189.  क्रि  हुकम  वाद  कछवाय  :
 करी  प्योचार  लाल  धरवा  :

 क्या  स्वास्थ्य  तथा  परिवार  नियो रन  मंत्री
 यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  दिल्ली  के  सभी  सरकारी  भ्र स्प तालों
 में  कुल  कितने  बिस्तरों  की  व्यवस्था  है;

 (ख)  कया  यह  सच  है  कि  बिस्तरों  की
 कमी  &  कारण  रोगी  फर्श  पर  पड़े  रहते  हैं;

 (ग)  क्‍या  यह  भी  सच  है  कि  फर्श  पर
 सोने  वाले  रोगियों  को  गद्दे  तक  नहीं  दिये
 जाते;  धौर



 32255  Written  Answers  VAISAKHA  l,  888  (SAKA)  .  Written  Answers

 (3)  यदि  हां,  तो  इस  कमी  को  पूरा
 करने  के  लिए  सरकार  कया  उपाय  कर
 रही  है  ?

 स्वास्थ्य  त्या  परिवादी  नियोजन  मंत्री
 (डन  सशीला  सिर)  :  (क)  दिल्ली  थेः  चार
 सरकारी  झउस्पतालों  में  2,068  पलंग  हैं--
 सफदरजंग  भ्र स्प ताल  (4,142),  विलिंग्डन
 अस्पताल  (600),  नवीन  अस्पताल
 (!,068)  शरीर  गोविन्द  बल्लभ  पन्त  अस टाल
 (258)  1  इनके  प्रतिक्रिया  लेडी  हाडिन
 मेडिकल  कालिज  एवं  भ्रस्पताल  के  567  पलंग,
 कलावती  सरण  बाल  चिकित्सालय  के  58
 'पलंग  फ्लोर  अखिल  भारतीय  चिकित्सा  विज्ञान
 संस्थान  से  सम्बद्ध  भ्र स्प ताल  के  555  पलंगों  का
 च  भी  सरकार  चलाती  है  ।

 (ख)  ौर  (ग).  गोविन्द  वल्लभ  पन्त
 अस्पताल  के  भ्रतिरिक्‍्त  शेष  सभी  में  सामान्य-
 त्या  20  प्रतिशत  तक  की  अतिरिक्त  भीड़
 रहती  है  ।  इन  भ्र ति रिक्त  रोगियों  को  यथा
 सम्भव  बिस्तर  तथा  कपड़े  दिये  जाते  हैं  किन्तु
 इनमें  से  कुछ  को  कम्बल  शौर  नारियल  के

 नगद  दिये  जाते  हैं  ।

 (घर)  दिल्‍ली  में  भ्स्पताली  पलंगों  की
 नाग  ध्ढ़्पी  जा  रही  है।  प्रति रिक्त  पलंगों  की
 व्यवस्था  करने  के  प्रश्न  पर  सरकार  गम्भीरता
 से  विचार  कर  रही  है

 ‘Plan  Allocations  for  Irrigation  and
 Power  to  Maharashtra

 4190.  Shri  D.  8,  Patil:  Will  the
 Minister  of  Planning  and  Sccial  Wel-
 fare  be  pleased  to  state:

 (a)  Wheth>sr  it  is  a  fact  that  all  the
 “Three  Five  Year  Plans  allocations  for
 irrigation  and  power  to  Maharashtra
 State  have  been  meag-e  in  spite  of
 ths  fact  that  the  perc-ntage  of  irrl-

 .@ation  is  the  lowest  in  India;
 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  to  increase  the

 allocation  for  the  Fourth  Five  Year
 ‘Plan?
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 The  Deputy  Minister  in  the  Min-
 istry  of  Finance  (Shri  L.  N,  Mishra):
 (a)  and  (b).  Allocations  for  Plan
 outlays  for  Irrigaton  and  Power
 were  made  keeping  in  view  the  speci-
 fic  necds  of  the  investigated  projects
 in  respect  of  Irrigation  and  on  the
 basis  of  power  requirements  for
 Power  projects.  With  the  resources
 available,  an  attemrt  was  mad:  to
 make  the  best  possible  allocation  for
 Irrigation  and  P-wer  pr’  ects  in  the
 last  three  plans  to  mest  .he  ne-d3  of
 the  former  State  of  Bombay  and  the
 present  State  of  Maharashtra.  ‘he
 total  outlay  in  the  First  Plan  fc  0३
 former  State  of  B-mbay  was  Ro.  38
 crores  for  irrigation  and  power  as
 against  the  outlay  for  all  the  States
 of  Rs.  523  crores.  The  outlay  in  the
 Second  Plan  for  the  reorganised
 State  of  Bombay,  was  Rs.  3  crores
 as  against  the  ocutlav  for  all  tne
 States  of  Rs.  806  cvores.  In  the  Thira
 Plan  the  outlay  for  Maharashtra  was
 Rs,  62  crores  as  against  Rs.  699
 crores  for  all  the  States,

 (c)  The  allocation  for  tho  Fourth
 Five  Year  Plan  has  not  yet  beea
 finalised.

 स्कूल  स्वास्थ्य  सेवा  योजना

 419t.  ह |  To  Fro  जटिल  :  नया
 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  किन  राज्यों  में  स्कूल  स्वास्थ्य
 सेवा  योजना  लागू  की  गई  है;  भौर

 (ख)  राज्यवार  कितने  जिलों  में  स्कूल
 स्वास्थ्य  केन्द्र  खोले  गये  हैं

 स्वास्थ्य  हया  परिवार  नियोजन  मंत्रो
 (Bro  सुडौल  नायर)  :  (१)  कूल  स्वास्थ्य
 सेना  योजना  जम्मू  व  काश्मीर  तथा  नागालैष्ड
 को  छोड़  कर  शेष  सभी  राज्यों  में  शुरू  कर
 दी  गई  है  tv

 (@)  सूचना  एकत्र  की  जा  रही  है  कौर
 यथा  समय  सभा  पटल  पर  रख  दी  जायेगी  tL
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 भूमि  न  लतिहर  मजदूरों  के  लिये  मकान

 4192.  श्री  Bo  शि०  पाटिल:  क्या
 निर्माण,  भ्राता  तथा  नगरीय  विकास  मंत्री
 यह  ब्ताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भूमिहीन  खेतिहर  मज़दूरों
 के  लिये  गृह-निर्माण  की  कोई  योजना  है;

 (ख)  यदि  हां,  तो  उस  योजना  का
 ब्यौरा  क्या  हूँ;

 (ग)  वर्ष  i965-66  %  भूमिहीन
 खेतिहर  मज़दूरों  के  लिये  मकानों  की  मोजना
 के  प्रदत्त  राज्यवार  कितने  मकान  बनाये
 गये  हैं;  भौर

 (3)  वर्ष  ‘1965-66  में  केन्द्र  ने  इस
 योजना  के  पिये  राज्यों  को  कितनी  धनराशि
 दी?

 निर्माण,  झ्लावास  तथा  नगरीय  विकास
 मंत्रों  भी  सेहर  हम्द  खन्ना)  :  (क)  शौर
 (ख).  जी  हां  ।  इस  मंत्रालय  की  ग्रामीण
 झावास  योजना  में  भूमिहीन  खेतिहर  मज़दूरों
 को  मकान  के  लिए  स्थान  देने  की  परिकल्पना
 है  ।  इस  कार्यक्रम  का  खर्चा  पूरा  करने  के
 लिए  केन्द्रीय  सरकार  राज्य  सरकारों  को
 अनुदान  दे  रही  है  ।  राज्य  सरकारें  इस  योजना
 के  प्रन्तगंत  उन्हें  नियत  की  गयी  राशि  का
 i/3  इस  प्रयोजन  के  लिए  उपयोग  कर

 सकती  हैं  v

 (ग)  कौर  (घ).  सूचना  इकट्ठी  की
 जा  रही  है  कौर  सभा  पटल  पर  रख  दी
 जायेगी  ny
 India’s  Debt  Obligations  to  Canada

 4193,  Shri  Dharmalingam:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  FI  be
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 (c)  the  conditions  imposed  on  the
 above  cancellation?

 The  Minister  of  Finance
 Sachindra  Chaudhuri):  (a)  and  (b).
 In  respect  of  two  loans  totallingC.$.
 33.8  mill.on  (Rs.  488  crores)  authn-

 of  Canada  in.
 favour  of  the  Govt.  of  India  in  3958
 for  the  purchase  of  wheat  the  Govt.
 of  Canada  have  now  announced  that

 (shri

 the  outstanding  balance  amount
 together  with  the  interest  ther_on
 totalling  C$  0  million  (Rs.  44
 crores)  will  be  written  off.

 (c)  No  conditions  are  attached.
 Smuggling  of  Foreign  Currency

 4194,  Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 C-ntral  Excise  Collectorate,  Bombay
 made  a  very  big  haul  in  a  foreign
 currency  when  they  searched  a  per-
 son  in  the  Fort  area,  Bombay  on  the
 4th  April,  966  and  seized  £5000
 currency;  and

 (b)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  (a)  On  4th
 April,  966  one  person  was  searched
 by  the  Central  Excise  Officers  in  the
 Fort  area  of  Bombay  and  7]4  British
 Postal  Orders  of  £5  each  and  one
 demand  draft  worth  £426  were
 seized.

 (b)  The  person  was  arrested  and
 afterwards  released  on  bail.  The  case
 is  under  investigation.

 Stray  Dogs
 4195,  Shri  D.  0.  Sharma:  Will  th2

 Minister  of  Health  and  Family
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Canada
 has  intimated  to  India  to  cancel
 Indian  debt  obligations;

 (b)  if  so,  the  total  amount  to  be
 paid;  and

 Planning  be  pleased  to  State:
 (a)  whether  the  scheme  of  giving

 rewards  for  catching  stray  dogs  as
 announced  by  the  New  Delhi  Munici-
 pal  Committee  has  aroused  the
 feelings  of  animal  lovers  in  the
 country;  and
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 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 Th:  Minister
 Family  Planning
 Nayar):  (a)  No.

 (b)  Does  not  arise.
 Foreign  Exchange  for  Power  Projects

 in  U.P.
 4196,  Shri  Firodia:  Will  the

 ister  of  Irrigation  and  Power
 p.eased  to  state:

 (a)  whether  the  Government  of
 Uttar  Pradesh  have  approached  thea
 Un.on  Governme.t  to  release  foreign
 exchan  ‘e  for  training  its  personnel

 -abroad  and  inviting  foreign  consul-
 sta  its  for  its  major  Power  projects;

 of  Health  and
 (Dr.  Sushila

 Min-
 be

 such  request  to  other  State  also;  and
 (d)  if  80,  the  amount  granted,

 State-wise?
 The  Minister

 Power  (Shri
 (a)  Yes.

 (b)  Proposals  for  deputing  3  en-
 gineers  for  training  in  Thermal
 Stations  involving  a  foreign  exchange
 of  Rs.  2,00,323  were  approved.

 Foreign  exchange  amounting  to
 Rs.  1,22 0947  has  been  releasrd  +o
 enable  U.P.  to  engage  the  services  of
 2  foreign  experts  for  the  Boavd  of
 Consultants  for  Yamuna  Hydel
 Scheme.  A  proposal  for  tra.ning  cf
 batch  of  UP.  cngineers  in  USSR  is
 under  consideration.

 of  Irrigation  and
 Fakhruddin  Ahmed):

 (b)  if  80,  whether  Government
 have  considered  the  request  and  (c)  Yes.
 with  what  regults;  (d)  The  amounts  granted  for  -  the

 (c)  whether  the  Union  Government  other  States  in  the  last  year  are
 have  released  th.  foreign  exchange  on  given  below:

 Name  of  State.  Foreign  ex  hanes  Foreign  exchange
 fo:  training  cf  for  inviting
 personnel  abroad.  foreign  consultants

 Andara  Pradesh.  Rs.  500
 Bihar.  Ni
 Maharashtra.  Rs.  000

 ‘Orissa.  Rs,  2.02  lakhs,

 Water  Plan  in  Delhi  The  portion  of  S.uti  Dehi  Main

 4197.  Shri  D.  C.  Sharma:  Will  the
 Minist_r  of  Health  and  Family
 Pianning  be  pleased  to  state:

 _(a)  whether  even  after  the  com-
 ‘missioninz  af  the  new  40-MGD  water
 ‘plant,  water  SIpply  has  not  improved
 -at  all  in  South  Delhi  coloni-s;

 (b)  if  so,  the  reasons  therefor;  and
 (०)  the  steos  taken  or  proposed  to

 ‘be  taken  In  the  matter?

 The  Minister  of  Health  and  Family
 ‘Planning  (Dr.  Sushila  Nayar):  (a)  to
 «c).  The  water  treatment  plant  was
 igauguarted  on  the  4th  April,  1966,
 Water  from  this  plant  has  been
 veleased  to  flush  ang  disin‘ect  the
 ‘tyansmission  mains  which  have  been
 laid  for  carrying  water-suppiy  to
 South  Delhi  and  various  other  ar_as.

 from  Tilak  Bridge  to  Lajpatnagar  hus
 been  disinfected  and  sampies  of
 water  are  being  test-d  in.  the
 labortory.  Wat.r  will  be  supplied
 through  these  mains  as  s90n  ag  the
 samples  are  declarei  fit.

 Drinking  Water  Schemes  for  Mysore

 4198.  Shri  Linga  Reddy:  Wi:)  the
 Minister  of  Health  and  =  Family
 Planning  be  pl-a3zed  to  state:

 (a)  whether  the  Government  of
 Mysore  has  recently  submitted  a
 scheme  costing  Rs.  24  crores  {fr
 drinking  water  purposes  for  approval;

 (b)  if  go,  the  d-tails  thereof;  and

 (c)  the  action  taken  by  Govern-
 ment  thereon?
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 The  Minister  of  Health  and  Family
 Planning  (Dr.  Susoila  Nayar):  (a)
 No.

 (b)  and  (c).  Do  not  arise.

 झा दम  जातीय  विकास  खंड

 4199.  श्री  रतन  लाल  :  क्‍या  योजना
 लया  समाज  कल्याण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  विभिन्न  राज्यों  में  कितने  ख़ादिम
 जातीय  विकास  खण्ड  हैं  तथा  उन  पर  अरब  तक
 कितनी  राशि  खर्च  की  गई  है;

 (ख)  चौको  पंचवर्षीय  योजना  के  पहले
 बर्ष  में  कितने  ख़ादिम  जातीय  विकास  खण्ड
 खोलने  का  विचार  है;  शौर

 (ग)  भ्र धिक  भ्रन्न  उपजाने  के  लिये  इन
 खण्डों  में  कौन  क,  न-सी  प्रमुख  योजनायें  क्रिया-
 कवित  की  जा  रही  हैं  ?

 समाज  कर्ता  माग  में  उपमंत्री
 (भें मर्द  राखी)  :  (क)  (Q)  खोले  गये

 अण्डों  को  संख्या--458  |

 (2)  पिछड़े  वर्ग  क्षेत्र  के  झन्तगेत
 नियत  की  गई  अतिरिक्त  राशियों  में  से
 96/—35  %  भन्ते  तक  356.  46  लाख

 रूपये  खर्च  किये  गये  हैं  ।

 (7)  40  खण्ड

 (ग)  प्रमुख  योजनायें  निम्नलिखित  हैं  :-

 (1)  सुधरे  बीजों का  वितरण  ।

 (2)  उबर  तथा  खाद  का  वितरण।

 (3)
 (4)
 (5)

 (6)

 (7)
 (8)

 सुधरे  भ्रोज्ञारों  का  वितरण  ।
 कृषि  सम्बन्धी  प्रदर्शन  ।
 रसायनिक  कीट  नाशकों  का
 वितरण  at

 कड़ा  खाद  के  लिये  गड्ढे
 खोदना  v
 छोटी  सिंचाई  योजनायें  t

 भूमिउद्धार  तथा  सुधार  v
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 Employees  in  the  Directorate  of
 Enforcement

 4200.  Shri  Basappa:
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad;

 Will  the  Minister  of  Finance  be
 Pleasel  to  state:

 (a)  whether  promotions  and  con-
 firmations  of  the  employees  in  the
 Directorat:  of  Enforcement  are  done
 according  to  seniority;

 (b)  whether  any  such  general
 seniority  list  of  all  the  staff  in  the
 Directorate  is  being  maintained;

 (c)  whether  it  is  a  fact  that  re-
 ccntly  some  members  of  the  sta?  of
 Madras  Regional  Office  of  the
 Directorate  were  corfirmed;

 (da)  if  so,  whether  the  same  was.
 done  strictly  according  to  the
 seniority;  and

 (e)  wh-ther  any  Departmental.
 Promotion  Committee  is  being  furmced
 to  review  the  past  decisions?

 The  Minister  of  Finanea
 achindra  Chaudhuri):

 tions  and  confirmation  in  the
 Directorate  of  Enforec-ment  are
 made  with  due  regard  to  seniority
 and  merit  and  in  accordance  with  the
 general  instructions  ~n  this  subject.
 issued  by  the  Ministry  of  Home-
 Affairs;

 (b)  Scnfority  lists  are  maintained:
 for  diff-rent  grad.s  in  the  Directo-

 (Shri.
 (a)  Promo-

 rate,  and  these  are  reviewed  from.
 time  to  time;

 (c)  Yes;
 (d)  The  confirmations  were  made

 in  acco  dance  with  the  p-incipies.
 prescribed  by  the  Home  Ministry  as.
 aforesaid;

 (e)  A  Departmental  Promction-
 Committe2  has  been  asked  to  rev.ew
 certain  promotions  and  confirmations:
 made  in  the  past.  If  any  irrogularmy-
 fs  d2tected.  Government  will  no  doubt
 take  necessary  action,
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 72.2  brs.

 CALLING  ATTENT-ON  TO  MATTER
 OF  URGENT  PUBLIL

 IMPORTANCE

 Raw  sy  Mrzo  Hostres  on  Tea
 E3TATES,  EIC.

 Shrj  P.  0.  Borooah  (Sibsagar):  Sir,
 I  call  the  attention  of  the  Minister
 of  Home  Affairs  to  the  following
 urgent  matt.r  of  public  importance
 and  I  request  that  he  may  make  a
 statement  thereon;

 Recent  raids  by  Mizo  hostiles
 On  the  forest  office  at  Kangpur
 and  the  Mohikhal  ta  eslate  in
 Cachar,

 The  Deputy  Minister  In  the  Min-
 fstry  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  Sir,  the  Home  Min-
 ister  in  an  earlier  statement  had
 given  a  brief  account  of  the  im-
 Pprov_ment  in  the  situation  in  the
 Mizo  Hills  district  of  Assam  as  a
 result  of  the  operations  by  our
 security  forces.  Hon’ble  Members  are
 naturally  concerned  about  press  re-
 Ports  of  continuing  hostile  activ:ty  by
 some  Mizo  gangs.

 Governm:nt  have  recetved  a
 Yeport  that  a  group  of  armed  Mizo
 rebels  raided  the  bungalow  of  the
 Manager  of  Monier  Khel  a  tea  estate
 in  Cachar  district,  bordering  Mizo
 Hills  on  April  AN  They  ov2i  powered
 the  bungalow  chowkidar,  fired  a  few
 rounds  and  took  away  one  gun,  some
 cash  ani  ornaments.  While  retreat-
 ing  they  dragged  the  Manager  with
 them  for  some  distanc:  but  tien  let
 him  off.  It  is  reported  that  some
 gangs  of  Mizo  rebels  have  crossed
 into  the  Cachar  district  from  the
 Bhairabi  area  of  Mizo  Hills  and  wre
 pressing  v  lligers  to  g.ve  them  money
 which  they  call  tax.  Thcy  harassed
 the  Riang  tribals  of  villages  in  Cachar
 district  bordering  Bhairabi.  Recently
 at  Fabu2  Betech-rra  Riang  Basti
 they  killed  a  saihu  who  was  deliver-
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 ing  a  religious  discourse.  A  band  of
 Mizo  rebels  ra‘ded  the  foiest  house
 at  Rangpur  threatneed  she  for  ster
 and  took  away  some  money.

 It  will  tak2  some  time  to  end
 these  sporadic  “‘depreSations.  Civil’
 administration  is  being  strength_ned
 8nd  mopping  up  operations  are  con-
 tinuing.  A  number  of  revels  have
 been  arrested,  arms  and  ammunitioa
 have  been  captured.  I  can  assur:  the
 House  that  there  will  be  no  rclaxa-
 tion  in  our  efforts  until  no:mal-
 conditions  are  restored.

 Shri  P.  0.  Borooah:  Mor2  than
 three-fourth  of  the  Mizo  district  is
 contigu2us  to  Pakistan  and  Burma  and
 nearly  one-fourth  is  contiguoug  to
 the  district  of  Cachar  and  a  fringe  of
 the  territory  of  Manipur.  Th'g  nar:ow
 strip  »f  land  has  been  connecting
 Mizo  hills  with  Indig  and  it  is  the
 main  target  of  the  M  zo  hostiles  for
 these  depredations.  From  these  acti-
 vities  do  the  government  read  that  it
 ig  the  intention  of  the  Miz»  hostiles
 to  take  contro]  o’  th’s  vital  area  and
 cut  off  the  Mizo  hills  from  India  and
 if  so  what  steps  do  government  pro-
 pose  to  take  to  pretect  this  area  from
 falling  into  the  hands  of  the  Mizo.
 hosti'es?

 Shri  Vidya  Charan  Shukla:  There
 is  noth'ng  to  warrant  such  a  presump-
 tion.  It  is  wnly  the  desperate  act  of
 a  few  stray  ganzs.  Thes2  Mizo  rebels
 ace  trying  to  raid  these  places  and.
 collect  some  money  and  prov.sions.

 हम  यशपाल  सिंह  (कैराना)  :  क्‍या  यह
 सही  है  कि  .00  से  ज्यादा  मिजो  लोग  इस
 वक्‍त  बर्मा  में  रह  रहे  हैं  कौर  वहां  उन  को
 पूरी  सहूलियत  ट्रेनिंग  वगैरह  की  दी  जा  रही
 है  तो  क्या  सरकार  बतला  सकती  है  कि
 हमारे  कितने  मीजो  ऐसे  हैं  जिन्हें  कि पाकिस्तान
 मे  पनाह  दे  रखी  है,  बर्मा  ने  पना दु  दे  रखी  है  ?
 हमारे  कितने  भ्रमणकारी  5.  के  धाय  में फड़े
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 [श्री  मशाल  सिंह]
 रह  गये  हैं  दौर  उन  को  छुड़ाने  के  लिए  क्‍या
 भ्र पतन  किया  जा  रहा  है  ?

 क्रि  विद्या  चरण  शुक्ल  :  हमारे  कोई  भी
 भिगो  रोने  स  बम  में  नहीं  हैं,  कुछ  थोड़े  से
 पाकिस्तान  में  हैं  जिनके  कि  बारे  में  कुछ
 ऐसी  शिकायतें  झाई  थीं  कि  उन्हें  वहां  ट्रेनिंग
 वगैरह  दी  जा  रही  है।  जहां  तक  अफसरों  का

 “सवाल  है  6-7  अफर  प्रभी  भी  मिजो  री बैल्स
 के  हाथ  में  हैं  चार  उनको  ढढ  निकालने  का

 -प्रय  न  जारो  है  V

 भी  श्रीधाम  प्रसाद  (लालगंज)  :  जो
 वाकयात  मोजों  विद्रोहियों  ने  किये  हैं  उनसे

 स्पष्ट  है  शोर  जो  हथियार  उन्होंने  इस्तेमाल
 कि  हैं  उनसे  भो  स्पष्ट  है  कि  उन  के  पीछे

 'पाकिस्तान  शर  चीन  का  हाथ  है,  यदि  हां,
 तो  इस  सम्बन्ध  में  सरकार  की  क्‍या  प्रति-

 क्रिया  2?

 थी  विद्या  घरा  शुक्ल :.  इस  में  थोड़ा
 बहुत  हाथ  पाकिस्तान  का  हो  सकता  है  v
 उन्होंने  जिस  तरीके  के  भ्रष्ट  शस्त्र  इस्तेमाल
 क्ति  हैं  उन  से  पता  चलता  हैं  कि  उनके  पीछे
 पसो  का  हाथ  है  -  हर  तरह  के  तीर,  कमान,
 भाले,  बर्छी,  बंदूकें  और  प्लाटोमैटिक  बै पंस
 उनके  पात  हैं  लेकिन  वह  बहुत  कम  संख्या
 में हैँं।

 Shrimati  Jyotsna  Chanda  (Cachar):
 ‘Before  Task  my  question  I  want
 ह...  bring  it  to  the  notice  of  the  minis-
 ter  that  the  name  of  the  te>  estate  is
 Monier  Khal  and  not  Mohikhal,

 As  has  ben  stated  by  the  hon,  mi-
 nister  a  sectiun  of  hostile  mizos  had
 entered  the  Cschar  district.  Wht
 step,  do  government  propose  to  take
 to  protect  these  border  areas  of  Ca-

 -char  and  what  steps  have  been  taken
 ‘to  chase  these  Mizo  rebels  out  of  Ca-
 char?

 Shri  Vidvg  Charan  Shakin:  They
 “have  not  entered  the  district  as  such;
 ‘they  were  stray  raids.  To  p-:event
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 such  raids  in  future,  we  have  intensi-
 fied  patrotling  on  the  border  areas.

 Shri  Hem  Barna  (Gauhati):  In
 view  of  tne  fact  that  by  the  supply
 of  arms  and  ammun  tion  to  Mizo  re-
 bels,  by  traraing  men  0  the  Mizo  ni-
 tional  front  in  the  techn  que  of  guer.l-
 la  warfare  and  now  by  offering  camp
 facilities  for  the  concentraton  9°  60
 or  70  gove:nment  officials  kidnapped
 during  the  receat  rebellion  by  tae
 M.z)  National  Front  and  by  allowing
 facilities  of  headquarterg  to  the  prv-
 visional  Governm-nt  o°  sovereign  Mi-
 zoland  at  Dacci  capita]  of  East  Pak-
 istan  as  that  lette:  to  the  Indon-s:n
 President  by  Myr.  Lal  Denga  indie
 cates....

 Mr.  Speaker:  He  may  put  the
 question.

 Shri  Hem  Barua:  Pakistan  has
 proved  to  the  hilt  that  Pakistaa  has
 ben  encouraging  the  Mizo  rebels,
 against  India.  In  that  context  my  I
 know  why  is  it  that  the  government
 have  not  told  Pakistan  in  a  very
 stra’  ght  maaner  that  India  is  not  go-
 ing  to  tolerate  thig  monkzy  business
 any  moze  and  India  is  going  to  hit
 very  hard  if  necessary?

 Shri  Vidyg  Charan  Shukla:  We
 have  made  our  feelings  kn:wn  १0०
 Pakistan  ia  no  uncertain  terms  and
 we  are  doing  our  beast  to  see  thit
 all  these  advantages  which  they  might
 have  got  do  not  accrue  to  tham  in
 future.

 Shri  Hari  Vishna  Kamath  (Hoshan-:
 gnbad):  We  could  mot  hea-  the  ans-
 wer.

 Mr.  Speaker:  We  have  told  Pakis-
 tan  in  no  uncertaia  terms  about  these
 things.

 Shri  Hart  Vishnu  Kamath;  Have
 the  government  receivei  reports  ‘rom,
 Intelligence  or  from  othe:  more.  re-
 linble  and  competent  sources  that  the.
 Mizo  hostiles  are  being  trained  by
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 Chinese  technicians  and  army  men  on
 Pakistani  soil  with  the  assistance  and
 connivance  of  Pakistani  authorities
 and  if  so,  does  the  government  not  re-
 gard  this  as  a  serious  contravention
 of  the  Tashkent  declaration,  and  the
 Tashkent  spirit  ig  fast  evaporating  in
 Pakistan,  if  it  hag  not  completely  eva-
 porated?

 Shri  Vidya  Charan  Shukla:  We
 have  not  received  reports  of  training
 of  Mizo  rebels  by  Chinese  on  Pakis-
 tani  soil.

 Shri  Hari  Vishnu  Kamath:  We
 cannot  hear  the  answer;  he  is  a
 young  man  and  he  should  speak  up.

 Mr.  Speaker:  No  reports  have  been
 received  of  training  of  Mizo  rebels  on
 Pakistani  soil.

 Shrimati  Tarkeshwari  Sinha
 (Barh):  May  I  know  whether  any
 mustar  register  prepared  by  the  Mizos
 came  into  the  hands  of  the  officials
 who  were  at  Aijal  at  that  time  and
 whether  in  that  register  the  number
 of  battalions  has  been  given  ag  31,
 which  means  nearly  two  divisions  and
 whether  that  document  was  burnt?
 How  does  the  government  know  that
 this  document  was  burnt  inadvertent-
 ly  by  the  police  officials?  Why  was
 such  a  serious  mistake  committed  by
 the  police  officials,  namely,  burning  a
 muster  register  which  was  giving  in-
 formation  about  their  activities,  the
 strength  of  their  personnel  who  have
 been  trained  in  military  operations,
 etc.?

 Shri  Vidya  Charan  Shukla:  A  mus-
 ter  register  was  captured  from  the
 Mizo  rebels  which  gave  exaggerated
 figures  about  their  strength.  One  of
 the  Mizo  rebels  later  on  admitted  that
 these  figures  given  in  the  muster  re-
 gister  were  grossly  exaggerated.  When
 there  was  some  danger  of  these  docu-
 ments  being  recaptured  by  the  rebels, some  of  them  were  destroyed  and
 this  register  was  also  destroyed.

 Shrimati  Tarkeshwarl  Simha:  It  ts
 a  very  serious  matter.  Was  it  destroy- ed  by  the  police  officials?

 328  (Ai)  LS—6.
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 Shri  Vidya  Charan  Shukla:
 Sir.
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 Yes,

 ot  gra  we  कछवाय  (देवास)  :
 माननीय  मंत्री  जी  ने  प्रपने  उत्तर  में  बताया
 हैं  कि  हम  ने  कुछ  लोग  पकड़े  हैं,  लेकिन
 उन्होंने  उन  की  संख्या  नहीं  बताई  है  ।  मैं
 यह  जानना  चाहता  हूं  कि  कितने  मिज़ो
 विद्रोही  पकड़े  गए  हैं,  क्या  सरकार  के  पास
 ऐसी  लिस्ट  हैं  कि  इतने  लोगों  को  पकड़ना  है
 और  इतने  लोग  पकड़े  गए  हैं  t  मैं  यह  भी  जानना
 चाहता  हूं  कि  कितने  लोगों  को  मारा  गया  है  ।
 जो  हथियार  पकड़े  गए  हैं,  क्या  सरकार  ने
 उन के  बारे  में  पूरी  खोज  की  है  कि  वे  हथियार
 कहां  के  हैं  ?  उस  क्षेत्र  के  लोगों  की  जो  हानि
 हुई  है,  क्या  सरकार  उन  को  पर्याप्त  माता  में
 सहायता  देगी,  जिस  से  वहां  पर  बने  रहने  के
 लिए  उन  लोगों  का  मनोबल  बना  रहे  ?

 श्री  विद्या  चरण  शुक्ल  :  हमारी  जीक्यू-
 रिटी  फ़ासिद  के  कुछ  लोग  मारे  गए  थे  भौर
 कुछ  पकड़े  भी  गए  हैं  ।  जहां  तक  हथियारों  पर
 कब्ज़ा  करने  की  बात  है,  हमारे  पास  इस  बारे
 में  एक  लिस्ट  है,  जो  पहले  हाउस  में  दी  जा
 चुकी  है  ।  भ्रमर  श्राप  अननुमति  दें,  तो  मैं  फिर
 उस  को  सदन  में  रख  सकता  हूं  ।

 प्रत्यक्ष  महोदय  :  वे  हथियार  किस  देश
 के  हैं  ?

 शी  विधा  चरण  शुक्ल  :  इस  बारे  में  पता
 नहीं  लगा  है,  क्योंकि  उन  हथियारों  पर  कोई
 मरीज़  नहीं  हैं  t

 श्री  हुकम  चन्द  कछवाय  :  मैने  यह  भी
 पूछा  है  कि  वहां  के  लोगों  की  हानि  हुई  है,
 इसलिए  क्‍या  सरकार  उन  को  पर्याप्त  मात्रा  में
 सहायता  देगी,  ताकि  वहां  बने  रहने  के  लिए
 उन  का  मनोबल  बना  रहे  t

 भी  विद्या  चरण  शुक्ल  :  वहां  पर  जिन
 लोगों  को  कोई  नुक्सान  पहुंचा  है,  उन  को
 जरूर  सहायता  दी  जायेगी  t
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 श्री  हाम  सहाय  पाण्डेय  (गुना)  :  मिलो
 हिल्स  में  उपद्रवों  को  शान्त  करने  के  लिए
 क्या  सरकार  ने

 श्री  हुकम  चन्द  कछवाय  :  भ्रध्यक्ष  महोदय,
 मेरे  प्रश्न  का  उत्तर  नहीं  मिला  है  ny

 seat  महोदय  :  कप  का  प्रश्न  तो
 चलता  रहेगा  ।

 भरी  हुकम  चंद  कछवाय  :  मंत्री  महोदय
 संख्या  बतायें  कि  कितने  लोग  ब्रेस्ट  किये  गए
 हैं  कौर  कितने  लोग  मारे  गए  हैं  |

 झप्य्रका  महोदय  :  अगर  वह  नहीं  बता
 सकते  हैं,  तो  मैं  कया  कर  सकता  हूं  ?

 थी  हुकम  चंद  कछवाय  :  सरकार  क्‍या
 करती  है  ?

 प्रत्यक्ष  महोदय  :  मुझे  पता  नहीं  है  कि
 क्या  करती  है  |

 श्री  हुकम  चन्द  कछवाय  :  प्रत्यक्ष  महोदय,
 मेरे  प्रश्न  का  उत्तर  दिलवाया  जाये  ।

 झ्रष्यक्ष  महोदय
 बैठ  जायें  ।

 :  माननीय  सदस्य  श्री

 श्री  हकम  चंद  कछवाय  :  मंत्री  महोदय
 कहते  हैं  कि  कुछ  पकड़े  गए  हैं  ।  कितने  पकड़े
 गए  हैं  ?  अगर  श्राप  इस  का  उत्तर  बाद  में
 दिलवा  दें,  तो  मुझे  संतोष  हो  जायेगा  ।

 भी  रामसहाय  पाण्डेय  :  क्या  सरकार  ने
 मिजो  हिल्स  क्षेत्र  में  हो  रहे  उपद्रवों  को  शान्त
 करने  के  लिए  कोई  स्थायी  उपाय  ढूंढने  के
 सम्बन्ध  में  उन  के  मौलिक,  बुनियादी  प्रश्नों
 घौर  समस्या प्र ों  का  भ्रध्ययन  किया  है;  मगर
 किया  है,  तो  उन  को  सहायता  देने  भर
 इस  प्रकार  की  अशान्ति  के  शमन  के  लिए
 सरकार  क्या  कदम  उठा  रही  है  ?

 थी  विद्या  चरण  शुक्ल  :  हम  लोगों  ने
 उन  की  शान्ति  कौर  सुरक्षा  के लिए  समय  समय
 पर  कई  कदम  उठाए  हैं  कौर  ब  इन  परि-
 स्थितियों  को  देखने  के  बाद  उन  के  वेलफेयर,
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 शान्ति  श्रोर  सुरक्षा  के लिए  कौर  भी  कदम
 उठाए  जायेंगे  ।

 Shri  Ranga  (Chittoor):  The  answer
 to  Mr.  Kachhavaiya’s  question  is  not
 satisfactory.  He  was  asking  for  infor-
 mation  about  the  places  from  which
 these  captured  weapons  came,

 Mr.  Speaker:  He  says  he  cannot
 give  the  places  because  there  are  no
 markings.

 Shri  Ranga;  Has  it  ever  happened;
 Sir,  that  there  are  no  marks  on_  the
 weapons?  Are  they  made  locally?

 Mr.  Speaker:  When  he  says  like
 that,  what  can  I  do?

 श्री  हुकम  चन्द  कछवाय  :  भ्रध्यक्ष  महोदय,
 में  निवेदन  करना  चाहता  हूं  कि  मैंने  संख्या  पूछी
 है,  लेकिन  मंत्री  महोदय  ने  वह  नहीं  बताई  है  ।
 मैं  ने  पूछा  है  क्रि  कितने  लोग  पकड़े  गए  हैं

 प्रत्यक्ष  महोदय  :  उन  के  पास  जो
 इन्फेक्शन  है,  वह  उन्होंने  दे  दी  है  t

 ft  gee  ae  कछवाय  :  उन्होंने  कहा  है
 कि  कुछ  लोग  प्रकड़े  गए  हैं  |  मैं  यह  जानना
 चाहता  हूं  कि  उनकी  संख्या  कितनी  है  ।

 झटका  महोबा  :  मिनिस्टर  साहिर  कहते
 हैं  कि  संख्या  उन  के  पास  नहीं  है  ।

 श्री  हुकम  लसा  क्र छु वाम  :  हस  का  मतलब
 क्या  है  कि  कुछ  लोग  पकड़े  गए  हैं  ?

 Shri  Hem  Berya:  With  all  humili-
 ty,  may  J  paint  out  that  our  Brigadier
 commanding  the  security  forces;  at
 present  in  Mizo  Hills  District  himself
 has  said  that  these  arms  and  ammu-
 nitions  captured  from  the  hands  of
 the  Mizo  rebels  establish  conclusively
 that  they  are  foreign  arms  from  Pak-
 istan?

 Shri  Vidya  Charan  Shukla:  I  have
 only  said  that  we  have  seen  no  mark-
 ings  on  them.  But  we  presume  that
 they  might  have  come  from  Pakistan,
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 Shri  R.  Barua  (Jorhat):  May  I
 know  whether  now  or  before  any
 Minister  from  the  Centre  visited  this
 area  to  make  a  proper  assessment  of
 the  needs  of  Mizo  Hills  and
 whether  the  Government  is  prepared
 to  bear  the  expenses  for  implementa-
 tion  of  the  recommendations  of  Mr.
 Tarlok  Singh  of  the  Planning  Com-
 mission?

 Shri  Vidya  Charan  Shukla;  None
 of  the  Ministers  from  the  Centre  has
 visited  thig  area,  yet.  We  have  had
 the  benefit  of  a  very  good  and  accu-
 rate  assessment  from  the  Government
 ‘of  Assam.

 Shri  R.  Barua:  I  asked  whether  the
 Government  is  going  to  bear  the  ex-
 penseg  for  implementing  the  recom-
 mendations  of  Mr.  Tarlok  Singh  of  the
 Planning  Commission?

 Shri  Ranga;  The  Deputy  Minister
 is  giving  some  reply  and  both  the
 senior  Ministers  do  not  seem  to  be
 interested  at  all.  Even  the  reply
 given  to  my  friend,  Mr.  R,  S.  Pandey’s
 question  is  half-hearted.  If  I  do  not
 use  the  word  ‘irresponsible’  it  is  only
 because  I  do  not  want  to  insult  them.
 To  the  question  whether  they  are
 thinking  of  any  solution  for  a  pro-
 per  settlement  of  this  particular
 question  there,  no  answer  was  given.
 The  two  senior  Ministers  seem  to  be
 keeping  quiet.

 Shri  Vidya  Charan  Shukla:  You
 have  not  understood  the  answer.

 भरी  बागड़ी  (हिसार)  :  प्रत्यक्ष  महोदय,

 झब् यक  बीवी:  माननीय  सदस्य  बैठ
 जायें  ।

 श्री  आगड़ी  :  मंत्री  ठीक  जवाब  नहीं  देते
 हैं,  इसी  लिए  इस  सदन  में  गड़बड़  होती  है  ।
 हस  हालत  में  सवाल  रखने  का  फ़ायदा
 क्‍या  है?

 **Not  recorded.
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 Shri  Ranga:  What  is  the  use  of
 putting  questions  if  proper  answers
 are  not  given?

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  I  thought  the  hon.  Member
 had  received  an  answer.

 Shri  Ranga:  Where
 wer?

 is  the  ans-

 Shri  Nanda:  If  anything  more  is
 required,  let  me  know  and  I  will  give
 the  answer.  He  has  answered  that
 question.

 Shri  Swell  (Assam—Autonomous
 Districts)  rose—

 Mr.  Speaker:  Order,  order.  I  have
 not  called  him.

 Shri  Swell;**
 The  Speaker:  This  will  not  go

 record,

 sit  बागड़ी  :  प्रत्यक्ष  महिला,

 अध्यक्ष  महोदय  :  मैं  ने  झप  को  नहीं
 बुलाया  है  ।

 on

 क्रि  बागड़ा  :  भाप  कुछ  लोगों  को  बुलाते
 हैं  कौर  कुछ  लोगों  को  नहीं  बुलाते  हैं  -  इस
 सवाल  का  सम्बन्ध  पिछड़े  हुए  इलाके  से  है,
 लेकिन  मंत्री  ठीक  जवाब  नहीं  देते  हैं  ।

 प्रत्यक्ष  महोदय  :  मुझे  बड़ा  भ्रफसोस  है  |
 जब  यह  एक  वैल-एस्टाब्लिश्ड  प्रैक्टिस  है  कि
 जिन  माननीय  सदस्यों  का  नाम  हो,  उन्हीं  को
 बुलाया  जाये,  तो  फिर  दूसरों  को  कसे  बुलाया
 जा  सकता  है  ?  मुझ  पर  इल्जाम  लगाया  जाता
 है,  लेकिन  जब  इस  हाउस  में  इतनी  देर  से  यह
 प्रेक्टिस  चली  प्रा  रही  है,  तो  फिर  जिन  के
 नाम  हैं,  उन  को  छोड़  कर  मैं  दूसरों  को  कैसे
 बुला  सकता  हूं  ?

 भी  बागड़ी  :  **

 Mr.  Speaker:  This  will  not  go  on
 record.
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 Shri  R.  Barua:  May  I  know  whe-
 ther  those  recommendations  are  going
 to  be  implemented  and  the  Centre  is
 going  into  the  causes?

 Shri  Nanda:  Yes  Sir,  we  have
 those  recommendations.  In  _  addition,
 the  Chief  Minister  of  Assam  himself
 visited  the  area  and  we  have  his  re-
 ports,  along  with  other  informatian.
 Shri  Tarlok  Singh,  Member  of  the
 Planning  Commission  has  been  there
 several  times  and  he  has  made  a  very
 detailed  study  of  the  situntion—eco-
 nomic,  transport  and  others—and  we
 have  got  his  report  and  also  some
 commendations  which  are  being  consi-
 dered.

 Shri  N.  R.  Laskar  (Karimganj:  At
 the  outset,  I  must  correct  the  hon.
 Deputy  Minister  when  he  says  that
 the  hostile  elements  have  not  entered
 Cachar  district.  It  is  only  8  miles
 from  the  district  headquarters  from
 Silchar.  So,  how  can  he  say  that  they
 have  not  entered  the  Cachar  district?
 The  Government  should  realize  that
 the  district  of  Cachar  has  become  a
 highly  sensitive  area.  On  one  side  of
 the  district  there  is  hostile  Naga  ele-
 ments;  on  the  other  side,  we  have
 the  Mizo  elements.  What  positive
 security  measures  have  been  taken  in
 order  to  ensure  that  the  Naga  hestile
 elements  do  not  mix  with  the  Mizo
 national  elements  through  Cachar
 district?

 Shri  Vidya  Charan  Shukla;  What
 [  said  was  that  they  did  not  enter  in
 large  numbers  and  penetrate  deep
 into  the  district,  To  prevent  such
 things  happening  in  future  we  have
 intense  patrolling  on  the  border  areas
 between  Cachar  district  and  the  Mizo
 hills.

 Shrimati  Renuka  Barkataki  (Bar-
 peta):  May  I  know  whether  it  is  a
 fact  that  there  is  an  increasing  feel-
 ing  of  insecurity  and  apprehension  in
 the  areas  bordering  Mizo  hills  beca-
 use  of  persistent  reports  of  Nagas  hos-
 tiles  there  moving  through  Manipur
 to  link  up  with  Mizo  National  Front
 extremists  and  they  have  already  set
 Up 8  combined  training  camp  and

 APRIL  21,  966  Mizo  Hostiles  (C.  A.)  72274

 combined  operationa]  headquarters somewhere  near  Churachandpur  in
 Manipur?  If  it  is  so,  what  steps  do
 Government  propose  to  take  to  pro- vide  security  to  the  people  of  those
 areas?

 Shri  Vidya  Charan  Shukla:  These
 are  all  rumours....  (interruptions).

 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 इनको  रियूमरस  शब्द  नहीं  कहना  चाहिये,
 भाप  उन  से  कहें  कि  वे  इस  शब्द  को  वापस  लें
 कौर  इस  हाउस से  क्षमा  मांगें  ।

 Shri  Ranga:  If  the  Deputy  Minis-
 ter  cannot  answer  g  question,  let  the
 Minister  take  up  the  responsibility  of
 answering  questions.  Cannot  they
 sense  the  temper  of  the  House?  They
 should  not  shirk  their  responsibility...
 (Interruptions)

 Mr.  Speaker:  Order,  order.
 us  hear  the  Home  Minister,

 Let

 Shri  Ranga:  Both  the  Cabinet  Mi-
 nister  and  the  Minister  of  State  are
 here  and  they  have  seen  the  temper
 of  the  House.  It  is  the  general  feeling on  all  sides  of  the  House  that  the  ans-
 wers  that  are  being  given  by  the  De-
 Puty  Minister  are  not  satisfactory.
 And  yet  they  have  the  temerity  to
 stick  to  their  seats.  When  they  are
 irresponsible  to  the  extent....,.(in-
 terruptions)

 aft  हुकम  चन्द  कछवाय  :  प्रध्यक्ष  महोदय,
 पहले  श्राप  उनसे  शब्द  वापस  कराइये  |

 Shri  Nanda:  The  hon.  Member
 Professor  Ranga,  is  of  course  free  to
 use  as  much  force  as  he  likes  in  his
 expression  of  opinion  or  sentiments
 that  he  inay  have.  but  it  is  entirely
 for  us  to  arrange  how  to  deal  with
 these  matters.  Whenever  there  was
 any  occasion,  I  did  intervene  and  gave
 the  information  that  was  called  for.

 ‘g  Shri  Ranga:  When?  You  have  to
 ‘vbe  pulled  out  of  your  seat.
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 Shri  Nanda:  In  the  course  of  this
 Calling-attention  motion.  My  collea-
 gue  is  giving  information;  he  has  not
 completed  his  answer.

 Shri  Ranga:  You
 response  to  that.

 Shri  Nanda;  Hon.  Member,  _  Shri
 Kamath,  says  that  there  are  intelli-
 gence  reports  and  there  may  be  some-
 thing  more  reliable  .(Interrup-
 tion).  He  has  learnt  and  somebody
 else  has  learnt  something.  It  may  be
 so  according  to  that,  but  we  have  to
 give  information  on  the  basis  of  what-
 ever  we  obtain.

 Shri  Hari  Vishnu  Kamath:
 times  wrong  information.

 Shri  Nanda:  We  do  not  have  any
 such  reliable  information  which  will
 warrant  this  kind  of  a  statement.  That
 is  a  fact.

 could  see  the

 Some-

 Shrimati  Renuka  Barkataki:  Sir,
 neither  the  Minister  nor  the  Deputy
 Minister  has  replied  to  my  question.
 Of  course,  Members  of  the  Opposition
 have  every  right  to  get  annoyed  and
 angry  but  unfortunately  we  the  Cong-
 ress  members  have  lost  that  right.  But
 I  should  have  g  reply  to  my  question.
 “Shri  Daji  (Indore):  Sir,  there  is
 the  question  of  the  right  of  a  Mem-
 ber.  Really  speaking,  I  seek  your  pro-
 tection.  When  a  Member  of  the
 House  coming  from  that  area  makes  a
 certain  statement,  which  may  not  be
 quite  true,  it  cannot  be  dismissed  in
 a  cavalier  way  by  saying  that  they
 are  merely  rumours.  It  does  not  make
 a  good  precedent,  Therefore  I  re-
 quest  the  Deputy  Minister  to  correct
 the  statement  of  the  hon.  Member,
 Because  she  is  from  the  Congress
 Benches,  she  cannot  defend  herself
 vocally.  It  is  for  you  to  protect  the
 right  of  a  Member.  No  minister  can
 be  heard  to  say  that  what  a  Member
 says  is  only  a  rumour.  After  all,  a
 Member  is  as  responsible  a  Member  of
 the  House  as  the  Minister  or  the  De-
 puty  Minister.

 Mr.  Speaker:  The  Member  may
 have  some  information  but  the  answer
 is  to  come  from  the  Minister.
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 Shri  Daji:  The  answer
 come.

 has  not

 Mr.  Speaker:  The  answer  has  come.

 Shri  Daji:  Only  one  word  answer.
 Mr.  Speaker:  The  Home  Minister

 hag  said  that  they  have  no  informa-
 tion  about  it.  T  cannot  go  beyond
 it  (Interruption).

 at  हुकम  चन्द  कछवाय  :  “प्रवाह”
 शब्द  का  प्रयोग  उनको  नहीं  करना  चाहिये,
 यह  अनुचित  शब्द  है  ।

 भ्रष् यक्ष  महोदय  :  बाप  बैठ  जाइये  ।

 Shri  D.  0,  Sharma  (Gurdaspur):
 Taking  into  account  the  difficult  ter-
 rain  and  also  the  collusion  of  these
 rebels  with  the  Pakistani  and  the  Chi-
 nese  people,  may  I]  know  what  extra
 effort  the  Government  of  India  has
 made  to  give  the  loyal  Mizo  people  a
 greater  sense  of  security  than  they
 had  and  to  give  them  also  that  kind
 of  protection  which  they  need  against
 these  rebels  who  are  coming  into  taat
 area  from  all  sides?

 Shri  Nanda:  As_  was  pointed  out,
 security  arrangements  are  being  pro-
 gressively  strengthened;  patrolling
 arrangements  are  being  intensified
 and  during  the  last  few  weeks  much
 more  has  been  done  to  make  the  civil
 administration  more  effective.  What-
 ever  more  can  be  done  will  be  done.
 The  Assam  Government  has  been
 in  continuous  toucy  and  they  are
 taking  more  and  mure  interest  in  it.

 Shri  8.  M.  Banerjee:  (Kanpur):
 May  I  know  whether  the  attention  of
 the  Deputy  Minister,  the  Minister  of
 State  or  the  Cabinet  Minister  has
 been  drawn  to  a  press  news  that  the
 headquarterg  of  the  Mizo  rebelg  has
 been  shifted  now  to  Pakistan  in  the
 hill  areas  of  Chittagong  and  they  are
 actually  operating  from  there;  whe-
 ther  it  has  been  verified  and,  if  it  has
 been  found  correct,  what  steps  have
 been  taken  to  take  up  the  matter
 with  Pakistan?
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 Shri  Nanda:  We  have  definite  in-
 formation  that  these  rebels  are  ope-
 rating  from  certain  parts  of  Pakistan
 and  we  have  also  conveyed  our  feel-
 ings  and  reaction  about  it  to  the  Pak-
 istan  Government.

 Shri  S.  M.  Banerjee:  They  have
 shifted  their  headquarters.

 Shri  Nanda:  The  word  ‘head-
 quarters’  can  have  any  meaning.

 Shri  Daji:  It  does  seem  that  «he
 attitude  of  the  Government  is  ex-
 tremely  complacent  and  the  informa-
 tion  that  the  Government  possess  is
 not  very  accurate  as  was  very  clearly
 demonstrated  by  the  fact  that  the
 Government  did  not  know  even  one
 day  earlier  to  the  mass  attack  by  the
 Mizo  rebels.  That  is  the  proof  that
 the  Intelligence  is  absolutely  lacking
 and  the  Government  and  their  officers
 say  they  are  all  rumours,

 From  all  the  statements  that  have
 come  up  today,  does  not  the  Home  Mi-
 nister  feel  that  the  statement  of  yes-
 terday  that  the  whole  situation  is
 quite  under  contro]  and  that  there  is
 nothing  to  fear,  is  a  gross  mis-state-
 ment  and  that  the  simmering  revolt
 and  the  discontent  that  are  mounting
 there  may  again  turn  up  any  mo-
 ment?  Has  the  Minister  convinced
 himself  that  it  was  right  and  proper
 fo:  the  police  officer  to  burn  the  re-
 cords  obtained  becase  the  utmost  dan-
 ger  was  that  they  may  fall  back  into
 the  hands  of  the  rebels  from  whom
 they  were  captured?  It  seems  there  is
 something  fishy  brewing  there.  Is
 the  Government  in  a  position  to  take
 the  House  inte  confidence  and  give  a
 full  account  of  what  is  going  on  there
 or  shall  we  be  kept  waiting  till  a  mas-
 sive  revolt  springs  from  the  Mizo  Hills
 region  ag  from  the  Naga  region?

 Shri  Nanda:  I  never  conveyed
 this  impression  at  all  to  the  House
 that  there  is  any  sense  of  complacency
 about  the  situation.  The  apprehensions
 of  certain  friends  here,  about  what  is
 happening,  are  justified.  While  we

 claim  that  we  have  brought  the  situa-
 tion  under  contro]  in  the  sense  of  the
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 security  forces  having  taken  over  all
 the  posts  which  were  occupied  by  the
 rebels,  we  have  not  been  able  to  yet
 liquidate  that  threat  the  guerilla  acti-
 vities  are  there  in  the  jungles—they
 would  be  there—and,  therefore,  I  do
 i0t  at  al]  minimise  the  risks  which

 are  there.  What  the  hon.  Member  has
 said  is  something  not  different  from
 our  own  feelings  in  the  matter.  We
 are  aware  of  very  serious  threats  and
 the  situation  may,  at  any  time,  be-
 come  more  difficult  and  we  are  pre-
 paring  ourselves  to  deal  with  that.

 Shri  Daji:  What  about  the  records
 burnt?  Have  you  satisfled  yourself?

 Shri  Nanda:  This  has  been  explain-
 ed.  I  will  go  more  into  that.  The  ex-
 planation  that  has  been  given  is  there.
 I  will  go  more  into  it.

 Shri  B.  K.  Deo  (Kalahandi):  The
 forces  of  disintegration  have  beén  rais-
 ing  their  heads  in  different  parts  of
 the  country,  It  is  a  matter  of  concern
 to  everybody.  I  would  like  to  know
 what  has  happened  to  the  activities  of
 the  National  Intergration  Conference
 which  was  started  by  Pandit  Nehru
 and  which  is  now  a  closed  chapter.
 That  was  a  proper  forum  where  all
 Parties  could  be  brought  together  and
 taken  into  confidence  and  they  could
 try  to  find  ways  and  means  as  to  how
 to  combat  such  gq  situation.

 Shri  Nanda:  Whether  the  National
 Integration  Conference  could  be  of
 a  very  great  use  immediately  in  this
 context  is  a  different  matter.  But  it  is
 important,  in  view  of  the  conditions
 here,  that  there  should  be  more  acti-
 vity  of  that  kind.

 Shri  P.  K.  Deo:
 for  two  years.

 It  has  never  met

 Shri  Swell:  There  are  reports  com-
 ing  from  various  quarters  in  the  Mizo
 Hills  that  the  Mizo  National  Front
 volunteers  have  been  encouraged  to
 resort  again  to  these  kinds  of  raids  by
 the  drift  of  the  political  situation  in
 that  District  to  their  favour.  May
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 know  whether  the  Government  are
 aware  of  this  fact,  whether  they  have
 considered  the  situation  and  whether
 they  have  come  to  any  decision  as  to
 how  they  are  going  to  arrest  this  drift
 of  the  political  situation  in  favour  of
 the  N.M.F.  volunteers?

 Shri  Nanda:  This  is  a  question
 about  which  all  the  things  have  been
 said  and  various  measures  are  being
 taken.  That  is  the  answer,  I  agree
 with  the  hon.  Member  about  the
 nature  and  the  risks  and  that  not  only
 at  the  level  of  the  security  forces  and
 the  use  of  such  force  as  is  necessary
 but  other  measures  also  are  needed  for
 the  purpose  of  taking  assistance  and
 cooperation  of  the  rest  of  the  commu-
 nity.  That  is  what  we  are  considering
 and  trying  to  do.

 डा०  राम  मनोहर  लोहिया  (फरूखाबाद):
 क्या  सरकार  ने  विचार  किया  है  कि  मिली
 उपद्रव  सिर्फ  एक  कड़ी  है  उस  जहीर  की
 जिस  में  नागा  उपद्रव,  मध्य  प्रदेश  में  बस्तर  के
 उपद्रव,  गुजरात  के  पंचमहल  उपद्रव  हुए  हैं
 और  जिससे  भारत  के  सभी  आदिवासियों  में
 एक  साधारण  बलवे  की  वृत्ति  पैदा  हुई  है  ?
 प्रौढ़  क्या  इसका  कारण  यह  है  कि  पेट  शौर  मन,
 दोनों  के  हिसाब  से  आझादिवांसी  यहां  की
 उपेक्षित  जनता  है  ?  पेट  की  बात  इस  वक्‍त
 मैं  नहीं  करूंगा  ।  वे  मारे  जा  रहे  हैं  सभी  जगह  ।
 लेकिन  मन  के  हिसाब  से  भी  कल  के  कथन  से
 यह  बिलकुल  साफ  बताया  है  कि  भारत  में
 इतिहास  का  ज्ञान  भी  वही  है  जो  परदेशी
 ज़माने  में  विदेशी  पादरियों  ने  दिया  था  जिस  के
 सबब  से  यहां  के  अनेक  आदिवासी  लोग
 समझते  हैं  कि  वे  भारत  का  भंग  न  हो  कर
 किसी  और  का  प्रेम  हैं  ।  इसलिए  इन  दो
 प्रश्नों  पर  गृह  मंत्री  सोच  विचार  करके  जवाब
 दें  ny  क्‍या  ये  एक  साधारण  उपद्रव  हैं  कौर
 क्या  मन  के  हिसाब  से  सांस्कृतिक  हिसाब  से
 वह  भारत  में  इतिहास  के  ज्ञान  को  बिलकुल
 पल टेंगे  ?

 भी  जल्दी  :  जो  दूसरी  बात  माननीय
 सदस्य  नेकही  वह  कुछ  थोड़  से  हिस्से  के  बारे
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 में  कही  जा  सकती  है।  उनके  मन  में  ऐसी  चीज़
 हैं  जोकि  देश  के  विरुद्ध  कही  जा  सकती  हैं,
 देश  के  विरुद्ध  भावना  है।  लेकिन  सामान्य
 तौर  पर  देश  के  भ्रमर  जो  रहते  हैं  हमारे
 आदिवासी  भाई  उनके  प्रकार  यह  बात  नहीं  है  ।
 उनकी  तकलीफ  शौर  किस्म  की  है  जिस  के
 बारे  में  कोशिश  हुई  है  कौर  बहुत  देर  से  हो
 रही  है  लेकिन  वह  काफी  नहीं  है  ।  इसको
 उस  दिन  भी  मैंने  कहा  था  ।  ज्यादा  कोशिश
 होनी  चाहिये  जिससे  उनकी  तकलीफ  दूर  हो  ny
 उनको  काम  धंधे  भ्रधिक  मिलें,  खुराक  वर्ग रह
 ज्यादा  मिले  ।  जो  बात  उन्होंने  कही  है  कि
 एक  तरफ  से  लेकर  दूसरी  तरफ  तक  इस  किस्म
 के  प्रान्दोलन  हो  रहे  हैं,  वह  बात  नहीं  है  ।
 कुछ  जगह  हैं  ।  इसके  लिए  हमें  बन्दोबस्त
 करनी  है  ।  कौर  हम  कर  रहे  हैं  ।

 Bo  राम  सनो हूर  लोहिया  :  इतिहास  के
 ज्ञान  को  पल टेंगे  ?

 12-47  hrs.

 RE;  MOTIONS  FOR  ADJOURNMENT
 AND  CALLING  ATTENTION

 NOTICES
 EXPLOSIONS  IN  RAILWAY  TRAIN  AT

 LumpING

 Mr,  Speaker:  I  have  received  notic-
 es  of  two  Adjournment  Motions,  one
 by  Mr.  5.  M.  Banerjee  and  Shri  Daiji
 and  the  other  by  Shri  Hem  Barua,  and
 there  are  6  Calling  Attention  notices
 which  I  have  received  from  various
 members.  I  have  algo  received  an  in-
 timation  from  the  Railway  Minister
 that  he  wants  to  make  a  statement.  I
 will  first  have  that  statement  in  order
 to  find  out  the  facts.

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  On  20-4-66  while  20  Dn.
 P.  ger  Train  Lumding-Tinsukhia
 was  standing  at  Lumding  Railway
 Station  on  platform  No.  I,  a  loud  ex-
 plosion  was  heard  at  22.05  hrs.  in  the
 third  class  compartment  of  Coach  No.
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 {[Dr.  Ram  Subhag  Singh]
 3583  second  from  the  engine.  This
 caused  the  roof  of  the  rear  portion  of
 this  coach  being  blown  off  resulting
 in  heavy  casualties  amongst  the  oc-
 cupants  as  well  as  persons  on  the  plat-
 form,  As  a  result  of  the  explosion  34
 Persons  were  injured  and  39  dead
 bodies  found  near  and  around  the  de-
 bris.  All  the  injured  were  rendred
 first  aid  on  the  spot  and  removed  to
 the  Lumding  Railway  Hospital.  Of
 these,  4  persons  have  since  succum-
 bed  to  their  injuries.

 General  Manager,  Northeast  Fron-
 tier  Railway,  Chief  Medical  Officer
 and  Chief  Security  Officer,  Northeast
 Frontier  Railway,  arrived  at  site  at
 04.50  hrs,  on  2l-4-66  to  supervise  the
 relief  and  restoration  arrangements
 already  initiated  by  the  Supdt.  Rail-
 way  Police  Haflong  and  other  local
 railway  officers,  District  Commercial
 Superintendent  Lumding  has  been
 posted  at  Lumding  Railway  Station
 for  issue  of  Railway  passes  and  ex-
 gratia  payments  to  the  passengers
 Telegrams  to  the  near  relatives  of  the
 injured  persons  have  been  issued  50
 far  as  the  addresses  could  be  gathered.
 Ex-gratia  payments  from  Rs.  50  to
 200  to  all  the  injured  persons  has  been
 arranged.  Ex-gratia  payment  will
 also  be  made  to  relatives  of  the  dead
 persons  as  and  when  they  are  indenti-
 fled.

 Remaining  passéngers  of  20  Down
 were  despatched  to  their  destinations
 by  a  special  train  which  left  Lumding
 at  0050  hrs,  on  2l-4-66.  Other  train
 Services  are  running  unaffected.  All
 the  coaches  are  on  rail.  The  cause  of
 accident  is  under  investigation.

 I  might  be  permitted  to  add  that  the
 IG,  RPF  and  the  Director  of  Safety
 are  flying  to  Lumding,  and  I  am  also
 going  there  day  after  tomorrow.

 Shri  H,  N.  Mukerjee
 Central):  rose—

 (Calcutta

 Mr,  Speaker:  I  shall  first  ask  Shri
 S.  M.  Banerjee  how  he  alleges  now
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 that  this  is  due  to  the  Government’s
 failure  to  protect  the  life  of  the  pas-
 sengers,  Does  he  have  anything  to  say
 about  how  this  accident  has  happened?
 Does  he  have  any  information?

 श्री  स०  सो०  बन्दों  (  कानपुर)  :
 अध्यक्ष  महोदय,  मेरा  कहना  यह  है  कि  यह
 इस  तरह  की  पहली  दुर्घटना  नहीं  है  ।  भ्रापको
 खयाल  होगा  कि  सबसे  पहले  इस  सदन  में
 एक  सवाल  या  कालिंग  प्रवेंशन  नोटिस  रखा
 गया  था  जिसमें  कि  चार  एम०  एस०  वैन  में
 टेबल  करने  वाले  डाक  और  तार  विभाग  के
 लोग  एक्सप्लोशन  से  मरे  थे  या  जख्मी  हुए  थे  ।
 उसके  बाद  भ्रध्यक्ष  महोदय,  फिर  यह  सवाल
 पाया  कि  कुछ  लोग  i3  झ्रादमी  या  i2
 आदमी  मरे,  कभी  इससे  पहले  शायद  इसी
 सेशन  में  मेरा  ख्याल  है  कि  एक  महीने  या  डेढ़
 महीने  पहले  की  बात  है  भभोर  उस  वक्‍त  एक
 सवाल  श्री  हेम  बरुआ  ने  रेज़  किया  था  कि
 आखिर  वहां  कोई  जंगल  है  जहां  पर  यह  लूटे
 जा  रहे  हैं  या  मारे  जा  रहे  हैं,  तो उसका  क्या
 हो  रहा  है।  उस  पर  डा०  राम  सुभग  सिंह  ने
 जवाब  दिया  था  और  पाटिल  साहब  ने  उसकी
 ताईद  की  थी  कि  यह  जिम्मेदारी  हमारी  नहीं
 है  ।  हमारी  जिम्मेदारी  यह  है  कि  गाड़ी  सही
 तरीके  से  चले  ।  तो  उस  वक्‍त  भी  हम  लोगों  ने
 आहिस्ता  से  या  शोर  मचा  कर  कहा  था  कि
 होम  मिनिस्टर  साहब  को  भी  इसे  देखना
 पड़ेगा  क्योंकि  वहां  पर  पैसेंजर  सुरक्षित  नहीं
 रह  सकते  हैं  तो  मेरे  ख्याल  में  एक  बड़ा  आतंक
 वहां  उससे  फैल  रहा  है  ।  तो  गवर्नमेंट  की  यह
 फेल्योर  है  ।  यह  कोई  ऐसी  साधारण  बात
 नहीं  है,  ऐसी  कोई  बात  होती  और  43  भ्रामक
 मर  जाते,  हम  भी  उस  पर  अफसोस  प्रकट  कर
 देते  लेकिन  ऐसी  बात  यह  नहीं  है  1  आज
 उनको  सेफ्टी  देने  की  जरूरत  है,  रेलवे  नहीं
 दे  सकती,  तो  होम  मिनिस्ट्री  का  यह  काम  है
 शौर  इसमें  रेलवे  मिनिस्ट्री  कौर  होम  मिनिस्ट्री
 दोनों  की  फ़ेदयोर  है  -  इसलिए  मैं  निवेदन
 करना  चाहता  हूं  भौर  मेरी  इन्फार्मेशन  यह
 है  कि  यह  केवल  ऐसा  नहीं  है  कि  वहां  पर
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 किसी  ने  बम  रख  दिया  हो,  यह  ऐसा  सुना
 जाता  है  कि  वहां  भ्रामक  को  एम्यूनिशन  सप्लाई
 करने  के  जो  रूल्स  हैं,  सेफ्टी  र्ल्स  हैं,  उनको
 ब्रेक  करके  ऐसे  ही  वह  उनको  दे  दिये  जाते  हैं
 शौर  सेफ्टी  र्ल्स  न  होने  की  वजह  से  यह
 एक्सप्लोजिव  होते  हैं  ।  इसलिए  हमें  मोका
 मिलना  चाहिए  कि  हम  गवर्नमेंट  को  सेंटर
 करें  कि  राज  लोगों  की  जिन्दगी  के  साथ  खिल-
 बाड़  हो  रहा  है  कौर  उन  को  कोई  प्रोडक्शन
 नहीं  दे  सकते  हैं  :  इस  तरीके  से  43  भ्रांतियों
 की  हत्या  हो  गौर  50  रुपये  से  00  रुपये
 तक  पेमेंट  कर  दिया  गया  उनके  परिवार  को  ।

 आल  H.  N,  Mukerjee:  It  is  quite
 clear  that  if  it  was  an  act  of  God  then
 Government  could  come  and  say  that
 they  are  waiting  to  find  out  more  facts
 and  they  are  reporting  whatever  they
 have  at  the  present  moment,  and  we
 could  exonerate  Government  by  mere-
 ly  listening  to  whatever  tale  they  tell
 us.  But  this  obviously  is  due  to  the
 act  of  some  human  agencies  which  it
 was  the  responsibility  and  the  duty
 of  Government  to  prevent  from  doing
 this  kind  of  mischief;  and  so  many
 people  have  died,  and  so  many  peo-
 ple  have  suffered,  and  it  is  a  matter
 which  even  qualitatively  takes  on  a
 very  different  complexion.  Therefore,
 there  is  complete  default  of  Govern-
 ment.  For  something  very  much  less
 than  this,  Shri  Lal  Bahadur  Shastri
 had  the  decency  to  give  up  his  Minis-
 tership,  and  here  is  a  Government
 reporting  this  in  this  manner;  I  would
 not  like  to  use  any  adjectives  for
 that—or  perhaps  in  regard  to  what
 they  are  doing  today.  This  is  a  mat-
 ter  in  regard  to  which  we  want  to
 censure  this  Government.  This  kind  of
 thing  should  not  happen.  It  is  not  a
 mere  accident;  it  is  not  an  act  of  God;
 it  is  not  a  natural  calamity;  it  is
 something  which  is  due  to  Government
 default.

 Shri  Hem  Barua  (Gauhati):  A  few
 days  back  when  the  hon.  Prime  Minis-
 ter  met  some  Members  of  Parliament,
 she  told  us  that  the  hostile  activities
 had  decreased  after  or  since  the  Peace
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 Mission  had  started  functioning  in
 Nagaland,  but  I  am  very  sorry  to  say
 that  the  hostile  activities  might  have
 decreased  in  Nagalnd,  but  they  have
 increased  in  the  adjoining  areas,  and
 they  have  aggravated  also,  in  the
 adjoining  areas  of  Assam,  Manipur
 and  some  other  parts.

 This  accident  or  this  incident  is  not
 the  one  of  its  kind.  It  is  in  a  series.
 There  was  one  at  Sapakhati,  and  then
 there  was  another  at  Fukating  where
 53  people  died  according  to  the  hon.
 Minister's  statement,  and  this  is  the
 third  of  its  kind  when  43  people  have
 died  and  37  people  are  injured.

 What  is  happening?  We  know  that
 on  the  7th  March,  1966,  seven  Nagas
 were  arrested  by  the  police  at  Jorhat
 in  a  jeep,  and  the  jeep  bore  the  name
 of  the  Naga  Government,  and  had  the
 Plate  ‘Government  of  Nagaland,  No.
 2’.  The  jeep  carried  some  members  of
 the  so-called  Naga  Federal  Govern-
 ment;  one  was  the  Minister  of  Agricul-
 ture  another  was  the  Minister  of  Home
 Affairs,  and  another  was  the  Home
 Secretary;  another  was  a  Brigadier,  a
 self-styled  Brigadier,  and  then  there
 was  an  ADC  to  the  Minister  of  Agri-
 culture.  What  happened  was  when
 the  police  arrested  them,  they  found
 maps  and  charts  in  their  possession,
 and  those  maps  and  charts  clearly  indi-
 cated  their  plan  to  sabotage  the  rail
 track  all  along  the  Brahmaputra  Val-
 ley.  Then,  there  was  a  report  dis-
 covered  that  in  regard  to  the  number
 of  persons  killed  at  the  incident  at
 Furkating,  the  number  given  by  our
 Minister  was  53,  but  the  number  given
 by  them  of  those  whom  they  had
 succeeded  in  killing  was  very  high.
 This  is  what  is  happening.  We  know
 how  this  Government  functions.

 The  Superintendent  of  Police  at
 Jorhat  rang  up  the  Inspector-General
 of  Police  at  Shillong,  and  that  gentle-
 man  the  Inspector-General  of  Police
 at  Shillong  consulted  Mr.  Chaliha,  the
 Chief  Minister  of  Assam,  who  is  a
 Member  of  the  Naga  Peace  Mission,
 and  Mr.  Chaliha  instructed  him  to
 tell  the  Superintendent  of  Police  at
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 Jorhat  to  release  all  those  Ministers  of
 the  so-called  Naga  Federal  Govern-
 ment,  and  to  detain...

 Mr.  Speaker:  Now,  he  should  kindly
 come  to  the  motion.

 Shri  Daji  (Indore):  This  is  very
 relevant;  this  is  extremely  relevant.
 If  it  is  a  fact,  it  is  very  surprising.

 Shri  Hem  Barua:  |  have  the  papers
 with  me  here.

 What  happened  was  that  the  driver
 of  the  jeep  and  a  peon  were  detained
 in  jail  under  section  5  of  the  Arms’
 Act.  Things  are  going  on  like  this.
 There  is  no  security

 Shri  Daji:  Have  they  been  released?

 not Shri  Hem  Barua:  They  have
 been  released.

 There  is  no  security  so  far  as  the
 travelling  public  in  Assam  are  con-
 cerned;  there  is  no  security  at  all.  This
 Government,  in  spite  of  our  saying
 that  it  is  a  spineless  Government,  in
 spite  of  our  repeated  reminders  to
 them,  have  done  nothing  to  ensure
 protection  and  security  to  the  passen-
 gers  travelling  by  rail-road  in  Assam.

 Therefore,  this  fs  a  clear  failure  and
 a  dismal]  failure  on  the  part  of  this
 Government,  failure  to  give  protection
 and  security  to  our  people  there.
 Possibly  they  do  not  know  the  feelings
 in  Assam  now  and  how  much  the
 people  there  are  agitated;  I  know
 sornething  about  that  because  I  come
 from  that  area  and  I  get  a  séries  of
 letters  from  that  area.

 Therefore,  this  is  a  clear  instance  of
 the  failure  of  the  Government  of
 India,  and  I  would  request  you  that
 you,  Sir,  in  your  wisdom  might  allow
 this  adjournment  motion  to  be  dis-
 cussed  in  the  House.

 Shrt  Tyagi  (Dehra  Dun):  I  think  it
 should  be  allowed.

 APRIL  21,  966  in  Railway  Train  at  72286
 Lumding  (Adj.  M.)

 oft  get  ae  कछवाय  (वेगास)  :
 हमें  भी  मौका  मिलना  चाहिए  ।  हर  एक  को
 मिलना  चाहिए  ।

 अध्यक्ष  महोदय  उनको  जवाब  देने
 दीजिये  ।

 Dr.  Ram  Subhag  Singh:  It  is  ture
 that  everybody  does  feel  agitated
 there  in  Assam.  Some  of  the  persons
 who  have  been  killed  also  belong  to
 the  other  parts  of  our  country,  and
 everybody  does  feel  agitated  that
 enough  security  arrangements  should
 be  made  to  protect  the  life  and  lugg-
 age  of  the  people  who  travel  by  the
 railways.

 Shri  Hem  Barua:  Public  property
 also.  They  destoryed  public  property
 when  they  destroy  bogies.

 Dr.  Ram  Subhag  Singh:  I  accept
 that.  As  Shri  Hem  Barua  has  said,
 and  so  did  Shri  S.  M.  Banerjee  and
 Shri  H,  N.  Mukerjee,  this  is  a  State
 matter.  But  I  do  not  want  to  take
 any  téchnical  view  on  this  matter,  be-
 cause  the  railways  are  run  by  the
 Government  of  India.  But  I  do  not
 accept  Shri  H.  N.  Mukerjee’s  conten-
 tion  about  Shri  Lal  Bahadur  Shastri’s
 analogy,  because  this  accident  or  even
 the  earlier  explosion  was  not  due  to
 the  operational  failure  of  the  railways.
 So,  I  repudiated  whatever  he  says.

 Shri  S,  M.  Banerjee:  Sabotage?

 Dr.  Ram  Subhag  Singh:  Yes,  it  was
 sabotage.

 Shri  Hem  Barua:  Therefore,  the
 Home  Minister  is  responsible.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Member  may  kindly  listen  to  me.  If
 the  question  of  resignation  comes,  he
 would  not  find  us  second  to  anybody
 and  to  him  in  particular.
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 As  regards  the  question  of  protec-
 tion,  I  do  admit  that  more  protection
 should  be  provided,  and  I  may  also  go
 to  the  extent  of  saying  this.  I  hope
 the  Members  who  have  spoken  earlier
 would  not  feel  agitated  later.  I  consul-
 ted  the  Prime  Minister  also,  because
 the  only  way  out  now  is  to  search  the
 luggage  of  every  man  who  is  supposed
 to  be  a  suspect  passenger,  or  any  sus>
 pected  person  who  enters  the  railway
 premises,  but  this  requires  consulta-
 tion;  I  shall  also  consult  the  Chief
 Minister  of  Assam  who  is  expected  to
 be  here  in  Delhi  today.  We  are  going
 to  Gauhati  and  Lumding  also  and  we
 shall  see  how  best  to  tighten  the  secu-
 rity  arrangements,  and  I  assure  you
 that  my  hon.  friend  would  not  find  us
 lacking  in  any  respect.

 3  hrs.

 Mr,  Speaker:  What  is  the  prelimi-
 nary  report  about  the  cause  of  the  ac-
 cident?

 Dr.  Ram  Subhag  Singh:  There  is  no
 reason  to  accept  the  Adjournment
 Motion,  because

 Mr.  Speaker:  What  is  the  prelimi-
 nary  report  or  information  that  he  has
 received  about  the  cause  of  this  acci-
 dent?

 Dr.  Ram  Subhag  Singh:  It  is  under
 investigation,  Sir,  It  was  an  explosion,
 because  some  people  might  have  been
 carrying  time  bomb  which  exploded
 and  this  thing  happened.

 Shri  Tyagi:  I  want  to  say  one  thing,
 Sir,  if  you  don’t  mind.  Because
 certain  allegations  of  serious  nature
 had  been  permitted  to  be  made  on  the
 Floor  of  the  House  by  the  Opposition,
 either  you  permit  the  Adjournment
 Motion  so  that  all  that  he  has  alleged
 may  be  awarded  off,  or,  Sir,  permit
 the  Government  to  reply  to  those  alle-
 gations  of  records  having  been  found
 in  certain  jeeps,  etc.  That  has  upset
 me.  Sir,  I  would  suggest  that  at  least
 you  should  permit  the  Government  to
 clarify  those  points.

 3888  (SAKA)  in  Railway  Train  32288
 at  Lumding  (Adj.  M.)

 Mr.  Speaker:  I  am  not  restricting
 the  Government  from  making  any
 Statement.  It  is  for  the  Government.
 If  the  Government  want  to  rebutt  it
 they  can  do  so.

 Shri  K.  D.  Malaviya  (Basti):  In
 view  of  the  statement  made  by  Shri
 Hem  Barua,  it  is  the  duty  of  the  Gov-
 ernment  to  make  a  statement.

 Mr.  Speaker:  If  Government  wants
 to  make  a  statement,  I  have  no  objec-
 tion.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  It  is  not  as  Home  Minister,
 that  is,  as  a  subject  of  law  and  order
 that  I  am  strictly  responsible.  But
 Government  is  certainly  responsible
 and  I  accept  that  position.  But  we
 cannot  take  up  such  things  by  way  of
 an  adjournment  motion,  because  that
 is  a  different  matter.  (Interruption)
 All  the  information  that  is  necessary,
 all  the  information  with  us,  will  be
 submitted  in  some  other  way,  (Inter-
 ruption).

 Mr.  Speaker:  Order,  order.

 Shri  Hem  Barua:  Would  you  please
 suggest  to  us  in  what  way  it  could  be
 discussed?

 Mr.  Speaker:  Would  it  be  possible
 for  him  to  make  the  staternent  tomor-
 row?

 Shri  Nanda:  The  Chief  Minister  Is
 coming  this  evening.  It  is  possible  by
 tomorrow  afternoon.

 Mr.  Speaker:  I  will  hold  them  over
 till  tomorrow.

 Shri  Banga  (Chittoor):  Mr.  Speaker,
 Sir,  arising  out  of  this  thing....

 Mr.  Speaker:  I  am  just  waiting  for
 thet  statement.  Let  that  statement
 come  and  then  we  will  see.

 Shri  Ranga:  In  regard  to  that  state-
 ment  itself,  Sir,  in  the  light  of  all  that
 has  been  spoken,  all  that  has  been
 stated  here,  it  is  clear  and  there  4



 32289  Explosion

 [Shri  Ranga]
 agree  with  my  hon.  friend  the  Railway
 Minister  that  it  was  not  specially  the
 responsibility  of  the  Railways  that
 these  unfortunate  things  have  hap-
 pened.

 तभी  शिव  नारायण  (बांसी)  :  भ्रध्यक्ष
 महोदय,  उधर  के  मेम्बरों  को  ही  श्राप  बुला
 लेते  हैं  इधर  हमारी  तरफ़  ध्यान  ही  नहीं
 देते  हैं  ।

 भ्रध्यक्ष  महोदय  :  जब  एक  बोल  रहा  है
 तो  बीच  में  ड्राप  कैसे  दिल  दे  सकते  हैं  ?

 श्री  शिव  नारायण  :  उधर  से  जब  भी
 चाहते  हैं  खड़े  होकर  बोलना  शुरू  कर  देते  हैं
 हम  खड़े  भी  होते  रहते  हैं  लेकिन  बोलने  नहीं
 दिया  जाता  है  ।  श्री  बसुमतारी  बोलना  चाह
 रहे  हैं  उन्हें  भी  सुन  लिया  जाय  ।

 Shri  Ranga:  There  is  the  general
 question  of  security  of  the  whole  of
 the  area  there.  From  what  has

 Mr.  Speaker:  I  have  requested  and
 he  will  make  a  statement.

 Shri  Ranga:  In  view  of  what  has
 fallen  from  the  lips  of  several  of
 the  hon.  Members  including  Shri-
 mati  Barkataki  and  other  hon.  Mem-
 bers,  the  House  would  like  to  have
 a  comprehensive  statement,  comp-
 rehensive  enough,  covering  the
 whole  question  of  security  in  the
 whole  of  that  border  area.

 Mr.  Speaker:  He
 tomorrow.

 will  reply  to  it

 with  the
 what  my

 Shri  Ranga:  Not  only
 purpose  of  ascertaining
 hon.  friend  Shri  Hem  Barua  has
 snid  was  correct  or  not,  but  in
 regard  to  the  whole  of  the  situation
 and  how  the  Government  proposes

 to  deal  with  it.  We  would  like  to
 have  that  kind  of  comprehensive
 statement.

 Mr.  Speaker:  I  cannot  bring  in
 the  whole  thing  just  now.

 APRIL  2i,  960  in  Railway  Train  at
 Lumding  (Adj.  M.)
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 Shri  Ranga:  Home  Minister  told
 us  that  he  would  be  willing  to  make
 a  statement....

 Shri  Basumatari  (Goalpara):  Shri
 Hem  Barua  has  made  certain  seri-
 ous  allegation  against  our  Chief
 Minister  of  Assam  who  is  not  here  to
 defend  himself.  I  do  not  know
 whether  it  is  a  fact  or  not.  I  want
 to  know  wuether  the  story  that  he
 has  spoken  of  is  quite  corfect  or
 not.

 Shri  Hem  Barua:  I  know  it  is  cor-
 Tect.

 Shri  Basumatari:  He  referred  to
 the  self-styled  brigadier  of  the  Naga
 Army  and  some  so  called  ministers.

 Mr.  Speaker:  We  will  hear  the
 statement  by  the  Government.  We
 will  find  out  the  facts.  This  is  what
 we  are  doing.  We  will  await  that
 statement  and  then  find  out.  (Inter-
 ruption).  Order,  order,

 Shri  U.  M.  Trivedi  (Mandsaur):  I
 want  to  make  a  submission  and  it  is
 this.  The  particular  statement  com-
 ing  from  the  Home  Minister  on  this
 particular  incident  is  not  enough,
 because,  what  Shri  Hem  Barua  has
 narrated  ig  known  to  many  of  us—
 but  something  more  is  being  known
 to  us  and  it  is  this,  that  the  general
 attitude  of  the  Government  of  Naga-
 land  is  quite  against  the  interests  of
 this  country.  Not  only  this.  We
 have  recently  had  incidents,  where
 the  matter  is  now  sub-judice.  Again
 there  are  matters  in  which  the
 Central  Reserve  Police  people  are
 being  harassed  by  the  Nagaland
 Government.  These  are  things  which
 Government  should  look  into  and
 they  should  tell  us  the  present
 position.  There  is  this  insecure
 position  which  is  prevailing  there,
 of  all  those  who  want  to  travel.
 Therefore,  Sir,  it  is  not  only  a  state-
 ment  which  is  required  to  be  made,
 but  there  should  be  a  discussion.  A
 discussion  will  be  necessary  on  this
 point.  (Interruption).
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 Mr.  Speaker:  Order,  order.
 Shri  H.  N.  Mukerjee:

 make  a  submission......
 I  want  to

 श्री  शिव  नारायण  :  प्रत्यक्ष  महोदय,
 इधर  भी  ध्यान  दिया  जाय  ।

 झ्रध्यक्ष  महोदय  :  श्राप  को  भी  बुला  लेता
 हूं  धीरज  जरिये  बाक़ी  बीच  में  इस  तरीक़े  से
 तो  नहीं  बुलाया  जा  सकता  है  |

 Shri  H.  N.  Mukerjee:  I  quite  under-
 stand  your  asking  us  to  listen  to-
 morrow  to  whichever  statement  is
 made  by  the  hon.  Home  Minister
 about  his  reaction  towards  what
 Shri  Hem  Barua  has  said.  It  is  an
 important  matter.  But,  Sir,  the
 Adjournment  Motion,  in  relation  to
 this  particular  accident  which  took
 place  in  the  railway  premises,  and
 in  relation  to  railway  passengers,
 that  Adjournment  Motion,  in  itself,

 is  of  a  different  category.  Sir,  the
 Minister  shirked  responsibility.  If
 the  responsibility  of  the  Minister  is
 being  shirked,  then  nobody  is  res-
 ponsible.  I  began  by  saying—I  don’t
 know  if  the  Minister  quite  under-
 stood  me—it  was  net  an  हटा  of  God.
 It  was  not  a  natural  calamity,  it
 was  a  man-made  calamity,  somebody
 or  other  was  there,  one  or  more.
 That  is  what  I  said.  I  hope  he
 understood  what  I  said.

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  You  will  hold  it  over  till
 tomorrow.

 Shri  H.  N.  Mukerjee:  What  he
 said  was  a  different  matter.  Shri
 Hem  Barua  wanted  very  rightly  a
 comprehensive  report,  but  that  is  a
 different  matter.  The  railway  acci-
 dent  is  a  very  separate  thing.  I
 wanted  to  know  something  about  it.
 (Interruption).

 Mr.  Speaker:  Let  us  hear.  He  is
 very  impatient  and  he  is  interven-
 ing  again  and  again.

 VAISAKHA  I,  888  (SAKA)  in  Railway  Train  32292
 at  Lumding  (Adj.  M.)

 श्री  शिव  नारायण  बहुत  देर  से  कुछ
 कहना  चाह  रहे  हैं  वह  भी  भ्रपनी  बात  संक्षेप  में
 कह  लें  ।

 श्री  दिव  नारायण  :  प्रत्यक्ष  महोदय,
 हमारी  कांग्रेस  की  तरफ़  से  श्री  के०  डी०
 मालवीय  कौर  त्यागी  जी  इस  सवाल  के  ऊपर
 बोलने  के  लिए  खड़े  हुए  1  आखिर  हमारी
 गवर्नमेंट  है,  ट्रेजरी  बैंडेज  से  हम  लोग  कराते  हैं
 कौर  चूंकि  देश  का  बहुमत  हमारे  साथ  है
 इसलिए  हमारी  जिम्मेदारी  भी  भारिक  हो
 जाती  है  ।  में  चाहता  हूं  कि  ऐसे  भ्रामक  तत्वों
 को  सख्ती  के  साथ  दबाया  जाय  शौर  उनके
 हर  एक  आदमी  की  पूरी  तलाशी  ली  जाया  करे
 डी०  झाई०  कार  का  ठीक  ढंग  से  इस्तेमाल
 हो  ।  यह  जो  एक  सेबोटेज  की  पालिसी  है
 कम्युनिस्टों  की  या  और  भ्रामक  तत्वों  की
 उनके  साथ  हमें  सख्ती  के  साथ  पेश  जाना  है।
 गवर्नमेंट  को  बिना  किसी  हिचकिचाहट  के
 ऐसे  शरारती  भ्र ौर  राष्ट्रद्रोही  तत्वों  के  खिलाफ़
 सख्त  ऐक्शन  लेना  चाहिए  |

 Bro  रास  मनोहर  लोहिया  (फरूखाबाद  )  :
 इस  स्थगन  प्रस्ताव  का  किसी  ऐसे  तथ्यों  से
 सम्बन्ध  नहीं  हैं  जिनके  कि  ऊपर  गृह  मंत्री  जी
 कोई  रोशनी  नई  डाल  कर  के  मामले  को  भागे
 बढ़ा  सकते  हैं  ।  इस  स्थगन  प्रस्ताव  का  सम्बन्ध
 किसी  एक  घटना  या  तथ्य  से  नहीं  है  बल्कि
 सरकार  की  मन  की  स्थिति  से  है  -  सरकार  को
 कहा  कुछ  जाता  है  सुनती  कुछ  कौर  है  जिसका
 कि  प्रमाण  कल  हमें  मिल  चुका  है।
 (Interruption).

 Shrimati  Savitri  Nigam  (Banda):
 When  you  have  already  taken  a
 decision  that  Home  Minister  is  going
 to  make  a_  statement,  why  hon.
 Members  are  allowed  to  repeat  the
 same  thing  over  and  over  again?

 डा०  राम  मनोहर  लोहिया  :  रैवरेंड
 माइकल  स्कॉट  कहते  कुछ  हैं  विदेश  मंत्री  जी
 सुन  कुछ  शौर  लिया  करते  हैं  n  जहां  तक
 प्रधान  मंत्री  जी  की  बात  का  सवाल  है  नागा
 नेता  कुछ  कहते  हैं  लेकिन  प्रधान  मंत्री  जी  कुछ
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 [sto  राम  मनोहर  लोहिया  ]
 और  सुन  लिया  करते  हैं  a  यह  स्थिति  कैसे
 हो  गयी  है  ?  इस  के  ऊपर  जब  मैं  विचार
 करता  हूं  तो  उसके  दो  ही  कारण  हो  सकते  हैं
 था  तो  यह  प्रधान  मंत्री  कौर  विदेश  मंत्री
 जान  बूझ  कर  सदन्‌  को  गुमराह  करले  हैं
 असलियत  को  छिपाते  हैं  या  इन्होंने  किसी
 ऐसी  पश्रादर्शादिता  की  गोली  खा  रखी  हे
 जिसके  कि  सबब  से  यह  असलियत  को  पहचान
 नहीं  पाते  हैं  कि इस  वक्‍त  नागा  इलाकों  और
 पास  पास  के  इलाकों  की  भ्रसलियत  क्या  हैं  ?
 इस  स्थगन  प्रस्ताव  का  किसी  तथ्यों  से  सम्बन्ध
 न  होकर  सरकार  की  मनो स्थिति  से  सम्बन्ध
 है  कौर  यह  मनो स्थिति  कब  इतनी  उलझ
 गयी  है  इतनी  जटिल  हो  गयी  है  कि  अब  देश
 को  सिवाय  तोड़ने  के  इस  स्थिति  का  दौर  कोई
 नतीजा  नहीं  निकल  सकता  है  ।  इसलिए  मैं
 चाहता  हूं  कि  भाप  यह  स्थगन  प्रस्ताव  इस
 सम्बन्ध  में  ले  लें  ।

 Mr.  Speaker:  I  will  hold  it  over.
 But  I  am  being  pressed  to  give  my
 ruling  just  now.  I  am  prepared
 with  that,  if  it  is  so  wanted.

 बहस  की  गयी  है  कि  इस  का  एक  आदमी
 से  ताल्लुक  है  कौर  बाकी  सब  चीज़ों  से  ताल्लुक
 है  t  मुखर्जी  साहब  ने  यह  कहा  श्र  दूसरों  ने
 भी  कहा,  रंगा  साहब  ने  भी  कहा  ।  एडजनंमेंट
 मोशन  में  एक  स्पेसिफिक  चीज़  शा  सकती  है
 बाकी  दूसरी  चीज़ें  नहीं  करा  सकतीं  ।  भ्रमर
 यह  जनरल  स्टेटमेंट  किया  जाता  है  कि  वहां
 सिक्योरिटी  नहीं  हैँ  तो  वह  एड जन मेंट  मोशन
 के  जरिये  नहीं  श्री  सकता,  और  कोई  मोशन
 मूव  किया  जाय  उसमें  शा  सकता  हैं  1

 दूसरा  सवाल  यह  है  कि  क्‍या  यह  दुर्घटना
 रेलवे  के  फेल्योर  से  हुई  ।  डा०  राम  सुभग  सिंह
 ने  कहा  कि  भ्रमर  यह  फेल्योर  हो  सकता  है  ते
 फिर  हम  को  चाहिए  कि  हर  एक  मुसाफिर
 की  तलाशी  लें  कौर  उस  को  तब  सवार  होने
 दें  ताकि  वह  कोई  चीज़  अपने  साथ  न  ले
 सके  ।  यह  न  अब  तक  हुआ  है  और  न  ह।
 एक्सपोर्ट  करते  हैं  कि  रेलवे  करेगी  ।  इसलिये
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 इस  बिना  पर  इसको  फेल्योर  नहीं  माना  जा
 सकता  ।  इसलिए  मैं  एडजनंमेंट  मोशन  को
 नामंजूर  करता  हूं,  शौर  काल  एटेंशन  नोटिस
 को  एडमिट  करता  हूं  जो  कि  पांच  बजे  लिया
 जाएगा  ।

 Shri  Nath  Pai  (Rajapur):
 Hem  Barua’s  motion  is  specific.

 Shri

 Shri  Ranga:  Why  not  wait  till  the
 statement  comes?

 भ्रध्यक्ष  महोदय  :  जनरल  क्वेश्चन  को
 अलानिया  लिया  कौर  फिर  स्पेसिफिक  को
 लिया  ।  स्पेसिफिक  इंसीडेंट  को  भी  लिया  ।
 मैंने  कहा  इस  में  कोई  फेल्योर  नहीं  है  कौर
 न  जलेज  किया  गया  है,  कौर  इस  वास्ते  मैं
 एड जन मेंट  मोशन  एलाउ  नहीं  कर  सकता  ।
 काल  प्रफेशन  नोटिस  एडमिट  करता  हूँ
 जो  कि  पांच  बजे  लिया  जाएगा  |

 Shri  Nath  Pai:  How  did  you  reacn
 this  conclusion?  On  a_  point  of

 order.  I  had  asked......
 Mr.  Speaker:  I  cannot  allow  a

 discussion  on  my  ruling.
 Shri  Nath  Pai:  You  categrically

 told  me—the  proceedings  will  show
 that—that  you  did  not  want  to  give
 the  ruling  now.  I  pleaded  with  you
 this  that  in  view  of  the  promise  the
 Home  Minister  has  made  to  give
 more  information,  you  may  hold  this
 over,  and  after  that  statement  is
 made,  we  will  press  for  its  being
 admitted.  Now  you  are  going  back
 on  that  and  saying  that  because
 somebody  said  it  is  of  a  general
 nature,  it  cannot  be  admitted.  This
 ia  doing  injustice  to  us.  Shri  Hem
 Barua’s  motion  is  of  a_  specific
 nature  on  a  single  matter  of  imme-
 diate  public  importance.  If  some-
 body  makes  a  comment  on  it  and
 Says  it  is  general,  you  cannot  victi-
 mise  Shri  Hem  Barua  for  it.  Under
 the  rules  of  procedure,  the  matter
 is  absolutely  correctly  drafted.  I
 would  like  you  to  give  your  ruling
 in  the  light  of  that,  not  on  the  basis
 of  some  comments  made  by  some-
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 body  which  were  well-intentioned
 and  in  support  of  admissibility.

 प्रत्यक्ष  महोदय  :  मैं  ने  रूलिंग  दे  दिया  ।
 Shri  Nath  Pai:  What  happened  to

 your  earlier  categorical  assurance?

 अध्यक्ष  महेला  :  वह  माता  रहेगा  ।
 Shri  Hari  Vishny  Kamath:  You

 hald  it  over.  You  said  earlier  that
 you  would  hold  it  over.

 Shri  Nath  Pai:  The  proceedings
 will  show  that.  You  said  that  the
 statement  may  be  made  tomorrow.

 श्री  हुकम  चंद  कछवाय  :  आपने
 आश्वासन  दिया  था,  अध्यक्ष  महोदय  |

 Mr.  Speaker:  I  should  be  allowed
 to  proceed  further.

 Shri  Hem  Bafua:  There  is  a  grow-
 ing  tendency  in  this  House—you
 will  excuse  me  for  saying  that;  I
 am  a  very  open  and  straight  forward
 man—to  suppress  information  from
 Members.  When  Ministers  are  put
 definite  questions,  they  do  not  give
 a  definite  reply  to  those  questions
 and  these  Ministers,  I  am  very  sorry
 to  tell  you,  get  protection,  not  the
 Members  who  put  the  questions.

 Here  is  an.  adjournment  motion
 tabled  on  a  definite  matter,  specific
 matter,  of  urgent  public  importance.
 You  were  wise  to  tell  us  that  you
 are  holding  it  over  until  you  hear
 a  statement  from  the  Minister  to-
 morrow.  But  after  your  ruling,
 there  was  a  clamour  in  the  House
 and  several  Members,  without
 obtaining  the  necessary  permission
 from  you,  spoke  on  this,  and  some
 of  them  characterised  the  motion  as
 of  a  wider  nature  and  all  that,  and
 abl  of  a  sudden  you  changed  your
 ruling.  How  this  has  happened,  I
 do  not  follow.

 Mr.  Speaker:  I  have  not  changed
 my  ruling.  I  had  only  said  that
 because  a  wider  context  was  being
 brought  into  the  picture,  the  Minis-
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 ter  might  make  a_  statement  about
 all  those  things  that  had  been
 alleged  here,  and  i  would  hold  it
 over  till  I  heard  that  statement.  But
 when  it  was  pressed  that  this  had
 nothing  to  do  with  this...

 Shri  Hari  Vishnao  Kamath:  Who
 pressed?

 Mr.  Speaker:  Members  themselves.

 Shri  Hari  Vishnu  Kamath:  No,  no;
 we  did  not  press  it.

 Shri  Ranga:  May  I  suggest  this?
 In  view  of  this  tragedy,  we  should
 express  our  condolences  to  the
 bereaved  families  who  have  suffer-

 ed  now  as  a  result  of  this  sabotage.
 Mr.  Speaker:  I  will  ask  the  Home

 Minister  to  convey  those  condolences.

 3.6  hrs.

 PAPERS  LAID  ON  THE  TABLE
 NotivicaTIONS  UNDER  EssentiAL  Com-

 Mopities  AcT
 The  Deputy  Minister  |  nthe  Minis-

 try  of  Petrol  and  Chemi
 (Shri  Iqbal  Singh):  On  behalf  of
 Shri  Alagesan,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  under  sub-section  (6)
 of  section  3  of  the  Essential  Com-
 modities  Act,  955:—

 (i)  The  Kerosene  (Fixation  of
 Ceiling  Prices)  Order,  1966,
 published  in  Notification
 No.  G.S.R.  540  in  Gazette  of
 India  dated  the  6th  April,
 1968.

 (ii)  The  Kerosene  (Fixation  of
 Ceiling  Prices)  Amendment
 Order,  1966,  published  in
 Notification  No.  G.S.R.  582  in
 Gazette  of  India  dated  the
 6th  April,  1966,

 {Placed  in  Library.  See  No.  LT-
 6103/66).
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 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Dr.
 K.  L.  Rao):  On  behalf  of  Shri  B.  R.
 Bhagat,  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  Notifi-
 cations  under  sec.  59  of  the  Cus-
 toms  Act,  962:—

 (i)  GSR.  449
 Gazette  of  India
 26th  March,  1966.

 published  in
 dated  the

 (ii)  GS.R.  487
 Gazette  of  India  dated
 lst  April,  1966,

 published  in
 the

 (iii)  G.S.R.  488  published  in
 Gazette  of  India  dated  the
 lst  April,  1966.

 [Placed  in  Library.  See  No.  LT-
 6i04/66].
 ANNUAL  ADMINISTRATION  REPORT  OF

 Kerara  State  Exectriciry  8049

 Dr.  K.  L.  Rao:  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Admini-
 stration  Report  of  the  Kerala  State
 Electricity  Board  for  the  year  1962-63, under  sub-section  (IA)  of  section  75
 of  the  Electricity  (Supply)  Act,  1948,
 read  with  clause  (c)  (iv)  of  the  pro- clamation  dated  the  24th  March,
 1965,  issued  by  the  Vice-President,
 discharging  the  functions  of  the
 President,  in  relation  to  the  State
 of  Kerala.  (Placed  in  Library.  See
 No.  LT-605/68}.

 3.63  hrs.

 ESTIMATES  COMMITTEE

 NINETY-THIRD  REPORT
 Shri  A.  C.  Guha  (Barasat);  I  beg

 to  present  the  Ninety-third  Report of  the  Estimates  Committee  on  the
 Ministry  of  Home  Affairs—Public
 Services,
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 STATEMENT  CLARIFYING  POSI-
 TION  RE.  HOSTILE  NAGAS
 CELEBRATING  THEIR  RE-
 PUBLIC  DAY

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  You  had

 desired,  Sir,  that  I  should  look  into
 the  statements  made  by  the  Prime
 Minister  and  myself  in  this  House
 on  the  24th  March  in  response  to  a
 calling  attention  notice  on  the  so-
 called  “Republic  Day”  by  the  under-
 ground  Nagas  and.  clarify  what
 might  have  appeared  to  be  inconsis-
 tencies  between  the  various  state-
 ments  made  in  the  House  that  day.

 The  facts  of  the  case  are:—

 The  Government  had  information
 that  the  underground  were  planning
 to  celebrate  their  so-called  “Re-
 public  Day”  and  had  intended  to  bring
 their  armed  men  for  the  purpose.  As
 the  movement  of  armed  undergrounds
 through  villages  and  public  roads  and
 their  presence  in  large  number  near
 the  State  Capital  constituted  a  serious
 breach  of  the  Agreement  on  the  sus-
 pension  of  operations,  the  State  Gov-
 ernment  conveyed  to  the  underground
 through  the  Peace  Mission  that  while
 the  State  Government  would  not  agree
 to  the  armed  men  being  present,  they
 would  have  no  objection  to  the  hol-
 ding  of  a  meeting  or  having  games,
 singing  and  the  like.  The  Governor
 agreed  with  the  views  of  the  Naga-
 land  Ministry.

 There  was  no  ban  at  that  time
 against  the  holding  of  meetings,  and
 therefore,  no  formal  permission  for
 holding  of  a  meeting,  as  such,  was
 necessary.  However,  since  the  ques-
 tion  of  participation  of  armed  per-
 sonnel  was  involved,  the  organisers

 of  the  meeting  had  sought,  an  indirect
 clearance  for  the  proposed  ‘function’
 by  intimating  the  authorities,  and
 although  no  formal  permission,  as
 such,  was  granted,  the  discussions
 leading  to  the  ‘no-objection’  conveyed
 by  the  Nagaland  Government,  which
 had  the  support  of  the  Governor,  on
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 certain  stipulations  could  be  construed
 as  an  implied  permission  for  holding
 the  meeting.  The  Prime  Minister  had
 this  in  mind  when  she  stated  that  her
 impression  was  that  Nagas  had  asked
 for  permission  and  the  permission

 had  been  given.  As  I  explained  iater,
 no  forma}  permission  as  such  was
 either  necessary  or  given.

 Shri  Hem  Barua  (Gauhati):  Al-
 though  the  hon.  Minister  has  said  that
 permission  was  given  for  a  peaceful
 celebration  of  the  so-called  ‘Repub-
 lic  Day’  of  the  Naga  hostiles,  as  a
 matter  of  fact,  the  Naga  hostiles  had
 paraded  1,000,  men  with  their  arms
 there.  But  apart  from  that,  this  is
 what  the  Prime  Minister  said  on  the
 last  occasion;  this  is  her  language:

 “They  had  asked  permission  and
 I  believe  the  Governor  had  given
 them  permission...  (Interrup-
 tions).  The  Governor  Shri  Vishnu
 Sahay,  gave  permission.  We  are
 in  tou¢h  with  him”.

 This  is  very  specific,  according  to  the
 Prime  Minister.  Now  to  say  that  she
 did  not  mean  this  or  she  did  not  mean
 that  is  not  corroborated  by  facts  in
 the  proceedings.  She  also  gave  the
 aasurance  that  they  are  in  touch  with
 the  Governor  of  Assam  and  Nagaland.
 I  do  not  know  whether  she  was  in
 touch  with  the  Governor  of  Assam
 and  Nagaland.

 Then  may  I  submit  that  this)  was
 not  an  ordinary  meeting?  On  the
 24th  March,  the  hon.  External  Affairs
 Minister  said  that  the  22nd  of  March
 does  not  have  any  special  significance.
 But  I  have  with  me  papers  to  prove
 that  the  22nd  March  had  a_  special
 significance  for  the  Naga  hostiles.  It
 ‘was  on  the  22nd  March,  956  that  the
 Naga  hostiles  adopted  their  constitu-
 tion  and  constituted  themselves  imto
 the  so-called  Naga  Federal  Govern-
 ment.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  I  remember  the  sequence  of
 events  on  that  unfortunate  morning
 of  the  day  in  the  Lok  Sabha  when
 the  Minister  of  State  for  External
 328  (Ai)  LS—4.
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 Affairs  fumbled  and  faltered  was
 shouted  down  and  put  on  the  mat  by the  House.  Then  the  Prime  Minister
 took  the  papers  from  him  and  she  also
 said  ‘I  am  not  sure  of  the  facts’.  Yet
 she  went  on  to  say  that  the  Governor
 of  Nagaland  had  given  permission.  I
 hope  that  in  future  the  Prime  Minis-
 ter  and  her  colleagues  will  refrain

 from  making  statements  when  they  are
 not  sure  of  the  facts.  That  is  number
 one.  It  now  transpires  that  permis-
 sion  was  not  given.  According  to  the
 External  Affairs  Minister  it  is  certain
 now  that  permission  was  not  given
 to  the  so-called  Federal  Government
 of  Nagaland  to  observe  Republic  Day.
 Then,  was  this  matter  taken  प  by
 the  Prime  Minister  or  her  colleagues
 with  the  representatives  of  the  so-
 called  Federal  Government  af  Naga-
 land  when  they  came  here  last  week
 to  discuss  wth  the  Prime  Minister
 certain  issues,  and  were  they  asked
 why  they  observed  this  Republic
 Day  and  for  what  purpose?
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 Sbri  Swaram  Singh:  There  is  very
 little  that  I  have  to  say  on  the  speci-
 fic  point  on  which  I  made  a  clarifica-
 tory  statement.  Most  of  it  I  had  said
 in  the  afternoon  when  I  had  appear-
 ed  in  the  House  and  clarified  that
 statement.  The  Prime  Minister  even
 at  that  time  had  said,  as  Mr.  Kamath
 has  rightly  pointed  out,  that  she  did
 not  have  the  full  facts,  and  after  the
 clarification  that  was  made  that  after-
 noon  and  today,  I  think  that  the  facts
 relating  to  the  whole  background  are
 now  quite  clear.

 Sbri  Hari  Vishnu  Kamath:  Then
 that  statement  should  not  have  been
 made.

 ‘Shri  Swaran  Singh:  And  that,  I
 think,  is  the  purpose  of  making  this
 clarificatory  statement.

 As  for  the  point  that  Mr.  Kamath
 raised,  as  to  whether  this  point  was
 specifically  taken  up  with  the  Naga
 leaders,  I  do  not  think  that  this  was
 specifically  taken  up.

 Shri  Hari  Vishnu  Kamath:
 not?

 Why
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 Shri  Swaran  Singh:  As  said  in  the
 afternoon  that  very  day,  according  to
 the  agreement  for  suspension  of  opera-
 tions,  we  have  to  make  a  distinction
 between  the  infringement  of  the  terms
 of  suspension  of  operations  which  re-
 late  mostly  to  violent  activities,  carry-
 ing  of  arms,  display  of  arms,  coming
 near  certain  towng  and_  military
 Positions  with  arms,  and  the  other
 activity  namely  meeting  together  and
 passing  resolutions  and  the  like  which
 does  not  strictly  come  within  the
 terms  of  that,  but  on  the  other  point
 which  Mr.  Hem  Barua  has  said  that
 they  displayed  arms,....

 Shri  Hem  Barua:  One  _  thousand
 men.

 Shri  Swaran  Singh:  -our
 information  was  that  there  was  no
 display  of  arms  as  such.  May  be
 some  people  in  that  meeting  might
 have  had  arms.  That  I  cannot  clarify
 further.

 श्री  हुकम  बन्द  कछवाय  (देवास)  :
 नागा  विद्रोहियों  ने  सरकारी  भवनों  पर
 अपने  झंडे  लहराये,  मंत्री  महोदय  ने  इस  की
 सफ़ाई  नहीं  दी  है  ।

 भ्रष् यक्ष  महोदय  :  गवर्नमेंट  की  ओर  से
 जो  स्टेटमेंट  दिये  गये,  उन  के  बारे  में  माननीय
 सदस्यों  ने  यह  पायंट  ट्राउट  किया  कि  उन  में
 डिसक्रीपेंसी  है,  उन  में  ग़लती  है  -  इस  हालत  में
 यही  हो  सकता  है  कि  माननीय  सदस्य  भी
 स्टेटमेंट  कर  लें  शौर  मिनिस्टर  साहब  भी
 स्टेटमेंट  कर  लें  ।  इस  से  ज्यादा  नहीं  हो
 सकता  है  ।

 शी  हुकम  खुद  कछवाय  :  नागा  विद्रोहियों
 ने  सरकारी  भवनों  पर  अपने  झंडे  लहराए,
 उसके  बारे  में  मिनिस्टर  साहब  ने  कोई  सफ़ाई
 नहीं  दी  है  ।

 अध्यक्ष  महोदय  :  बह  डिस्कशन  नहीं  हो
 रहा  है  t
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 3.23  brs.

 ELECTION  TO  COMMITTEE
 Apvisory  Counci,  oF  Detm  DeEvELop-

 MENT  AUTHORITY
 The  Deputy  Minister  in  the  Minis-

 try  of  Works,  Housing  and  Urban
 Development  (Shri  Bhagwati):  I  beg
 to  move:

 “That  in  pursuance  of  sub-
 section  (2)  (h)  of  section  5  of  the
 Delhi  Development  Act,  1957,  the
 members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  among  themselves  to
 serve  as  members  of  the  Advisory
 Council  of  the  Delhi  Develop-
 ment  Authority  for  the  next
 term.”

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  a  point  of  information,
 may  I  ask  whether  the  House  will
 elect  members  to  fill  the  vacancies
 caused  by  the  resignation  of  three
 members  from  the  Delhi  Administra-
 tion  Bill  Joint  Committee?

 Mr.  Speaker:  That
 different  thing.

 would  be  a

 Shri  Hari  Vishnu  Kamath:  Is_  it
 open  to  us  to  give  notice  of  motions?

 Mr.  Speaker:  If  a  motion  is  given  in
 accordance  with  the  rules,  I  shall
 consider  it.

 The  question  is:
 “That  in  pursuance  of  sub-

 section  (2)  (h)  of  section  5  of
 the  Delhi  Development  Act,  1957,
 the  members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two  mem-
 bers  from  among  themselves  to
 serve  as  members  of  the  Advisory
 Council  of  the  Delhi  Develop-
 ment  Authority  for  the  next
 term.”

 The  motion  was  adopted
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 DEMANDS  FOR  GRANTS—Conid.
 Ministry  of  Food,  Agriculture,  Com-
 munity  Devel  t  and  Co.  tio:

 Mr.  Speaker:  I  have  received  a
 representation  from  5  Members  that
 the  time  may  be  extended.  Eight
 hours  were  allotted,  but  8  hours  and
 30  minutes  have  already  been  spent,
 and  the  Minister  has  yet  to  reply.
 That  means  another  Ministry  will  be
 cuillotined.  I  have  no  objection  of
 they  want  to  extend  it,  but  they
 should  realise  that  ultimately  it  is
 they  themselves  who  will  suffer.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Night  sitting.

 Mr.  Speaker:  I  cannot.

 को  न०  So  यादव  (सीतामढ़ी)
 अ्रध्यक्ष  महोदय,  इस  के  लिए  टाइम  जरूर
 बढ़ाया  जाये  ।

 श्री  शिव  नारायण  (बांसी)  :  प्रत्यक्ष
 महोदय,  मैं  निवेदन  करना  चाहता  हूं
 कि  कल  हम  लोगों  ने  फूड  मिनिस्ट्री  एंड
 एग्रीकल्चर  मिनिस्ट्री  की  डिमांड  के
 लिए  टाइम  बढ़वाया,  लेकिन  आ्रापोजीशन
 के  एक  आनरेबल  मैम्बर  ने  कोरम  का
 सवाल  उठा  दिया  ।  उन्होने  ऐसा  पांच  बजे
 के  वाद  किया  ।  मैं  निवेदन  करना  चाहता  हूं
 कि  हम  एग्रीकल्चरिस्ट  हैं  कौर  फूड  एंड
 एग्रीकल्चर  में  इन्टरेस्ट  लेते  हैं,  कमेटी  के
 भी  मेम्बर  हैं,  लेकिन  हम  को  इस  पर  बोलने

 का  टाइम  नहीं  मिला  है  ।  इस  लिए  हमारी
 प्रार्थना  है  कि श्राप  दया  कर  के  इस  का  टाइम
 बढ़ा  दीजिए  ।

 झ्रध्यक्ष  महोदय  :  यह  बात  अफ़्सोस
 की  है  1  कल  मेरा  इरादा  था  कि  मैं  यहां  फर
 मौजूद  रहूं,  लेकिन  मुझे  जाना  पड़ा  ।  जब
 ऐसा  मौका  हो  कि  बहुत  से  मेम्बर  साहबान
 की  यह  ख्वाहिश  हो  कि  वे  डिस्कशन  में  भाग
 लें,  तो  हम  यही  कर  सकते  हैं  कि  हम  लेट  सिंगिंग
 करें,  ताकि  जितने  मेम्बर  बोलना  चाहते  हैं,
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 वे  बोल  सके  t  लेकिन  प्रखर  कोरम  का  सवाल
 उठाया  जाये  कौर  मेम्बरों  को  बोलने  का  मौका
 न  मिले,  तो  उस  के  लिए  कौन  ज़िम्मेदार  है  ?
 भ्राखिर  मैम्बर  साहबान  खुद  ही  ऐसा  करते  हैं  ।
 मेम्बर  साहबान  खुद  ही  सोच  सकते  हैं  कि
 ये  दोनों  बातें  एक  साथ  कैसे  हो  सकती  हैं  ।

 श्री  जगदेव  सिंह  सिद्धांतों  (झज्जर):
 मेम्बरों  को  अवसर  मिलना  चाहिए  ।

 झटका  महोदय  :  मैं  टाइम  को
 'एक्सचेंज  करने  के  लिए  तैयार  हूं,  लेकिन
 एक  और  मिनिस्ट्री  गिलोटिन  हो  जायगी  1

 श्री  स०  To  यादव  :  कुछ  भी  हो  जाय,
 लेकिन  हमे  बोलने  के  लिए  भ्र वसर  मिलना
 चाहिए।

 अ्रध्यक्ष  महोदय  :  तो  मैं  दो  घंटे  टाइम
 श्र  बढ़ा  देता  हूं,  लेकिन  हर  एक  मेम्बर
 सिर  पांच  सात  मिनट  ले  t

 Shri  Hari  Vishnu  Kamath:  Includ-
 ing  the  reply?

 Mr.  Speaker:  The  Minister  would
 reply  after  two  hours,  at  3.30.

 Mr.  S.  M.  Banerjee  (Kanpur):  When
 the  hon.  Minister  replies  to  the  de-
 bate,  I  want  him  to  reply  to  this
 point.

 There  is  a  news  item  in  the  Times
 of  India  of  today  at  page  4,  which
 reads:

 P.  C.  SEN’S  RATION  CARD
 CANCELLED

 The  ration  card  of  Mr.  P.  C.  Sen,
 Chief  Minister,  has  been  cancelled  as
 he  did  not  draw  his  ration  for  two
 consecutive  weeks.

 Mr.  Sen  did  not  draw  his  ration  for
 the  first  week  of  April  and  he  could
 not  draw  it  last  week  being  indisposed
 while  in  New  Delhi.  The  rationing
 authorities  cancelled  his  card  under
 the  rationing  rules.
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 {Shri  S.  M.  Banerjee]
 The  ration  card  of  the  Govérnor,

 Mrs.  Padmaja  Naidu,  had  similarly
 been  cancelled  some  time  back.”

 My  information  is  that  this  Chief
 Minister  and  the  Governor  did  not
 want  to  get  rations  from  the  ration
 shops  because  the  ration  is  so  bad.
 So,  I  want  a  definite  reply  from  the
 Minister.

 Mr.  Speaker:  He  can  pass  it  on.

 Shri  H.  ्य,  Mukerjee  (Calcutta):  I
 am  3079  to  intervene,  but  I  want  as
 an  ordinary  Member  to  find  out  what
 the  position  is.  The  usual  programme
 to  be  pursued  has  been  upset.  You
 have  been  pleased  to  say  that  this
 debate  will  continue  for  another  two
 hours  and  then  the  Minister  will

 ceply,  which  means  5  0O’Clock.  At
 5  0  Clock  there  is  the  calling  atten-
 tion.

 Mr.  Speaker:  At  5  O'Clock  we  wit
 conclude.

 Shri  H.  N.  Mukerjee:  At  5  O’Clock
 the  calling  attention  will  be  taken  up?

 Mr.  Speaker:  Yes.

 Shri  H.  ष  Mukerjee:  Some  of  us
 wanted  to  speak  on  the  External  Af-
 fairs  debate.  If  in  this  kind  of  way
 the  routine  is  upset,  we  never  quite
 know  at  any  point  of  time  where  we
 stand.  After  all,  the  calling  atten-

 tion  will  go  on  from  5  till  5.30.  Exter-
 nal  Affairs  is  important  enough  to  be
 taken  up  tomorrow.

 Mr.  Speake¥:  One  two  Members  can
 speak.  Let  them  speak.  Then  I  will
 call  him  tomorrow.

 Shri  प्र,  N.  Mukerjee:  In  that  case,
 the  whole  point  is  that  the  seriousness
 of  the  discussion  is  lost.

 Shi  Bhagwat  Jha  Asad  (Bhagal-
 pur);  Let  it  be  taken  up  tomorrow

 ir.  Speaker:  That  we  can  decide.
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 Mr.  Chandak  had  been  callea
 yesterday.

 भी  डक  (छिंदवाड़ा)  :  माननीय
 स्पीकर  महोदय,  मैं  सबसे  पहले  एग्रीकल्चर
 मिनिस्टर  साहब  कों  धन्यवाद  देता  हूं  इसलिए
 कि  राज  तक  एग्रीकल्चर  को  हेय  दृष्टि  से  देखा
 गया  था,  लेकिन  राज  उस  दृष्टिकोण  में
 परिर्वतन  हुआ  है  ।  राज  मैं  देखता  हूं  कि
 उनकी  कितनी  ही  योजनायें  हमारे  सामने
 भाई  हैं  ।  जो  एग्रीकल्चर  को  एक  तरह  से
 इंडस्ट्रीयल  स्टेटस  दिया  जा  रहा  है  और
 उस  दृष्टि  स ेउसकी  तरफ  देखने  का  परि-
 बर्तन  हुआ  है,तो  यह  एक  बहुत  ग्रच्छी  बात  है  t

 ‘18-2,  hrs.

 (Mr.  Deputy-SpeaKeErR  in  the  Chair]
 पिछले  is  सालों  में,  जब  से  यानी  सन्‌

 943  %  बंगाल  में  भ्रकालं  पड़ा  उसके  बाद  से,
 द्वितीय  महयुद्ध  के  पश्चात्‌  सब  से  पहले  सवाल
 इस  मुल्क  के  सामने  जो  पैदा  हुमा  था,  वह
 था  ग्रो  मोर  पड  कैम्पेन  कौर  उस  समय  से
 शब  तक  इस  सम्बन्ध  में  अनेकों  योजनाये
 बनाई  गई,  लेकिन  एग्रीकल्चर  की  तरफ,  खेती
 की  तरफ  कौर  देहातों  के  कृषकों  की  तरफ
 देखने  की  जो  दृष्टि  चाहिये  थी,  वही
 नहीं  थी  ।  उस  व्यवसाय  को,  उस  उद्योग  को
 एक  हल्के  दर्ज  का  देहाती  उद्योग  समझा  जाता
 था,  अगर  उसी  समय  इस  उद्योग  की  तरफ
 ध्यान  दिया  जाता  द्रोह  एक  लक्ष्य  के  ऊपर
 उसको  रखा  जाता  तो  राज  जेसी  परि-
 स्थिति  पैदा  न  होती  ।  is  साल  के
 बाद  भी  अराज  हमें  जो  प्याज  बाहर  से
 मंगाना  पड़  रहा  है,  यह  स्थिति  न  होती  ।

 ब  यह  कहा  जाता  है  कि  एग्रीकल्चर
 में,  फूड  प्रोडक्शन  में  जितनी  प्रगति  होनी
 चाहिये  उतनी  नहीं  हुई  ।  लेकिन  मैं
 बड़े  श्रदव  के  साथ  कहना  चाहता  हूं  कि
 हमारे  किसानों  ने  इस  मुल्क  में  i8
 सालों  के  भ्रन्दर  पूरे  साधन  न  होते  हुए
 भी,  पूरी  एजूकेशन  न  होते  हुए  भी  काफी
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 प्रगति  की  है  ।  यह  आपको  दिखाई  देगा
 शौर  इस  तरह  से  दिखाई  देगा  कि  अराज
 आपको  जो  फौरन  एक्सचेन्ज  प्राप्त  होता
 है,  वह  लगभग  65-70  फीसदी  केवल
 एग्रीकल्चरल  प्रोडक्शन  से  है  ।

 एक  दूसरी  चीज़  की  जोर  भो  मैं  आ्रापका
 ध्यान  दिलाना  चाहता  हूं  ny  लाखों  एकड़
 ज़मीन  बड़ी-बड़ी  योजनायें  में  दौर  औद्योगिक
 योजनायें  में  चली  गई,  उसका  ज़िक्र  नही
 किया  जाता,  इसके  बावजूद  भी  पिछले  वर्ष
 88  4  मिलियन  टन  अनाज  इस  मुल्क  में

 पैदा  हुआ  है  जो  कि  i954-55  के  मुकाबले
 50  फीसदी  ज्यादा  है,  बल्कि  60  फीसदी

 तक  है  ।  इससे  श्राप  भ्रन्दाज  करेंगे  कि
 एग्रीकल्चर  खेती  में  काम  करने  वाले  किसानों
 ने  खेती  के  उत्पादन  में  काफी  प्रगति  की  है,
 भले  ही  इस  देश  की  जितनी  आवश्यकता  है,
 उसकी  पूर्ति  नहीं  हो  पाई  है,  लेकिन  उत्पादन
 बढ़ा  है,  यह  निर्विवाद  बात  है  यहां  कई  बार
 कहा  जाता  हैं  कि  इस  समस्या  को
 सोशलिस्ट  पैटर्न  कौर  दूसरे  पैटर्नों
 के  भ्रनुसार  हल  नहीं  किया  जा  रहा  है,
 लेकिन  मैं  भ्राफ्से  भरें  करना  चाहता  हूं  कि
 चाहे  फैपिटलिस्टक  फार्म  हो,  चाहे  सोशलिस्ट
 फार्म  हो,  उत्पादन  बढ़ाने  का  तरीका  न
 कंपिटलिस्टिक  सिस्टम  है  शौर  नन न सोशलिस्ट
 सिस्टम  है,  वहां  तो  साइंटिफिक  तरीके  से
 ही  उत्पादन  बढ़  सकता  है  ।  कब  जहां  तक
 इस  कार्य  में  साइन्स  कौर  टेकनौलोजी  के  उप-
 रोग  करने  की  रात  है,  दन  दो  युद्धों  क ेपश्चात्
 से,  चाइनीज  आक्रमण  ओर  पाकिस्तान

 के  झ्राक्रमण  के  बाद  से  हमारे  मिनिस्टर  साहब
 को  बष्टि  इस  भोर  तीव्रता  से  कई  है।  मैं
 आपको  यह  जल  करूंगा  कि  हमारे  किसानों
 ने  इस  चैलेंज  को  स्वीकार  किग्रा  है  1  राज
 खेती  के  सम्बन्ध  में  जिस  पद्धति  से  ध्यान
 दिया  गया  है  कौर  जितनी  योजनायें  बनाई
 जा  रही  हैं,  यदि  उनका  पूरी  तरह  से  कम्पनी-
 मेंटेन  होगा  तो  हम  पीछे  नहीं  रहेगें,  बहुत
 जल्दी  हम  इतना  अनाज  भी  पैदा
 करेंगे  कि  शाब्द  कुछ  वर्षों  के  बाद  हम  दूसरे
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 मुल्कों  को  दे  सके  a  लेकिन  सवाल  यह  है  कि
 ये  जो  सारी  योजनायें  हैं,  बहुत  सुन्दर  योज-
 नायें  हैं,  नेशनल  सीड  कारपोरेशन  भी  काफी
 अच्छा  काम  कर  रहा  है,  खेती  में  प्रच्छे-से-प्रच्छा
 बीज  दिया  जा  रहा  कौर  तैयार  किया  जा
 रहा  है,  रिसर्च  भी  ठीक  तरह  हो  रहा  है  ।
 जिससे  ज्यादा  उत्पादन  हो  सके  |  मैं
 कभी  स्वयं  देख  कर  भाया  हूं,  कुछ  दिन  पहले
 मुझे  प्रान्तर  प्रदेश  जाने  का  मौका  मिला,
 वहां  मैंने  देखा  कि  किसान  बड़े  उत्साह  से
 “वाय चुंग  नेटिव-1”  बीज  को  प्रयोग  में
 ला  रहे  हैं,  कौर  इससे  उनकी  प्रोडक्शन  भी
 बढ़ी  है,  पहले  जितना  होता  था  उससे  चार
 गुना  ज्यादा  राज  आन्ध्र  प्रदेश  के  किसान
 उस  बीज  की  सहायता  से  उत्पादन  कर  रहे
 हैं  ।  नौजवान  उत्साही  किसानों  ने  वहां
 'हेज  क्लब”  कायम  कर  लिये  हैं  कौर  स्पर्धा
 के  साथ  उत्पादन  ज़माने  की  कोशिश  कर  रहे
 हैं  ।  ज्यादा  नाइट्रोजन  के  उपयोग  की  भी
 व्यवस्था  होने  वाली  है,  फर्टिलाइजर  की
 झोर  भी  हमारा  ध्यान  गया  है,  ये  सब  प्रयोग
 वहां  पर  किये  जा  रहे  हैं,  ये  सब  बाते  ठीक
 हैं,  लेकिन  सबसे  प्रहला  सवाल  भाता  है--पानी
 का।  यदि  पाती  भरपूर  नही  है  तो  आपका
 नाइट्रोजन,  भ्रापका  फर्टीलाइजर  वगैरह,  ये  सब

 तो  सेकंडरी  प्रशन  हैं  -  इसलिये  मैं  वह  झ
 करूंगा  कि  पानी  की  व्यवस्था,  सिंचाई  को
 व्यवस्था,  जितनी  भ्रमित  से  भ्र धिक  हो  सके,
 उतनी  व्यवस्था  पहले  करिये  ।  बड़ी-बड़ी
 आ्रापकी  योजनायें  बड़े-बड़े  आपके  प्लान
 जब  बनेंगे  तब  ब्रनेंगे,  लेकिन  झांक  की  जो
 कश्त  है  हमें  उसको  पहले  पूरा  करना  है  ।
 इसलिये  यह  ॒भ्रावश्यक  है  कि  जिस  तरह
 से  भी  हो,  फेस  वाटर,  ग्राउंड  वाटर  हं।.
 ट्यूब-वेल  के  जरिये  हो,  लेकिन  ज्यादा-से-
 ज़्यादा  सिंचाई  को  व्यवस्था  करना  यह  सब
 प्रहलाद  काम  है  tT  मैं  इस  झोर  मिनिस्टर
 साहब  का  ध्यान  भ्राकथित  करूंगा  |

 दूसरी  बात  जो  मुझे  कहनी  जी
 ज़ह  यह  है  “कि...
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 उपाध्यक्ष  महोदय  :  प्री  श्राप  बैठ
 जाइये,  भ्रापका  समय  हो  गया  है,  सबको
 पांच-पांच  मिनट  देना  है  ।

 Shri  Himatsingka  (Godda):  Mr.  De-
 puty-Speaker,  every  speaker  who  has
 spoken  agreed  that  production  has  to
 increase  if  India  has  to  survive.  Food
 production  can  be  increased  in  two
 ways:  increase  in  crop  area  and  in-
 crease  in  productivity.  The  area  that
 could  be  increased  is  very  limited.
 India  has  only  2.2  per  cent  of  the
 world’s  total  land  area  as  compared  to
 34  per  cent  of  the  world’s  population.
 So,  we  have  to  divert  our  atten-
 tion  to  increasing  production
 cultivation.  We  have  to  consider  the.
 steps  to  do  this.  We  have  discussed  it
 times  without  number  in  this  House:
 good  seeds,  sufficient  amount  of  fertili-
 sers  and  in  time,  irrigation  facilities,
 credit  facilities,  incentive  prices,  mar-
 ketng  arrangements,  plant  protection
 through  insecticides  and  pesticides  and
 in  increasing  amount,  availabilty  of
 tractors  that  may  be  needed  for  culti-
 vation.  If  we  could  provide  these
 means  which  are  required  for  increas-
 ing  the  productivity  of  the  land,  we
 will  not  only  be  self-sufficient  but  we
 shall  be  able  to  export  food  products
 and  cash  crops  and  earn  foreign
 exchange.  Government  have  taken
 steps  to  give  good  seeds  recently.  Good
 seeds  for  maize  and  paddy  were  sup-
 plied  to  various  persons.  I  know  from
 my  own  persona]  experience  that  the
 yield  from  these  hybrid  maize  seeds
 was  about  4-5  times  more  of  what  we
 used  to  get  from  the  ordinary  seeds.
 Good  sceds  of  improved  variety  should
 be  made  available  in  sufficient  quan-
 tities  to  the  cultivators  in  time,  as
 also  the  fertilisers.  A  number  of
 irrigation  schemes  are  lying  has  done:
 it  is  time  that  government  saw  that
 they  were  completed  quickly.  The
 amount  of  increase  that  can  be  achiev-
 ed  is  scen  from  this  fact  that  in  our
 country  ons  hectare  of  land  gives
 about  500  kgs.  of  rice  whereas  in  the
 UAR  the  comparable  figure  is  5,000
 kgs;  Japan,4800  kgs.  Similarly,  in  our
 country  we  get  about  780  kgs  of  wheat
 per  hectare  compared  to  2450  kgs  in
 UAR,  3560  kgs.  in  West  Bergany,  We
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 our  country  compared  to  24,000  kgs,  in
 our  country  compared  to  24,000  kgs.
 in  West  Germany  and  20,000  kgs.  in,
 USA.  If  we  take  certain  steps  to
 increase  production  by  providing  good
 seeds,  fertilisers,  irrigation  facilities,
 etc.  I  think  production  is  bound  to
 increase  and  we  will  be  self-sufficient.
 Unfortunately,  in  some  of  the  aspects
 the  third  Plan  cou'd  not  succeed
 because  the  targets  that  had  been  laid
 by  the  Planning  Commission  so  far
 as  irrigation  js  concerned,  and  also  for
 other  purposes,  have  failed,  We  could
 not  produce  the  quantity  of  ferti'isers
 that  we  had  planned:  it  was  one  mil-
 lion  tons  of  nitrogen  which  was  plan-
 ned  for,  whereas  actuals  come  only  to
 600,000  tons  Similarly,  about  2  mil-
 lion  acres  were  intended  to  be  irriga-
 ted,  as  an  additional  quantity,  whereas
 in  actuals  we  have  only  six  million
 acres,  Similarly  again,  I  feel  tha!  we
 should  take  steps  to  see  that  the  short~
 falls  which  are  responsible  for  the
 deficit  shou'd  be  removed,  and  then
 we  should  be  able  to  give  the  farmers
 the  timely  help  that  they  need.

 Another  thing  which  may  be  men-
 tioned  in  this  connection  is  that  if  we
 can  make  our  lands  in  the  different
 States  yield  what  some  of  the  other
 States  in  our  own  country  are  produc-
 ing,  So  far  as  rice  or  wheat  is  concern-
 ed,  ]  think  that  in  itself  will  be  suffir
 cient,  even  if  we  cannot  reach  the
 quantity  produced  in  other  countries.
 In  Madras,  the  production  of  rice  per
 acre  is  1,343  Ibs,  whereas  in  other
 States  it  is  about  600  to  700  ‘bs.  Simi-
 larly,  in  Punjab,  vou  get  about  1,204,
 Ibs.  of  wheat  per  acre  whereas  in  other
 States,  it  is  about  600  lbs.  In  some
 other  States,  it  is  only  300  lbs  per
 acre,  Again,  in  States  like  Bihar  and
 Uttar  Pradesh,  it  is  about  I4  tons  of
 sugarcane  per  acre  approximately,
 whereas  in  the  South,  we  get  about  50
 to  60  tons  per  acre.  Therefore,  if  we
 actually  take  steps  to  see  that  we  get
 proper  production  from  all  over  the
 country,  J  think  our  troubles  will  be
 over.

 There  is  one  thing  more.  The  Gov-
 ernment  have  taken  steps  to  produce
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 some  improved  varieties  of  seeds.  I
 cannot  understand  the  objection  that
 is  being  raised  about  one  farm  that  has
 been  given  to  some  businessman  in
 Punjab.  I  am  told  that  farm  is  giving
 improved  variety  of  seeds  to  the  culti-
 vators  at  a  very  reasonable  price.  The
 people  roundabout  the  place  are  very
 much  satisfied  but  still  politicians  are
 raising  a  hue  and  cry  about  the  land
 that  has  been  given  to  them.  I  cannot
 understand  the  objection  that  was
 raised  by  the  hon.  Member,  Shrimati
 Tarkeshwari  Sinha,  that  it  should  not
 be  given  on  lease.  How  do  you  expect
 anybody  to  put  in  money  for  starting farms  and  spending  about  Rs.  0  lakhs
 to  Rs.  2  lakhs,  unless  they  are  sure
 that  they  can  continue  for  a  number
 of  years,  especially  when  they  say  that
 they  are  doing  jt  on  a  no-profit-no-loss
 basis,  and  that  they  are  not  going  to
 make  any  profit.  The  firm,  on  the
 basis  of  a  charitab'e  institution,  has
 taken  up  this  work  and  it  wants  to
 supply  good  seeds.  That  js  their  main
 intention.

 I  could  not  also  follow  the  objection
 that  is  being  raised  about  the  fertili-
 ser  deal  that  has  been  concluded  by
 the  Government.  If  we  have  not  suffi-
 cient  money,  sufficient  foreign  ex-

 change,  to  start  a  fertiliser  factory  of
 our  own,  when  you  cannot  find  money
 for  meeting  the  foreign  exchange  that
 is  required  for  setting  up  the  factory,
 what  is  the  objection  that  can  possi-
 bly  be  put  forward  for  allowing  fore-
 jgners  to  put  in  money,  to  bring  in
 foreign  exchange  that  is  required  and
 to  find  other  means  and  give  us  the
 expert  knowhow?  I  cannot  follow
 this  dog-in-the-manger  policy  of  say-
 ing,  ‘&  caunot  do  it  and  therefore
 other;  uiso  should  not  be  allowed  to
 do  it.”  I  feel  we  must  change  our
 attitude  in  this  matter.

 I  believe  that  in  certain  places,  there
 is  power,  but  that  is  not  being  given,
 and  therefore  there  must  be  arrange-
 ment  for  irrigation.  I  feel  that  when
 the  farmer  necds  water,  it  should  be
 supplied  to  him.

 Shri  Muthu  Gounder  (Tiruppattur):
 Mr.  Deputy-Sneaker.  Sir,  I  want  to
 pay  my  tribute  to  the  Food  Ministry
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 and  particularly  to  the  Minister  of
 Food  and  Agriculture,  for  their  efforts
 in  getting  the  food  imports  from  the
 USA;  but  for  the  arrival  of  these  im-
 ported  foodgrains,  we  would  have  been
 facing  by  this  time  a  devastating  cal-
 amity.  However,  he  has  avoided  a
 situation  wherein  Jakhs  of  people
 would  have  died  on  account  of  starva-
 tion  but  for  this  arrival,  but  even  now,
 I  am  sure  thousands  of  people  will  die
 of  malnutrition  as  forecast  by  some
 expert  and  which  was  cited  by  Shri
 Nath  Pai  yesterday.  However  ,this
 Government  has  put  this  country  in  a
 very  shameful  position.  Especially
 our  hon.  Ministers—the  Prime  Minis-
 ter  and  the  Food  Minisfer—have  had
 to  sténd  in  the  queue  in  Washington
 to  get  some  donations  of  food  grains,
 etc.  It  is  a  shameful  thing  for  us,  for
 this  country.  Even  our  very  self-
 respect,  but  the  self-respect  of  the
 whole  country  and  that  of  our  farmers
 is  at  stake.  We  have  to  find  a  way
 to  come  out  of  this  difficulty,  the  food
 crisis,  and  We  should  find  out  a  method
 to  solve  this  problem.

 The  day  before  yesterday,  President
 Johnson,  at  the  time  of  some  Congres-
 sional  function,  remarked—it  is  not
 only  a  remark,  but  we  must  take  it  as
 a  warning—that  India  should  utilise
 this  time  to  produce  more  and  that
 India  should  not  depend  on  other  co-
 untries  at  least  in  the  future.  It  ig  not
 only  President  Johnson  who  has  said

 so,  but  even  the  New  York  Times  some
 days  back,  while  paying  compliments
 to  our  Prime  Minister  Shrimati  Indira
 Gandhi,  remarked  that  we  should  pro-
 duce  more,  and  they  diagnosed  our
 drawbacks  in  food  production.  One  of
 the  points  stressed  by  the  New  York
 Times  was  that  we  are  adopting  very
 old  methods  in  our  cultivation;  that  we
 are  adopting  the  l5th  century  me-
 thods  in  our  country  in  respect  of
 agricu’ture.  Therefore  we  have  to
 adopt  modern  methods.  Developed
 countries  in  this  world,  like  Amcrica,
 Japan  or  Taiwan  have  developed  their
 agriculture  by  introducing  modern
 methods  of  cultivation,  whereas  we
 find  that  the  under-developed  or  the
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 (Shri  Muthu  Gounder)
 developing  cquntries,  still  have  faith in  traditional  methods  of  cultivation, and  that  is  why  there  is  no  appreci- able  increase  year  after  year.  In  the
 developed  countries,  we  find  that  the farms  have  increased  their  agricultural
 output  due  to  modern  methods  of
 farming.  Therefore,  it  is  a  fact  that
 there  is  no  other  way;  we  have  to  in-
 troduce  modern  technical  methods  of
 cultivation.

 But  on  hearing  the  speeches  of  many hon.  Members  on  that  side  and  also
 some  speeches  from  this  side,  I  find
 there  is  not  so  much  response  for  these
 moodern  methods  of  dultivation.
 There  are  some  Members  who  have
 entertained  the  idea  that  only  our
 traditional  methods,  our  compost  and
 organic  manures,  will  save  us  and
 these  fertilisers  or  these  hybrid  seeds
 cannot  do  us  good  or  they  cannot  work
 wonders.  |  feel  and  I  also  wish  that
 the  Ministry  should  implement  these
 technical  methods,  the  modern
 methods  of  farming,  or  else,  there
 will  be  no  solution  to  this  problem.

 I  know  that  Shri
 very  earnest,  very  sincere  and  very
 serious  about  introducing  modern
 technical  methods  in  farming.  During
 his  speeches  here  and  also  elsewhere,
 in  other  institutions,  he  has  spoken
 very  well  and  from  hig  speeches  we
 are  able  to  understand  that  he  has
 come  to  the  conclusion  that  the  only
 Way  to  solve  the  problem  is  by  intro-
 ducing  modern  methods  in  our  agri-
 culture.  That  is  the  only  way,  and
 only  by  that  way,  America  has  solved
 its  agricultural  problems,  and  it  is
 now  in  a  position  to  give  all  of  us
 food.  Therefore,  we  have  to  know
 what  are  the  practices  that  are  follow-
 ed  in  America,  Japan,  Formosa  or
 Israel.  If  we  have  to  follow  any
 method,  it  is  only  one  method,  and
 that  is  the  modern  method  of  culti-
 vation.

 Subramaniam  is

 Some  Members  expressed  the  view
 that  our  cultivators,  our  agriculturists,
 ate  not  in  a  position  to  adopt  the  mo-
 dern  techniques  or  utilise  these  modern
 implements.  That  is  not  really  so.
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 As  far  as  my  part  of  the  country  is
 concerned,  and  also  in  respect  of  so
 many  farmers,  thousands  of  farmers
 all  over  India,  we  have  become  very
 Progressive,  and  even  illiterate  far-
 mers  and  illiterate  agricultural  labou-
 rers  also  are  nowdays  able  to  handle
 implements  like  tractors,  sprayers,  and
 other  things  such  as  fertilisers,  etc.
 They  nowdays  know  even  how  to  mix
 the  fertilisers.  In  Madras  State,  we
 are  not  able  to  get  fertilisers.  In  Mad-
 ras  Statc,  we  are  not  able  to  get  ferti-
 liser  mixtures.  But  our  agricultural
 labourers  who  are  illiterate  are  able
 to  mix  them,  according  to  the  modern
 methods,  according  to  the  size  of  the
 field  and  according  to  the  necds  of  the
 crops  a'so,

 They  have  learnt  these  devices,  So,
 we  need  not  be  always  pessimistic.  We
 should  proceed  with  confidence  in  our
 agricultrists.  If  the  Indian  farmer  is
 given  the  tools,  implements  and  the
 necessary  advice,  he  is  not  in  any  way
 inferior  to  any  modern  farmer  in
 other  countries  and  he  can  produce
 anything.  We  have  got  a  mania  for
 organic  manure,  compost,  etc.  Not
 only  fertilisers  but  seeds  can  work
 wonders.  The  ministry  has  realised
 it  and  seed  farms  are  opened  here  and
 there.  With  these  hybrid  seeds,  we
 will  be  ab’e  to  produce  two  times  the
 maize,  jowar  and  bajra  that  we  have
 produced.  By  introducing  high-yield-
 ing  varieties  of  paddy  like  ADT-27  and
 Taichung,  we  can  double  the  produce.
 Seed  is  a  very  prominent  factor  in
 Modern  cultivation.  We  have  to  open
 PIRCOM  centres  every  where,  Maybe
 America  is  8  capitalistic  country;  we
 do  not  mind  that.  They  have  started
 the  Rockefeller  Foundation,  Ford
 Foundation  and  many  such  institutions
 everywhere  in  the  country.  They  have
 helped  us  very  much  in  finding  out
 hybrid  varieties  in  maize  and  jowar.
 In  our  part,  we  are  getting  nearly
 three  times  of  what  we  were  previou-
 sly  able  to  get  so  far  as  the  sourgam
 variety  of  jower  is  concerned.  Our
 agriculturists  are  not  in  any  way  in-
 ferior  to  other  ryots.
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 Water  is  a  problem.  Wherever  there
 are  tanks  and  rivers,  there  is  direct
 irrigation.  But  we  cannot  depend
 upon  direct  irrigation  for  a  very  long
 time.  We  should  get  water  from  some
 other  source  because  tanks  and  rivers
 depend  on  monsoon  and  always  the
 monsoon  fails.  We  shou'd  find  out  a
 way  by  which  we  will  not  have  to  de-
 pend  on  the  monsoon.  The  only  way  is
 to  dig  wells  everywhere.  We  can  dig crores  of  wells,  which  will  incidental-
 ly  solve  the  unemployment  problem
 also.  By  well  cultivation,  agricultural
 labourers  get  work  for  42  months,  but
 by  river  cultivation,  there  is  work  for
 only  4  or  5  months.  So,  well  cultiva-
 tion  is  the  only  way.

 I  would  like  to  say  in  al]  seriousness
 that  this  government  is  not  helping
 the  farmers.  The  price  of  light  diesel
 oil  in  Salem  is  Rs.  40  whereas  the
 controlled  price  is  only  Rs.  90.  We
 are  using  diesel  engines  for  pumping
 sets.  In  the  open  market,  the  Indian
 Oil  Company  is  selling  the  light  diesel
 oil  at  Rs.  40  not  only  to  ordinary  far-
 mers,  but  to  the  so-called  progressive
 agriculturists  like  me.  This  is  the
 state  of  affairs  in  our  part  of  the  coun-
 try.  I  have  representeg  about  this  to
 the  minstry  of  Petroleum  and  Chemi-
 cals  also,  I  want  this  ministry  to  take
 some  action  about  it.

 When  I  see  our  Minister  of  State  for
 Food,  Mr.  Govinda  Menon,  many
 things  strike  me.  Often  we  hear  ap-
 peals  from  the  food  department  for
 cultivating  tuber  crops  like  tapioca  to
 tide  over  the  crisis.  Tuber  is  used  as
 food  in  Kerala.  Salem  usd  to  get
 about  40  loads  of  tapioca  from  Kerala.
 This  year,  the  Kerala  Government  has
 issued  thousands  of  licences  for  taking
 tapioca  from  Kerala  to  Salem.  There
 is  famine  condition  in  Kera'a.  But
 still  dai'y  50  loads  of  0  tons  each  are
 coming  from  Kerala  to  Salem.  The
 people  in  Kerala  are  not  able  to  pur-
 chase  tuber,  which  is  the  poor  man’s
 food,  as  it  is  called.  because  the  Kerala
 Government  is  very  libera’  in  issuing
 permits  and  seme  merchants  doing
 this  trade  have  made  huge  money  by
 gel'ing  it  at  a  high  price.  This  is  still
 ging  on.  If  th:  Minister  of  State  is
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 interested  in  saving  Kerala  from  this
 very  acute  shortage,  he  should  put  an
 end  to  this  import  of  tapioca  from
 Kerala  into  Salem  in  very  large  quan-
 tities.

 There  is  also  the  controversy  bet-
 ween  cash  crops  and  food  crops.  Cash
 crops  are  as  much  needed  as_  food
 crops.  Without  cash  crops,  we  cannot
 run  any  of  our  factories.  50  to  60  per cent  of  our  foreign  exchange  earning
 comes  from  selling  agricultural  com-
 modities.  When  we  raise  cash  crops,
 We  are  not  utilising  those  lands  which
 are  used  for  food  crops.  We  cannot
 always  go  on  using  a  particular  land
 for  cash  crop  only.  We  have  to
 change  from  cash  crop  to  food  crop
 also.  I  submit  that  government
 should  cncourage  cash  crops  _  also.
 Without  cash  crops  the  farmer  cannot
 get  a  remunerative  price.  If  you  give
 a  good  price  for  food  crops,  there  will
 be  no  need  for  us  to  go  in  for  cash
 crops.  The  ministry  should  so  ar-
 range  that  there  is  parity  of  prices between  cash  crops  and  food  crops.
 Then  there  will  be  no  special  attrac-
 tion  towards  cash  crops.

 Shri  Liladhar  Kotoki  (Nowgong):
 Sir,  the  Ministry  has  given  us  the  pro-
 gramme  of  agricultural  development
 for  1966-67.  It  has  set  a  target  of  97
 million  tons  of  foodgrains  for  the  year.
 I  have  grave  doubts  as  to  whether
 they  would  achieve  this  target,  in  spite
 of  all  the  measures  they  have  sugt
 gested  there.  I  have  this  doubt  because
 of  the  performance  of  agriculture  dur-
 ing  the  third  plan.  For  the  first  three
 years  of  the  plan,  it  was  static.  Then
 there  was  a  spurt  in  the  fourth  year.
 Last  year  it  has  gone  down  to  75.9:
 Million  tons,  whereas  the  target  for
 that  year,  the  last  year  of  the  third
 plan,  would  have  been  of  the  order
 of  00  million  tons,  Inputs  like  ferti-
 lisers,  improved  hybrid  seeds,  etc.  have
 been  prescribed  and  adopted  to  a  con-
 siderable  extent.  But  we  find  that  our
 agriculture  is  very  much  dependent
 on  weather  conditions.  In  spite  of  all
 this,  when  there  is  a  shortfall,  gov-
 ernment  take  shelter  under  “Acts  of
 God”,  namely,  unfavourable  weather.
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 (Shri  Liladhar  Kotoki]
 What  have  we  done  in  al]  these  there  are  no  proper  irrigation  facilities

 three  plans  to  make  agriculture  self-
 sufficient?  In  the  first  plan,  we  were
 -assured  that  agriculture  would  be
 self-sufficient.  but  in  the  beginning  of
 the  fourth  plan,  we  realise  the  heavy
 shortfall  we  face  in  the  matter  of  food
 grains  and  other  agricultural  products.

 I  would  most  earnestly  urge  the  gov-
 ernment,  not  this  ministry  alone,  but
 the  Planning  Commission  and  the  Na-
 tional  Development  Council  also,  to
 ponder  as  to  whether  we  should  not
 have  a  pause  for  2  or  3  years  and

 “have  only  two,  things  before  us.

 One  is  defence,  of  course,  and  the
 other  is  that  development  must  be  ag-
 riculture  oriented.  Unless  you  do  that
 I  am  afraid,  in  spite  of  the  assurances
 given  and  even  the  certificates  given
 by  many  foreign  experts  including  Mr.

 -Orville  Freeman,  U.S.  Secretary  for
 Agricu'ture,  recently,  we  will  not  be
 self-sufficient  in  the  matter  of  food.

 4  चह,

 This  year,  we  have  one  year’s  pause
 in  the  Fourth  Plan.  That  was  neces-
 sitated  by  economic  stringency.  Let  us
 have  a  deliberate  pause  of  about  two
 or  three  years  in  order  to  make  the
 very  basis  of  economic  deve’opment,
 namely,  agriculture,  on  a  sound  foot-
 ing.  I  am  sorry  to  find  from  the  an-
 nual  plan  for  1966-67,  the  argument
 advanced  by  Government  is  that  other
 sectors  cannot  wait,  and  even  if  they
 wait  then  that  will  not  necessarily  add
 to  the  increase  in  agriculture.  I  fail  to
 understand  this  kind  of  logic.  There-
 fore,  I  repeat  my  suggestion  that  the
 time  has  come  when,  in  order  to  save
 our  economy  from  disaster,  we  have
 to  take  this  serious  step  to  put  agri-
 culture  on  a  sound  footing,

 Of  all  the  inputs,  Sir,  I  consider  irri-
 gation  to  be  the  most  fundamental  for
 agricultural  development,  because
 wherever  there  have  been  good  mon-
 80075  or  there  is  an  assured  supply  of
 water  for  irrigation,  there  the  produc-
 tion  is  auite  normal,  and  wherever
 there  is  shortage  of  rainfall  or  where

 the  production  has  gone  down.  Last
 year,  our  sad  experience  was  that  due
 to  the  widespread  drought  conditions
 in  several  States  the  production  had
 gone  down.  Therefore,  irrigation  is
 the  fundamental  thing.  It  is  also  a
 fact  that  other  inputs  will  not  bring  in
 production  if  the  basic  in  put  of  water-
 supply  is  not  there.

 a
 But  what  do  we  find?  The  Third

 Five  Year  Plan  target  for  irrigation
 through  major  and  medium  schemes
 was  2.8  million  acres.  But  what  is
 the  achievement?  The  achievement
 is  only  6  million  acres.  There  is  a
 shortfall  of  6.8  million  acres.  Again,
 this  very  Department  of  Agriculture
 in  their  last  year’s  publication  said
 that  the  State  Governments  have  taken
 steps  and  the  target  set  in  the  Third
 Five  Year  Plan,  of  the  order  of  2.8
 mi'lion  acres,  will  be  achieved  fully.
 Here  we  find  from  the  annua]  report
 that  the  achievement  is  only  6  million
 acres.  I  fail  to  understand  what  we
 are  doing  about  agriculture,  If  this  is
 the  kind  of  performance  in  the  mat-
 ter  of  this  fundamenta]  input,  this
 basic  input  of  irrigation,  I  am  sorry  to
 say  that  we  are  not  perhaps  as  serious
 about  it  as  the  situation  demands.

 The  other  day,  when  J  raised  the
 question  about  irrigation  in  Assam,
 the  Minister  of  State  for  Irrigation
 and  Power  said  that  Assam  is  so  far
 away  from  Delhi  and,  therefore,  it  is

 fact  that  they  could  not  give  atten-
 tion  to  irrigation  in  Assam.  We  had  four
 medium  irrigation  schemes  in  the
 Third  Plan.  Not  a  single  one  has
 been  completed.  One  has  been  star-
 ted  and  the  other  three  have  not  even
 been  started.  Had  that  one  project,
 which  has  been  started,  been  com-
 pleted,  we  could  have  produced  25.000
 tons  in  terms  of  rice  only.  Assam  has
 to  feed  the  hill  areas  there  and  besides,
 NEFA,  Nagaland,  Manipur,  Tripura
 and  the  efence  services.  This  year’s
 demand  for  the  neighbouring  areas
 is  75,000  tong  of  rice.  Assam  has  been
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 able  to  suply  only  12,800  tons.  I  am
 sure,  if  We  provide  irrigation  facilities
 and  other  inputs,  then  Assam  alone
 will  be  able  to  feed  the  entire  North-
 east  region  there,  not  only  the  entire
 area  but  also  supply  some  consider-
 able  quantities  to  Bengal  also  which
 is  deficient  in  rice.

 In  this  connection,  I  would  request
 the  Minister  to  consider  whether  the
 plain  districts  of  Brahmaputra  Valley should  be  given  package  district
 programmes  immediately  so  that
 that  vital,  strategic  and  precarious
 region,  because  of  the  transport  bot-
 tleneck,  can  sustain  any  calamity that  we  may  have  to  face  due  to  the
 hostilities  all  round.

 With  these  words,  Sir,  I  support  the
 Demands  of  this  Ministry.

 Shri  K.  N.  Pande  (Hata):  Mr.
 Deputy-Speaker,  Sir,  the  Ministry  of
 Food  ang  Agriculture  covers  too  many
 subjects  and  a  very  wide  area,  but  I
 want  to  confine  myself  only  to  the
 sugar  industry  and  the  development of  sugarcane.

 There  is  an  impression  in  the  coun-
 try—some  people  have  created  it—
 that  the  northern  region  is  not  suit-
 able  Yor  sugar  industry  because  the
 yield  per  acre  is  very  low—that  is,
 4  tons  to  5  tons  per  acre.  Sir,
 if  I  draw  your  king  attention  to  the
 past  history  of  sugar  iidustry  or
 sugarcane  development,  you  will  rea-
 Nise  that  this  contention  is  un-
 founded  There  was  a  time,  up  to
 1920,  in  that  are  in  Maharashtra
 where  they  are  producing  50  tons  per
 acre  even  frass  was  not  growing  till
 the  canal  was  dug  out  of  Neera  river
 in  Satara  District  of  Mnharashtra.
 After  that  canal  was  lug  the  yield
 per  acre  there  has  gone  up.  I  can
 give  you  sorne  figures  to  show  that
 this  contention  of  some  ०!  the  people
 is  unfounded  There  are  examples
 in  North  India  where  between  956  to
 ‘1962-63  people  have  got  prizes  on  the
 production  per  acre—the  highest  was
 2.850  maunds  per  acre  and  the  lowest
 was  052  maunds  per  acre.  If  there
 is  not  potentiality  in  the  soil,  if  the
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 soil  is  not  good,  it  cannot  produce  so
 much  cane  per  acre.  What  is  lacking
 is  that  there  are  no  irrigational  faci-
 lities.  Whereas  in  the  south  hundred
 per  cent  of  the  cane  area  is  irrigated,
 in  Bihar  it  is  6  to  8  per  cent  and  in
 Uttar  Pradesh  it  is  3  to  6  per  cent.
 That  is  the  reason  why  the  yield  per
 acre  is  so  low.  Similar  is  the  posi-
 tion  in  the  matter  of  utilisation  of
 fertiliser.  Whereas  in  these  areas  in
 the  south  64  pounds  of  nitrogenous
 fertiliser  is  used  per  acre,  in  the  north
 it  is  only  6  pounds  ang  724  pounds
 in  Bihar.  This  is  the  position.  There-
 fore,  do  you  think  it  is  the  cultiva-
 tors  who  are  responsible  to  give
 such  low  yield-  They  are  not
 responsible.  The  low  yield  is
 there  because  you  have  not
 given  them  proper  facilities.  If  you
 provide  the  proper  facilities  there
 you  will  fing  that  here  also  even  80
 tons  per  acre  are  produced.  The  po-
 tentiality  is  there.  The  cultivators
 require  only  the  support  of  the  Gov-
 ernment.

 There  was  a  Committee  appointed
 by  the  Ministry  of  Food  and  Agri-
 culture.  I  am  very  thankful  to  them.
 It  was  headed  by  an  expert  in  sugar
 industry,  Dr.  Gundu  Rao.  He  was
 the  Director  of  the  National  Institute
 of  Sugar  Technology.  In  his  report
 he  says:

 “The  East  U.P.  region  has  allu-
 vial  and  bhat  soils  which  are  fer-
 tile  and  have  moisture  retention
 capacity  and  some  areas  are  in
 the  Tarai  (sub-montane)  tract
 which  have  a  high  water  table.
 Rainfall  and  humidity  are  fairly
 good  and  because  of  these  reasons
 sugarcane  grows  even  without
 much  irrigation.  As  such  sugar-
 cane  has  been  grown  in  the  re-
 gion  for  centuries.  The  sugar
 industry  came  to  be  establishei
 here  because  of  ready  availabili-
 bility  of  sugarcane  and  cheap
 labour.”

 Apart  rom  this,  the  Gundu  Rao
 Committee  has  recommended  that  as
 the  sugar  industry  hag  been  working
 for  the  last  forty  years  without  any
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 (Shri  K.  N.  Pande]
 improvements  there  should  be  mode-
 rnisation.  Because,  if  we  produce
 better  type  of  cane  there  should  be
 better  extraction  of  juice.  So,  the  in-
 dustry  requires  to  be  modernised.  He
 has  made  certain  recommendations
 in  that  respect.  I  would  strongly  urge
 upon  the  Ministry  to  consider  those
 recommendations  and  give  effect  to
 them.  One  of  his  recommendations
 was  that  the  Government  should  fina-
 ncially  and  otherwise  help  the  fac-
 tories  for  modernisation.  I  hope  that
 recommendation  will  also  be  coun-

 Coming,  to  co-operative  factories,
 which  is  dealt  with  by  Shri  Misra,
 co-operation  means  initiation  of  o-
 operatives  by  the  cultivators.  Here
 the  position  is  quite  different.  Gov-
 ernment  initiates  it.  Government
 gives  the  entire  loan  to  the  factory
 and  gradually  the  kisans  are  made
 members  of  the  co-operative  by  their
 purchasing  shares.  In  that  case,  it  is
 not  the  co-operative  sector.  If  the
 Government  is  giving  money,  it  is
 the  public  sector,  not  the  co-operative
 sector.  Unless  that  feeling  is  created
 in  the  cultivators,  it  will  not  be  a
 success.

 What  is  happening  now?  The  fac-
 tories  in  the  co-operative  sector  do  not
 follow  the  laws  of  the  Government.
 Even  the  labour  laws  are  not  being
 followed.  So,  many  cases  are  going
 to  courts  and  the  workers  are  being
 harassed.  In  Maharashtra,  where
 there  are  so  many  sugar  factories  in
 the  co-operative  sector,  the  condition
 of  labour  is  very  bad.  The  cultiva-
 tors  are  running  those  ‘factories  be-
 cause  they  are  the  shareholders  and
 directors.  They  increase  the  cane
 prices,  because  they  are  interested  in
 it  as  cultivators,  but  they  do  not  care
 for  the  workers.  Therefore,  the  co-
 operative  sector  requires  examination
 and  scrutiny  from  this  point  of  view.

 Coming  to  controls,  as  sugar  is  being
 produced  in  very  substantial  quanti-
 ties,  the  time  has  come  when  it  should
 be  de-controlled.  In  Maharashtra  5
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 per  cent  irrigation  facilities  have
 been  cut  out  this  year.  Similarly,  in
 Mysore  the  sugar  crop  is  going  to  be
 poor  next  year  as  compared  to  this
 year’s  production.  Therefore,  unless
 you  assess  the  production  of  sugar  in
 the  coming  season,  you  cannot  come
 to  any  conclusion  as  to  whether  sugar
 should  be  de-controlled  or  should  re-
 main  under  control.

 श्री  जगदेव  सिह  सिद्धान्त  :  माननीय
 उपाध्यक्ष  महोदय,  इस  में  कोई  दो  मत  नहीं  हो
 सकते  कि  किसान  के  पास  इतनी  भूमि  होनी
 चाहिए,  जिस  पर  वह  अच्छी  तरह  से  खेती
 कर  सके  ।  इसलिए  जो  किसान  परिवार
 नहीं  &  ग्रोवर  भूमि  की  मांग  करते  रहते  हैं,
 उन  को  भूमि  नहीं  देनी  चाहिए  |  केवल  किसान
 के  लिए  भूमि  होनी  चाहिए,  जो  कि  अ्रन्न
 बोता  है  ।

 देती  के  लिए  सब  से  पहले  अच्छे  बीज  की
 प्रावश्यकता  है  ।  इसलिए  सरकार  का  यह
 गतंव्य  है  कि  किसानों  को  बहुत  बढ़िया,
 छांट  कर,  समय  से  पहले  बीज  दिया  जाये,
 जिस  से  वह  बुवाई  कर  सके  ।

 झगर  बीज  भ्रच्छा  भी  हो,  लेकिन  खेती
 की  जुताई  ठीक  न  हो  सके,  तो  बरच्छा  बीज
 भी  काम  नहीं  दे  सकेगा  ।  मैं  ने  इस  सम्बन्ध  में
 कृषि  मंत्रालय  को  दस  बातें  लिख  कर  दी  हैं
 कि  किस  ढंग  से  भ्रमणी  जुताई  की  जाये,  जिस
 से  थोड़ी  जुताई  करने  पर  भी  श्रमिक  अन्न
 उपज  सके  ।  एक  महीने  से  ऊपर  हो  चुका  हे,
 लेकिन  उस  की  तरफ़  से  कोई  उत्तर  नहीं
 पाया  है  ।  मालूम  होता  है  कि  बे  नहीं  चाहते
 कि  इस  विजय  पर  विचार  किया  जाये  ।
 सरकार  को  इस  और  ध्यान  देना  चाहिए  कि
 पुताई  इस  ढंग  से  की  जाये  कि  कम  जुताई  से
 लाभ  अधिक  हो  |

 जहां  तक  सिंचाई  का  सम्बन्ध  है,  यह
 ठीक  है  कि  सरकार  बड़े  बड़े  बांध  बना  रही  है,
 जिस  के  लिए  उस  को  धन्यवाद  है।  मैं  उस  का
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 खंडन  नहीं  करना  चाहता  ।  लेकिन  सिंचाई  के
 लिए  देसी  कुंझोों  पर  भी  जोर  देना  चाहिए  ny
 जहां  बड़े  बड़े  बांध  नहीं  बनाए  जा  सकते  हैं,
 वहां  कुएं  बनाए  जा  सकते  हैं,  जिन  पर  चरसा
 चलाया  जा  सकता  है  1  सरकार  इस  काम  के
 लिए  किसानों  को  ऋण  दे  ।  इस  के  भ्र ति रिक्त
 छोटे  छोटे  बांध  भी  बनाए  जाने  चाहिएं  ।

 जहां  तक  वर्षा  का  सम्बन्ध  है,  भ्र भी  हाल
 ही  में  कांग्रेस  के  प्रधान,  माननीय  श्री  कामराज,
 ने  एक  बात  कही  है,  जो  कि  पत्रों  में  भी  झाई
 है,  कि  कृषि  मंत्री  वही  हो,  जो  वर्षा  ठीक  समय
 पर  करवा  सके  |  यह  बात  बहुत  ठीक  तौर
 बढ़िया  है  ।  मैं  सरकार  कौर  मंत्री  महोदय  से
 यह  निवेदन  करूंगा  कि  हमारे  यहां  प्राचीन  कौल
 में  यज्ञादि  ऐसे  उपाय  किये  जाते  थे,  जो  कि
 वैज्ञानिक  उपाय  होते  थे,  ताकि  समय  पर
 बर्षा  हो  ।  राज  भी  इन्दौर  के  पंडित  वीरसेन
 वेदश्रुति  निश्चयपूर्वक  यह  कहते  हैं  कि  भ्रमर
 सरकार  मुझे  प्राप्यक  साधन  दे,  ती  मैं  ऐसे
 उपाय  कर  के  दिखा  सकता  हूं  कि  देश  में  समय
 पर  बर्षा,  हो  और  हमारी  खेती  भ्रच्छी  हो  t
 सरकार  उन  से  रचना  धम्बेन्ध  स्थापित
 करे  ।

 एक  साधनों  शास्त्र:  क्यो  वह  पूंजी  से
 उपाय  करेंगे  ?

 शी  जगदेव  सिह  सिद्धान्त  :  पूजा  से  क्या
 मतलब  है  ?  क्‍या  पूजा  से  देती  होती  है  ?
 यह  वैज्ञानिक  तरीके  बताते  हैं  ।

 रिहा  Wo  at  (सक्सेना)  :  वैज्ञानिक
 तरीके  साइंटिस्ट  बतायेगा--पंडित  क्‍या
 बतायेगा  ?

 श्री  जगदेव  सिह  सिद्धांत  :  इस  तरह
 बात  करने  से  मेरा  समय  ख़त्म  हो  जायेगा।
 खाद  उत्तम  होना  चाहिए  और  इस
 सम्बन्ध  में  गाय,  मैस  शौर  बकरी  इरादी  का
 गोबर  इस्तेमाल  करना  चाहिए  |  इस  बात  की
 व्यवस्था  होनी  चाहिए  कि  किसान  लकड़ी
 जलायें  और  गोबर  न  जलायें  ।  इस  के  लिए
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 यह  भ्रावश्यक  है  कि  गोरक्षा  पर  बल॑  दिया
 जाये  कौर  ऐसा  उपाय  किया  जाये  कि  हर  एक
 गांव  में  जंगल  छोडे  जायें,  जिस  से  ज़मीदार
 और  गैर ज़मींदार  लकड़ी  मे  सर्व  कौर  गोबर
 केवल  खाद  के  काम  भा  सके  ।

 किसान  के  लिए  दाल  सब्ज़ी,  गन्ना  प्राणी
 जी  अन्य  भ्रावश्यक  चीज़े  हैं,  उन  के  उत्पादन
 की  तरफ़  ध्यान  देना  चाहिए  हमारी  बहुत
 सी  भूमि  पर  तबाह  इरादी  भ्रनावश्यक  बस्तुभनों
 की  चेती  होती  है  |  पिछले  साल  में  मद्रास  की
 जोर  गया  t  मैं  ने  देखा  कि  हज़ारों  एकड़  भूमि
 तंबाकू  के  लिए  लगी  हुई  है  ।  पता  नहीं,  जिंस
 तेम्बाक्‌  को  गधा  भी  नहीं  खाता  है,  उस  के  लिए
 क्‍यों  भूमि  बर्बाद  की  जाती  है  t

 श्री  Bo  Wo  फार्मा  :  ग्रामीण  खाता  है  ny

 भरी  जगदेव  सिह  सिद्धान्त  :  उस  भूमि
 को  इस  प्रकार  बर्बाद  न  कर  के  उस  में  गन्ना
 शौर  प्रश्न  बोना  चाहिए,  जिस  से  लाभ  हो  1

 यह  भी  भ्रावश्यक  है  कि  बागे  शौर  बगीचे
 लगाये  जायें,  जिन  में  फलों  का  उत्पादन  हो
 ब्रोकर  लोग  उन  का  उपयोग  कर  सकें  ।

 जब  चीनी  का  इतना  झगड़ा  रहता  है,
 तो  गांव  वालों  को  यह  प्रोत्साहन  मिलना  चाहिए
 कि  व  गुड़  कौर  शक्कर  प्रतीक  बनायें  |  झगर
 नस  पर  कोई  प्रतिबन्ध  न  हो,  तो  चीनी  को
 बहुत  मांग  नहीं  रह  सकती  है  ।

 आज  हस  बाते  पर  बहुत  बल  दिया
 जाता  है  कि  नेछलियां  भ्र धिक  पैदा  की  जायें
 ौर  मुर्गियां  प्रतीक  पाली  जायें  ।  मैं  निवेदन
 करना  चाहता  हूं  कि  हमारे  यहां  तालाबों  में
 सिंघाड़ा  बोया  जाता  है,  ओ  प्रश्न,  मिठाई,
 फल  श्औौर  सब्जी  के  काम  आता  है  |  मछली
 की  जगह  वह  बराबर  बोया  जाना  चाहिए  |

 qe,  हाथी,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  उपमंत्री  (भी  इयामथघर
 मिथ)  :  कोई  रोकता  नहीं  है  ।  सिंघाड़ा  भी
 बोया  जाये  ।
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 श्री  जगदेव  सिह  सिद्धान्त  :  लेकिन
 मछली  पर  क्यों  इतना  जोर  दिया  जाता  है  ?

 यदि  लोगों  को  घी  और  दूध  अधिक
 मिलेगा,  तो  प्रश्न  कम  खाया  जायेगा  ।  दूध  और
 घी  की  उपलब्धि  के  लिए  यह  आवश्यक  है  कि
 गाय,  भेस  भौर  बकरी  शादी  दूध  देने  वाले
 पशुभों  की  तरफ़  अधिक  ध्यान  दिया  जाये  ।
 सरकार  का  यह  काम  है  कि  वह  हर  एक  किसान
 को  बताये  कि  भ्रमर  उस  के  पास  पचास  बीघ
 ज़मीन  है,  तो  वह  दस  बाघ  ज़मीन  गोचर  भूमि
 के  लिए  छोड़  दे  शौर  उचित  जुताई  और  अरन्य
 साधनों  का  उपयोग  कर  के  चालीस  बीघे  ज़मीन
 में  उतनी  पैदावार  करे,  जितनी  कि  पचास
 बीघे  में  की  जाती  है  t  are  हमारे  पशु  अधिक
 होंगे,  तो  हमें  अघिक  खाद  मिल  सकेगी  कौर
 अधिक  दूध  और  घी  मिल  सकेगा,  जिस  से
 झ  की  खपत  कम  हो  जायेगी  |

 मैं  इस  बात  पर  बल  देना  चाहता  हूं  कि
 इस  तरफ़  ध्यान  दिया  जाये  कि  खेती  के  लिए
 भूमि  को  उबरा  कंस  किया  जाये  ny  राज-कल  खाद
 पर  ही  अधिक  जोर  दिया  जाता  है  लेकिन
 इस  के  दूसरे  ज़रिये  भी  हैं  ।  ट्रैक्टरों  से  बहुत
 पुराने  जंगल  तोड़  जायें,  लेकिन  देसी  हल  के
 द्वारा,  जिस  में  सुधार  किया  गया  है,  खेती  की
 जुताई  पर  ही  हमें  भ्र धिक  बल  देना  चाहिए
 साठ  सेव  गाजरां,  सौ  सेवा  कमाई,  बारह
 बे  कनक”  ।  गेहूं  की  जुताई  के  बारे  में
 सेतिया  जाता  है--जिस  को  किसान  लोग
 बानते  हैं--कि  किसान  की  ध्ंपत्नी  खेत  में
 अपने  सिर  पर  पानी  का  भरा  हुमा  घड़ा  खेत  में
 गिरा  दे  और  तब  भी  घड़ा  न  टूटे,  तब  कहा  जा
 सकता  है  कि  गेहूं  क ेलिए  खेत  की  जुताई  टीक
 हुई  है।  इस  तरह  से  यह  सरकार  को  यत्न
 करना  चाहिए  ।  उन  को  वह  साधन  दे  जिनको
 ले  कर  वे  अपना  अच्छा  काम  कर  सकें  |

 जो  जंगली  पशु  भाते  हैं  भोर  खेती  को
 नुकसान  पहुंचाते  हैं  उनका  भी  प्रबन्ध  करना
 चाहिए  ny  उनको  भगा  दिया  जाये  जिससे  कि
 वे  पहाड़ों  शौर  जंगलों  में  चले  जाएं  भोर  खेती
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 को  नुकसान  न  पहुंचा  सकें  1  तो  इस  प्रकार
 खेती  की  रक्षा  करना  सरकार  का  कर्तव्य  है  ।

 तो  मैं  ने  भ्र पनी  मूल  बातें  बता  दीं  ।
 धन्यवाद  ।

 श्री  शिव  नारायण  :  उपाध्यक्ष  महोदय,
 मैं  प्राकार  धन्यवाद  कौर  बधाई  देता  हूं  कि
 परसों  आपने  मेरा  नाम  लिखा  और  राज
 समय  दिया  ।  चार  घंटे  जो  आपने  समय  बढ़ाया
 उसके  लिए  भी  मैं  श्राप  को  बधाई  देता  हूं  ।

 मान्यवर,  मैं  राज  अपने  फुड  मिनिस्टर
 श्री  सुब्रह्मण्यम  साहब  को  बतला  देना  चाहता
 हूं  कि  सुबह  का  भला  अगर  शाम  को  भी  घर
 लौट  शाये  तो  कोई  आपत्ति  नहीं  है  ।  मैं  जयपुर
 कांग्रेस  के उन  कार्यकर्ताओं  को  भी  बधाई  देता
 हूं  जिन्होंने  जोनल  सिस्टम  के  विरोध  में
 प्रस्ताव  पास  किया  ।  इससे  भझानरेबिल
 मिनिस्टर  के  कान  पर  जूं  रेंगी  और  अरब  पंजाब,
 उत्तर  प्रदेश  को  मिलाकर  एक  बड़ा  जोन  बन
 रहा  है  जब  श्राप  उस  तरफ  आ  खे  हैं  tr
 Coming  events  cast  their  shadow  tefore.
 उम्मीद  है  अब  बाप  को  ज्ञान  हो  जायेगा  t
 ara  प्रश्न  की  कमी  नहीं  है  देश  में  ।  में  किसान
 का  बेटा  हूं  ।  यह  मैं  जिम्मेदारी  से  कहता  हूं,
 फुड  मिनिस्ट्री  कान  इलोल.  कर  सुन  ले  प्रौढ़
 बड़े  बड़े  अफसर  कान  खोल  कर  सुन  लें  1
 अगर  झाफिशियलडम  की  मैशिनरी  ठीक  से
 चले  तो  देश  में  फुड  की  कमी  नहीं  है  i  हम  को
 शम  जाती  है  जब  हम  वेणीग  बोल  ले  कर
 अमरीका  से  भीख  मांगने  जाते  हैं  ।

 रहीम  वे  नर  मरी  गए  जो  कहं  मांगन  जाएं,
 उन  से  पहले  वे  मरे  जिन  मुख  निकसत  नाहि  1

 हमें  भ्रमण  के लिए  जा  कर  भीख  मांगनी  पड़ती
 है  ।  यह  अपमानजनक  है  t  देश  के  प्रकार
 भिन्न  की  कमी  नहीं  है  |  जो  भागने  रुकावट
 द: 0: ल  के  लाने  ले  जाने  में  डाल  रखी  है  वह
 हमारा  सब  से  बड़ा  रोड़ा  बना  हा  है  ।  मैं
 मरहूम  रफी  भ्र हमद  किदवाई  साहब  को  बधाई
 देना  चाहता  हूं  कि  किस  तरह  से  उन्होंने  यह
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 मसला  हल  किया  था  ate  मद्रास  के  फूड
 मिनिस्टर  यहां  बैठे  हुए  हैं  ।  मैं  उन  से  कहना
 चाहता  हूं  कि  किस  तरह से  इस  हाउस में  रफी
 अहमद  किदवई  साहब  ने  एग्जाम्पिल  पेश  की
 थी  ।  उन्होंने  टेलीग्राम  का  जवाब  वायरलैस
 से  दिया  कि 100.  wagons  of  wheat  are
 proceeding.  st  भेजा  कुछ  नहीं  और
 समस्या  हल  कर  दी,  नेहरू  जी  और  पंत  जी
 शादी  देखते  रह  गये  ।  उस  वक्‍त  उन्होंने
 ब्लैकमार्केटियर्स  भौर  कै पीट लिस्टों  को  चकना-
 चूर  कर  के  रख  दिया  ।  मैं  उस  फूड  मिनिस्टर
 को  बधाई  देता  हूं  ।  मुझे  विश्वास  है  कि  देश
 में  भ्रम  की  कमी  नहीं  है,  श्राप  फारिन  डिगने-
 टरीज  के  हाथ  में  न  खेलें  ।  मुल्क  में  झर  की
 कमी  नहीं  है।  भ्रमर  श्राप  उन  लोगों  के  हाथों  में
 खेलते  हैं  तो  श्राप  जानें  -  मैं  किसान  का  बेटा
 हूं  कौर  कांग्रेस  का  पक्का  वर कर  हूं  ।  और
 सही  बात  हाउस  में  कहना  चाहता  हूं  t  मैं  मिश्र

 जी  से  कहना  चाहता  हूं  कि  बाप  ने  जो  रूरल
 «मन  पाया  स्कीम  जारी  की  है  उस  में  हम  को

 शर  रुपया  दीजिये  ।  हमारे  जिले  में  श्राप  ने
 दिया  है  लेकिन  कम  दिया  है,  उसको  कौर

 “बढ़ा  दीजिये  ।  श्राप  हम  को  मिन्स  अाफ
 :  कम्युनिकेशन्स--सड़बे--दें._  ताकि  हम
 रघनाथपुर  में  जो  प्रा लू  भादों  में  बढा  करते  हैं %  उसको  बस्ती  में  ला  कर  उचित  मूल्य  पर  बेच
 सकें  ।  ऐसा  करने  से  किसानों  की  समस्या
 हल  होगी,  केवल  समाजवाद  का  नाम  लेने  से

 “उनकी  समस्या  हल  नहीं  हो  सकती  ।

 गांवों  में  जो  तालाब  पहले  राजा  महा-
 राजयों  ने  बनवाये  थे  वे  भर  गये  हैं  राज  ड्राप
 भी  जमींदार  हैं  ।  भाप  के  बापदादों  ने  जो
 तालाब  खुदवाये  थे  वे  भर  गये  हैं,  उनको  आप
 को  गहरा  कराना  चाहिए  तो  लोगों  को  सिंचाई
 के  लिए  भी  पानी  मिल  जाये  और  मछली

 “पालने  की  स्कीमें  भी  चालू  की  जा  सकें  ।
 झ्रापको  इन  तालाबों  से  लाखों  मन  मछली

 मिल  सकती  है  1  और  यदि  बाप  ऐसा  करें
 दिह  जो  बंगाली  मच्छी  भात  का  नारा  लगाते  हैं
 “उनको  हम  लाखों  मन  मच्छी  दे  सकते  हैं  ।
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 हमारे  जिले  के  एम०  एल०  ए०  मिस्टर
 सिंह  एग्रीकल्चर  में  पी०  एच०  डी०  हैं  ।
 उनके  बाप  डाइरेक्टर  श्राफ  एग्रीकल्चर  थे  ।
 यह  उनकी  कमेंट  है  कि  अगर  तालाबों  की
 मिट्टी  उठाकर  खेतों  में  डाली  जाये  तो  पैदावार
 दुगनी  तिगुनी  हो  सकती  है  ।  झ्रापको  भ्रम  रिकी
 के  फरटीलाइजर  की  कोई  जरूरत  नहीं  होगी  1
 लेकिन  काम  करने  से  होता  है  ny

 कहता  तो  बहता  मिला,  करता  मिला  न  कोई  t

 गांवों  में  जो  तालाब  हैं  उनमें  देश  भर  का  मैला
 बह  कर  जमा  होता  है  कौर  सबसे  कीमती
 खाद  मैले  वाली  खाद  होती  है  ।  रानीखेत  में
 यह  मैला  जलाया  जाता  है  जिससे  शहर
 भर  में  बदल  फैलती  है  कौर  लोगों  को तकलीफ
 होती  है  ।  इस  मेले  को  खेतों  में  डलवाना
 चाहिए  ।  मैं  मिनिस्टर  साहब  से  कहता  हूं  कि
 उनको  अपने  अफसरों  से  कहना  चाहिए  कि
 यह  यह  काम  करें  कौर  इस  तरफ  ध्यान  दे  t

 मैं  आपसे  कहना  चाहता  हूं  कि  एक
 तिहाई  भूमि  में  खेती  की  जाए,  एक  तिहाई
 में  फल  लगाए  जाएं  शौर  एक  तिहाई  में  जंगल
 लगाए  जाएं  क्‍योंकि  अगर  वन  नहीं  होंगे  तो
 देश  में  पानी  नहीं  बरसेगा  ।  नगर  जंगल  होंगे
 तो  देश  में  पानी  बरसेगा  |  इसलिए  पेड़  लगाने
 की  ओर  ध्यान  देना  चाहिए  ।

 श्री  पैरोकार  लाल  बैरवा  (कोटा)
 उपाध्यक्ष  महोदय,  कोरम  पूरा  कर  लिया
 जाए  ।

 शी  दिव  नारायण  :  तो  मैं  निवेदन  करना
 चाहता  हूं  कि  पेड़  लगाने  पर  पूरा  ध्यान  दिया
 जाए  7  मैं  एग्रीकल्चरिस्ट  हूं  भ्र ौर  मैंने  एग्रीकल्चर
 पढ़ा  है  |  गवर्नमेंट  की  जो  मैशिनरी  बैठी  है
 वह  कान  खोल  कर  सून  ले  कि  झगर  बाप
 देश  को  खाना,  कपड़ा  शौर  मकान  देना  चाहते
 हैं  तो  झापकों पेड़  लगाने  चाहिएं  ।

 मैं  झ्रापकों  कांक्रीट  सजेशन  देना  चाहता
 हूं  o  सारे  मुल्क  में  कांसालीडेशन  करवा  दो
 और  चको  में  छोटे  छोटे  क ृवें  दे  दो  तो  हम
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 [श्री  शिवनारायण]
 चौगुनी  पैदावार  कर  देंगे  ।  सरकार  इस  शोर
 ध्यान  दे  और  इस  चीज  पर  भ्रमण  करे  मैं
 _यादा  नहीं  कहना  चाहता  ।  कांसालीडेशन
 इज  नैसेसरी  ।  गवर्नमेंट  को  चाहिए  कि  मैम
 पावर  स्कीम  में  दौर  ज्यादा  रुपया  देकर
 उस  पर  भ्रमण  कराएं।  लेकिन  यह  कहते
 कुछ  हैं  जोर  करते  कुछ  हैं।  अगर  ऐसा
 किया  जाए  तो  मैं  दावे  से  कहता  हूं
 कि  खाद्य  समस्या  हल  की  जा  सकती
 है  ।  मैं  जिम्मा  लेता  हूं  कि  यदि  ऐसा  किया
 जाए  तो  मैं  खाद्य  समस्या  को  हल  कर  सकता
 हूं  -  अगर  फूड  मिनिस्टर  हिम्मत  से  काम  लें
 तो  यह  फूड  प्राबलम  साल्व  हो  सकती  है

 मैं  श्राप  की  दया  से  चावल  के  इलाके  से
 आता  हूं  जहां  पर  काला  नमक  नाम  का
 ऐसा  चावल  पैदा  होता  है  कि  उसे  पकाया
 जाए  तो  उसकी  सुगन्ध  दूर  तक  फैल  जाती  है  t
 मैं  कहता  हूं  कि  हमारे  जिले  में  आप  पैकेज
 स्कीम  दीजिए  तो  हम  चार  गुना  चावल  पैदा
 कर  सकते  हैं  कौर  बंगाल  और  केरल  को
 चावल  दे  सकते  हैं  ।  यहां  केरल  के  मिनिस्टर
 बैठे  हैं  |  हमें  पैकेज  स्कीम  दीजिए,  हमारी
 नदियों  को  बाँध  दीजिए  और  पानी  का  प्रबन्ध
 कर  दीजिए  ।  दिल्ली  में  हाहाकार  मचा  है  कि
 पीने  को  पानी  नहीं  है  ।  मेरा  निवेदन  है  कि
 आप  पैकेज  स्कीम  को  कामयाब  बनाइए  तो
 देश  में  पैदावार  बहुत  बढ़  सकली  है  ।

 मेरा  एक  सुझाव  यह  है  कि  आपकी  जो
 ब्लाक  डेवलपमेंट  की  मशीनरी  है  वह  बेकार
 है  ।  मगर  श्राप  बी  डी  सरोज  को  खत्म  कर  दें
 तो  कांग्रेस  मजबूत  हो  जाएगी  ।  लेकिन  अगर
 आप  उनको  रखते  हैं  तो  उन  से  काम  लीजिए  ।
 राज  रिलीज  लेबिल  वर कर  कुछ  काम  नहीं
 करता  2  मैंने  कहा  कि  मेरा  प्लाट  ले  लो  मीर
 उस  पर  लेती  करो  लेकिन  उन्होंने  की  नहीं  ।
 ये  तो  बाबू  बने  हैं।  वे  यह  काम  नहीं  कर  सकते  ।
 मेरा  सुझाव  है  फूड  मिनिस्टर  साहब  को  कि  जो
 लड़के  मिडिल  स्कूलों  में  पढ़ते  हैं  उनको
 एग्रीकल्चर  पढ़ाने  का  प्रबन्ध  किया  जाए  तभी
 देश  को  सुखी  बनाया  जा  सकता  है  राज
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 अंग्रेजी  हुकूमत  नहीं  है  ।  हम  को  आज  इलकों
 की  आवश्यकता  नहीं  है  ।  हम  को  किसान
 चाहिए,  विद्वान  चाहिए  कौर  वैज्ञानिक
 चाहिए  1

 इसके  साथ  साथ  मैं  फिर  कहता  हुं  कि
 हरी  खाद  कौर  मेले  वाली  खाद  का  इस्तेमाल
 कीजिए,  तालाबों  को  खोद  कर,  उनको  गहरा
 करके  पानी  का  प्रबन्ध  कर  दीजिए  ।  पत्थर
 कप  ऐसा  कर  देंगे  तो  खाद्य  समस्या  हल  हो
 जाएगी  कौर  आ।का  नाम  हो  जायेगा,  तथा
 देश  को  भ्र नाज  मिल  सकेगा  देश  में  अन्न
 की  कमी  नहीं  है,  श्राप  प्रश्न  का  मूवमेंट  फ्री
 कर  दीजिए  ।

 Shri  K.  0.  Sharma:  Mr.  Deputy-
 Speaker,  Sir,  it  is  an  important  subject
 and  I  was  very  much  worried  about  the
 situation  that  the  country  has  passed
 through.  It  is  an  old  story  that  long
 before  other  countries  learnt  the  art
 of  agriculture  India  was  famous  for  ts
 Plough  and  bullock,  and  fruitful  ways
 of  tilling  the  land,  raising  the  crop  and
 Indians  were  well  fed.  Anyhow,  some-
 where  in  750  agricultural  revolution
 took  place  in  England  and  all  over
 Europe,  but  India  was  static.  It  not
 take  to  new  ways  and,  thereafter,  we
 have  fallen  on  evil  days.  From  780‘to
 850  all  over  Europe  and  America  new
 methods  were  used  and  three  things
 were  emphasized.  First  was  know-
 how;  that  is,  scientific  knowledge  of
 the  art  of  production.  Land  colleges
 were  established  in  America  and  in
 Germany.  Special  emphasis  was  laid
 on  agricultural  education.  Nothing
 happened  in  India.  Then  comes  the
 will  to  work,  It  is  an  important  factor.
 The  will  to  work  means  two  things,  ‘the
 psychology  of  the  man  and  the  incen-
 tive  to  the  tiller  of  the  soil,  the  peasant.
 The  psychology  of  the  man  cannot  help
 the  man  to  change  to  the  new  wags.
 Change  is  the  principle  of  life.  But
 Indian  customs,  Indian  traditions,
 Indian  way  of  living,  tended  to  a  stdfle
 tradition  of  way  of  Ifving,  a  subsist-
 ence  living.  There  was  no  change.
 So,  a  new  change  in  the  mind  of  the
 people  has  to  come  and  with
 advent  of  freedom,  I  thik,  the  ह...
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 The  second  thing  is  incentive  which
 means  better  price  for  the  peasant.  As
 far  back  as  1900,  there  was  an  equity
 Movement  in  America  under  which
 three  propositions  were  laid,  Firstly,  it
 is  no  use  to  the  farmer  to  raise  two
 blades  of  grass  where  one  was  grown
 because  he  is  at  the  mercy  of  the  mar-
 ket  man  for  the  sale  of  his  produce.
 Secondly,  the  farmer  is  the  only  man
 who  is  to  accept  the  price  which  is
 given  to  him  for  his  produce  in  the
 market.  Thirdly,  he  is  under  no  obli-
 gation,  under  any  circumstances,  to
 feed  the  non-farming  people  at  an  un-
 fair  price.  Therefore,  that  movement
 got  its  own  influence  and  in  Ireland,
 an  economist  raised  the  slogan  of  better
 business  which  means  better  selling
 and  better  buying;  better  production
 which  means  more  production  and
 better  living,  that  is,  higher  standard
 of  life.

 The  third  is  the  use  of  science  and
 modern  technology.  As  the  things
 stand,  all  over  the  world,  the  farmer
 cries  aloud  for  better  business,  better
 production  and  better  life.  In  Japan,
 with  a  small  holding,  the  peasant  has
 a  refrigerator,  the  peasant  has  a
 ™motor-cycle,  the  peasant  has  a  pucca
 ‘makan  and  he  earmarks  money  for
 the  education  of  his  sons  and
 daughters  and  he  is  well-fed.  Here,
 in  India,  we  can  have  the  same  sort
 of  intensive  cultivation  and  provide
 better  living  standard  to  the  peasant.
 The  only  question  is  the  will  to  work
 and  use  of  science  and  technology.  I
 emphasize  and  I  congratulate  my
 friend  the  hon.  Minister,  but  I.  will
 point  out  one  thing  that  it  is  a  fallacy
 to  say  that  an  I.C.S.  Officer  or  an  Ad-
 ministrative  Officer  can  do  every  job.
 In  the  present-day  of  specialisation  of
 scientific  modernisation.  no  one  can
 do  the  job  unless  he  knows  what  the
 job  is  ang  how  to  do  it.  Even  in
 modern  psychology,  it  is  incumbent
 upon  the  parliamentary  form  of  Gov-
 ernment  to  choose  their  Ministers
 from  amongst  the  people  who  know
 the  art  of  the  job  they  are  entrusted
 with,  It  is  a  crime  against  the  people
 to  choose  persons  as  Secretaries  or
 the  heads  of  the  departments  who  do
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 not  know  the  job,  who  have  no  mind
 to  work  the  schemes  and  who  cannot
 put  in  any  effort  to  do  the  job.  We
 are  suffering  from  this.  When  Britishers
 were  ruling,  there  was  no  question  of
 specialisation  because  there  was  no
 question  of  will  to  work.

 How  is  it  that  Japan  has  succeded
 within  I5  years  and  we  have  failed?
 They  have  the  will  to  work;  they
 have  the  capacity  to  work;  they  have
 the  know-how  to  work;  they  took  to
 seience  and  technology  and  they  have
 succeeded.  We  knew  nothing.  We
 had  no  will  to  work.  Therefore,  we
 have  failed.  These  bundhs,  these  riots,
 these  murders  and  shootings  are  a
 pointer  that  India  stands  for  a  change.
 If  you  change  and  take  up  the  new
 lesson,  you  will  succeed.  If  you  fail,
 you  will  be  thrown  out.  You  cannot
 shut  your  eyes  to  the  changing  things.
 It  is  not  a  question  of  Ministry.  It  is
 a  question  of  the  people.  You  and  I
 are  as  much  responsible  as  my  friend,
 the  hon.  Minister.  We  create  that  at-
 mosphere,  the  will  and  the  psychology.
 Therefore,  I  would  request  my  friend
 to  take  the  best  of  the  lot  in  his  Min-
 istry  and  put  in  charge  of  the  thing
 and  if  there  is  the  will  to  do  the  job,
 the  thing  will  be  done.  It  is  not  a
 difficult  job  because  the  soil  has  no
 resistence.  If  you  work  with  the  mind
 of  the  man,  he  has  got  resistance.  But
 the  soil  has  no  resistance,  It  is  under
 your  feet,  You  can  turn  it  as  you  like
 provided  you  are  capable  of  turning
 it.  It  is  the  easiest  thing  to  do.  I  know
 the  hon.  Minister,  he  is  competent  to
 understand  the  job  and  he  has_  the
 will  to  do  the  job  and  if  he  does  that,
 I  hope  he  will  succeed.

 श्री  उनके  (मंडला)  :  उपाध्यक्ष  महोदय,
 मैंने  अपने  क्षेत्र  में  44  दिन  दौरा  करके  लगभग
 05  मीटिंग्स  कीं,  जिनमें  पांच  से  लेकर  50

 तक  गांवों  के  ग्रामीण  एकत्रित  हुए  शौर  उनसे

 मुझे  665  दरख्वास्तें  मिलीं  ।  उनके  आधार
 पर  मैंने  जो  कुछ  वहां  देखा  है  कौर  जो  काश्त-



 2333  D.G,  (1968-67),

 [श्री  उके]
 कारों  ने  कहा  है,  मैं  प्रश्न,  कृषि  कौर  विकास
 मन्त्री  के  सामने  भ्र पने  विचार  रखना  चाहता
 हूं  1  मैं  मध्य  प्रदेश  से  जाता  हूं  औ्रौर  जिस
 कांस्टीच्युएन्सी  में  घूमा  हूं,  उस  कांस्टीचुएन्सी
 में  भ्रमण  की समस्या  एक  बहुत  कठिन  समस्या  है।
 जहां  भी  गया,  जहां  भी  लोगों  से  पूछा,  तो
 कृषि  में  काम  करने  वाले  मजदूर  कहीं  नहीं
 मिले,  वे  मजदूरी  के  लिये  कहीं  न  कहीं  चले
 गये  थे  ।  जो  काश्तकार  मिले,  हर  जगह  खाने
 के  लिये  प्रश्न  और  मजदूरी,  दो  चीज़ों  की  मांग
 हर  गांव  ने  की,  वैसे  पानी  की  भी  दिक्कत  है।

 यहां  पर  मैं  केन्द्रीय  सरकार  और  मध्य
 प्रदेश  सरकार  से  यह  भ्रनुरोध  करना  चाहता
 हैं  कि  इस  आदिवासी  इलाके  के  लिये  जितने  भी
 वे  काम  खोल  सकते  हैं,  जितनी  भी  सहायता
 वे  प्रश्न  की  कर  सकते  हैं,  उस  क्षेत्र  को  दे  सकते
 हैं,  उसको  देना  मुझे  बहुत  अनिवार्य  मालूम
 होता  है  ।  यह  जून  महीने  के  पहले  ही  इरादी-
 वासी  क्षेत्रों  में  हो  जाना  चाहिये  ।  प्रा दिवा सी
 इलाकों  में  वाचाल  लोग  नहीं  हैं,  वे  मांग  नहीं
 करेंगे,  भले  ही  भूखे  मर  जायं,  उनको  मज़दूरी
 मिले,  उनके  लिये  सरकार  की  ओर  से  बारिश
 के  पहले  अन्न  की  व्यवस्था  हो  जाय  |  वहां  पर
 पंचायत  भवन  बने  हुए  हैं,  जिन  के  भ्रन्दर  भ्रमण
 एकत्रित  किया  जा  सकता  है  |

 वर्तमान  भ्र काल  परिस्थिति  ने  उनके  ग्रन्दर
 जान  पैदा  कर  दी  है,  विकास  अधिकारी  जो
 दस  साल  से  उनको  समझाते  रहे  कौर  वे  नहीं
 समझ  सके,  पर  इस  भ्र काल  ने  उनके  प्रकार
 जान  पैदा  कर  दी  a  मुझे  प्र पने  पिछड़े  इलाके  में
 यह  देखने  को  मिला  कि  सूखी  ज़मीन  में  पम्प
 लेकर  पानी  डाला  कौर  फिर  उसके  ऊपर  गेहूं
 लगाया  |  इतना  उनके  इन्दर  उत्साह  पैदा  हो
 गया  है  शौर  वे  उन्नत  कृषि  काम  करने  को
 तैयार  हैं।  मध्य  प्रदेश  के  काश्तकारों  की
 क्या  हालत  है  ।  मध्य  प्रदेश  में  46  लाख  जोत
 हैं,  उनमें  से  39  लाख  जोत  ऐसी  हैं  जो  अपने
 भरोसे  पर  नहीं  चल  सकतीं,  केवल  7  लाख

 APRIL  21,  966  D.G,  (1966-67)  2334

 ऐसी  हैं  जो  भ्र पने  भरोसे  पर  चल  सकती  हैं  ।
 लेकिन  पुराने  जागीरदार  ज़मींदार  माल  गुजार
 लोग  ऐसे  हैं,  जिनकी  50  लाख  एकड़  ज़मीन
 परती  पड़ी  है,  मध्य  प्रदेश  गवर्नमेंट  ब  उन
 पर  जुर्माना  लगाने  वाली  है

 अब  मैं  कृषि  के  सम्बन्ध  में  और  ब्न्न के
 सम्बन्ध  में  बोलना  चाहता  हूं  t  मैं  एक  बात
 यहां  पर  स्पष्ट  कर  देना  चाहता  चूंकि  भ्रमण
 मन्त्री  यदि  मध्य  प्रदेश  के  फूड-जोन  को  तोड़ना
 चाहते  हैं  तो  उनको  मध्य  प्रदेश  के  लिये  गल्ले
 का  पूरा  पूरा  इन्तज़ाम  पहले  से  करना  होगा  |
 झगर  ऐसा  नहीं  करेंगे  तो  नतीजा  क्‍या  होगा  ?
 मध्य  प्रदेश  की  जनता  की  खरीद  की  शक्ति
 ऐसी  नहीं  है,  जितनी  कि  बगल  के  महाराष्ट्र
 कौर  गुजरात  प्रान्त  की  जनता  की  खरीद
 की  शक्ति  है,  तथा  जोन्स  के  हट  जाने  से  सारा
 गल्ला  महाराष्ट्र  और  गुजरात  प्रान्त  में  चला
 जायगा  और  मध्य  प्रदेश  के  भ्रादिवासी,,
 हरिजन  प्रौढ़  गरीब  लोग  भूखों  मर  जायेंगे  ।
 इसलिये  अगर  जोन्स  का  तोड़ना  शनिवार  है
 तो  केन्द्रीय  सरकार  को  वहां  पर  गल्‍ले  का
 इन्तज़ाम  जगह  जगह  पर  करना  होगा,  खास
 कर  उन  क्षेत्रों  में  जहां  की  फसल  बिगड़
 गई  है  ।

 कृषि  के  क्षेत्र  में  जो  मुख्य  रुकावट  अपने
 क्षेत्र  में  मुझे  दिखाई  दी,  वह  लैंड  'रिचार्ज  की
 दिखाई  दी  i  माल  गुजारों  के  पास  आज  भी
 चार  सौ  श्र  पांच  सौ  एकड़  ज़मीन  है  ।
 दूसरों  से  व ेइसकी  जुताई  करवाते  हैं।  जब  कोई
 खुद  जुताई  नहीं  करता  है  तो  वह  उसके  उत्थान
 पर,  उसके  सुधार  पर  ध्यान  नहीं  दे  सकता  है
 उन्होंने  कई  शौर  प्रकार  के  फायदे  भी  उठाये
 हैं  o तकावी  ले  करके  वे  इसको  दूसरे  कामों  पर
 पर  खर्च  कर  देते  हैं  -  ऐसी  अवस्था  में  उस
 ज़मीन  का  विकास  नहीं  हो  सकता  है  ।
 इस  वास्ते  लैंड  रिफार्म  की  तरफ  भ्रामक  सबसे
 पहले  ध्यान  जाना  चाहिये  जिनके  पास  ज़मीन
 नहीं  है  उनको  ज़मीन  मिलनी  चाहिये  ny
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 श्री  मैं  फर्टिलाइज़र  के  बारे  में,  खाद  के
 बारे  में  कुछ  कहना  चाहता  हूं  ।  इसकी
 विशेष  आवश्यकता  है  ।  किसानों  को  खाद
 मिलनी  चाहिये  ।  जहां  जहां  फर्टिलाइजर
 किसानों  ने  डाला  है  वहां  वहां  देखा  गया  है
 है  कि  दुगुनी  फसल  हो  गई  है  ।  इस  लिए
 आपको  चाहिये  कि  श्राप  काश्तकारों  को  फर्जी-
 लाइटर  देने  का  बरच्छा  प्रबन्ध  करें  ।

 आपने  तीन  प्रकार  की  सिंचाई  योजनायें
 को  हाथ  में  लिया  है,  बड़ी  सिंचाई  योजनायें,
 छोटी  सिंचाई  योजनायें  कौर  मध्यम  दर्जे  की
 सिंचाई  योजनायें  ।  लेकिन  मैं  कहना  चाहता
 हूं  कि  एक  दूसरी  प्रकार  की  सिंचाई  योजना
 को  कृषि  विभाग  को  अमल  में  लाना  चाहिये
 और  जोरों  से  भ्रमण  में  लाना  चाहिये  ।  काश्त-
 कार  को  खुद  अपना  कुरां  खोदने  के  लिये
 मदद  मिलनी  चाहिये  ।  भ्रमर  हर  एक  किसान
 को  ऐसी  सुविधा  श्राप  नहीं  दे  सकते  हैं  तो  दस
 पांच  काश्तकार  मिल  कर  कुच्मां  खोद  लें  या
 तालाब  बांध  लें  तो  उसका  फायदा  यह  होगा
 कि  उनका  स्वामित्व  उस  पर  बना  रहेगा  ध्रौर
 वे  जब  चाहेंगे  ज़ोर  जितना  चाहेंगे  उसमें  से
 पानी  लेकर  झपने  खेत  को  दे  सकेंगे  ।  जहां  पर
 इरिगेशन  फैसिलिटीज़  आपने  दी  हैं,  वहां  पर
 नाप  तौल  कर  किसानों  को  पानी  मिलता  है  ।
 उसके  जो  कायदे  कानून  हैं  वे  भी  बड़े  भ्रमित
 हैं  ।  इस  वास्ते  आपको  चाहिये  कि  इस  कूचों
 की  योजना  पर  श्राप  ध्यान  दें  ।

 पिछले  साल  हम  महरौली  विकास  खण्ड
 में  गए  थे।  वहां  हमने  देखा  था  कि  टंक  कम
 बल  बने  हुए  हैं  जिनमें  सो  एकड़  भूमि  की
 सिंचाई  की  जाती  है  ny  यह  प्रथा  बहुत  अच्छी
 है  ।  इस  प्रथा  को  देश  में  चालू  किया  जाना
 चाहिये  ।  इस  ढंग  की  सुविधा  अगर  किसानों
 को  प्रदान  की  जाए  तो  इससे  बहुत  लाभ  हो
 सकता  है  |

 एक  बात  यह  भी  है  कि  कं टूर  डींग  की
 राज  निहायत  आ्रावश्यकता  है  ।  इसका  कारण
 यह  है  कि  ज़मीन  समतल  नहीं  है  ।  इसका
 नतीजा  यह  होता  है  कि  सारी  मिट॒टी  बह  कर
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 चली  जाती  है  नदी  नाले  बन  रहे  हैं।  आपको
 चाहिये  कि  ड्राप  कं टूर  बंडिंग  पर  भी  शोर  दें  ny
 मगर  मई  जून  में  इस  झोर  ध्यान  दिया  गया
 और  जोर  दिया  गया  तो  इसका  एक  लाभ  यह
 भी  होगा  कि  लोगों  को  मजदूरी  मिलेगी,
 खाने  को  मिलेगा  कौर  लोग  बच  सकेंगे  ny

 वनों  के  सम्बन्ध  में  मैं  यह  कहना  चाहता
 हूं  कि  सरकार  की  जो  नीति  है,  वह  बदलनी
 चाहिये  ।  प्रा दि वासियों  के  जीवन  का  रंग  ये
 जंगल  हैं  ।  एक  तो  छोटी  छोटी  उपज  उनको
 जंगलों  से  मिलती  है  भर  दूसरे  जंगलों  में
 शिकार  करके  वे  झपना  गुजारा  चलाते  हैं  ।
 जंगल  आदिवासियों  के  जीवन  का  प्रेम  है  ।
 इनके  सम्बन्ध  में  भ्रापने  जो  नीति  बदली  है
 उसका  फल  यह  निकला  है  कि  यह  जो  एक
 भंग  उनके  जीवन  का  था  यह  टूट  गया  है  मैं
 कृषि  मन्त्री  से  निवेदन  करना  चाहता  हूं  कि
 जंगलों  के  बारे  में  जो  उनकी  नीति  है  उसको
 इस  तरीके  से  बदलने  की  प्रावश्यकता  है
 जिससे  जंगलों  में  रहने  वाले  भ्रादिवासी  जो  हैं
 उनके  जीवन  का  निर्वाह  उन  से  न  छिन  जाए,
 वे  भ्र पनी  जीविका  चला  सकें  ।  जंगलों  से  जो
 छोटी  छोटी  उपज  होती  है  वह  उनके  लिए
 माफ़  है,  यह  ठीक  है  ।  लेकिन  जो  बेरोजगारी
 उनके  इन्दर  फैली  हुई  है  उसको  दूर  करने  के
 लिए  जंगलों  के  ऊपर  भौर  कृषि  उपज  के  ऊपर
 जो  जो  गृह  उद्योग  स्थापित  किये  जा  सकते  हैं,
 उनको  बाप  वहां  स्थापित  करें  और  उनके  लिए
 आप  ट्रेनिंग  स्कूल  भी  जगह  जगह  खोलें  ।  मगर
 आपने  इन  उद्योगों  को  मध्य  प्रदेश  के  प्राणी-
 वासी  क्षेत्रों  में  दे दिया  तो  एक  करोड़  के  करीब
 जो  प्रा दिवा सी  वहां  हैं,  उनका  उद्धार  हो  सकता
 है,  उनकी  भ्रामक  समस्या  हल  हो  सकती  है  ny

 पशु  पक्षियों  को  भी  थे  लोग  पालते  हैं  ।
 वहां  पर  आदिवासी  इलाकों  में  खास  तौर  पर
 सूअर,  मुर्गी  और  मछली  पालन  का  काम
 होता  है  ।  उसके  कुछ  नियम  बने  हुए  हैं  कि
 इतने  यूनिट  देंगे,  इससे  प्रतीक  नहीं  देंगे  ।  में
 चाहता  हूं  कि  इन  नियमों  को  प्राकार  छोड़
 देना  चाहिये  t  ड्राप  भ्रादिवासियों  को  जमीन
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 [श्री  उके]
 नहीं  दे  सकते  हैं,  रोज़गार  नहीं  दे  सकते  हैं,
 दूसरे  धंधे  नहीं  दे  सकते  हैं  तो  कम  से  कम
 उनको  यह  सहूलियत  तो  श्राप  दें  कि  सुनकर
 भ्र ौर  मियां  वे  पाल  सकें  कौर  तालाबों  में
 मछलियां  पाल  सकें  ।

 आ्रादिवासी  इलाकों  में  आपने  ट्राइबल
 ब्लॉक्स  बनाये  हैं  और  उनको  आपने  का फ्री
 पैसा  दिया  है  ।  लेकिन  वहां  पर  इस  पैसे  का
 सही  ढंग  से  उपयोग  नहीं  हो  रहा  है  -  जो  घन
 दिया  जाता  है  उसका  उसी  तरह  से  इस्तैमाल
 होता  है  जैसे  जनरल  ब्लॉक्स  में  होता  है।
 भ्रादिवासियों  के  रीति  रिवाज,  इनके  रहन
 सहन  का  ढंग  अलग  है,  उनका  अपना  एक
 तरीका  है  कौर  उसके  भ्रनुसार  ही  इस  रकम
 का  उपयोग  होना  चाहिये  t

 aa  मध्य  प्रदेश  में  जगह  जगह  करे
 समझौता  बोर्ड  बन  गए  हैं  ।  इनके  होने  की
 वजह  से  आदिवासियों  को  कर्ज  नहीं  मिलता  है  ।
 मैं  कहना  चाहता  हूं  कि जगह  जगह  ग्रेन  गोले
 भाप  खोलें  ताकि  उनको  वहां  से  प्रेन  मिल  सके,
 बीज  वहां  से  मिल  सके  ।

 इन  शब्दों  के  साथ  मैं  इस  विभाग  के
 अनुदानों  की  मांगों  का  समर्थन  करता  हूं  t

 श्री  झंकार  लाल  बैरवा  :  प्रा पने  मुझे
 जो  समय  दिया  है,  उसके  लिए  मैं  भ्रापको
 धन्यवाद  देता  हूं  ।  भ्रफतोस  की  बात  है  कि
 अठारह  साल  के  भीतर  भी  हम  अनाज  के
 मामले  में  आत्म-निर्भर  नहीं  हो  सके  हैं,  हम
 विदेशों  से  भीक  मांगते  फिरते  हैं,  उनके  आगे
 हाथ  पसारते  फिरते  हैं  ।  भारतवासियों  को
 सरकार  ने  राय  की  गोद  में  डाल  दिया  है  ।
 ऐसा  वातावरण  सरकार  ने  तैयार  कर  दिया
 है  कि  अगर  अमरीका  अन्न  नहीं  देगा  तो
 हम  भूखों  मर  जायेंगे  ।  इतना  रुपया  खर्च  करने
 के  बाद  भी  सरकार  देश  को  गाम-निर्भर
 नहीं  बना  सकी  है  V  ज्वाइन  तो  भारत  की
 है  लेकिन  बीज  अमरीका,  थ्रास्ट्रेलिया  और
 जापान  का  माता  है  ।  समझ  में  नहीं  कराता  है
 कि  हमारी  सरकार  विदेशी  चुंगल  से  कब  देश
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 को  राहत  दिलायेगी  ।  ज़मीन  हमारी  और
 बीज  विदेशी  यही  एक  कारण  है  कि  हमारी
 पैदावार  नहीं  बढ़  रही  है  ।

 मैं  कुछ  आंकड़े  आपके  सामने  रखना
 चाहता  हूं  ।  इनसे  यह  पता  चल  जाएगा  कि
 हमारे  प्रान्तों  मे ंकिस  हद  तक  पैदावार  गिरी
 है  शौर  कितने  लोग  भूख  के  शिकार  हुए  हूं  ।
 खरीद  की  फ़सल  के  आंकड़े  मैं  दे  रहा  हूं  ।  मध्य
 प्रदेश  के  इन्दर  58.  49  लाख  से  घट  कर
 37.75  लाख  टन  उत्पादन  हुआ  है  प्रो  वहां

 पर  60  लाख  लोग  भूख  का  शिकार  हुए  हैं  ।
 उड़ीसा  में  44.83  लाख  टन  से  घट  कर
 उत्पादन  34.  62  लाख  टन  हुआ  है  और  33
 लाख  लोग  भूख  का  शिकार  हुए  हैं  ।  गुजरात  में
 20.37  लाख  से  घटकर  ‘12.67  लाख
 टन  उत्पादन  हुआ  है  कौर  46  लाख  लोग  भूख
 का  शिकार  हुए  हैं  ।  राजस्थान  में  25.46
 लाख  टन  से  घट  कर  7.48  लाख  टन
 उत्पादन  हुआ  कौर  56  लाख  लोग  भूख  का
 शिकार  हुए  हैं  ।  उत्तर  प्रदेश  में3.  3i  लाख
 टन  से  घट  कर  2.2  लाख  टन  उत्पादन
 हुआ  है  कौर  l.44  लाख  भ्रामक  भूख  का
 शिकार  हुए  हैं  भ्रांति  प्रदेश  में  75  लाख  लोग
 भूख  का  शिकार  हुए  हैं  ।  जम्मू  में  उत्पादन
 3.  63  लाख  से  घट  कर  2.  56  लाख  टन

 हुआ  है,  काश्मीर  में  56  लाख  टन  से  घट
 कर  2.  37  लाख  टन  उत्पादन  हुआ  है  कौर
 पंजाब  में  73,000  से  घट  कर  6i,000
 टन  उत्पादन  हुआ  है  भोर  40  लाख  ग्रादमी
 भू  का  शिकार  हुए  हैं  ।  325  करोड़  का
 अनाज  झपने  विदेशों  से  मंगाया  है।  कितने  शर्म
 की  बात  है  कि  किसान  तकावी  के  लिए  तरसता
 है  कौर  बाप  उसको  तकावी.  नहीं  देते  हैं  t
 ae  कुएं  के  लिए  तरसता  है,  ग्रुप  उसको
 कुभं  नहीं  देते  हैं,  पानी  के  लिए  तरसता  है
 श्राप  उसके  लिए  पानी  का  इन्तज़ाम  नहीं  करते
 हैं  ‘ जब  वह  कमल  बीज  चुकता  है  तब  उसको
 बाप  बीज  देते  हैं  7  कितनी  यह  शर्म  की  बात
 है  ।  राजस्थान  के  अन्दर  सरकार  ने  वादा
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 किया  था  कि  हम  चार  सौ  कुओं  की  खुदाई
 करेंगे  लेनी  137  कुएं  खोदने  के  बाद  जो
 मशीन  थी  उसको  गुजरात  भेज  दिया  गया  t
 राजस्थान  की  हालत  जैसी  थी  वैसी  ही  रह
 गई  i  सारे  का  सारा  रेगिस्तान  पड़ा  हुआ  है  |
 हमारे  चीफ  मिनिस्टर  श्री  सुखाड़िया  कहते
 हैं  कि  राजस्थान  हरा  भरा  हो  जाएगा  1
 मैं  रसिकों  कोटे  का  उदाहरण  देता  हूं  ।  गांधी
 सागर  डेम  पर  छापने  96  करोड़  रुपया  खर्चे
 किया  है  ।  श्राप  देखें  कि  उत्पादन  कितना
 हुआ  है  ।  आपने  कहा  था  कि  !  लाख  29
 हजार  एकड़  ज़मीन  में  ड्राप  पानी  देंगे  लेकिन
 80,000  एकड़  में  ही  आपने  पानी  दिया  है  ।
 96  करोड़  रुपया  छापने  खर्चे  किया  है  भ्र ौर
 इतनी  भारी  धनराशि  खर्च  करने  के  बाद  यह
 भ्रापका  रिकार्ड  है  1  समाज  में  नहीं  भ्राता  है
 कि  यह  हमारे  खाद्य  मन्त्री  हैं  या  वाद  मन्त्री  हैं
 या  वादा  मन्त्री  हैं।  कागजों  में  तो  इन्होंने
 काफी  कुछ  दिखलाया  है,  सब्ज़  बाग  तो  इन्होंने
 बहुत  दिखलाये  हैं  कौर  कहा  है  कि  त  हरे
 भरे  हो  जायेंगे  लेकिन  हुआ  कुछ  भी  नहीं  है  ।
 सब  नदारद  है।  सभी  जगह  सूखा  ही  सूखा
 है  ।  इतना  रुपया  जब  बाप  बांध  पर  खर्च
 कर  देते  हैं,  नहरों  पर  खर्च  कर  देते  हैं
 तो  उस  राज्य  के  अन्दर  श्राप  भगर
 कृषि  कालेज  नहीं  खोलते  हैं  तो  उस  राज्य  का
 कैसे  उद्धार  हो  सकता  है  ।  कोटे  के  इन्दर  जब
 श्राप  96  करोड़  का  बांध  बना  चुके  हैं  तो  वहां
 श्राप  कृषि  कालेज  नहीं  खोलेंगे  तो  कृषि  की
 उन्नति  भी  नहीं  हो  सकती  है  ।  मेरा  निवेदन
 है  कि  कोटा,  राजस्थान,  के  इन्दर  बाप  सब
 से  पहले  कृषि  कालेज  खोल  कर  वहां  के  कृषकों
 को  कृषि  के  उन्नत  साधनों  की  शिक्षा  दें  ।

 टैक्नीकल  ट्रेनिंग  सेंटर  भी  भ्रम रिकी  एड
 से  भागने  चार  खोल  रखे  हैं  |  ड्राप  चाहते  हैं
 कि  उनमें  लड़के  हराकर  पढ़ें  ।  वे  कराते  नहीं  हैं  ।
 गले  उनको  एक  हजार  रुपया  जमा  कराना
 पड़ता  था  और  अरब  इस  राशि  को  बढ़ा  कर
 छापने  440  कर  दिया  है  .  साठ  लड़के  पढ़
 सकते  हैं  लेकिन  मैंने  देखा  है  कि  चालीस
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 ही  बैठे  हुए  थे।  श्राप  कहते  हैं  कि  पैसा  खत्म
 हो  गया  है।  लेकिन  आपके  पास  पी०  एल०
 480  का  डेढ़  सौ  करोड़  रुपया  बचा  हुआ  है  |
 उसको  बाप  क्‍यों  इन  पर  खच  नहीं  करते  हैं  ।
 तीन  चार  महीने  हो  गए  हैं  जितनी  मशोनें
 अमरीका  से  झाई  थीं  वें  सारी  की  सारी
 बिजली  के  प्रभाव  में  बन्द  पड़ी  हैं  ।  भ्रमर
 कप  कृषि  की  उन्नति  करना  चाहते  हैं,  उन्नति
 के  रास्ते  पर  अग्रसर  होना  चाहते  हैं  तो कालेज
 आप  खोलें  शौर  इन  सेंटर  को  ठीक  तरह  से
 चलायें  t

 कितने  शर्म  की  बात  है  कि  हाई  स्कूलों
 के  भ्रन्दर  छापने  जो  कृषि  के  कोर्स  लगाये
 जाते  थे  उनको  बन्द  कर  दिया  है  |  कृषि  उन्नति
 का  श्राप  नारा  लगाते  हैं  लेकिन  दूसरी  तरफ
 स्कूलों  से  इन  कोसों  को  बाप  हटा  देते  हैं  ।
 किस  तरह  से  कृषि  का  उत्थान  हो  सकता  है।

 लेवी  के  बारे  में  मैं  कुछ  कहना  चाहता  हूं  ।
 जिन  गरीब  लोगों  के  यहां  भ्रनाज  पैदा  नहीं
 हुआ  है  उनको  कपड़े  बेंच  बेच  कर  लेवी  देनी
 पड़  रही  है,  जेबर  बेच  बेच  कर  देनी  पड़  रही
 है  उनको  सरकार  तरह  तरह  से  तंग  कर  रही
 है  ।  सरकार  को  शर्म  पानी  चाहिये  |  अनाज
 उसके  घर  में  पैदा  न  हो  फिर  भी  उसको
 मजबूर  किया  जाए  कि  तुम्हें  इतना  गेहूं  देना
 है,  इतना  चना  देना  है,  यह  शर्म  की  बात  क्‍या
 नहीं  है  t

 सुधार  कर  भी  भागने  लगाया  है  ny  लेकिन
 आप  देखें  कि  किसानों  को  पर्याप्त  मात्रा
 में  पानी  नहीं  मिला  है  कौर  सुधार  कर  का
 नारा  लगा  कर  उनको  बचकाया  जा  रहा  है।
 उनके  घरबार  नीलाम  किये  जा  रहे  हैं  ।
 सुधार  कर  के  लिए  जो  नोटिस  दिये  गये  हैं,
 उनको  बन्द  किया  जाए,  उनको  वापिस  लिया
 जाए  ।

 गरीब  किसान  को  साधन  समय  पर  उप-
 लब्ध  नहीं  होते  हैं,  समय  पर  बीज  नहीं  मिलता
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 है  ।  इसकी  भी  व्यवस्था  होनी  चाहिये  ।

 पुराने  भ्र काल  कोड  के  मातहत  जो  श्रकाल
 ग्रस्त  क्षेत्र  हैं  उनको  राजनीतिक  भ्राधार
 पर  ऐसा  घोषित  किया  जाता  है।
 इसकी  जांच  होनी  चाहिये  ।  राजस्थान  में

 ऐसे  क्षेत्रों  में  कुओं  का  निर्माण  होना  चाहिये  ।
 भ्र काल  कोड  को  नए  सिरे  से  बनाया  जाए
 ताकि  लोगों  को  राहत  मिले।  सब  से  ज्यादा
 जोर  मैं  कोटा  में  कृषि  कालेज  खोलने  पर  देता

 हूं  ।  वहां  यह  जरूर  खुलना  चाहिये  ।

 श्री  wor  बिहारी  मेहरोत्रा  (बिल्हौर)  :

 उपाध्यक्ष  महोदय,  मैं  विकास,  कृषि  कौर  खाद्य
 मन्त्री  को  उनके  इस  एलान  पर  कि  पंजाब
 कौर  उत्तर  प्रदेश  तथा  दिल्ली  एक  जोन  में
 कर  दिए  जायें,  बधाई  देना  चाहता  हूं  ।
 साथ  ही  साथ  में  उनसे  यह  भी  साशा  करता

 हैं.  कि  उनका  दूसरा  एलान  यह  भी  होगा
 कि  विकास  खण्डों  की  सीमा  में  जो  परिवर्तन

 होने  जा  रहा  है,  उत्तर  प्रदेश  में  फिर  से उनकी
 रीफिलिंग  हो  रही  है  उसको  रुकवा  देंगे  t

 यह  विकास  की  योजना  या  प्रसार  सेवा  क्षेत्र
 की  योजना  इसलिए  सफल  नहीं  हुई  कि  उसका
 बोई  मजबूत  क्रिया  नहीं  था,  कोई  भी  उसका
 मन्त्री  नहीं  था  जो  कैबिनेट  का  मेम्बर  हो  t

 नतीजा  यह  हुमा  कि  उसकी  बड़ी  अच्छी
 योजना  सफल  नहीं  हो  सकी  ।  मैं  उम्मीद
 करता  हूं  कि  श्री  सुब्रह्मण्यम  साहब  जो  एक

 बड़े  मजबूत  मन्त्री  हैं,  कर्मठ  मन्त्री  हैं,  वह  इस
 विकास  की  योजना  को  सफल  बनाने  में  सहा-
 यक  होंगे  कौर  जो  इस  तरह की  रीफिलिंग

 होने  जा  रही  है  उसको  रोकने  का  एलान  करेंगे  1

 इन  विकास  खण्डों  में  सब  से  ज्यादा  कमी  तो
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 यह  हुई  कि  जो  आदमी  नियुक्त  किये  गए
 सीधे  कालेज  भर  स्कूल  से  निकले  हुए  लड़कों
 को  लिया  गया  जिनकी  पहले  से  कोई  ट्रेनिंग
 नहीं  थी।  तो  प्रा पकी  योजना  सफल  कैसे  होती?
 यह  योजनायें  सफल  हो  सकती  थीं  यदि  आपने
 उनको  कुछ  ऐसी  ट्रेनिंग  पहले  से  दी  होती  ।
 फिर  आपने  जो  रुपया  रखा  था  प्रसार  सेवा
 योजनाओं  के  लिए  उसमें  से  लाखों  रुपया
 इमारतों  कौर  तनख्वाहों  में  चला  गया  ।
 बाकी  में  से  चाहें  कि  समाज-कल्याण  भी  हो
 जाय,  शिक्षा  का  प्रचार  भी  हो  जाय,  खेती  की
 उपज  भी  बढ़  जाय,  खेती  के  साधन  भी  बढ़
 जायं  तो  वह  कैसे  बढ़  सकते  हैं  ?  राज  श्राप
 सिंचाई  की  योजनाओं  के  सिलसिले  में  कहते  हैं
 कि  रुपये  की  कमी  है  ।  कल  मिश्रा  जी  ने  कहा
 कि  हम  इस  खेती  की  पैदावार  से  करीब  करीब
 5  हजार  करोड़  रुपया  प्रश्न  कर  चुके  हैं  कौर
 साथ  ही  साथ  यह  भी  कहा  कि  यदि  सिंचाई
 की  योजना  सफल  करनी  है  तो  इतना  ही  रुपया
 हम  को  चाहिए  ।  5  हजार  करोड़  रुपया
 बाप  भरे  कर  चुके  भोर  करीब  करीब  i4
 करोड़  रुपया  हर  साल  बने  करते  हैं  इन  फैक्ट्रियों
 को  कच्चा  माल  देकर  इसी  खेती  की
 उपज  से,  तो  फिर  किसानों  ने  क्‍या  भ्रम-
 राध  किया  है  कि  उनको  पानी  का  साधन
 देने  के  लिए  इस  रुपये  का  उपयोग  न  करें  ।
 ड्राप  फर्टिलाइजर  की  फैक्ट्रियां  लगाने  की
 बात  करते  हैं,  ट्रैक्टर  की  बात  करते  हैं,  लेकिन
 बाप  यह  नहीं  सोचते  हैं  कि  यह  कैसे  काम  में
 झा  सकेंगे  उस  खेत  में  जहां  पर  कि  पानी  नहीं
 पहुंच  सकेगा  ।  हर  जगह  पानी  नहीं  पहुंचा
 सकते  तो  झपकी  योजना  फ्टिलाइजर  की
 बड़ी  बड़ी  फैक्ट्री  बनाने  की  और  बड़े  बड़े  बांध
 बनाने  की  यह  सफल  कैसे  हो  ?  भ्रापको  तो
 इंटीरियर  में  हर  एक  खेत  में  पानी  पहुंचाने
 की  बात  सोचनी  चाहिए  और  यह  भारतवर्ष
 तो  देहातों  में  भ्र ौर  खेतों  में  बसा  हुआ है  !
 85  फी  सदी  से  भ्र धिक  लोग  यहां  देहातों  में

 हैं  ।  उसकी  तरफ  पापा  ध्यान  नहीं  जा
 रहा  है।  भाप  भ्रमर  इन  खेतों  में  कूचों  की



 2343  2.0.  (1966-67)

 व्यवस्था  करें  तो  मैं  समझता  हूं  कि  भ्रामक
 अधिक  अन्न  उपजा  योजना  सफल  हो
 सकती  है  1  भ्र भी  मैंने  देखा  पिछले  तीन  महीने
 में  उत्तर  प्रदेश  की  सरकार  ने  3  हजार  कूचों  को
 तीन  महीने  में  बिजली  दी  ।  दो  लाख  कुएं
 पिछले  वर्ष  बनाये  ब्रोकर  साठ  हजार  कुएं  इस

 वर्ष  बनाने  की  योजना  है  लेकिन  अगर  उनको
 “बिजली  नहीं  मिली  तो  पानी  कैसे  आयेगा  ?
 इसलिए  कि  उनसे  पानी  निकालने  के  लिए
 दो  बैलों  की  एक  भ्रमणी  जोड़ी  जो  दो  हजार
 रुपये  में  घराती  है,  वह  पानी  निकालने  में  लगे
 तो  एक  साल  में  खत्म  हो  जाएगी  ।  इसलिए
 उन  कोनों  को  बिजली  मिलना  जरूरी  है  ।
 -दौर  उत्तर  प्रदेश  की  सरकार  चाहती  है
 कि  प्लान  के  बाहर  करोड़  रुपया  उनको
 मिले  तो  उससे  ड्राप  देखेंगे  कि  उत्तर  प्रदेश  जो
 एक  तरह  से  डेफिसिट  स्टेट  आज  है  वह  भी
 सरप्लस  स्टेट  हो  जायेगा  ।  यह  प्रोग्राम  वहां
 चल  रहा  है  1  जहां  आपने  यह  किया  है  कि
 पंजाब  और  उत्तर  प्रदेश  को  मिला  कर  एक  जोन
 कर  दिया  है  वहां  मेरी  आपसे  यह  भी  प्रार्थना
 है  कि  कृषि  मंत्री  जी  इस  बात  पर  विचार  करें
 कि  उत्तर  प्रदेश  के  वह  भाग  जहां  पानी
 नहीं  पहुंच  सकता  है  शौर  जहां  पानी  है,
 जहां  पानी  की  सुविधा  कूचों  के  जरिये  हो
 सकती  है  उनको  बिजली  लगाने  के  लिये
 उत्तर  प्रदेश  सरकार  को  रुपया  वह  दें  कल
 उपमंत्री  श्री  मिश्रा  जी  ने  रूरल  मैन  पावर
 का  जिक्र  किया  ।  रूरल  मैन  पावर  के
 सिलसिले  में  जो  उत्तर  प्रदेश  ने  मांग  की  तो
 उसको  दो  करोड़  रुपये  बड़े  रोकर  मिले  ।
 उत्तर  प्रदेश  चाहता  है  कि  उसमें  कम  से  कम

 5  करोड़  रुपया  रूरल  मैन  पावर  स्कीम  में
 उसको  दें  ।  उस  पांच  करोड़  रुपये  से  श्राप
 देखेंगे  कि  उत्तर  प्रदेश  की  हालत  में  भ्रामक
 'परिवर्तन  हो  जायेगा  t

 इन  देहातों  में  अगर  श्राप  यातायात
 की  सुविधायें  नहीं  पैदा  कर  सकते  तो  कैसे
 आपका  फर्टिलाइजर  पहुंचेगा,  कैसे  अच्छा
 बीज  पहुंचेगा,  कैसे  वहां  की  उपज  मंडियों  में
 आएगी,  कैसे  प्रा पकी  योजनायें  वहां
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 सफल  होंगी  ।  इन  देहातों  को  एक  दूसरे  से
 मिलाने  वाली  रोड  बना  कर  अगर  बाप  नहीं
 मिला  सकते  तो  झ्रापकी  योजना  सफल  नहीं
 सकती  t  प्राय  चूंकि  विकास  मंत्री  हैं
 इसलिए  में  आपका  ध्यान  भ्राकषित  करना
 चाहता  हूं  कि  इन  देहातों  को  श्राप  मिलाइए,
 एक  दूसरे  से  मिलाइए  ब्रोकर  फिर  उनको
 बड़ी  सड़कों  से  मिलाइए  कौर  उसके  लिए
 आप  प्रयास  करिये  ।  जो  उत्तम  बीज  की  बात
 श्राप  कर  रहे  हैं,  मैं  समझता  हूं  कि  उन  देहातों
 में  जितना  अच्छा  बीज  को  मल्टी प्लाई  करने
 का  प्रयोग  हो  सकता  है  उतना  बड़े  बड़े  फार्मों
 में  नहीं  कर  सकेंगे  ।  नहीं  तो  यह  होगा  कि
 जो  अच्छा  बीज  मंत्री  जी  देंगे  देहातों  में  उसमें
 मिलवट  होगी,  लोग  उसमें  मिलायेंगे  शौर
 बरबाद  करेंगे  कौर  फिर  योजना  प्रापकी
 सफल  नहीं  हो  सकेगा  |  इसलिए  यह  प्रावश्यक
 है  कि  आप  देहातों  के  नक्शे  को  अपने  सामने  रखें
 प्रौढ़  जब  इस  तरह  के  नक्शे  को  सामने  रखेंगे
 तभी  उसका  सफल  उपयोग  हो  सकता  है  ।

 छापने  खाद्य  की  बात  कही  ।  मैं  भापसे
 जोर  देकर  कहना  चहता  हूं  कि  गो संवर्धन
 की  तरफ  झापका  ध्यान  जाना  चाहिए  ।
 भ्रच्छे  बेल  नहीं  मिल  सकते,  ट्रैक्टर  प्राय
 उनको  दे  नहीं  पाते  तो  दूसरा  उपाय  क्‍या
 है  ?  दूसरा  उपाय  यह  है  कि  श्राप  पावर  टिलर
 बनाने  के  लिए  एक  फैक्टरी  उत्तर  प्रदेश  को
 दीजिए  ।  इससे  किसान  अपने  भाप  उसको
 लेकर  बिना  बैल  के  मदद  के  अपना  छोटा  खेत
 जोत  सकता  है  ।  हमारे  उत्तर  प्रदेश  में  0
 लाख  किसान  ऐसे  हैं  जिनके  पास  केवल  i0
 एकड़  जमीन  है  कौर  उसको  जोतने  के  लिए
 उसके  पास  उत्तम  साधन  नहीं  हैं
 वक्‍त  पर  श्राप  पैसा  नहीं  दे  पाते ध्रौर  ड्राप
 पैसा  देते  भी  हैं  तो  वह  किसान  तक  पूरा  पहुंचता
 नहीं  ।  उपाध्यक्ष  महोदय,  दो-तीन  दिन  से
 बराबर  उठक  बैठक  लगा  रहा  हूं  ।  मैं  चाहता
 हूं  कि  दो  मिनट  प्रौढ़  दें  भाप  मुझ  को  t  खैर
 मैं  मंत्रालय  की  मांगों  का  समर्थन  करता  हूं  ।
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 श्री  न०  प्र०  यादव  :  उपाध्यक्ष  महोदय,
 आपने  समय  दिया  ।  उसके  लिए  मैं  आपका
 आ्राभारी  हूं  ।  मैं  आपके  द्वारा  कृषि  औैर
 खाद्य  मंत्नी  जी  का  ध्यान  देश  की  ओर  ले
 ज  ना  चाहता  हूं  ।  राज  खाद्य  की  ऐसी  स्थिति
 है  कौर  वितरण  की  जो  व्यवस्था  हैं  देश  में,
 दिल्‍ली  शहर  में  बिरला  जैसे  आदमी,  डालमियां
 जैसे  प्राप्ति  तथा  दिल्‍ली  बला  मिल  के  मालिक
 उन  लोगों  को  भी  उचित  रेट  पर  श्राप  शरन
 देते  हैं  लेकिन  देहात  में  जो  हमारे  किसान  हैं
 उनको  भूले  हुए  हैं।  देहात  में  हर  एक  ब्लाक  में
 सरकार  की  जोर  से  चिट्ठी  भेजी  गई  है  कि
 जिन  किसानों  के  पास  तीन  एकड़  से  भ्र धिक
 जमीन  है  उनको  राशन  का  गेहूं  शौर  चावल
 न  दिया  जाय  ।  श्री मनु,  शहर  में  रहने  वाले
 जो  बड़े  बड़े  पूंजीपति  भी  हैं  जिनके  मकान
 शहर  में  भी  50  किसे  हैं  उस  मकान  से
 हजारों  रुपये  आमदनी  होती  हैं  कौर  उसके
 साथ  साथ  उनकी  हजारों  एकड़  जमीन  देहातों
 में  भी  होती  है  जिसके  जरिये  उनको  काफी
 पैसा  मिलता  है  1  और  श्रीमन्‌,  राज  देश  के
 जो  कृषक  हैं  जो  हर  प्रकार  से  बरसात  में
 कठिन  परिश्रम  करने  के  पश्चात्‌  भ्रष्ट  पैदा
 करते  हैं,  उनेकी  तरफ  भ्रामक  ध्यान  भ्र भी  तक
 नहीं  गया  है  ।  में  भ्र भी  अपने  चुनाव  क्षेत्र  में
 जहां  से  श्वेता  हूं,  प्रखंड  की  मीटिंग  में  गया
 हुआ  था  और  वहां  के  किसानों  ने  मुझसे  प्रश्न
 किया  कि  क्‍या  आपकी  सरकार  का  ध्यान
 शहर  में  जो  बसने  वाले  हैं  उन्हीं  की  तरफ  हैं  ?
 इसका  क्‍या  कारण  है  ?  लोगों  ने  मुझ  से  स्पष्ट
 पूछा  कि  राज  देहात  में  जो  गरीब  किसान  हैं
 जिनके  पास  तीन  एकड  जमीन  है  उनको
 उचित  रेट  से  गेहूं  चावल  देने  का  प्रबन्ध  क्यों  नहीं
 किया  जाता  है  श्रीमन्‌,  मैं  आपका  ध्यान
 देश  के  जो  गरीब  किसान  हैं  उनकी  तरफ
 दिलाना  चाहता हूं  ।  जो  देहात  के  किसान  हैं,
 मजदूर  हैं  उनके  लिए  आप  भ्रमण  की  व्यवस्था
 उचित  रेट  से  कीजिये  तभी  लोगों  में  विश्वास
 आपके  प्रति  और  इस  सरकार के  प्रति  होगा  ।
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 उपाध्यक्ष  महोदय,  में  बाप  के  द्वारा  पुनः
 खाद्य  मंत्री  श्री  सुब्रह्मण्यम  का  ध्यान  कृषि
 व्यवस्था  की  ओर  ले  जाना  चाहता  हूं  ।  तीन
 उद्देश्यों  को  सामने  रख  कर  समीक्षा  करने
 पर  हमारी  कृषि  नीति  बुरी  तरह  असफल
 रही  है  1  ये  तीन  उद्देश्य  हैं--जश्न  में  आत्म-
 निर्भरता,  कृषि  पर  प्रत्यक्ष  भ्र ौर  श्रप्रत्यक्ष
 निर्भर  व्यक्तियों  के  लिए  उन्नत  जीवन  स्तर
 तथा  ग्रामीण  झ्राथिक  जीवन  में  समानता
 आरात्म-निर्भरता  के  सम्बन्ध  में  मैं  चरागे  कहूंगा  ।

 पहली  बात  कृषि  पर  निर्भर  लोगों  के
 जीवन  स्तर  में  उन्नति  के  विषय  में  मैं  कहना
 चाहता  हूं  ।  जापान  का  उदाहरण  सामने  है ।
 देश  के  जो  कृषक  हैं  उन  की  स्थिति
 मैं  आपके  सामने  रखना  चाहता  हूं  t  fers
 कृषि  की  उन्नति  से  चाहे  पर  एकड़  पवार
 कितनी  भी  बढ़  जाय,  कृषि  पर  निर्भर  व्यक्तियों
 के  जीवन  स्तर  को  ऊंचा  नहीं  उठाया  जा  सकता  |
 राज  से  पांच  साल  पहले  का  जापान  का
 झांकना  है  कि  जापान  के  40  प्रतिशत
 निवासियों  ने  कृषि  के  द्वारा  राष्ट्रीय  भ्रामरी
 का  सिर्फ  20  प्रतिशत  हिस्सा  पैदा  किया  ।
 इस  के  बाद  भी  आज  जापान  में  नव  मुल्कों
 के  बीच  कृषि  पर  निर्भर  रहने  के  लिए  कोई
 झा कर्षण  नहीं  रह  गया  है  ।  भाज  हमारे  देश  में
 जो  किसान  हैं  यदि  उस  के  परिवार  में  चार  भाई
 हैं  एक  खेती  करता  है  भर  दूसरा  विश्व-
 विद्यालय  में  पढ़ता  है  तो  जब  उन  की  शादी
 करने  की  ज़रूरत  पड़ती  है  तो  जो  भाई
 विश्वविद्यालय  में  पढ़ता  है  उसकी  शादी  के
 लिए  अधिक  आदमी  कराते  हैं  कौर  उसको
 ज्यादा  पैसा  दहेज  शादी  मिलता  है  लेकिन
 जो  उसका  छोटा  भाई  कम  पढ़ा  लिखा  होने
 के  कारण  खेतीबाड़ी  का  काम  करता  है
 उसकी  शादी  के  लिए  बहुत  कम  लोग  उसके
 पास  भाते  हैं  हमारे  यहां  यह  बात  हो  रही  है  कि
 जो  भाई  कम  पढ़ा  लिखा  है  या  कृषि  पर  नंबर
 रहने  वाला  है  उसकी  शादी  के  लिए  लोग
 कम  जाते  हैं  जबकि  नौकरी  कौर  दूसरे  घन्टों
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 में  जाने  वालों  के  लिए  जाते  हैं  ।  देश  में  यह
 स्थिति  पैदा  हो  रही  है  कि  राज  जो  कृषक  हैं
 वह  खेती  छोड़  कर  शहर  की  भ्रोर  श्री  रहे  हैं  ।
 इस  तरह  से  प्रतिभा  का  गांवों  में  विसर्जन
 होता  जा  रहा  है  |  यह  एक  स्वाभाविक  खतरा
 खेती  के  ऊपर  है  मगर  खेती  पर  निर्भर  रहने
 वालों  का  जीवन  स्तर  भी  बढ़  गया  तो  यह
 खतरा  है  जिसकी  कि  जोर  में  इशारा  करना
 चाहता  हूं  ।  कहा  जाता  है  कि  कीमतें  बढ़  गईं  ।
 लेकिन  कीमतों  से  किसान  के  जीवन  स्तर  को
 नहीं  बांका  जा  सकता  क्‍योंकि  किसान  जो
 पैदा  करता  है  उस  की  सारी  उपज  का  विनिमय
 मूल्य  नहीं  होता  ।  एक  किसान  जब  भ्र पनी
 जरूरत  से  कम  पैदा  करता  है  तो  चाहे  उसका
 दाम  कुछ  भी  हो  जाय  उसके  लिए  तो  उतना  ही
 है  जितना  कि  अनाज  का  वजन  है  V  पैसे  स ेउसका
 मूल्य  नहीं  आंका  जा  सकता  क्योंकि  उसका
 विनिमय  मूल्य  में  तो  नहीं  होता  ।  सिर्फ  देस
 प्रतिशत  किसान  ऐसे  हैं  जो  भ्र पनी  जरूरत  से
 ज्यादा  पैदा  करते  हैं  भौर  मूल्य  वृद्धि  से  भ्र धिक
 से  भ्रमित  लाभ  वही  उठा  सकते  हैं  1  9०
 अतिशत  किसानों  के  जीवन  स्तर  को  उठाने
 के  लिए  मूल्य  वृद्धि  कोई  उपाय  नहीं  है  ।

 उपाष्यक्ष  महोदय  :  माननीय  सदस्य  का
 समय  समाप्त  हो  रहा  है  ।

 श्री  Ho  wo  यादव  :  मुझे  पांच  मिनट  का
 समय  दिया  जाये  ।

 उपाध्यक्ष  महोदय  :  पांच  मिनट  नहीं  दिये
 जा  सकते  ।  बहुत  से  माननीय  सदस्य  भी
 बोलना  चाहते  हैं  ।  समय  नहीं  है  ड्राप  केवल  दो
 मिनट  में  भ्र पनी  बात  ख़त्म  कर  दें  ।

 ्  न०  प्र०  यादव  :  तरन्त  में  मैं  समयाभाव
 के  कारण  कौर  अधिक  न  कहते  हुए  देश  के
 कृषकों  की  तरक्की  के  लिए  निम्नलिखित
 उपाय  आपके  द्वारा  कृषि,  खाद्य,  सामुदायिक
 विकास  तथा  सहकार  मंत्री  के  सामने  प्रस्तुत
 कर  देना  चाहता  हूं  :

 i.  जनसंख्या  बृद्धि  को  रोकने  का  प्रभाव-
 काली  उपाय  अपनाना  चाहिये  ।
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 2.  कीड़े-मकोड़े  तथा  चूहा-बन्दर  एवं  भ्रमण
 आ्रावार  पशुओं  से  फसल  की  रक्षा  का
 प्रभावशाली  कदम  ।

 3.  दूध,  फल,  सब्जी,  मछली,  मुर्गी  तथा
 सुपर  पालन  का  व्यापक  कार्यक्रम  ।

 4.  भोजन  की  प्राप्त  में  परिवर्तन  t
 चावल  मिलों  का  शीघ्रातिशीघ्र प्र  राजकीय-
 करण  |

 6.  खाद्यान्नों  का  पूर्ण  राजकीय  व्यापार  ।
 एक  लाख  तथा  इस  से  धिक  जनसंख्या
 वाले  शहरों  में  कानूनी  राशनिंग  ।

 nn

 Nn

 8.  कृषि  बीमा  जिसमें  फसल  तथा  पशु  दोनों
 शामिल  हों  ।

 उपाध्यक्ष  महोदय  :  भंडार,  प्यार  t
 माननीय  सदस्य  का  समय  समाप्त  हो  गया  है  ।

 शनी  Mo  प्र०  यादव  :  बस  खत्म  हो  रहा  है
 9.  कृषि  योग्य  भूमि  को  खेती  में  लाना  ।

 इसके  लिये  भूमि  सेना  का  प्रबन्ध  ।

 10.  उर्वरक  तथा  कम्पोस्ट  हरी  खाद  का
 कम  से  कम  वर्तमान  उत्पादन  से  तीन  गुना
 अधिक  उत्पादन  ।

 ll.  gat  यंत्र  की  श्रुति  ।

 i2.  समय  पर  उन्नत  बीज  का  वितरण  ।

 13.  सिंचाई  के  लिये  व्यापक  पैमाने  पर
 सस्ती  बिजली  उपलब्ध  किया  जाना  एवं
 बिजली  की  दर  अधिक  से  अधिक  9  पैसे
 प्रति  यूनिट  हो  ।

 14.  बड़ी  सिंचाई  योजनाझों  द्वारा  उत्पादित
 सिंचाई  क्षमता  का  पूर्ण  उपयोग  ।

 15.  लघु  सिचाई  को  प्राथमिकता  |

 I6.  हो  सके  तो  बिना  सूद  अथवा  नाम  मात्र
 के  सूद  पर  पर्याप्त  ऋण  व्यवस्था  ।

 jL7.  प्र लाभकर  जोत  पर  से  लगान  हटे  ny

 i.  क्रांतिकारी  लगी  सुधार  ।
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 Mr,  Deputy-Speaker:  Shri  Yashpal
 Singh.  I  have  called  another  spea-
 ker.  Please  sit  down.

 श्री  न०  Mo  यादव  :  9.  चौथी  योजना
 में  9  सो  करोड़  से  शुरू  कर  15सौ  करोड़  तक
 वार्षिक  ऋण  का  प्रबन्ध  ।

 मैं  भ्रामक  आभारी  हूं  कि  छापने  मुझे
 समय  दिया  ।

 श्री  यशपाल  सिह  (कैराना  )  :  उपाध्यक्ष
 महोदय,  स्वर्गीय  रफ़ी  भ्र हमद  किदवई  की
 कामयाबी  का  राज़  यह  था  कि  सबसे  पहले
 उन्होंने  रैस्ट्रिकशंस  हटाई  थीं  ।  वह  कहते  थे
 वक  कंट्रोल  कौर  करप्शन  साथ  साथ  चलते  हैं  ।
 मैं  माननीय  श्री  सुब्रह्मण्यम  साहब  को  इस  बात
 के  लिए  मुबारकबाद  देता  हूं,  भ्रामक  रूप  से

 उन्हें  बधाई  देता  हूं  कि  उन्होंने  पंजाब  शौर
 यू०  पी०  के  बीच  की  दीवारें  तोड़  कर  देश  की
 प्रचंडता  का  परिचय  दिया  ।

 उनकी  जो  दिक्‍कतें  हैं  वह  यह  हैं  कि  जब
 तक  ट्रैक्टर  मेकिंग  इंडस्ट्री  कौर  इरीगेशन
 एग्रीकल्चर  मिनिस्टरी  के  मातहत  नहीं
 जायेंगी  और  यह  अलग  अलग  खिचड़ी  पकाती
 रहेंगी  तब  तक  देश  की  उपज  का  मसला  हल
 नहीं  हो  सकता  है  ।  इस  बात  को  कृषि  मंत्री
 समझते  हैं  कि  कितने  ट्रैक्टर्स  की  ज़रूरत  है
 या  उन्हें  कितने  नाइट्रोजन  की  ज़रूरत  है  या
 कितने  फर्टिलाइजर  की  ज़रूरत  है  ?  यह
 कर टिला इज रस  किस  के  हाथ  में  हैं,  ट्रैक्टर्स
 मेकिंग  इंडस्ट्री  किसके  हाथ  में  है  कौर  दररीगेशन
 किसके  हाथ  में  है  ?  यह  चीज़  अच्छी  तरह
 से  समझ  लेनी  चाहिए  कि  भ्रकेली  एग्रीकल्चर
 मिनिस्ट्री  हरगिज  हरगिज  इस  मसले  को
 हल  नहीं  कर  सकतीं  है  यह  हमारे  देश  के
 लिए  सब  से  बड़ी  दिक्कत  की  बात  है  V  यह्‌
 .हमारे  लिए  शर्म  की  बात  है  कि  जहां  हमारे
 देश  के  भ्रन्दर  85  फीसदी  आदमी  खेती  करते  हैं
 झोर  अमरीका  के  अन्दर  सिर्फ  i2  फीसदी
 लोग  खेती  करते  हैं  तो  प्रक्रिया  दोनों  हाथों  से
 अनाज  बांटता  है  जबकि  हमारे  85  फीसदी
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 खेती  करने  वाले  लोग  पर्याप्त  श्र  पैदा  नहीं
 र  पाते  और  बाहर  से  हमें  भीख  मांगनी

 पड़ती  है  -  इसके  लिए  हमें  कोई  हल  निकालना
 पड़गा  ।  सब  से  पहली  ज़रूरत  तो  इस  बात
 की  है  कि  जो  गांधी  जी  ने  कहा  था  उस  पर
 हम  कमल  करें  ।  महात्मा  गांधी  ने  कहा
 था

 “That  Government  ‘is  best
 which  governs  the  least”.

 हमारे  कारीगर  लोग  हमारे  इंजीनियर्स
 4000  रुपये  में  कैक्टस  पैदा  कर  सकते  हैं,
 4000  रुपये  में  ट्रैक्टर  लाकर  खड़ा  कर  सकते

 हैं  लेकिन  राज  इस  ट्रैक्टर  इंडस्ट्री  का  फायदा
 कौन  उठाता  है  ?  इसका  फायदा  सरमायेदार
 उठाते  हैं  पूंजीपति  उठाते  हैं  ।  प्राइवेट  फर्म्स  के
 इंजीनियर्स  चाहे  वह  पबलिक  सैक्टर  में  हों
 या  प्राइवेट  सैक्टर  में  हों  इसको  देखें  कौर  रोकें  |
 उसका  फायदा  पूंजीपति  को  न  पहुंच  सके
 बल्कि  हमारी  जनता  को  पहुंचे  ।  सब  से  बड़ी
 दिक्कत  जो  आपके  सामने  है  जोर  जिसको
 श्री  सुब्रह्मण्यम  साहब  नहीं  समझते  हैं  वह  यह
 है  कि  जिन  लोगों  ने  अच्छा  काम  किया  है,
 भरने  प्रदेश  के  भ्रन्दर  अच्छा  काम  किया  है
 उन्हें  इंसेंटिव  देने,  प्रोत्साहन  देने  उनका
 उत्साहवर्धन  करने  के  लिए  कोई  झ्रापके  पास
 एजेंसी  नहीं  है  कोई  मशीनरी  नहीं  है  ।  यह
 दुनिया  का  कायदा  है  ।  मानव  धर्मशास्त्रकारों
 ने  लिखा  है  :--

 “ग्र पूज्या  यत्र  पूज्यन्ते,
 पूज्या नां  च  व्यतिक्रम:।
 खलिणी  a  प्रवत्तन्ते
 दुभिक्षं  |  मरण  यम”

 (मनुस्मृति)

 जहां  नालायक  लोगों  को  नाकाबिल
 लोगों  को  तरक्की  दी  जाती  है  शोर  काबिल
 लोग  नोचे  रह  जाते  हैं  वहां  तीन  नतीजे  पैदा
 होते  हैं  in  दुर्भिक्ष  होता  है,  भ्र काल  पड़ता  है
 कौर  लोग  मरते  हैं  ।  पब्लिक  हिरासत  हो
 जाती  है  a  पब्लिक  टैरर  स्ट्रिकन  हो  जाती  है  t



 12351D.  6.  (1966-67)

 अब  मैं  भ्रापको  बतलाऊं  52  जिलों  का  मेरा
 सूबा  है  ।  यू०  पी०  में  52  जिले  हैं  ।  उनमें
 मथुरा  के  जो  डी०  पी०  को  हैं  उन्होंने  सबसे
 बरच्छा  काम  किया  है  ।  52  जिलों  में  सबसे
 अच्छा  काम  मथुरा  के  डी०पी०ओऔ्रो०  ने  करके
 दिखाया  ।  मथुरा  जोकि  रेगिस्तान  कहा  जाता
 था  उसमें  राज  उन्होंने  चमन  खिला  कर
 दिखला  दिया  ।  क्या  श्रापके  मंत्रालय  का  कोई
 शख्स  उसकी  हिम्मत  भ्रमजाल  के  लिए  दो  दिन
 के  लिए  वहां  गया  था  उसे  शाबासी  देने  के  लिए
 यहां  बुलाया  गया  ?  किसी  देश  में  यह  हालत
 नहीं  होगी  कि  लोग  रुपया  बांधे  फिरते  हैं  कौर
 उन्हें  ट्रैक्टर  नसीब  नहीं  हो  रहे  हैं  -  5  हजार
 किसानों  को  जानता  हूं  जोकि  रुपया  बांधे  करीब
 दो  साल  से  फिर  रहे  हैं  लेकिन  उन्हें  एक  छोटा  सा
 ट्रैक्टर  नसीब  नहीं  हो  रहा  है  -  इसलिए
 ज़रूरत  इस  बात  की  है  कि  यह  ट्रैक्टर  मेकिंग
 इंडस्ट्री  जब  तक  एग्रीकल्चर  मिनिस्ट्री  के
 मातहत  नहीं  भायेगी  भ्र ौर  भ्र लग  अलग  रहेगी
 तब  तक  यह  काम  ठीक  से  नहीं  चल  सकता  है  V

 मैं  स्वयं  एक  छोटा  सा  किसान  हूं  ।
 मुझ  से  i6  रुपये  मन  गेहूं  खरीद  किया  गया  था
 पिछली  फसल  में  लेकिन  जब  मैं  गेहूं  बोने  के
 लिए  लाया  तो  मुझे  40  रुपये  मन  के  भाव  से
 दिया  गया  ।  मेरा  कहना  है  कि  भ्रमर  दाम
 बढ़ते  हैं  तो  उसमें  किसानों  को  कोई  हिस्सा
 नहीं  मिलता  है  उस  बड़होत्तरी  में  किसानों  को
 कोई  हिस्सा  क्‍यों  नहीं  दिया  जाता  है  ?
 लेकिन  इसके  विपरीत  झगर  मिलमालिकों  की
 वैदावार  का  मूल्य  0  साल  के  बाद  भी  बढ़ता
 है  तो  उसका  हिस्सा  मिलमालिकों  को  मिलता
 है  ny  अरब  मेरा  तो  गेहूं  i6  रुपये  मन  खरीदा
 गया  लेकिन  जब  मैं  बोने  के  लिए  लेने  शाया
 6  महीने  बाद  तो  मुझे  उसे  40  रुपये  मन

 खरीदना  पड़ा  |  उसके  भावों  में  जो  बड़होतरी
 हुई  उसमें  कोई  हिस्सा  मुझे  नहीं  मिला  ।
 माननीय  सुब्रह्मण्यम  का  हस  बारे  में  सबसे
 पहला  फर्ज  यह  है  कि  वह  किसानों  के  हित  की
 हिफाजत  करें  कौर  उसके  लिए  वह  यह  कानून
 बना  दें  कि  जिस  भाव  से  हम  किसानों  से
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 फसल  खरीदेंगे  उस  के  ऊपर  दो  रुपये  मन  से
 ज्यादा  नहीं  जोड़  सकते  हैं  ।  राज  किसानों
 के  साथ  नाइसाफ़ी  हो  रही  है।  होता  यह  है  कि
 यह  जमाखोर  शौर  नफाखोर  किसानों
 से  भ्र नाज  खरीद  लेते  हैं  4  रुपये  मन  कौर
 बाद  में  वह  उसी  गेहू  को  32  स्वयं  मन  के
 भाव  से  बेचते  हैं  -  तो  ज़रूरत  इस  बात  की  है
 कि  इस  बारे  में  कानन  बनाया  जाये  ।

 इस  देश  में  ज़मीन  की  कमी  नहीं  है  ।
 यहां  पर  फ़र्टलाइज़र  के  बारे  में  तो  इतनी
 कोशिश  की  जा  रही  है,  लेकिन  कम्पोस्ट
 कैपेसिटी  नहीं  बढ़ाई  जा  रही  है,  काऊ डंग  से
 जो  खाद  पैदा  होती  है,  उस  को  नहीं  बढ़ाया
 जा  रहा  है  और  ग्रीन  मैस्यूर  को  भी  नहीं
 बढ़ाया  जा  रहा  है  |  मैं  निवेदन  करना  चाहता
 हूं  कि  जिन्होंने  “कृषि  पंडित”  की  उपाधि
 ली  है,  उन्होंने  कम्पोस्ट  शौर  प्रश्न  मैस्यूर  का
 उपयोग  कर  के  झपना  उत्पादन  बढ़ाया  है--
 फ़टेलाइज़र  का  उपयोग  कर  के  नहीं  ।  इसलिए
 फ़टेलाइज़र  का  नारा  बन्द  कर  के  किसानों  को
 झपने  पैरों  पर  खड़ा  होने  दिया  जाये  ।  राज
 हमारे  बादशाह  के  पेड़ों  की  लाखों  टन  पत्तियां
 बेकार  जा  रही  हैं  -  उनको  खाद  के  लिए
 इस्तेमाल  किया  जाना  चाहिए  |

 प्रश्न  मेन्यू,  कम्पोस्ट  कैपेसिटी  शौर
 काऊडग  की  खाद  को  बढ़ाया  जाये  ।  ऐसा
 करने  पर  सरकार  को  क़र्टलाइज़्र  की  जरूरत
 नहीं  पड़ेगी  ।

 Shri  Jashvant  Mehta  (Bhavnagar):
 First  of  all,  I  would  congratulate  the
 hon.  Minister  on  taking  two  impor-
 tant  policy  decisions,  first,  the  intro-
 duction  of  modern  technology  in  agri-
 culture,  one  of  the  right  steps  in  the
 right  direction,  and  second,  acceptance
 of  the  principle  of  the  remunerative
 prices.  These  are  two  important
 things  which  will  go  a  long  way  in
 solving  our  problem.

 In  the  last  two  days,  several  Mem-
 bers  who  have  participated  in  the
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 discussion  have  spoken  on  agricultu-
 ral  production  and  the  need  for  hav-
 ing  minor  irrigation,  major  irrigation,
 fertilisers,  pesticides,  tube-wells,  elec-
 trification.  All  these  things  are  im-
 portant  for  production.  But  an  im-
 portant  decision  taken  is  as  regards
 hybrig  seeds.  The  question  is  how
 al}  this  philosophy  is  to  be  imple-
 mented.  How  are  the  States  to  be
 made  to  fall  in  line  with  central
 policy?  This  is  also  an  important
 problem.  Decisions  should  be  taken
 on  these  matters  for  implementation.

 Yesterday,  the  hon.  Minister  talked
 of  rural  credit  and  formation  of  group
 societies.  In  the  rural  credit  survey
 report  of  the  Reserve  Bank,  it  was
 stateq  that  group  societies  would
 function.  But  our  experience  in  the
 last  five  years  is  thet  these  group  so-
 cieties  do  not  function.  Now  a  new
 approach  is  necessary.  It  is  not  use-
 ful  to  go  back  to  the  same  policy  in
 regard  to  group  societies  as  non-via-
 ble  units,  but  there  should  a  common
 cadre  of  district  banks  and  apex  co-
 operative  banks.  They  will  have  to
 evolve  a  policy  and  implement  it  for
 the  distribution  of  credit  for  integrat-
 ed  long-term,  medium-term  and
 short-term  credit.  If  this  is  done,
 the  purpose  will  be  served.  This  is
 on  the  production  side.

 As  far  as  distribution  is  concerned,
 the  main  problem  is  psychological  and
 of  creating  confidence.  Therefore,
 unless  we  tackle  it  on  the  psycholo-
 gical  level,  our  effort  will  not  be
 successful.

 Day  before  yesterday  the  hon.
 Minister  announced  the  formation  of
 a  bigger  zone  comprising  UP  and
 Punjab.  Here  also  I  would  like  to
 draw  his  attention  to  the  fact  that  un-
 less  this  matter  is  tackleg  on  an  all-
 Inida  level,  taking  into  account  the
 magnitude  of  the  problem,  our  effort
 will  remain  incomplete.  The  States
 do  not  follow  the  line  of  the  Centre
 even  in  distribution.  There  should
 be  a  uniform  policy.  Why  have  we
 faileq  to  evolve  28  nationa)  food
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 policy  so  far.  We  have  taken  a  deci-
 sion  to  cordon  off  cities?  How  many
 States  have  implementeq  it?  Most
 of  the  cities  have  not  been  cordoned
 off.  So  far  as  rationing  ang  distribu-
 tion  is  concerned,  there  is  no  uniform
 policy.

 The  Centre  raises  objection  to
 abolish  zones  on  the  grounds  that
 procurement  will  not  be  done  in  the
 surplus  states.  If  you  take  the  qués-
 tion  og  wheat,  there  is  no  procure-
 ment  problem  now.  The  season  is
 over.  When  procurement  is  over,
 there  is  no  necessity  for  keeping  the
 zone.  When  you  decide  on  a  procure-
 ment  price  and  subsidise  the  consu-
 mer  price,  automatically  the  zone
 problem  will  be  nullified.  So  my  re-
 quest  to  Government  is  to  consider
 further  and  go  a  step  further.  When
 you  have  taken  a  right  step  in  the
 right  direction,  I  want  Government  to:
 go  further  in  that  direction  and
 abolish  the  zones  and  give  a  procure-
 ment  price  which  will  be  a  remune-
 rative  price.  The  remunerative  price
 and  the  consumer  price  should  be
 different.  Government  shoulq  subsi-
 dise  the  consumer  price  so  that  the:
 main  problem  of  black-marketing,
 corruption  and  administrative  bothe-
 ration  will  go.

 As  my  time  is  limited,  ;  want  to
 urge  only  one  more  point.  That  is
 with  regarg  to  rural]  expansion  of
 rural  credit.  The  present  rural  cre-
 dit  arrangements  are  not  sufficient.
 We  have  not  been  able  to  reach  the
 farthest  villages.  If  we  want  to  ex-
 pang  credit  facility,  we  have  to  allot
 more  money  for  rural  credit.

 श्रीमती  सहोवराबाई  राय  (दमोह)  :
 उपाध्यक्ष  महोदय,  चूंकि  बहुत  से  मेग्बरान
 बोल  चुके  हैं,  इस  लिए  मुझे  ज्यादा  कहने  की
 भ्रावश्यकता  नहीं  है  ।  मैं  कृषि  मंत्री  को
 बधाई  देना  चाहती  हूं  ।

 शी  प्राधिकार  लाल  बैरवा।  इसलिए  कि
 देश  को  भूखा  मार  दिया  ?
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 श्रीमती  सहोदरा बाई  राय  :  भ्र ौर  साथ
 उन  को  कहना  चाहती  हूं  कि  वह  हर
 एक  प्रदेश  में  जा  कर  सर्वेक्षण  करे  कि  कृषि  के
 सम्बन्ध  में  दौर  गल्ला  देने  शौर  लेने  में  क्या
 क्या  तकलीफ  हैं  और  फिर  उन  तकलीफों
 को  दूर  करने  के  लिए  आवश्यक  कदम  उठायें  |

 इस  समय  जो  जोन  बने  हुए  हैं,  उन
 को  तोड़  देना  चाहिए  और  सारे  भारतवर्ष
 में  प्रश्न  का  शाना  जाना  खले  रूप  से  होना
 चाहिए  ।  सरकार  ने  सीमेंट  के  कन्ट्रोल
 को  तोड़  दिया,  जिस  के  परिणामस्वरूप  शब
 हर  जगह  सीमेंट  मिलता  है,  जब  कि  इस  से
 पहले  लोग  सीमेंट  के  लिए  चिल्लाते  थे  ।
 इसी  तरह  शक्कर  का  कन्ट्रोल  तोड़  देना
 चाहिए,  ताकि  जनता  को  हर  जगह  सुविधा
 से  शक्कर  मिल  सके  |

 अभी  हाल  ही  में  मैं  सागर  ,  दमोह  क्षेत्र
 में  गई  थी  ।  वहां  हमारे  कृषि  श्लोक  खाद्य
 मंत्नी,  शर्मा  जी,  पधारे  थे  ।  वहां  पर  लेवी  का
 झगड़ा  हैं  ।  मैं  निवेदन  करना  चाहती  हूं  कि
 चूंकि  किसानों  के  पास  कम  पहला  है,  इसलिए
 लेवी  कम  लेनी  चाहिए  ।  उनको  ऊंचे
 भाव  दिये  जाने  चाहियें  राज  किसानों  पर
 इतना  कर्ज  लदा  हुआ  है  कि  सस्ते  दाम  पर
 अनाज  लेने  से  वे  कर्ज़  अदा  नहीं  कर  सकते  हैं  |
 राज  उनको  58  या  60  रुपये  बोरा  मिलता
 हैं  ।  मैं  निवेदन  करना  चाहती  हूं  कि  उन  को
 कम  से  कम  70,  72  या75  रुपये  बोरा
 ज़रूर  दिया  जाये,  ताकि  वे  सही  तौर  पर
 और  सुविधा  से  काम  कर  सके  ।

 हमारे  किसानों  को  साल  भर  केबल
 का शतं कारी  पर  भरोसा  होता  है  ।  उन  के  पास
 आ्रामदनी  का  कोई  साधन  नहीं  है  ।  क्योंकि
 वहां  पर  न  बिजली,  है,  न  पानी  है,  शौर  न
 किसानों  के  पास  बेल  हैं  ।  सरकार  की  ओर
 से  उन  चीज़ों  की  कोई  व्यवस्था  नही  की  गई  है,
 जिनकी  किसानों  को  ग्रावश्यकता  होती  है,
 ताकि  वे  <उत्पादन  बढ़ा  कर  धपना  निर्वाह
 कर  सकें  |
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 सरकार  पक्षपात  से  काम  करती  है  '

 मद्रास  भौर  दूसरी  जगहों  में  वह  अच्छे  किसानों
 के  काम  में  मदद  देती  है,  लेकिन  हमारे  यहां
 ऐसा  नहीं  किया  जाता  है  ।  मगर  कोई
 योजना  चालू  होती  है,  तो  उसको  मैसूर  या
 बंगाल  ले  जाते  हैं  ।  हमारे  यहां  मध्य  प्रदेश
 में  उद्योग-  धंधे  सही  तौर  पर  चालू  नहीं  हो
 पाते  हैं,  जिस  के  कारण  मध्य  प्रदेश  एक
 बैकवर्ड  एरिया  बन  गया  है।

 मैं  मंत्री  महोदय  से  यह  निवेदन  करना
 चाहती  हूं  कि  वह  ऐसे  उचित  शौर  कड़े  कदम
 उठाये,  जिस  से  हम  कृषि-उत्पादन  में  प्रिया
 हाथ  बंटा  सकें  कौर  हमको  भ्रम  रिकी  से  भीख
 न  मांगनी  पड़े  प्रौढ़  ऋण  न  लेना  पड़े  ।
 मध्य  प्रदेश  की  जमीन  भ्रमणी  है  ।  वहां
 गल्‍ला  अधिक  पैदा  हो  सकता  है।  इसलिए
 कृषि  उत्पादन  में  वृद्धि  करने  के  लिए  उस  को
 हर  तरह  की  सहायता  दी  जानी  चाहिए।

 गुजरात  के  लोग  चिल्लाते  हैं  कि  मध्य
 प्रदेश  हम  को  भ्र नाज  नहीं  देता  है  t  मैं
 गुजरात  के  भाइयों  को  कहना  चाहती  हूं  कि
 वे  अपने  क्षेत्र  में  जर्दा  कौर  मूंगफली  की
 जगह  गेहूं  कौर  ज्वार  बोये  t  are  स्थिति
 यह  है  कि  वे  भ्र पने  यहां  पर्दा  कौर  मूंगफली
 पैदा  करके  श्रण्छी  रकम  कमाते  हैं  शौर  मध्य
 प्रदेश  को  कहते  हैं  कि  प्रसाद  दो  ।  यह  कहां  की
 नीति  है।  उन  को  चाहिए  कि  वे  अपने  यहां
 अनाज  पैदा  करें,  क्योंकि  हमारे  प्रदेश  ऐं
 दो  साल  वर्षा  न  होने  से  प्रदान  कम  हुसना  है  ।
 पानी  न  बरसने  के  कारण  इस  साल  छत्तीसगढ़
 जिले  में  धान  को  फसल  सूख  गई  है  कौर
 त्राहि  त्राहि  मची  हुई  है  1

 जैसा  कि  मैंने  शुरू  में  कहा  है,  मंत्री  महोदय
 जोन  कौर  कंट्रोल  हटा  दें,  ताकि  गल्ला  पूरे
 भारतवर्ष  में  जा  सके  कौर  सारे  देश  की  जनता
 को  प्रणाली  से  खाने  पीने  की  चीज़े  मिल  ।
 सरकार  की  वर्तमान  नीति  का  परिणाम  यह
 है  कि  जिन  के  पास  पैसा  है,  जो  धनी  प्रौढ़
 पूंजीपति  हैं,  वे  तो  चार  पांच  रुपए  किलो  के



 I  (2357,  ‘D.G.  (1966-67)

 [श्रीमती  &होकर।  राय  बा-]
 भाव  पर  भी  गेहूं  खरीद  सकते  हैं,  लेकिन
 जिन  को  केवल  डेढ़  रुपया  रोज  मिलता  है,  उन
 को  गेहूं  नसीब  नहीं  होता  है।  बड़े  बड़े  लोग  ज्यादा
 भाव  पर  खरीद  कर  मनों  गल्ला  अपने  पास
 रखे  हुए  हैं  ।  लेकिन,  जो  मजदूर  दल  है,
 जो  गवर्नमेंट  सर्वेक्षण  है  राज  उनको  गल्‍ला
 नही  मिलता  है,  त्राहि  त्राहि  मची  हुई  है  ,
 इस  लिये  वहां  पर  सही  तरीके  से  बटवारे
 की  व्यवस्था  होनी  चाहिये  ।

 मैं  यह  भी  प्रार्थना  करना  चाहती  हूं  कि
 आपके  जो  जमीन  की  व्यवस्था  करने  वाले
 लोग  हैं  सही  तरीके  से  व्यवस्था  नहीं  करते  हैं
 क्योंकि  इस  में  घूस  खोरी  भी
 चलती  है.  इस  बारे  में  मैं  कुछ  अधिक  नहीं
 कहना  चाहती  ,  क्योंकि  हमारे  देश  में  इस  समय
 संकट  का  समय  है,  इसलिए  मैं  कृषि  मंत्री  से
 प्रार्थना  करती  हूं  कि  जहां  ज़मीनें  पड़ी  हैं,  उनका
 सही  तरीके  से  बटवारा  हो,  उनको  सही  तरीके
 से  पैसा  मिलना  चाहिये  ताकि  किसान  ठीक
 ढंग  से  काम  कर  सकें  ।

 उपाध्यक्ष  महोदय,  काश्तकारी  खेती  में
 हमारे  मजदूरों  को  कम  पैसा  मिलता  2,
 इसलिये  मजदूरों  की  मजदूरी  निर्धारित  होनी
 चाहिये,  उनको  उचित  पैसा  मिलना  चाहिये  ।
 काश्तकारी  के  काम  में  हरिजन  और  इरादी-
 यानी  लोग  ज्यादातर  खेती  के  काम  में  रहते
 हैं  ।  महिलायें  इस  में  काफी  हाथ  बटाती  हैं,
 उनको  एक  रुपया  प्रतिदिन  दिया  जाता  है,
 जब  कि  पुरुषों  को  डेढ़  रुपया  मिलता  है,  इस
 लिए  मजदूरी  में  यह  भेद  नहीं  होना  चाहिये  ।
 मजदूरी  बराबर  की  मिलनी  चाहिये,  चाहे  वह
 पुरुष  हो  या  महिला  ।

 हमारे  यहां  मध्य  प्रदेश  में  कई  जगहों  पर
 ऐसी  जमीनें  पड़ी  हुई  हैं  जिन  को  ट्रेक्टर  से
 जुतवाकर  काम  में  लाया  जा  सकता  है,  ऐसी
 कमीनों  को  प्रायः  हरिजनों  और
 आदिवासियों  को  दिया  जाता  है,  मेरा
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 सुझाव  है  कि  यह  केवल  हरिजनों  कौर  इरादी-
 वासियों  को  ही  न  मिले,  बल्कि  ब्राह्मण,
 क्षत्रीय,  वैश्य,  सब  को  मिलनी  चाहिये।  हमारे
 यहां  ब्राह्मण,  ठाकुर  और  अन्य  भी  बहुत  से
 लोग  हैं  जो  भूमिहीन  हैं  ।  क्योंकि  जब  मैं  अपने
 क्षेत्र  में जाती  हूं  तो  लोग  यह  कहते  हैं  कि
 हमारा  भाग्य  बड़ा  दुबई  है,  आजकल  तो  हरि-
 जन  कौर  आदिवासियों  का  भाग्य  खल
 गया  है,  भाजकल  ब्राह्मण,  क्षत्रियों  को  कूछ
 नहीं  मिलता  है  -  सब  का  हक  बराबर  है,
 इसलिये  सब  को  मिलनी  चाहिये  ।  हस  प्रकार
 का  आदेश  झपकी  तरफ  से  कलेक्टर  कौर
 तहसीलदार  को  जाना  चाहिये  ।  राज  होता
 क्या  है,  जो  उनको  रुपया  देता  है,  उसका  काम
 सही  तरीके  से  होता  है,  उसको  सही  तरीक़े  से
 ज़मीन  देते  हैं,  जोर  जो  रुपया  नहीं  देते  हैं  ,
 उनका  काम  वे  उलझा  देते  हैं  ।  इसलिये  इस
 संबंध  में  कोई  कड़ा  कदम  उठाया  जाय  कौर
 आदेश  भेजिये  कि  सही  तरीके  से  ज़मीन  का
 बटवारा  हो  शौर  उसका  कार्य  चले  ।  भागने
 बहुत  सी  झाडती-फालतू  चीजें  बनाई  हुई  हैं  ।
 उनको  छोड़िये,  क्योंकि  इन  में  पैसा  लगता  है,
 जैसे  राज  परिवार  नियोजन  पर  फालतू  47
 खर्च  होता  है,  ऐसी  ही  भोर  भी  चीजें  हैं,
 जिन  में  फालतू  पैसा  जाता  है,  जैसे  भारत
 सेवक  समाज  है,  लाखों  रुपया  पानी  की  तरह
 से  इन  पर  बहाया  जाता  है,  इसको  बचा
 कर  काश्तकारी  में  लगाया  जाना  चाहिये,
 ताकि  हम  को  बाहर के  देशों  से  गल्ला  न  मंगाना
 पड़े  ।  मैं  झपने  कृषि  मंत्री  भोर  खाद्य  मंत्री  से
 प्रार्थना  करना  चाहती  हूं  कि  आपको  सारे
 भारतवर्ष  को  एक  निगाह  से  देखना  चाहिये,
 खूब  काम  करना  चाहिये,  जिस  से  सब  को
 राहत  मिले  ।

 Shri  Priya  Gupta  (Katihar):  I  am
 grateful  to  you  for  giving  me  time.

 What  I  want  to  impress  upon  the
 Food  Minister  is  only  this.  Either  he
 does  not  happen  to  know  how  to  im-
 prove  the  food  production,  how  to
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 distribute  the  food  ang  how  to  make
 the  country  self-sufficient,  or  if  he
 Knows  it,  his  plans  and  programmes
 are  not  being  allowed  to  be  operated
 properly,  there  being  some  difficulty
 at  the  Central  level  or  at  the  State
 level.  He  must  first  decide  where
 the  fault  is.  He  js  a  catalytic  agent
 in  a  chemical  mixture,  and  he  must
 make  himself  anti-corresive,  anti-
 magnetic  and  anti-non-conductive,  so
 that  he  will  not  be  swayeg  by  the
 prejudices,  political  or  otherwise,  of
 the  different  interests,  capitalists  and
 the  different  States  and  the  Centre.
 He  must  decide  what  his  policy  is,
 because  this  is  a  vast  country  with
 resources,  and  it  is  only  a  question  of
 permutation  and  combination  of  the
 Tesources,  making  proper  utilisation
 of  irrigation  and  power.  We  cannot
 say  that  this  country  cannot  be  self-
 sufficient.  That  is  about  production.

 Regarding  distribution,  we  have
 seen  the  difficulties.  You  have  creat-
 ed  the  Food  Corporation  of  India  to
 have  a  socialist  approach,  to  elimi-
 nate  the  intermediaries  between  the
 producer  ang  consumer,  but  there
 also  there  is  the  human  factor;  the
 workers  there  are  very  much  affected.
 They  are  feeling  insecure.  In  the
 southern  region  they  have  been  taken
 over,  and  they  are  frustrateq  because
 their  terms  and  conditions  have  not
 yet  been  settled.

 Yesterday  myself,  Shri  Vidyalankar
 and  Mr.  Asru  Bose,  General  Secre-
 tary  of  the  All  India  Central  Govern-
 ment  Food  Employees’  Association
 met  Mr.  Chaudhury  and  Mr.  Subra-
 maniam  on  7890  April  1966,  and  I  am
 grateful  for  that  opportunity.  Mr.
 Subramaniam  agreed  in  principle,  and
 on  ‘11th:  April,  in  reply  to  a  calling
 attention  motion  in  this  House  also
 it  was  made  clear  in  reply  to  Mr.
 Dwivedy,  Mr.  Kamath,  Mr.  Nath  Pai
 ang  myself,  that  the  Government  em-
 ployees  in  this  FCI  would  continue  to
 get  their  rights  and  privileges.  He
 asked  us  to  talk  to  Mr.  Chandy,  the
 Chairman  of  the  FCI  to  crystallise
 these  accepted  principles  and  see  if  it
 can  be  expedited.
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 I  would  suggest  one  thing.  In  the
 Food  Corpoartion  Act,  we  propose  this
 one  thing  only:

 At  page  5,  under  Section  2,—
 add  the  following  as  Sub-sec~

 tion  4—

 “Subject  to  such  rules  as  may
 be  made  by  the  Central  Govern-
 ment  from  time  to  time  in  this
 behalf,  the  Government  of  India
 may  transfer  on  Government  level
 the  willing  officers  ang  employ-
 yees  from  the  Department  of
 Food,  Government  of  India,  to  the
 Food  Corporation  of  Indiain  con-
 sequence  to  the  transfer  of  func-
 tions  from  the  Department  of
 Foog  to  the  said  Corporation.

 “Provided  that  in  so  transfer-
 ting,  the  Central  Food  Depart-
 ment  Officers  and  Employees  shall
 continue  to  have  the  same  status
 ang  service  conditions,  rights  and
 privileges,  including  pension,  gra-
 tuity,  leave,  provident  fund,  al-
 lowances  and  other  matters  as
 also  their  constitutional  rights  as
 Central  Government  employees
 with  production  of  pay  scales  and
 present  avenues  of  promotion,  as
 they  would  have  had  if  their  ser-
 vices  hag  not  been  transferred
 and  shall  continue  to  do  80."

 Mr.  Deputy-Speaker:  What
 this  to  do  with  the  food  problem?

 has

 Shri  priya  Gupta:  The  Food  Cor-
 poration  is  the  distributing  agency,
 and  the  change  jn  its  structure  has
 necessitateq  change  in  the  service
 conditions  to  make  it  work  all  right
 and  discharge  its  distributing  func-
 tion  very  nicely.

 “Provideq  that  the  Government
 may  by  order  determine  the  rul-
 es  in  respect  of  inter  se  seniority
 and  other  conditions  of  service  of
 these  transferrd  officers  and  em-
 ployees  taken  over  by  the  said
 Corporation  on  different  dates.”

 This  is  the  proposed  amendment  to
 the  FCI  Act.
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 (Shri  Priya  Gupta]
 Secondly,  we  propose  that  the  draft

 memorandum  dateg  8th  December,
 1965,  issued  by  the  Foog  Department,
 Government  of  yndia  to  Employees’
 Associations  for  their  comments  be
 recast  in  the  light  of  the  above
 amendments  of  the  FCI  Act,  as  fol-
 lows:

 “2(b).  The  Form  1  (Enclosure
 to  Draft  Memorandum),  wherein
 employees  have  been  asked  to  re-
 sign  from  their  present  service  in
 Food  Department  before  transfer
 to  the  corporation  be  rescinded.

 “2(c).  The  Draft  Memorandum
 shall  provide  for  arranging  at
 Government  leve]  transfer  of  such
 officers  and  employees  as  do  not
 opt  to  be  transferred  to  the  Cor-
 poration,  in  other  Central  Govern-
 ment  establishments,  protecting
 their  existing  pay  scales,  status,
 promotion  avenues,  seniority  and
 other  service  conditions  as  earned
 by  them  as  Central  Government
 employees.”

 We  talked  to  Mr.  Chandy,  the
 ‘Chairman.  He  agréeq  in  principle,
 but  he  says  that  article  $ii  will  bring
 complications.  I  believe  that  Mr.
 Subramaniam  will  again  think  about
 it,  finalise  it  and  carry  out  the  pro-
 mise  given  in  this  House  itself.
 Lastly,  in  respect  of  food  I  would  re-
 quest  the  Foog  Minister  to  consider
 the  drought  areas  and  flood  areas  Of
 North  Bihar  and_  specially  north-
 eastern  parts  of  Bihar  ang  extend
 Central  assurances  at  par  with  the
 other  drought  affecteq  areas.  These
 are  flood  affecteq  also.  Thousands  of
 acres  of  paddy  lands  anq  standing
 crops  are  affected  every  year  by
 these  things.  I  am  gratefu;  to  the
 irrigation  minister  Dr.  K.  L.  Rao  who
 recently  in  a  meeting  in  which  I  was
 calleq  and  where  the  chief  engineer
 of  Bihar  lUrigation  department  and
 the  chief  engineer  of  the  CWPC  were
 presnt  agreed  to  take  up  the  Rs.  237
 lakhs  project  parallel  to  Mallior
 Bandh  in  Bengal  to  protect  the  flood
 affected  areas  from  the  floods  of  Ful-
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 har  (Mahananda)  and  the  river  Gan-
 ges  in  Katihar,  Manihari  and  Aza..-
 nagar  areas.  I  request  that  the  plan-
 ning  Minister  be  impressed  upon  by
 the  food  minister  to  take  up  this  work
 at  the  initial  stages  of  the  Fourth
 plan  so  that  in  the  coming  years  we
 can  save  foodstuffs  and  other  stand-
 ing  crops  from  the  floods  ang  drou-
 ghts.  I  hope  the  hon.  minister  would
 consider  these  suggestions  given  by
 me  and  |  am  grateful  for  the  time
 you  have  given  me.

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Co-
 operation  (Shri  0.  Subramaniam):
 At  the  outset  I  express  my  thanks
 to  the  hon.  Members  who  have  parti-
 cipated  in  this  debate  and  ]  am  parti-
 cularly  grateful  for  the  smooth  course
 which  the  debate  has  taken  on  this
 occasion.  Much  light  has  been  shed
 On  vexed  problems  but  without  gene-
 rating  much  heat  in  that  process.
 Perhaps  this  reflects  the  food  situa-
 tion  in  the  country  generally.  In  the
 discussion  many  hon.  Members  were
 naturally  concerned  with  the  present
 foog  situation  in  the  country  and
 how  we  would  be  meeting  the  situa-
 tion  which  might  arise  in  the  country
 in  the  coming  few  months.  I  should
 be  thankful  particularly  to  my  es-
 teemeq  friend  Shri  Humayun  Kabir.
 J  am  Sorry  he  is  not  here.  But  he
 made  very  many  constructive  sug-
 gestions  ang  also  criticisms  and  I  am
 glad  now  at  least  I  have  the  benefit
 of  these  suggestions  and  eriticisms
 even  though  I  was  denied  the  benefit
 of  these  things  when  we  worked  as
 cabinet  colleagues.

 Shri  D.C.  Sharma  (Gurdaspur):
 Let  more  members  go  out  of  the
 cabinet  and  give  you  good  sugges-
 tions.

 Shri  C.  Subramaniam:  Generally
 there  is  an  impression,  which  is  voic-
 ed  I  think  by  Shri  Humayun  Kabir.
 that  +  was  responsible  for  creating  a
 scare  in  the  country.  I  was  trying  to
 find  a  simile  for  this  and  IT  could  not
 find  one  from  our  own.  Therefore,  I
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 am  borowing  a  simile  which  was  giv-
 en  in  a  foreign  newspaper.  I  am  in
 the  position  of  a  boy  who  cried
 ‘wolf’  after  seeing  the
 wolf.  Because  aid  came  for  the  pur-
 pose  of  driving  away,  and  the  wolf  is
 is  being  driven  away,  if  the  boy  is
 accused  for  having  cried  wolf,  then
 who  is  to  be  blamed.  I  do  not  know.
 I  can  claim  a  certain  amount  of  ob-
 jectivity  in  judging  even  my  own
 decisions  in  retrospect.  I  feel  I  have
 done  my  duty  and  if  I  have  not  taken
 that  stand  I  would  have  failed......
 (Interruptions.)

 att  बिगड़ो  (हिसार):  फैमिना  कांड
 को

 कुछ  माननीय  सदस्य  :  बैठो  |

 उपाध्यक्ष  महोदय  :  भार  भार  ।

 श्री  बिगड़ो  :  यह  झुंड  बकवास  कर  रहा  है
 है  v  इसको  रोकिये  ।

 Mr.  Deputy-Speaker:  He  is  not
 yielding.  You  please  sit  down.  You
 cannot  talk  like  this.

 deal
 hon.

 Shri  C.  Subramaniam;  |  will
 with  the  problem  which  the
 amember  has  referred  to.

 sit  बागड़ी  :  भ्रध्यक्ष  महोदय  ने  खुद
 कहा  था  कि  फेमिना  कोड  को  सभा  पटल  पर
 इन  से  रखवायेंगे  ।  उसको  बाप  रखवाये।

 Mr.  Deputy-Speaker:  I  will  have
 to  take  action  if  you  go  on  like  this.

 Shri  C.  Subramaniam:  I  would
 have  failed  in  my  duty  if  I  had  not
 warned  the  country  of  the  situation
 it  was  faced  with  at  that  time  and
 not  mcrely  warning  the  country  but
 also  taking  anticipatory  action  for
 the  purpose  of  preventing  a  catas-
 trophe  which  would  have  otherwise
 come  about  in  the  country......  (In-
 terruptions.)  I  have  the  satisfaction
 that  I  have  done  my  duty  by  the
 country  and  let  history  decide  whe-
 ther  my  action  was  correct  ang  justi-
 fied  or  not.
 328  (Ai)  LS—8,
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 बनी  बागड़ी  :  सब  से  ज्यादा  दलित  वर्ग

 कै  लोग  शौर  आदिवासी  लोग  भूख  से  मर  रहे
 ह।

 Shri  0.  Subramaniam:  Fortunately
 for  us  we  are  getting  aid  from  vari-
 ous  countries  and  it  is  because  of  that
 we  have  the  confidence  today  that  we
 are  in  a  position  to  meet  not  only
 the  present  situation  but  also  the
 situation  which  might  develop  in  the
 coming  lean  months  and  it  is  that
 confidence  perhaps  which  has  made
 the  debate  also  smooth  here.  I  would
 like  the  House  to  imagine  what  would
 have  been  the  position  if  I  do  not
 have  with  me  a  lakh  or  750,000  tons
 of  wheat  which  I  am  able  to  give
 every  month  to  West  Bengal  today.
 What  would  be  the  situation  if  I  do
 not  have  with  me  imported  wheat
 and  milo  which  I  am  delivering  to
 Maharashtra  every  month  at  the  rate
 of  nearly  175,000  tons  or  a  little  more
 than  that?  What  would  have  been
 the  situation  if  this  was  not  available
 to  me  for  distribution  in  the  various
 states.  We  are  pumping  into  the
 market  round  about  700,000  or  800,000
 tons  of  imported  wheat.  Somebody
 characterised  it  as  800,000  or  32
 million  tons  of  poison  which  is  being
 injected  into  the  country.  I  would  like
 to  know  what  would  have  happened
 te  the  country  as  a  whole  if  this
 quantity  of  foodgrains  imported,  aid
 grains  were  not  available  for  us.

 ot  बागड़ी  :  सारा  देश  भूखा  मर  रहा
 है  ।  श्राप  भूख  मंत्री  शौर  अकाल  मंत्री  हैं  ।

 Shri  C.  Subramaniam:  It  is  not
 merely  the  question  of  hunger,  not
 merely  the  question  of  starvation
 deaths.  The  whole  system  would  have
 crumbled  and,  thercfore,  whatever
 might  be  the  personal  criticism  I  am
 prepared  to  take  it.  I  have  no  doubt
 in  my  mind  that  this  was  necessary,
 this  was  inevitable.  Even  now  we
 are  not  out  of  the  woods  because
 everything  depends  upon  this—even
 thougi  we  have  laid  a  programme  of
 production,  everything  depends  upon
 how  the  monsoon  is  going  to  fare  this
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 {Shri  C.  Subramaniam]
 year,  I  hope  and  trust  and  I  pray
 to  God,  because  I  am  a  believer  in
 God,  that  we  should  have  at  least
 the  normal  rainfall  during  the  com-
 ing  monsoon.  That  alone  would  take
 us  out  of  the  woods.  My  friend  Shri
 Bagri  got  agitated  that  I  may  not
 touch  that  subject  with  regard  to  the
 functioning  of  the  famine  code  Or
 taking  over  scarcity  works.  Unfortu-
 nately  the  learned  doctor  is  not  here.

 aft  बागड़ी  :  मैं  बैठा  ह  +  ग्रापकी तरह से तरह  से
 हम  झूठ  नहीं  बोलते  हैं  ।  फैमिना  कोड  है  ही
 नहीं  कौर  कह  दिया  है  |

 Shri  0.  Subramaniam:  A  worthy
 representative  of  the  doctor.  I  would
 like  to  point  out  that  the  rules  and
 procedures  for  famine  relief  and  scar-
 city  relief  works  are  formulateq  in
 the  states  and  after  independence  the
 state  governments  have  taken  steps  to
 revise  that  famine  code.  I  need  not
 go  into  every  state  code,  but  I  will
 give  you  a  few  examples.  In  959  the
 West  Bengal  government  issued  re-
 vised  rules,  what  they  called  manual,
 for  relief  of  distress  in  place  of  the
 old  famine  code,  The  preface  to  that
 is  important  because  it  brings  out  all
 the  points  which  I  have  stated  with
 regard  to  the  old  famine  code  and  I
 shall  quote  it:

 “While  the  Bengal  Famine  code,
 98  and  the  Bengal  Famine
 Manual  94l  are  excellent  codifi-
 cations  based  on  long  experi-
 ence,”

 “they  are  shot  through  and
 through  with  ideas  which  have
 become  outmoded  owing  to  a  swift
 shift  of  administrative  emphasis
 from  law  and  order  to  social  wel-
 fare,  which  has  brought  about  a
 radica]  change  in  the  concept  of
 relief.  In  the  past,  the  obligation
 of  Government  was  only  confined
 to  preservation  of  life,  and  when
 life  was  once  secured,  the  respon-
 sibility  to  the  afflicted  ceased.
 Under  modern  conditions,  how-
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 ever,  not  only  preservation  of  life
 but  maintenance  of  economic
 health  of  the  people  has  devolved
 upon  the  State.  It  is  no  longer
 the  policy  of  Government  “to
 wait  upon  events”  but  to  fashion
 events,  so  that  scarcity  or  famine
 does  not  occur.  The  mounting
 annual  expenditure  on  relief  dur-
 ing  the  past  several  years  is  due
 to  this  responsibility  which  Gov-
 ernment  have  taken  upon  them-
 selves,  This  expenditure  for  re-
 lief  is  more  im  the  nature  of  social
 service  payments.  This  issue  of
 multiple  ad  hoc  becomes  neces-
 sary  to  cover  all  deviations  from
 the  rigid  structure  of  the  Famine
 Code  and  the  Famine  Manual.
 This  very  often  creates  adminis-
 trative  confusiom  With  a  view
 to  obviate  the  difficulty,  the  pre-
 sent  manual  is  being  published.”

 Im  the  same  way,  Rajasthan  took
 up  the  revision  of  the  Famine  Code,
 and  brought  into  existence  a  new
 code,  a  new  set  of  rules,  in  1962,  It
 is  not  merely  the  State  Governments,
 Today,  the  Central  Government  also
 takes  8  good  deal  of  responsibility
 for  the  purpose  of  dealing  with  scar-
 city  conditions.  In  the  past  the  res-
 ponsibility  of  the  Central  Govern-
 ment.  was  only  to  get  reports  from
 the  various  provinces  or  States.  But
 now  it  plays  an  active  role  in  giving
 assistance  to  the  State  Governments
 tor  the  purpose  of  providing  relief.
 It  is  not  only  that.  As  a  matter  of
 fact,  in  the  old  Famine  Code,  and
 even  later  on,  there  was  a  rule  even
 with  regard  to  our  own  Government,
 that  contributions  from  the  Central
 Government  would  be  given  to  the
 State  Governments  only  if  they  took
 up  for  relief  works  an  unproductive
 scheme,  and  if  they  took  up  any  pro-
 ductive  scheme,  they  would  be  denied
 the  contribution,  Therefore,  for  the
 purpose  of  getting  the  contribution,
 the  State  Governments  were  forced
 to  take  up  unproductive  schemes.
 That  has  been  scrapped.  In  the  same
 way,  im  the  past,  I  am  sure  some
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 hon,  Members  also  would  know  what
 sort  of  relief  was  given.  Gruel  cen-
 tres  were  run,  Those  days  have  gone.
 Today,  we  think  in  terms  of  distri-
 buting  milk.  We  think  in  terms  of
 distributing  vitamin  tablets;  processed
 food;  protective  food  for  nursing  or
 expectant  mothers.  These  are  the
 new  concepts.  I  am  sure  even  Dr.
 Lohia  would  agree  that  this  is  some-
 thing  radically  different  from  what
 existed  in  the  British  regime.  It  is
 this  aspect  that  I  have  been  em-
 Phasising.  I  do  not  know  why  Dr.
 Lohia  could  not  understand  this  and
 why  he  could  not  have  got  at  these
 revised  codes  from  the  various  State
 Governments.  I  have  mentioned  this
 only  for  the  purpose  of  explaining
 the  matter.

 It  is  on  this  new  basis  of  a  new
 approach  with  regard  to  social  wel-
 fare  in  times  scarcity  that  relief  mea-
 sures  are  being  undertaken  by  the
 State  Governments  ang  we  do  not
 want  to  shirk  that  responsibility  of
 the  Central  Government.  I  am_pre-
 pared  to  say  that  we  are  also  res-
 ponsible  to  see  that  the  scarcity  re-
 lief  works  are  run  adequately  and
 in  an  effective  and  efficient  manner
 to  meet  the  situation,  We  are  not
 going  to  shirk  that  responsibility
 simply  because  some  people  rise  and
 ask  ‘on  the  basis  of  responsibility what  have  you  done.  We  are  res-
 Ponsible  to  this  Parliament;  we  are
 responsible  to  the  country  and  we
 shall  do  our  duty  to  the  satisfaction
 of  the  people  and  the  satisfaction  of
 the  country.

 sh  बागड़ी  :  भापकी  केन्द्रीय  प्रकार
 संहिता  जो  है  वह  पटल  पर  क्‍यों
 नहीं  रखते  हैं?  बाप  राजस्थान  की  बात  करते
 हैं  arf  व्यवधान  )  अकाल  संहिता  है
 तो  सभा  पटल  पर  रखिए  ।

 अध्यक्ष  महोदय  :  श्राप  बैठ  जाएं  t
 (व्यवधान)  आप  बैठ  जाइये  ।

 Order,  order.  Please  sit  down.
 After  he  finishes  his  speech,  he  may
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 put  one  or  two  questions  if  he  likes.

 Shri  0.  Subramaniam:  Apart  from
 dealing  with  the  situation,  what  is
 important  and  what  is  being  realised
 as  important  in  this  House  by  the
 hon,  Members  here  and  also  by  the
 people  today  is  the  building  up  of
 agricultural  production  in  the  coun-
 try.  I  think  it  is  being  realised  by
 everybody  today,  ang  no  progressive
 patriots  are  required  for  that  purpose,
 that  we  should  not  and  we  shall  not
 depend  upon  imported  foodgrains  for
 long.  It  is  necessary  that  we  should
 become  self-sufficient  as  early  as
 possible.  But  that  does  not  mean  we
 should  not  treat  a  situation  which
 exists  today.  Therefore,  what  is  more
 important  than  merely  saying  that  we
 should  be  self-sufficient  and  we  should
 not  depend  upon  imported  foodgrains
 today,  is  that  we  should  have  an
 agricultural  programme  which  would
 ensure  that  we  become  self-sufficient
 as  early  as  possible.  It  is  that  aware-
 ness  and  it  is  that  consciousness  in
 the  country  about  which  I  am  very
 happy.  Because  of  this,  agriculture
 is  being  given  new  importance.  Agri-
 culture  is  being  given  the  role  which
 ought  to  be  given  to  it.  Even  in
 planning  today,  it  is  being  realised
 and  it  is  being  recognised  that  agri-
 culture  should  get  the  highest  prior-
 ity,  equal  to  defence;  not  even  next
 to  defence  but  equal  to  defence  be-
 cause  this  is  the  most  defensive  mea-
 sure.

 An  hon,  Member:  He  should  have
 given  the  incentives  before,
 5.46  hrs.

 {Snrt  SHAM  Lau  840७7  in  the  Chair]

 श्री  बागड़ी  :  श्रीमान्‌  जी  ,  भ्र काल  संहिता
 इनके  पास  है  या  नहीं  यह  तो  बता  दें  ?

 सभापति  महोदय  :  ड्राप  उनकी  तकरीर
 सुनिए,  बाद  में  पूछ  लीजिएगा

 श्री  बागड़ी  :  प्रकार  संहिता  इन  के  पास
 है  या  नहीं,  यह  बतला  दें  ।
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 सभापति  सरोवर  :  बागड़ी  साहब,  मेरी
 बात  सुनिए  v  देखिए  जवाब  जब  खत्म  होजाय
 तब  पूछिये गा

 Shri  0.  Subramaniam:  Therefore,
 this  itself,  to  a  certain  extent,  if  I
 may  say  so,  is  the  result  of  the  crisis
 through  which  we  are  passing.  But
 whatever  it  is)  we  have  now  to  draw
 up  a  programme,  a  programme  which
 would  not  only  be  goog  enough  on
 paper  but  which  would,  if  imple-
 mented  properly,  take  us  to  the  goal
 of  self-sufficiency.

 In  dealing  with  the  agricultural
 programme,  I  want  to  look  upon  it
 from  two  aspects,  The  first  aspect  is
 one  of  short-term  approach,  and  in
 that  short-term  approach  I  include  the
 fourth  Five  Year  Plan  period.  The
 other  ig  the  long-term  approach—5
 to  20  years—and  even  in  taking  mea-
 sures  with  regard  to  the  short-term,
 that  is,  the  fourth  Five  Year  Plan
 our  programmes  should  be  such  that
 they  fall  in  line  with,  and  are  in
 implementation  of,  the  larger  pers-
 pective  and  the  larger  objective.  That
 is  why  I  want  to  place  before  this
 Parliament  and  before  this  country
 what  we  have  got  to  achieve  in  the
 agriculture  sector  during  the  next  5
 to  20  years,

 First  of  all,  and  the  most  important
 thing  about  which  we  are  now  talk-
 ing,  is  that  we  should  reach  the  stage
 of  self-sufficiency.  When  we  say  self-
 sufficiency,  in  my  view,  there  are  two
 stages  of  self-sufficiency.  One  stage
 of  self-sufficiency  is  with  regard  to
 the  foodgrains  which  we  are  import-
 ing  today  and  we  have  to  depend
 upon  imported  foodgrains;  that  de-
 pendence  has  to  be  got  over  as  quick-
 ly  as  possible,  But  that  is  not  the
 whole  story,  because  foodgrains  do
 not  constitute  the  whole  food  which
 is  required  for  the  human  system.
 It  requires  a  more  balanced  diet;  it
 requires  a  protein  food;  it  requires
 various  protective  foods.  So,  we  have
 to  move  towards  all  this  complex  of
 nutritious  food,  a  balanced  diet,  being
 available  to  the  whole  community.  It
 is  not  merely  vegetables;  various
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 other  things  such  as  the  agricultural
 products,  perhaps  animal  protein  also,
 cattle  and  milk  products,  poultry,  etc.,
 have  also  to  be  taken  care  of.  In  this
 process,  no  doubt  fish  also  would
 come  into  the  picture.  This  is  one
 thing.  The  second  thing  is,  we  have
 got  to  see  that  through  agriculture
 we  produce  all  the  raw  materials
 which  are  required  for  our  industry.
 There  are  the  fibres,  oilseeds  and
 forest  produces  for  the  purpose  of
 meeting  the  requirements  of  raw
 materials  for  our  industries,  My  col-
 league  gave  figures  of  the  contribution
 which  agriculture  is  making  in  this
 regard.  It  is  of  the  order  of  Rs.  500
 crores  every  year.  This  is  not  enough.
 Not  only  food,  but  we  are  importing
 even  now  some  agricultural  raw
 materials.  We  have  to  become  self-
 sufficient  not  only  with  regard  to  the
 stage  of  development  that  we  have
 reached,  but  also  with  regard  to  the
 future  developed  stage  which  we  will
 be  reaching  in  the  next  5  years,  That
 will  have  to  be  kept  in  mind.

 There  is  another  aspect.  Agricul-
 (ure  has  also  contributed  to  our
 foreign  exchange  earning  which  is
 necessary  for  “this  country  becoming
 self-reliant.  Even  now  agriculture  is
 making  a  sizeable  contribution,  which
 is  much  more  than  the  contribution
 by  any  other  sector.  It  is  about  60  per
 cent.  But  this  has  got  to  be  much
 more.

 The  fourth  aspect  to  which  I  attach
 much  greater  importance  is  the  social
 aspect.  We  are  thinking  in  terms  of
 a  society  in  which  at  least  the  basic
 minimum  will  be  provided  to  every
 individual  in  our  country.  Who  are
 the  people  who  are  denied  the  basic
 minimum  today?  Statistics  show  that
 it  is  the  small  farmer,  the  agricul-
 tural  labour  forming  about  40  per
 cent  of  our  population  who  are  denied
 this.  When  we  talk  of  providing  the
 basic  minimum  and  raising  the  stan-
 dard  of  like  of  the  people  in  the  lower
 rungs  of  the  ladder,  those  people  are
 the  uneconomic  farmers  and  agricul-
 tural  labourers  who  are  striving  hard,
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 finding  themselves  in  the  most  un-
 enviable  position.  If  this  picture  is
 to  be  set  right,  what  is  to  be  done?
 When  we  say  that  rich  has  become
 richer  and  poor  poorer,  it  is  really
 saying  that  ithe  agricultural]  sector  is
 becoming  poorer  and  poorer  and  the
 non-agricultural  sector  is  becoming
 richer  and  richer.  It  is  a  fact.  There-
 fore,  the  agricultural  section  will
 have  to  be  pulled  up.  We  cannot  do
 it  unless  we  put  in  new  life  and  new
 vigour  into  it.

 Mr.  Chairman:  What  about  the
 working  class  in  the  industry?

 Shri  C.  Subramaniam:  They  are
 much  better  off  compared  to  agricul-
 tural  labour  in  this  country.  You  can
 compare  the  earnings  of  an  industrial
 labourer  and  a  person  who  owns  even
 5  acres  of  ordinary  land.  The  indus-
 trial  labourer  earns  at  least  twice  as
 much  as  the  owner  of  land.  The  urban-
 oriented  people  think  only  in  terms  of
 industrial  labour.  It  is  the  agricul-
 tural  labour  who  form  the  poorer  sec-
 tions  of  the  community.  Even  my
 friend,  Mr.  Malaviaya,  will  agree  that
 it  is  this  section  which  requires  treat-
 ment  more  than  anybody  else.

 Mr.  Chairman:  Why  Mr.  Malaviya
 alone?

 Shri  C.  Subramaniam:  Because  he
 was  walking  in.

 Shri  K.  D.  Malaviya  (Basti):  Let
 him  ask  me  the  question  and  I  will
 give  a  concrete  answer  and  satisfy
 him.

 Shri  C.  Subramaniam:  Our  agricul-
 tural  programme  should  be  such  that
 it  gives  new  economic  strength  to
 these  poorer  sections,  How  to  do  it
 is  the  question.  These  are  the  four
 aspects  which  will  have  to  be  taken
 into  consideration.  It  is  not  as  if  by
 a  marginal  increase  of  5  or  0  per  cent
 we  would  able  to  bring  about  this
 change.  If  we  have  to  produce,  for
 example,  protective  food  like  vege-
 tables,  fruits,  milk,  animal  meat  or
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 poultry  meat,  we  are  not  going  to
 achieve  the  standard  which  would  ७९
 required  for  meeting  the  minimum
 requirements  of  the  millions  of  our
 people  by  having  a  marginal  increase
 of  5  or  0  per  cent  on  our  lands.  It
 is  only  by  a  massive  increase  in  the
 productivity  of  our  land  that  we
 would  be  able  to  meet  our  require-
 mertts  and  also  diversify  our  land  for
 the  purpose  of  producing  vegetables,
 fruits  and  other  things  like  fooder,  etc.
 We  should  in  a  small  area  of  land
 produce  the  foodgrains  required  and
 release  the  other  land  for  growing
 vegetables,  fruits,  etc.  If  there  is
 only  a  marginal  increase  of  5  per  cent
 every  year,  we  will  continue  to  be  in
 the  same  famished  position  as  we  are.
 Therefore,  we  have  to  see  that  we  are
 in  a  position  to  produce  much  more
 than  what  we  are  producing  per  acre
 and  also  limit  the  acreage  which  we
 would  require  for  the  purpose  of  food-
 grains,  so  that  the  other  areas  are
 released  for  other  purposes.

 It  is  not  only  growing  of  vegetables
 and  fruits.  Today  even  our  forest
 balance  is  getting  upset,  because  we
 are  bringing  into  use  forest  lands.  In
 more  industriallly  developed  count-
 ries,  after  restricting  the  area  of  culti-
 vation  by  improved  cultivation  and
 by  increasing  productivity,  they  are
 growing  new  forests  for  meeting  their
 industrial  requirements.  I  have  no
 doubt  that  we  also  want  to  reach  that
 stage  of  development  when  we  would
 require  all  these  forest  products.

 Shri  Nath  Pai  (Rajapur):  This  is
 all  an  exercise  in  day-dreaming.

 Shri  C.  Subramaniam:  Dreamer’s
 dreams  will  have  to  come  true.  Other-
 wise  how  can  it  be  done?  I  think
 he  is  also  a  good  dreamer.

 Shri  Nath  Pai:  I  share  your  enthu-
 siasm  for  massive  production.  But
 your  rate  has  been  3  per  cent.  We
 want  6  per  cent.  You  make  a  promise
 of  20  per  cent.



 72373  2.0.  (1966-67)

 Shri  C.  Subramaniam:  I  have  a
 programme  for  it.  Why  are  you  im-
 patient?  What  is  important  to  realise
 is,  jit  is  not  this  marginal]  increase  in
 productivity  which  would  solve  our
 problem,  but  only  a  massive  increase,
 by  300  or  even  200  per  cent.  Is  it
 possible?  That  is  the  question.

 Shri  Nath  Pai;  It  is  possible.

 Shri  0,  Subramaniam:  I  am  glad
 he  says  it  is  possible.  Fortunately  to
 day  developments  have  taken  place  in
 science  which  make  this  possible.  That
 is  what  I  want  to  place  before  the
 House  and  the  country.  There  are  two
 important  developments  which  have
 made  this  possible  in  the  agricultural
 sector,  just  as  various  scientific  deve-
 lopments  have  made  it  possible  in  the
 industrial  sector.  With  regard  to  agri-
 cultural  development,  if  I  may  say
 50,  I  can  identify  two  factors  which
 have  contributed  most.  Ome  is  the
 artificial  fertiliser  and  the  second  is
 the  science  of  genetics  which  gives  the
 power  to  purposefully  alter  the  archi-
 tecture  of  foodgrains  for  giving  us
 greater  productivity  and  the  required
 quality  we  want.  It  is  the  combina-
 tion  of  these  two  which  has  brought
 about  a  revolution  in  agriculture.  Are
 we  prepared  to  use  this  scientific  revo-
 lution  which  has  taken  place  in  the
 agricultural  field  for  our  benefit  or
 not?  Or  shall  we  say,  as  pointed  out
 by  Mr.  K.  C.  Sharma,  that  we  have
 been  an  agricultural  country  for  thou-
 sands  of  years  and  we  will  continue  in
 the  same  old  method?  That  is  the
 challenge  before  us,  which  has  got  to
 be  faced  by  everybody,  I  have  no
 doubt  that  unless  we  are  in  a  position
 to  take  advantage  of  this  scientific  dis-
 covery  and  scientific  revolution  which
 has  come  about,  whatever  else  we
 might  do,.  we  may  be  limping.  Un-
 fortunately,  we  have  got  to  take  into
 account  the  existing  state  of  affairs
 in  the  country.  We  are  a  growing
 population.  With  all  our  massive  effort
 with  regard  to  population  control,  I
 have  no  doubt  very  soon  we  will  find
 ourselves  in  the  figure  of  600  millions
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 and  perhaps  before  the  end  of  this
 century,  as  some  say,  we  will  get
 doubled  and  reach  the  respectable
 figure  of  i000  millions.
 46  hrs.

 Shri  K.  D.  Mialaviya:  Man-power  is
 wealth,

 Shri  C.  Subramaniam:  What  is  the
 land  factor?  What  is  the  man-land
 ratio  here?  That  will  have  to  be  kept
 in  mind.  I  have  got  some  figures  here
 to  show  that  as  far  as  we  are  con-
 cerned  we  are  an  over  populated
 country.  When  compared  to  any  other
 country  in  the  world,  I  find  we  are  in

 a  disadvantageous  position  as  far  as
 land  to  man  ratio  is  concerned,  and
 that  is  why  it  becomes  important  for
 us  to  keep  this  in  mind.  I  tried  to
 find  out  some  figures  about  land  to
 man  ratio  with  regard  to  developed
 countries  and  also  with  regard  to
 some  of  the  developing  countries.  I
 find  our  lang  to  man  ratio  is  very
 adverse.  There  are  nearly  42  per-
 sons  per  square  kilometre  of  land  in
 India,  compared  to  0  in  USSR,  72
 even  in  China,  20  in  USA,  85.  in
 France,  74  in  Yugoslavia.  Then  I
 looked  to  the  developing  countries.
 Argentina  has  88,  Brazil  9—the  point
 that  I  am  making  is  that  these  coun-
 tries  have  got  more  scope  for  expand-
 ing  their  cultivation—Gambia  30,
 Ghana  3l,  Kenya  15,  Nigeria  60,  UAR
 28.

 An  hon.  Member:  What  about
 Japan?

 Shri  Cc  Subramaniam:  I  am  coming
 to  that.  That  is  why  we  cannot,  for
 example,  follow  what  the  other  deve-
 loping  countries  are  adopting.  Those
 methods  cannot  be  adopted  by  us.
 Even  taking  into  account  the  culti-
 vable  area,  We  have  the  worst  land
 to  cultivable  area  ratio.  It  is  the
 most  adverse  ratio  here.  The  only
 country  which  compares  and  which
 stands  below  is  Japan  (Interruption).
 Therefore,  what  is  important  is,  if
 we  have  got  to  solve  our  agricultural
 problems  we  have  to  follow  the
 methods  which  have  been  adopted  in
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 areas  where  they  have  got  limited
 land  for  the  purpose  of  meeting  the
 requirements.  We  cannot  think  in
 terms  of  expanding  the  cultivation  in
 an  unlimited  way.  What  we  have
 now  is  only  a  marginal  land,  and  if
 we  have  to  bring  it  under  profitable
 cultivation  the  investment  required
 for  the  purpose  of  bringing  this  land
 under  cultivation  is  enormous.  What-
 ever  is  easily  possible  we  have  al-
 ready  done  during  the  First  Plan,
 Second  Plan  and  Third  Plan  periods.
 Therefore,  the  area  available  for  tack-
 ling  is  limited.

 Mr.  Chairman:  What  about  inten-
 sive  cultivation?

 Shri  C.  Subramaniam:  I  am  com-
 ing  to  that.  Therefore,  what  is  im-
 portant  now  is  that  we  have  to  see
 that  we  increase  our  productivity  on
 land,  we  increase  our  per-acre  pro-
 ductivity  by  integsive  cultivation.
 That  is  the  intensive  cultivation  which
 I  am  referring  to  by  using  these  new
 strains  and  new  fertilisers.  It  is  not
 merely  one  crop  which  will  be  im-
 portant.  We  have  to  make  a  multiple
 crop  pattern.  That  is  important.
 Otherwise,  if  we  are  not  able  to
 bring  up,  particularly  where  irrigation
 is  available,at  least  two  crops,  we
 will  not  be  able  to  solve  the  problem.

 I  was  in  the  Pant  Nagar  University
 recently.  I  aslo  visited  some  of  the
 areas  in  Andhra  and  some  of  the
 areas  in  Punjab  also.  There  I  found
 that  whereas  in  the  past  they  were
 getting  about  20  to  30  maunds  every
 year,  on  the  basis  of  one  crop,  per
 acre,  wherever  they  have  taken  to
 the  new  form  of  cultivation  with  new
 strains  and  new  fertiljser.  the  pro-
 duction  has  gone  up  to  00  to  20
 ™Maunds  per  acre  per  year.  This  is  the
 advantage  which  we  are  getting.  It
 is  not  as  if  this  has  been  achieved
 somewhere  in  some  fairy  lands  und
 therefore  we  want  to  incorporate  it
 here.  This  has  been  achieved  by  our
 own  farmers,  in  our  own  country,  in
 various  parts  of  our  country  and  not
 in  any  one  place  of  the  country  alone.
 Unless  we  are  able  to  spread  this  new
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 agriculture,  I  have  no  doubt  in  my
 mind  that  it  would  not  be  possible
 for  us  to  have  a  balanced  agricul-
 tural  development,  leave  aside  even
 reaching  self-sufficiency  in  foodgrains
 which  is  going  to  be  impossible.
 Therefore,  this  new  strategy  which
 we  have  put  forward—no  doubt  it  is
 easy  to  put  forward  a  strategy,  it  is
 easy  to  plan  something  but  it  is  much
 more  important  that  we  implement
 it—has  to  be  implemented.  It  is  not
 merely  an  investment  plan,  it  is  also
 a  plan  of  implementation  which  is
 more  important  for  this  purpose
 about  which  I  would  like  to  deal.

 Then,  I  hope  you  will  agree  that  it
 is  not  merely  fertiliser  and  seed
 which  would  do  the  trick.  This  will
 have  no  meaning  unless  we  have
 water  also.  Even  with  regard  to
 water  our  ideas  have  got  to  change
 because  in  the  past  our  irrigation  pro-
 jects  have  been  on  the  basis  of  pro-
 tective  water  supply  and  not  water
 supply  for  intensive  cultivation,  That
 is  why  even  in  the  old  ayacut  areas
 we  have  to  develop  underground
 water  resources  for  the  purpose  of
 getting  a  balanced  water  supply
 which  would’  enable,  where  one
 crop  is  grown  to  raise  two
 crops  and  where  two  crops  are  grown
 to  raise  three  crops.  That  is  where
 minor  irrigation  has  to  come  in  a  big
 way.  That  ig  what  we  are  doing,  in
 the  old  ayacut  areas,  wherever  it  has
 been  possible,  to  have  tubewells,  sur-
 face  wells  and,  wherever  it  is  possi-
 ble,  to  form  surface  water  tanks.  This
 will  have  to  be  done  because  it  gives
 controlled  areas  of  water  supply  for
 the  purpose  of  irrigation.

 It  is  not  as  if  we  have  neglected minor  irrigation.  Some  people  seem
 to  think  that  simply  because  I  am
 emphasising  new  strains,  simply  be-
 cause  I  am  emphasising  fertiliser,  I
 am  ignoring  the  irrigation  aspect,  I
 can  tell  you  that  nobody  is  more  con-
 cious  of  the  necessity  of  water  for
 putting  through  this  programme  than
 I.  Without  that  you  cannot  just throw  the  seeds  and  fertiliser  and  ask
 the  farmers  to  produce.  They  cannot.
 That  is  why,  while  I  am  trying  to  take
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 advantage  of  the  assured  water-supply
 areas  available,  we  have  to  go  on
 developing  other  areas  also,  particul-
 larly,  if  we  want  to  bring  about  a
 balanced  development  in  the  whole
 area.

 Therefore,  I  would  like  to  give
 some  idea  with  regard  to  what  we
 have  done  about  minor  irrigation  and
 what  we  intend  doing.  [  am  glad  to
 say  that  there  has  been  a  very  good
 response  from  the  States  to  the  minor
 irrigation  programme.  During  the
 current  Plan  period,  as  against  the
 original  Third  Plan  provision  of  Rs.
 76  crores  for  minor  irrigation,  the
 final  allocation  for  the  Third  Plan
 are  Rs.  260  crores.  The  tempo  of:  con-
 struction  has  gone  up  to  77  crores  in
 1965-66.  This  tempo  is  being  main-
 tained  in  the  Fourth  Plan.  Certain
 priorities  have  been  laid  down  for  the
 minor  irrigation  proggramme  in  the
 States.  Completion  of  all  the  minor
 irrigation  works  already  taken  up  in
 the  various  States  is  Priority  No.  I
 for  the  allocation  during  a  year.  A
 certain  portion  of  the  allocation  is
 also  reserved  for  renovation  of  old
 tanks  and  irrigation  sources.  In  this
 programme  of  renovation,  I  accept
 that  we  have  a  large  leeway  to  make
 up.  Because  of  the  change-over  in
 the  tenancy  system  and  rights,  there
 has  been  some  amount  of  neglect  in
 maintance  of  these  sources  in  proper
 order  in  particular  the  zamindar  area.
 A  lot  of  work  has  been  done  in  identi-
 fying  the  problems  and  preparing
 plans  and  estimates  for  these  renova-
 tion  programmes.  Systematic  work
 is  now  in  hand  with  a  priority  ap-
 proach  on  the  basis  of  maximum  re-
 turn  for  money  spent,  to  get  through
 the  renovation  programme  on  a  phas-
 ed  basis.  We  have  also  emphasised
 the  necessity  of  providing  annual
 maintenance  charges  for  minor  irri-
 gation  sources  and  this  has  now  been
 accepted,  as  a  liability  in  State  plan-
 ning  and  the  Finance  Commission  has
 also  taken  note  of  this  demand  in
 treir  allocatios  to  the  States.
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 Particular  metion  has  been  made  of
 the  programme  in  Bihar.  Many  hon.
 Members  complained  about  pro-
 gramme  in  Bihar.  It  js  also  not  as
 bad  as  it  was  put.  Even  though  it
 is  not  comparable,  to  other  States,  in
 1985-66,  an  allocation  of  Rs.  2.99
 crores  was  accepted  for  Bihar.  Dur-
 ing  the  year,  an,  additional  allocation
 of  Rs.  .85  crores  was  made  in  favour
 of  Bihar.  It  will  not  be  correct,
 therefore,  to  say  that  Bihar  is  lagging
 behind  in  minor  irrigation.  Bihar
 has  also  got  other  irrigation  problems
 to.  tackle.  4  lakhs  acres  under  the
 Kosi  Ayacut  and  6  lakhs  acres  in  the
 Sone  Ayacut  have  to  be  developed
 for  intensive  cultivation.  This  is  be-
 ing  given  priority.  If  it  is  left  to  me,
 I:  would  pressurise  them  to  the  extent
 Possible  to  take  up  more  minor  irriga-
 tion  works.  I  am  sorry,  Shri  A.  P.
 Sharma  is  not  here.  I  hope  he  will
 find  that  his  claims  are  also  taken  up.
 Bihar  has  appointed  a  Special  Com-
 missioner  to  deal  with  the  Kosi  deve-
 lopment.  Various  programmes  are
 under  way:  It  is  our  expectation  that
 all  these  measures  will  rapidly  deve~
 lop  the  infra-structure  for  intensive
 cultivation  in  Bihar.

 Great  emphasis  has  been  laid  on  sup-
 plementing  the  irrigation  in  various.
 irrigation  projects  for  intensive  culti-
 vation.  Systematic  work  has  been
 done,  particularly  in  Uttar  Pradesh
 where  protective  irrigation  through
 the  canal  system  is  now  being  trans-
 formed  into.  intensive  cultivation  by
 intensive  location  of  open  wells,  pro-
 vision  of  filter  points  and  the  State
 deep  tubewells.  Rural  electrification
 is  being  substantially  pushed  up.  As
 against  an  allocation  of  Rs,  22.4I
 crores  for  the  Rural  Electrification:
 Programme  in  1965-66,  an  aditional
 outlay  of  Rs.  8.87  crores  has  been
 given  to  the  various  States.  In  spite
 of  this,  there  is  a  great  hunger  for
 rural  electrification,  particularly  for
 lift  irrigation.  This  is  a  healthy  sign,
 in  my  view.



 73379  D.G.  (1966-67)

 Meanwhile,  in  areas  where  electri-
 city  cannot  be  extended  in  the  near
 future,  large-scale  diesel  pumping  has
 found  favour  with  the  agriculturists.
 A  special  programme  for  subsidy  for
 diesel  pump  sets  has  been  announced
 recently.  As  a  result  of  this,  demand
 for  pump  sets  during  the  year  1965-
 66  is  also  rising.  Steps  have  been
 taken,  in  consultation  with  the  Sta-
 tes,  to  see  that  sufficient  pumps  are
 produced  in  the  country  to  meet  the
 demand.

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  How  much  of  it  goes  to  the  cul-
 tivator  and  how  much  of  it  goes  to
 the  contractor?  It  is  very  good  that
 money  is  being  provided.  But  how
 much  is  received  by  the  actual  culti-
 ‘vators?

 Shri  C.  Subramaniam:  This  matter
 was  further  discussed  in  the  Chief
 Ministers’  Conference.  There  also  we
 laid  emphasis  on  minor  irrigation  and
 we  agreed  to  send  a  team  of  officials
 consisting  the  representatives  of  the
 Food  and  Agriculture  Ministry,  Plan-
 ning  Ministry  and  the  Irrigation  and
 Power  Ministry  to  every  State  to
 find  out  what  is  the  further  potential
 available  for  the  purpose  of  taking
 steps  for  implementation,  not  only
 during  this  year  but  during  the  next
 five  years.  I  have  mentioned  it  to  the
 Planning  Minister  and  the  Finance
 Minister  that,  as  far  as  minor  irriga-
 tion  programmes  are  concerned,  pro-
 vided  they  are  technically  and  eco-
 nomically  feasible,  finance  should  not
 stand  in  the  way  of  their  implementa-
 tion.

 Shri  Harish  Chandra  Mathur
 (Jalore):  It  is  standing  in  the  way.

 Shri  C.  Subramaniam:  To  the  extent
 it  is  possible  for  me  to  exert  pressure
 in  the  Cabinet,  I  will  see  to  it  that
 this  is  accepted  as  a  principle,  parti-
 cularly  with  the  massive  support  of
 the  Members  here.  Because,  it  is
 not  merely  a  paper  programme  but  it
 is  an  absolute  necessity  for  the
 Purpose  of  giving  a  new  life  to  the
 small  agriculturists  and  the  agricul-
 ural  labour.
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 irrigation  is  con-
 this  assurance  to

 As  far  as  minor
 cerned,  I  can  give
 the  House  that  we  will  give  the
 highest  priority  to  the  tapping  of
 water.  But  this  requires  a  little  more
 scientific  and  technical  work.  Because,
 it  is  necessary  to  have  the  ground:
 water  survey  to  find  out  where  water
 is  available,  in  what  quantity,  at  what
 depth  and  so  on  and,  therefore,  what
 system  should  be  adopted  for  the  pur-
 pose  of  apping  that  water.  We  have
 already  built  up  a  cell  for  this  pur-
 pose  and  we  are  strengthening  the
 cell  for  the  purpose  of  taking  up  this
 survey  so  that  we  have  an  all-India
 survey  of  the  entire  water  available’

 in  the  country.  So,  as  we  go  on  find-
 ing  out  new  areas  of  underground
 water  availability,  we  Would  also  go
 on  tapping  this  water  as  best  as  pos-
 sible.  For  that  purpose  we  do  require
 certain  equipments.  I  can  give  this
 information  to  the  House  that  all  this
 has  been  given  the  highest  priority;
 even  in  the  utilisation  of  the  foriegn
 exchange  and  in  our  import  prog-
 rammes  all  these  materials  and  equip-
 ments  which  are  required  for  this
 purpose  would  be  given  the  highest
 importance.  I  have  placed  all  the
 facts  and  figures  about  our  prog-
 rammes  for  minor  irrigation  before:
 the  House  ang  I  hope  it  will  give
 satisfaction  to  the  hon.  Members.

 As  far  as  medium  and  major  irriga--
 tion  projects  are  concerned,  my  col-
 league  has  already  placed  before  the
 House  the  facts  and  figures.  With  an
 energetic  Irrigation  and  Power  Minis-
 ter,  ably  assisted  by  a  technical  Minis-
 ter  of  State,  I  have  no  doubt  in  my
 mind  that  further  progress  will  be
 made  in  the  field  of  medium  and  major
 irrigation  also  because  ultimately  it  is
 the  water  resources  which  would  de-
 cide  our  agricultural  programme,  if
 all  the  other  material  inputs  are
 available.

 There  is  another  misunderstanding
 which  I  want  to  clear  with  regard  to
 the  use  of  artificial  fertilizer.  It  is
 not  as  if  I  am  against  composit  manure
 or  grganic  manure.  It  ig  not  so.  On
 the  other  hand,  I  fee’  it  is  necessary
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 for  the  pnrpose  of  keeping  the  balance
 that  we  have  to  use  a  certain  quantity

 -of  organic  manure.  Without  that,  per-
 chaps  it  ‘may  not  be  possible  to  get  the
 best  out  of  the  land.  Therefore,
 according  to  soil  and  crop  a  balance

 is  struck  between  organic  and  inor-
 ganic  manure  and  a  percentage  of
 the  mixture  ig  used,  based  on  exper-
 ience  by  the  farmer.  In  my  State  the
 farmers  have  come  to  the  conclusior
 that  25  per  cent  of  organic  manure
 and  75  per  cent  of  inorganic  manure
 gives  the  maximum  result.  It  might
 ‘vary  from  area  to  area  according  to
 the  soi]  conditions  and  the  crop  pat-
 ‘tern.  Therefore,  we  are  laying  em-
 ‘phasis  on  this.  We  want  green  manure
 ‘and  cow-dung  to  be  used  as  much  as

 spossible.  An  hon.  lady  Member  refer-
 red  to  the  use  of  cow-dung.  Unfortu-
 nately,  it  is  not  as  if  by  ‘merely  wish-
 ing  that  cow-dung  should  be  used  it
 will  be  used.  It  is  not  so.  Unfortu-
 nately,  cow-dung  is  being  used  as  fuel
 in  the  most  backward  areas.  In  the
 progressive  areas,  where  some  deve-
 lopment  has  taken  place,  wood  fuel

 ‘has  come  into  the  picture.  In  more
 -advanced  areas  they  use  coal,  kero-
 sene  and  various  other  things.  There-
 fore,  to  change  the  habits  in  the  most
 ‘backward  areas  and  introduce  a  new
 fuel  for  their  use  is  a  problem  that
 -we  will  have  to  take  into  considera-
 tion.  Recently,  a  survey  was  conducted
 by  a  Committee  which  showed  that
 ‘about  20  per  cent  of  the  cow-dung  is
 ven  now  being  burnt  as  fuel.  As
 time  goes  along,  it  should  be  possible
 to  tackle  this  problem.  But  all  this
 will  not  give  you  the  massive  increase
 in  fertilizer  which  is  necessary  unless
 along  with  this  you  have  inorganic
 fertilizers.  That  is  why  I  am  lying
 emphasis  on  this  aspect  of  the
 problem.

 In  addition  to  that,  we  have  got
 plant  protection  ‘measures.  They  are
 also  being  organised.  In  addition  to
 fertilizer,  plant  protection  measures
 and  various  equipments  and  _instru-
 ments  required  for  the  puprpose  of
 our  irrigation  programmes,  I  am-glad
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 to  gay  that  the  highest  Priority  has
 been  8iven  by  the  Planning  Commis- Sion  to  the  utilisation  of  foreign  ex- change  for  improving  agriculture. Therefore,  we  are  hoping  that  all these  material  inputs  would  be  avail- able  in  sufficient  quantities,  as  far  as our  programme  is  concerned,  for  this year  and  the  coming  years.

 Shri  P.  K.  Deo  (Kalahandi):  Why was  the  Israeli  offer  of  fertilizer refused?

 Shri  C.  Subramaniam:  Only  a  small
 quantity  was  offered  by  that  country. We  are  living  in  a  world  where  we have  to  take  into  account  international Politics.  We  cannot  ignore  it,  There- fore,  if  the  hon.  Member  thinks  that I  should  get  some  Petty  quantity  of
 fertilizer  and  get  into  difficulties  in international  politics,  certainly  he  does not  understand  the  world  We  are  liv-
 ing  in  and  the  way  in  which  we  have
 got  to  function  in  this  world.  There-
 fore,  4  qo  not  know  why  Israel  and Taiwan  should  be  mentioned  every time  they  are  talking.  Are  these  the
 only  two  countries  which  can  deliver the  goods?  I  can  tell  you  that  there are  much-better  placed  countries.  We have  nothing  against  the  people  of
 Israel  or  the  people  of  Taiwan,  But there  are  certain  circumstances  which
 we  have  to  take  into  account,  certain
 world  developments  which  have  taken
 place.  We  have  to  take  a  policy  de-
 cision,  taking  into  account  the  overall
 requirements  of  the  country  and  what
 is  in  the  best  interests  of  the  country,
 and  the  Government  would  be  the
 best  judge,  as  far  as  this  is  concerned.

 Naturally,  after  this,  what  is  im-
 portant  is  that  we  should  have  credit
 facilities  available  to  the  farmer,  parti-
 cularly  to  the  small  farmer.  Today in  spite  of  whatever  has  happened with  regard  to  co-operative  develop-
 ment,  even  that  co-operative  credit  is
 going  only  to  the  big  fieshes,  The  smail
 man  is  neglected.  Therefore  we  are
 now  trying  to  find  out  what  should
 be  the  methods,  the  procedures  the
 institutions  which  would  take  care  of
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 the  small  farmer  and  give  him  a  new
 life.  Even  if  he  owns  one  or  two
 acres,  if  only  we  are  able  to  give  him
 all  these  material  inputs,  the  credit
 backing  for  this  purpose  with  water
 facilities  available,  a  net  income  of
 Rs.  1,500,  to  Rs.  1,600,  per  acre  could
 be  assured  provided  we  go  in  the
 right  manner.  This  is  what  we  are
 trying  to  give  him,  a  new  orientation.

 Therefore  this  is  how  we  are  trying
 to  tackle  it.  The  1966-67,  programme
 which  We  have  laid  down  is  a  test  for
 us,  because  to  the  extent  we  are  able
 to  implement  this  plan  for  1966-67,
 not  only  I  will  gain  confidence,  not
 only  wil}  the  Government  gain  con-
 fidence—it  is  only  to  that  extent  that
 I  will  be  able  to  infuse  confidence
 in  the  Opposition  also,  which  is  8
 very  difficult  thing  to  do—but  more
 than  that  I  can  infuse  confidence  in
 the  people.  That  is  why  I  want  to  get
 committed  to  this  target.  It  is  not
 merely  just  a  target  to  be  ignored.
 It  is  not  like  a  target  in  the  next  five
 years  to  come  because  I  may  not  be
 there  to  see  whether  this  target  is
 fulfilled  or  not.  But  I  have  taken  a
 target  for  1966-67  when  I  hope  I  will
 be  there  to  implement  it.  A  target  of
 95  million  to  97  million  tonnes  is  the
 target  which  I  have  accepted  and  this
 is  the  programme  that  we  are  trying
 to  implement.

 Shri  Harish  Chandra  Mathur:  Then
 you  will  certainly  continue.

 An  hon.  Member.  There  will  be
 rain  also.

 Shri  C.  Subramaniam:
 entitled  to  some  relief.

 While  we  have  mounted  this  prog-
 ramme,  the  way  in  which  we  have  got
 to  implement  is  will  have  to  be  looked
 into.  That  is  where  perhaps  some
 unkind  words  were  said  about  the
 State  Governments.

 Shri  Nath  Pai:  Unkind  or  realistic?
 Shri  C.  Subramaniam:  I  do  not

 know.  I  always  have  great  admiration
 for  the  facility  with  which  Shri  Nath
 Pai  uses  the  English  language.  Phrases
 just  flow  as  if  is  just  natural  for

 IT  am  also
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 him.  And  I  am  not  surprised.  But
 when  I  listen  to  his  speech,  he  Will
 forgive  me,  I  want  to  confess  that  I
 am  always  left  with  a  feeling  that  he
 could  have  ustd  this  talent  to  a  much
 better  purpose  with  a  much  greater
 effect.  I  am  sorry  to  say  this.

 Yesterday  he  was  kind  enough  to
 quote  an  article.  I  do  not  know
 whether  he  read  the  whole  of  that
 article  or  he  was  content  as  soon  as
 he  read  this  passage.  I  am_  saying
 this  because  if  he  had  read  the  whole
 article,  it  gives  a  completely  different
 feeling  altogether.  But  leave  that  at
 that.  There  is  another  thing  that  I
 would  like  to  point  out  to  him.  I  do
 not  know  whether  he  is  aware  of  it
 that  Dr.  Lindblom  whom  he  has  quot-
 ed  has  revisited  India  and  has  even
 revised  his  views.  He  has  published
 another  article,  For  his  information  I
 would  say  this:—

 “Dr.  Charles  Edward  Lindblom
 is  Professor  of  Economics  at  the
 Yale  University.  He  served  as
 Economic  Adviser  to  US  AID  in
 New  Delhi  during  the  period  963
 to  1965.  In  January  966  he
 revisited  India  for  a  few  weeks
 during  which  he  thoroughly  re-
 vised  this  article  which  was  origi-
 nally  published  by  “Foreign
 Affairs”.”
 Therefore  I  would  like  him  to  go

 through  it.  He  wrote  about  what  was
 happening  during  1963-64  but  later  on
 he  has  also  taken  note  of  what  has
 been  happening.  If  he  attaches  any
 value  to  this,  he  should  read  this.  I
 know,  some  people  may  not  attach
 any  value  at  all  to  what  is  published,
 but  since  he  took  the  pains  of  quoting
 this,  I  think.  I  should  quote  the  same
 person.  I  hope  he  will  find  time  to
 read  this.  Apart  from  other  things,  he
 has  said:—

 “Can  a  set  of  new  policies  suffi-
 cient  for  accelerated  growth  be
 imagined?  They  do  not  need  to
 be  imagined.  In  the  last  few
 months  they  have  in  fact  been
 developed  and  almost  all  have
 been  given  Cabinet  approval.”
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 do  agree.  He  finally  says:— _

 “Will  the  new  policies  persist  or
 are  they  likely  to  disappear  with
 the  passing  of  this  year’s  emer-
 gency?”
 Shri  Nath  Pai:  That  is  precisely  the

 question  I  asked  you.
 Shri  C.  Subramaniam:  It  is  not  as

 if  we  have  been  static  with  our  caste
 conditioins  ang  various  other  things
 which  he  listed  first;  on  the  other
 hand,  he  himself  sees  dynamic  changes
 taking  place  in  the  Indian  society  and
 in  Indian  agriculture,  dynamic  enough
 to  take  us  to  the  goal  of  self-suffi-
 ciency.

 Therefore  it  is  not  as  if  we  are  all
 being  condemned  by  everybody.  Other
 people  also  see  some  signs  of  hope
 that  provided  we  are  able  to  imple-
 ment  these  programmes,  we  would
 go  through.  That  is  why  I  plead  with
 all  the  Members  here  that  this  is  the
 programme  which  wil]  lead  us  to  self-
 sufficiency.  Do  not  put  obstacles.
 Whatever  ‘might  be  the  obstacles  and
 whatever  basis  it  might  be,  it  is  my
 earnest  appeal  to  all  the  friends  here.
 I  attach  great  importance  to  what  is
 happening  on  the  implementation
 front  because  it  is  not  merely  what
 we  think  here,  what  we  speak  here
 and  what  we  write  down  here  that  is
 going  to  matter.  Ultimately,  what  is
 happening  in  the  States  is  important.

 I  want  to  tell  my  hon.  friend,  Shri
 Nath  Pai,  who  seems  to  thave  an  idea
 that  all  these  Chief  Ministers  are
 people  who  do  not  know  the  interests

 of  the  country  and  who  are  perhaps
 interested  only  in  their  self-interest,
 in  seeing  their  own  power  being  main-
 tained.  Even  for  maintaing  their  own
 power,  in  their  own  self-interest,  I
 have  no  doubt  that  they  will  see  that
 these  developments  have  got  to  take
 place.

 For  the  first  time  we  had  a  very  use-
 ful  conference  as  far  as  agricultural
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 production  programme  is  concerned.
 Fortunately,  we  have  agreed  that  it  is
 necessary  now  to  allocate  responsibi-.
 lities  between  the  Central  Govern-
 ment  and  the  State  Government.  That
 matter  is  under  consideration.  Whether
 it  is  a  memorandum  of  understanding.
 or  a  list  of  schedule  of  operations.
 with  regard  to  the  svarious  things,
 this  will  have  to  come  about  and,  I
 hope,  a  worth-while  procedure  will  be
 laid  down  for  this  purpose.  This
 understanding,  this  allocation  of  res-
 ponsibilities  between  the  two  is  abso-
 lutely  necessary.  In  a  federal  gov-
 ernment  like  ours  we  have  got  to  take
 note  of  the  State  Governments.  I  do
 not  think  we  can  function  by  ignoring
 the  State  Governments,  Having  func-
 tioned  for  ten  years  as  a  State
 Minister  I  want  to  say  that  we  should
 not  think  that  we  are  supermen  and
 We  are  the  wise  men  as  soon  as  we
 come  to  Parliament  and  that  the
 members  of  the  State  Assemblies  and
 the  ministers  in  the  States  are  all
 fools  or  that  they  do  not  know  what
 they  have  go  to  do  for  the  benefit  of
 the  country.  The  sooner  we  give  up
 that  attitude  the  better  it  will  be  for
 this  Parliament's  functioning.  After
 all,  we  all  belong  to  the  same  society.

 The  moment  we  come  here  it  does  not.
 mean  that  we  become  superior  men.
 Therefore,  particularly  in  a  federal
 Constitution  where  jurisdiction  has
 been  allocated  between  the  Cen-
 tral  Government  and  the  _  State
 Governments,  particularly  where  the
 executive  authority  for  the  implemen-
 tation  of  most  of  the  things  vests  in.
 the  State  Governments,  if  anybody
 should  think  that  we  can  ride  rough-
 shod  over  the  State  Governments,  he
 would  be  sadly  mistaken.  If  a  person
 does  not  have  the  leadership,  does  not
 have  the  capacity  to  persuade  the
 Chief  Ministers  to  carry  with  him  the
 State  Governments  he  will  have  to  go
 out.  That  means,  he  does  not  have
 the  leadership.  There  is  no  question
 of  imposition  of  the  authority  of  the
 Central  Government  as  far  as  the
 States’  sphere  is  concerned.  It  is  a
 question  of  discussion,  of  coming  to  an
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 understanding  and  I  have  no  doubt
 in  my  mind  that  that  understanding

 «an  be  brought  about.  That  has  been
 demonstrated  now.

 It  is  not  as  if  this  allocation  of  res-
 ponsibilities  between  the  State  Gov-
 ernments  and  the  Central  Govern-
 ment  would  deliver  the  goods.  No.
 It  has  got  to  seep  through  to  the
 dottom-most  level.  Even  at  fhe  Cen-
 tral  Government  level  I  take  the  res-
 ponsibility  but™I  am  not  going  to  be
 the  implementing  authority.  With
 regard  to  the  various  things  responsi-
 bility  will  have  to  be  fixed  on  indi-
 vidual  officials  at  the  various  levels,
 namely,  these  are  the  functions  which
 they  have  got  to  discharge,  this  is  the
 time  schedule  which  they  have  got  to
 observe.  In  the  same  way,  it  is  not
 as  if  the  State  Governments  take  over
 the  responsibility  and  immediately
 everything  is  done.  No.  They  have  to
 allocate  responsibility  up  to  the  field
 level  and  see  that  that  responsibility

 is  fixed  for  the  purpose  of  doing  things
 in  time.  This  is  the  only  way  to  get
 these  things  done  and  we  are  trying
 our  best  to  bring  about  this  arrange-
 ment.  I  hope  and  trust  that  this  new
 awareness,  particularly,  this  new  war-
 ming  which  has  come  to  the  country
 in  the  form  of  this  crisis,  will  make
 us  aware  of  this  problem  and  we
 would  not,  after  the  stress  of  this
 emergency,  get  relaxed  into  a  state
 of  complacency  and  forget  ourselves
 till  another  crisis  overtakes  us.  I  hope
 and  trust  this  House  will  keep  awake,
 the  ogher  representatives  of  the  peo-
 ple  will  keep  awake,  the  Governments
 responsible  to  these  democratic  insti-
 tutions  will  keep  awake  because  this
 is  the  only  way  to  keep  alive  the
 democratic  institutions.  If  we  fail  on
 the  agricultural  front,  on  the  food
 front,  it  is  not  merely  the  question  of
 facing  hunger  and  starvation  but,  as
 I  said,  it  is  the  collapse  of  the  whole
 system.  I  hope  this  will  be  kept  in
 view.

 What  has  got  to  be  developed  on  the
 agricultural  front?  If  the  farmer  has
 to  get  the  full  advantage  of  his  pro-
 duce,  the  proper  price  incentive  which
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 is  absolutely  necessary  has  got  to  be
 given.  We  have  accepted  this  as  a
 basic  policy  and  while  I  do  agree  that
 there  is  scope  for  improvement  fur-
 ther,  I  am  sure  there  will  be  improve-
 ment  going  on  more  and  more.  Even
 with  regard  to  the  pricing  policy,  as
 I  stated  already,  with  regard  to  bring-
 ing  up  the  agricultural  sector,  this
 princing  policy  has  also  to  be  an  in-
 strument.  Till  now,  the  pricing  policy has  been  such  to  exploit  the  agricul-
 tural  sector  for  the  benefit  of  the  ur-
 ban  community.  I  think,  our  price
 structure  should  be  such  that  some-
 thing  is  drawn  from  the  urban  com-
 munity  into  the  agricultural  sector  to
 which  they  are  entitled.

 Shri  D.  C.  Sharma:  May  God  bless
 you.

 Shri  C.  Subramaniam:  And  that  is
 how  we  can  infuse  the  economic
 strength  into  the  agricultural  gector.
 This  will  have  to  be  done.  That  ts
 why  we  took  the  decision,  even
 though  Punjab  wanted  only  a  few
 rupees  more,  we  said,  “No”.  Taking
 into  account  the  fact  that  Punjab  has
 got  to  deliver  the  goods,  we  said,
 “You  have  Rs.  7  per  quintal”....

 Shri  D.  0.  Sharma:  There  is  no
 Punjab  now.

 Shri  C.  Subramaniam:....  an  in-
 creased  price  and  even  then,  if  it  goes
 below  that,  we  were  prepared  to  pur-
 chase  upto  that  level.  Now,  with  the
 coming  into  being  of  a  bigger  zone,
 with  U.  P.  and  Punjab,  I  hope  and
 trust,  at  a  higher  level  the  price  will
 get  stabilised  which  will  give  induce-
 ment  to  the  people.

 It  ig  not  merely  the  price  which  a
 man  gets  for  the  primary  produce
 which  is  important,  once  it  is  process-
 ed,  it  gets  a  much  higher  profit.  We
 should  enable  the  producer  to  get  the
 benefits  of  processing  also.  This  is
 where  the  cooperation  has  to  come  to
 see  that  not  merely  the  agricultural
 produce  is  marketed  and  the  price  is
 got  but  processing  is  done  and  the  ad-
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 vantages  of  the  profits  of  processing
 also  go  back  to  the  farmer.  Till  now,
 the  process  is  exploited  by  the  urban
 community,  the  urban  sector,  the  mer-
 cantile  community  and  the  _  business
 sector.  This  is  where  the  cooperation
 has  to  play  a  big  role.

 Shri  P.  K.  Deo:  Are  the  zones  to
 continue  perpetually?

 Shri  0.  Subramaniam:  Cooperation,
 if  it  has  got  to  play  this  big  role,  has
 also  to  realise  the  functions  it  has  got
 to  discharge.  In  the  past,  cooperation
 was  looking  after  just  distribution  of
 a  few  rupees  of  credit  and  at  the  most
 sold  some  consumer  articles  That  is
 all,  No.  Hereafter,  it  is  going  to  be  the
 More  specialised  job,  the  more  techni-
 cal  job  of  business  transaction.  There-
 fore,  unless  cooperation  gets  that  ma-
 nagerial  talent,  the  professional  talent,
 the  technical  talent,  it  will  not  be  able
 to  discharge  its  duties  properly,  No
 doubt,  we  may  have  the  boards  of
 directors  as  in  vaTious  other  things  but
 they  will  have  to  be  for  laying  down
 the  policy.  Unless  we  are  in  a  posi-
 tion  to  handover  the  running  of  day-
 to-day  administration,  particularly  the
 business  administration,  the  technical
 administration,  to  properly  trained
 managers  who  are  employed  by  the
 cooperatives,  to  properly  trained  tech-
 nicians  employed  by  the  cooperatives,
 you  will  find  that  merely  an  amateu-
 rish  approach  to  cooperation  will  lead
 to  difficulties  Take,  for  instance,  Kaira
 District,  Anand.  How  has  it  come  up?
 It  is  not  on  the  basis  of  the  directors
 there  functioning  as  managers  of  that
 institution.  No  doubt,  they  lay  down
 policies.  But  the  day-to-day  adminis-
 tration  is  run  by  technical  men,  by  a
 series  of  professional  men  who  are
 competent.  In  the  same  way,  take
 Mchsana.  This  is  just  an  outstanding
 example.  I  had  the  privilege  of  open-
 ing  that  dairy.  What  happened  there?
 When  it  was  being  run  in  an  amate-
 urish  way,  within  four  months,  they
 lost  Rs.  6  lakhs.  Then,  a  competent
 Manager  was  appointed  and  the  board
 of  management  supervise  the  policy
 matters.  Within  one  year,  Mr.  Man
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 Sinh  P.  Pate]  came  and  showed  me
 balance-sheet  that  they  earned  Rs.  22
 lakhs  of  profit.  If  cooperation  has  got  to-
 succeed,  this  fact  will  have  to  be  re-
 cognised  that  we  have  to  have  trained
 managers,  trained  technicians,  man-
 ning  these  cooperatives  for  the  purpose
 of  discharging  the  functions  properly.

 Then,  in  regard  to  credit  distribu-
 tion,  it  is  not  as  if  it  is  a  simple  thing.
 It  requires  a  banking  experience.  Un-

 fortunately,  we  have  got  small  socie-
 ties  and  we  cannot  engage  trained
 men  for  this  purpose.  That  is  why
 a  viable  unit  has  got  to  be  there  for
 this  purpose.  Take  the  distribution  of
 fertiliser.  It  is  not  mere  physical  dis-
 tribution,  anybody  who  wants  it  may

 come  and  take  it.  It  is  a  technical  job.
 Therefore,  cooperatives  and  marketing
 societies  and  all  those  people  will
 have  to  employ  properly-trained,  com-
 petent  men,  for  the  purpose  of  doing
 these  things.  In  the  same  way,  p:ro-
 cessing  and  various  other  things  will
 have  to  come.  So,  I  visualise  during
 the  Fourth  Plan  and  the  Fifth  Plan,  for
 the  purpose  of  seeing  that  the  econs-
 mic  strength  is  built  up,  particularly,
 for  the  vulnerable  sections  of  the  peo-
 pie  in  which  cooperation  spreads  more
 and  more,  in  the  processing  field,  in
 the  marketing  field  and  in  various
 other  fields  so  that  the  producer  will
 get  the  benefit  of  processing,  market-
 ing  and  various  other  operations,  this
 will  have  to  be  taken  care  of.

 It  is  not  merely  agricultural  deve-
 lopment.  Naturally,  cattle  develop-
 will  have  to  come  in.  So,  we  are  also
 making  an  approach  whereby  better
 breeds,  with  proper  milk  yie'ding  ca-
 pacity,  are  brought  into  existence.
 There  also,  it  is  a  problem  whether  we
 carry  on  with  the  old  traditions  of
 having  uneconomic  cattle,  useless  cat-
 tle  or  we  take  a  rational  view  with
 regard  to  these  things.  That  question
 is  a  challenge  of  the  future  and  as
 long  as  we  stick  to  the  old  traditions,
 that  we  could  touch  nothing,  that  they
 should  go  on  as  they  are,  then  it  is  &
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 question  of  survial  as  to  who  is  to  sur-
 vive,  the  uneconomic  animal  or  the
 uneconomic  man.  Therefore,  we  have
 take  rational  views  In  the  same  way,
 in  various  other  fields  also,  we  have
 to  revise  such  old  traditions.

 With  regard  to  family  planning,  the
 hon.  Member  there  was  very  vehe-
 ment  in  opposing  it—I  am  sorry  he  is
 not  here—and  I  may  say  that  he  is  not
 living  in  966  and  the  problems  with
 which  we  are  confronted.  We  have  to
 break  away  from  the  old  traditions,
 the  old  superstitions,  and  then  only
 we  can  become  a  modern  nation.  We
 cannot  become  a  modern  nation  fol-
 lowing  the  same  old  traditions,  fol-

 lowing  the  same  old  superstitions,  the
 same  old  mental  attitudes  and  it  is
 only  when  the  nation,  as  a_  whole,
 Tevives  its  attitudes  and  develops
 new  attitudes,  that  we  can  ex-
 pect  the  farmer  who  is  considered  to
 be  the  most  conservative  to  change  his
 attitudes.  Therefore,  we  have  got  to
 be  forerunners,  we  have  to  be  pione-
 ers,  and  if  we  ourselves  stick  to  the
 old  traditions,  how  can  you  expect  the
 farmer  to  change.  These  matters  will
 have  to  be  taken  into  consideration.
 Ultimately,  as  far  as  agriculture  is
 concerned,  land  reform  is  a  must  and
 I  am  glad  the  hon.  Member,  Shri  P.  K.
 Deo,  quoted  Rajajj  and  I  can  tell  him
 that  I  know  Rajaji  a  little  better  than
 he  does.

 Shri  0.  0.  Sharma:  You  are  one  of
 his  chelas.

 Shri  C.  Subramaniam:  Yes,  I  still
 claim  to  be  his  chela  and  to  under
 stand  him  a  little  better  than  his  new
 followers.

 Shri  P.  K.  Deo:  He  is  welcome  to
 the  Swatantra  Party.

 Shri  C.  Subramaniam:  I  know  when
 to  join  the  Swatantra  Party,  when  to
 defeat  it  and  when  to  get  it  out  of
 existence,

 I  would  like  to  read  out  what  Mr.
 P.  K.  Deo  quoted  as  Rajaji’s  philoso-
 phy  for  the  purpose  of  saying  we
 shou'd  give  up  land  reforms.  This  is
 what  he  has  written:

 “Any  amount  of  fertiliser  may
 be  brought  and  distributed  even
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 free  but  without  the  great  psycho-
 logical  fertiliser  of  ownership  jn-
 centive  and  harmonious  coopera-
 tion,  the  chemical  fertilisers  by
 themselves  wil]  bear  no  fruit.”

 That  is  the  philosophy  he  has  put,.
 the  philosophy  of  land  reforms  that
 the  tiller  should  be  the  owner  and  un-
 less  that  fertiliser  of  ownership  is  not
 there,  the  other  fertiliser  can  never
 produce  results.  I  hope  he  under-
 stands  what  Rajaji  talks.

 Shri  P.  हू,  Deo:  The  present  land!
 reforms  are  expropriatory.

 Shri  Cc  Subramaniam:  I  would  like
 to  say  a  few  words  about  what  I  con-
 sider  important  with  regard  to  the
 dairy  development  because  cattle  deve-
 lopment  is  linked  with  dairy  develop-
 ment.  Recently,  we  have  formed  what
 we  call  a  National  Dairy  Development
 Board  consisting  of  not  amateurs  but
 highly  technical  and  competent  men.
 Till  now  we  have  been  getting  every
 one  from  abroad;  we  have  been  get-
 ting  engineers  from  abroad  to  erect  it
 and  give  us  the  training.  But  we  have

 built  within  the  country  as:
 in  other  areas—I  have  some  expe-
 rience  of  the  industrial  sector  also—
 competency  there  also,  but  unfortuna-
 tely  we  slem  to  be  neglecting  them.
 We  have  built  up  competency  within.
 the  country  who  will  be  able  to  give
 the  consultancy  for  dairy  develop-
 ment—for  putting  up  dairy  plants  and
 also  good  engineering  facility  to  build
 it  up  and  train  men  for  that  purpose.
 It  is  for  that  purpose  we  have  put  it
 up.  A  band  of  good  technicians  have
 taken  charge  of  this;  they  will  be
 available  for  all  the  State  Government
 for  consultancy;  we  need  not  go  to
 New  Zealand;  we  need  not  go
 Denmark  or  to  various  other  countries
 for  the  purpose  of  getting  the  exper-
 tise.  The  expertise  is  available  here

 and  I  hope  and  trust  that  they  will
 make  a  good  job  of  it.  Whatever  deve-
 lopment  has  got  to  take  place  here,
 has  to  take  place  ultimately  on  the
 basis  of  our  own  expertise  and  in  this
 field  I  have  no  doubt  in  my  mind  that
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 {Shri  C.  Subramaniam]
 it  will  not  be  necessary  to  get  foreign
 expertise,

 Finally  I  would  like  to  say  a  word
 about  community  development.  As  I
 placed  before  you,  community  deve-
 lopment,  co-operation  and  _  various
 institutions  which  are  allied  to  agri-
 culture  have  to  play  their  role  in  brin-
 ging  about  this  new  change  in  agricul-
 ture.  I  am  not  in  a  position  to  say
 immediately  that  I  have  got  finalised
 ideas  with  regard  to  the  shape  the
 community  development  should  take.

 I  know  that  all  the  members  feel  that
 there  has  got  to  be  some  change,  so
 that  it  may  serve  the  purpose  for
 which  it  was  intended.  I  will  learn

 first  I  will  try  to  analyse  the  pro-
 blems  first  and  after  discussion  in  Par-
 liament,  certainly  in  whatever  direc-
 tion  we  have  to  move,  whatever  chan-
 ges  we  have  to  make,  we  will  not  he-
 sitate  to  make,  But  I  do  not  want  to
 make  a  hasty  change  because  jt  will
 have  to  be  fully  studied.  Many  com-
 mittees  have  gone  into  it.  The  Mathur
 Committee  has  just  submitted  its  re-
 port  with  regard  to  Panchayati  Raj
 and  Community  Development.  All
 these  will  have  to  be  taken  into  con-
 sideration.  But  I  do  agree  that  certain
 changes  are  necessary  for  the  purpose
 of  seeing  particulraly  that  the  agricul-
 tural  programme  is  given  a  particular
 emphasis  with  regard  to  various  deve-
 jopments  But  even  agricultura]  deve-
 lopment  cannot  take  place  in  isola-
 tion;  it  has  got  to  take  place  on  the
 basis  of  the  man  being  developed  as
 a  whole;  he  does  not  become  a  techni-
 cal,  scientific  agriculturist  in  isolation.
 Therefore,  those  factors  will  have  to
 ‘be  kept  in  mind  when  we  want  to  give
 a  new  orientation,  a  new  direction,  to
 community  development.

 J  have  taken  more  time  than  I  in-
 tended.  What  I  want  to  place  before
 this  House  is  this.  A  new  era  is  open-
 ing  before  us  whether  we  like  it  or
 not.  Whether  we  like  it  or  not,  the
 change  is  coming,  not  in  our  minds
 alone.  but  in  the  minds  of  farmers;
 that  is  what  enthuseq  me  most  I  am
 ssure  that  some  of  the  Parliamentary
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 members  went  to  the  various  States;
 they  went  to  the  Punjab;  they
 went  to  the  IARI  research  in-
 stitutes,  they  went  to  the  vil-
 lages  nearby;  they  went  to  Andhra
 Pradesh;  and  they  should  have  seen
 there  the  progressive  farmers  deliver-
 ing  the  goods  and  if  it  ig  possible  for

 them  to  produce  three  or  four  tonnes
 per  acre  per  annum,  it  will  not  be  im-
 possible  for  others  also  to  produce.
 Mr.  हू,  C.  Sharma  was  speaking  that  a
 farmer  in  Japan  was  having  a  radio,
 air-conditioning  and  all  those  things.
 That  can  happen  in  India  also  even
 for  a  small  farmer  provided  we  give
 him  the  new  tools  of  production,  the
 new  methods  of  production.

 I  want  to  emphasize  this  also,  Some
 people  seem  to  think  that,  when  we
 have  a  concentrated  intensified  pro-
 gramme  in  33  million  acres,  it  would
 be  benefiting  only  those  33  million
 acres.  No;  it  is  only  a  beginning  and
 what  we  want  js  that  this  revolution
 should  take  place  in  all  the  330  mil-
 lion  acres  throughout  the  country  and
 revolutions  are  not  brought  about,
 these  big  changes  are  not  brought
 about,  in  the  nation  as  a  whole.  There-
 fore,  we  have  got  to  create  areas  of
 concentration,  a  nucleus  from  which
 these  new  methods  will  generate  to
 the  other  areag  also.  When  a  farmer
 gets  three  tonnes  or  four  tonnes  per
 acre  every  year,  the  nearby  farmer
 is  not  going  to  be  a  mere  silent  spec-
 tator;  I  am  sure  he  will  immeidately
 want  that  he  should  also  8९  this.
 (Interruptions)  Therefore,  nobody
 should  be  under  that  wrong  impres-
 sion.  If  you  look  at  it  only  in  a  five
 year  span,  it  will  appear  that  only
 some  limited  action  is  being  taken,
 but  if  you  look  at  it  with  a  longer
 perspective,  say  20  or  30  years,  then
 you  will  see  that  it  is  a  process  of
 change  which  has  started  and  which
 will  go  as  a  chain  reaction  from  one
 area  to  another.

 Therefore,  what  I  want  to  place  be-
 fore  this  House  is  this.  The  farmer  is
 ready  and  the  beacon  of  science  is
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 beckoning  us  to  a  brighter  future.  If
 only  we  are  prepared  to  take  advan-
 tage  of  the  new  tools,  the  new  know-
 ledge  and  the  new  equipment,  |  have
 no  doubt  in  my  mind  that,  not  only
 we  would  be  able  to  get  over  this
 crisis,  not  only  we  would  be  able  to
 attain  self-sufficiency  in  food,  but  we
 would  be  able  to  make  available  to
 every  soul  born  in  our  country  a  ba-
 lanced  diet,  which  is  the  basic  mini-
 mum  in  a  socialist  country;  there  can
 be  no  socialism  in  a  hungry  country;
 therefore,  the  basic  minimum  will
 have  to  be  provided.  Not  only  we  will
 provide  food,  but  we  will  be  provid-
 ing  a  new  way  of  life  to  our  agricul-
 turists,  we  will  be  providing  the  var-
 ious  raw  materials  for  industries  and
 will  ultimately  be  bringing  about  a
 new  society  about  which  we  are
 dreaming,  a  socialistic  pattern  of  so-
 ciety,  where  every  person  born  in  our
 country  will  be  assured  (Interrup-
 tions.)  of  the  basic  minimum  and  I
 hope  that  it  would  be  our  proud  pri-
 vilege  to  participate  in  this  mighty
 challenge,  in  this  mighty  endeavour.

 st  आगड़ा  :  यह  कसी  सोशलिस्ट  सरकार
 है  जिस  में  ग्रा दिवा सी  भूखे  मारे  जाते  हैं  कौर
 उन  पर  गोलियां  चला  कर  जाये  दिन  कत्ल
 किया  जाता  है  ?

 Mr.  Chairman:  He  will  please  sit
 down.  यह  इस  तरह  से  बीच  बीच  में  दखल  देना

 कौर  रनिंग  कमेंटरी  करना  उचित  नहीं  है।
 अगर  बागड़ी  साहब  कोई  सवाल  पूछना  चाहते
 हैं  तो  पूछ  लें  ।

 श्री  बागड़ी  :  अकाल  संहिता  के  बारे  में
 अक्तूबर  में,  उस  के  बाद  फरवरी  में  भ्रमर  फिर
 भी  अप्रैल  में  पांच,  सात  दिन  हुए--भ्रध्यक्ष
 महोदय  ने  खुद  कहा  कि  अकाल  संहिता  को
 सभा  पटल  पर  रक्खा  जायगा  उस  के  बावजूद
 भी  मंत्री  महोदय  ने  भ्र काल  संहिता  सभापटल
 पर  नहीं  रक्खी  है  ।  उन्होंने  बंगाल  का
 संशोधन  कौर  राजस्थान  का  संशोधन  किया
 है  कुछ  बताया  है  लेकिन  केन्द्रीय  भ्र काल
 संहिता  को  नहीं  रक्खा  जा  रहा  है
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 इसका  मतलब  है  कि  कुल  मिलाकर  मजमूई
 तौर  पर...

 सभापति  महोदय  :  बार्डर,  भ्रार्डर  ।
 सवाल  आपका  हो  गया  बस  और  अधिक
 नहीं  ।

 Shri  P.  K.  Deo:  He  has  not  spoken
 a  word  about  starvation  deaths  in  my
 State,  i.e.,  Orissa.  As  early  as  Decem-
 ber,  1965,  |  brought  to  the  notice  of
 this  House  the  pitiable  state  of  affairs
 there,  but  no  action  has  been  taken.
 The  Study  Team  of  the  Planning  Com-
 mission  had  been  there  and  they  have
 reported  that  there  have  been  starva-
 tion  deaths.

 Mr,  Chairman:  He  might  put  only
 one  question.

 Shri  P.  K.  Deo:  You  may  call  it  as
 death  due  to  mal-nutrition,  but  it  is
 there;  it  is  due  to  the  fact  that  no
 relief  works  have  been  provided.  So
 IT  would  like  to  know  on  whom  this
 responsibility  would  be  squarely  plac-
 ed,  on  the  Food  Ministry  here  or  at
 the  Centre,  for  gross  negligence  in  not
 providing  adequate  relief  works.

 Mr.  Chairman:  The  hon,  Minister
 may  take  note  of  only  the  first  part
 and  not  the  second  part.

 श्री  सरजू  पांडेय  (रसड़ा)  :  मैं  दो
 तीन  सवाल  करूंगा  |

 सभापति  महोदय  :  केवल  एक  सवाल
 कीजिये  ।

 श्री  सर  पांडेय  :  वह  मेरे  तीनों  सवाल
 बहुत  महत्वपूर्ण  हैं  ।

 सभापति  महोदय  :  देखिये  ऐसी  परम्परा
 यहां  बनाइये,  डेवलप  कीजिये  कि  कल  को
 अगर  ड्राप  को  मौक़ा  मिले  यहां  बैठने  का  तो
 काम  ठीक  ढंग  से  चले  इसलिए  श्राप
 मेहरबानी  करके  एक  ही  सवाल  पूछें  ।
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 ्य  सर  पाण्डेय  :  सवाल  का  पहला  हिस्सा
 यह  है  कि  सोवियट  ट्रैक्टरों  की  डिमांड  हमारे
 मुल्क  में  ज्यादा  है  कौर  हमें  यह  पता  चला
 है  कि  भ्रामक  मिनिस्ट्री  क ेलोग  उनको  ज्यादा
 इम्पोर्ट  नहीं  करने  देना  चाहते  हैं  तो  मैं  जानना
 चाहता  हूं  कि  इसका  ख़ास  तौर  से  कारण  क्‍या
 है  कि  सोवियट  ट्रैक्टरों  की  लगभग  4-5
 हजार  लोग  दरख़ास्तें  दिये  पड़े  हैं  तो  उनके
 आने  में  परेशानी  क्‍या  दै  ?  नम्बर  दो.

 सभापति  महोदय  :  बस  एक  ही  सवाल
 रखना  है  ।

 थी  हुकम  चन्द  कछवाय  :  माननीय  मंत्री
 जी  का  भाषण  बड़ा  बरच्छा  हुआ  है  भर
 उन्होंने  प्रच्छे  तर्क  हमारे  सामने  रखे  हैं  ।
 अपने  भाषण  में  उन्होंने  जो  बातें  कहीं  हैं,  अगर
 उन  को  कार्यान्वित  किया  जाये,  तो  ज्यादा
 फायदेमंद  द्वारा  ।  मैंने  अपने  भाषण  में  सरकार
 से  प्रश्न  किया  था  कि  विदेशों  से  डेढ़  करोड़
 टन  भ्र नाज  मंगाने  से  हमारे  यहां  के  उत्पादन-
 किताबों  काश्तकारों,  को  पर्याप्त  मात्रा  में
 मुल्य  नहीं  मिलेंगे  इसलिये,  उन  को  अच्छे
 मूल्य  मिलें,  इसके  लिये  सरकार  क्‍या  कर  रही
 है  t  मैंने  यह  भी  कहा  था  कि  हरी  घास  शौर
 गोबर  की  खाद  पर  ज्यादा  ज़ोर  दिया  जाये  a
 इन  दोनों  बातों  के  बारे  में  माननीय  मंत्री  जी
 ने  कोई  प्रकाश  नहीं  डाला  है  ।

 Shri  Sivamurthy  Swamy  (Koppal):
 I  have  already  requested  the  hon.
 Minister  to  throw  some  light  about
 the  Kamlapur  sugar  factory  licence
 which  hag  been  pending  since  1960,
 whereas  a  society  has  been  given
 licence  which  has  been  formed  recent-
 ly,  without  the  proper  recommenda-
 tion  of  the  Mysore  State  and  also  pro-
 per  organisation  of  the  co-operative
 society.  We  want  similar  facilities
 and  we  want  a  licence  for  the  Kamla-
 pur  sugar  factory;  under  the  Tunga-
 bhadra  project  area,  .25  lakhs  acres
 have  been  earmarked  for  sugarcane
 cultivation.

 Shri  Bhagwat  Jha  Azad:  While
 agreeing  to  and  appreciating  the  hon.

 APRIL  2i,  966  0.  6,  (1966-67)  32398

 Minister’s  strategy  and  supporting  the
 programme  and  also  agreeing  to  the
 fact  that  the  tools  are  not  there  with
 the  State  Governments  to  implement
 it,  may  I  know  how  the  hon.  Minister
 proposes  to  get  this  big  programme,
 which  we  fully  endorse  and  appreciate,
 implemented  in  the  States  where  there
 is  no  administration  to  follow  it  up.
 How  is  he  going  to  ensure  that  the
 crores  of  rupees  that  he  would  be
 giving  will  go  into  the  ground  to  have
 water  rather  than  go  into  the  pockets
 of  others?  How  is  he  going  to  ensure
 that?

 Some  hon.  Members  rose—

 Mr.  Chairman:  Order,  order,  Before
 the  hon,  Minister  replies  to  what  has
 been  said,  I  would  like  to  suggest  that
 he  may  not  go  into  the  points  that  he
 has  already  covered,  but  he  may  reply
 only  to  the  remaining  points.

 Some  hon.  Members  rose—
 Mr.  Chairman:  Order,  order.  Hon.

 Members  should  resume  their  seats.
 When  the  Chair  is  on  its  legs,  no  hon.
 Member  should  be  standing.

 Shri  Muthu  Gounder:  May  I  know
 why  Government  are  stiil  exporting
 oil-cake.

 Mr.  Chairman:  Order,  order.  मैं
 मेम्बर  साहबान  को  बताना  चाहता
 हूं  कि  मुझे  ऐसा  मौका  नहीं  देना  चाहिए  था,
 लेकिन  जब  भी  इस  तरह  मौका  मिलता  है,
 तो  मिनिस्टर  साहब  से  दो  तीन  सवाल.  किये
 जाते  हैं,  जिन  का  वह  जवाब दे  देते  हैं  ।  जिस
 तरह  से  भ्रानरेबल  मिनिस्टर  ने  सारे  पॉइंट्स
 को  लिया,  उन के  बारे  में  इन्फेक्शन  दी  शौर
 प्रोग्राम  बताया,  उस  की  मुझे  जाती  तौर  पर
 खुशी  है  -  भ्रमर  मैं  नीचे  बेठा  होता,  तो  मैं
 यह  कहता  ।  हम  चाहेंगे  कि  उन्होंने  जो  प्रोग्राम
 बताया  है,  वह  कामयाब  हां  ।  इस  वक्‍त
 डिस्कशन  की  सब  बातों  कौ  'रीभौपन  करना
 ठीक  नहीं  होगा  ।  सब  मेम्बर  साहबान  बैठ
 जायें  कौर  मिनिस्टर  साहब  का  जवाब  सुनें
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 Shri  Rama  Chandra  Mallick

 pur):  Please  allow  me.
 me...

 (Jaj-
 Please  hear

 Mr,  Chairman:  The  hon.  Member
 may  resume  his  seat  I  am  not  allow-
 ing  him  now.

 Shri  Rama  Chandra  Mallick:  I  be-
 long  to  the  State  of  Orissa...

 Mr.  Chairman:  Ordcr,  order.  The
 hon,  Member  may  resume  his  seat.

 Sbri  प्र,  P,  Chatterjee  (Nabadwip):
 My  point  has  not  been  answered.

 Mr,  Chairman:  The  hon.  Member
 may  kindly  resume  his  seat.

 Shri  C,  Subramaniam:  |  think  Shri
 P  K.  Deo  raised  the  question  of.

 eft  बागड़ी  :  पहला  सवाल  मेरा  था,
 जो  किं  भ्र काल  संहिता  के  बारे  में  था  |  पहले
 उस  का  जबाब  विया  जाये  ।

 सभापति  महोदय  :  बार्डर,  श्रीनगर  ।
 6.54  hrs.

 (Mr.  SPEAKER  in  the  Chair]
 Some  hon,  Members  rose—
 Mr.  Speaker:  Order,  order.
 Shri  0.  Subramaniam:  Some  ques-

 tions  have  been  put  which  I  shall  try
 to  answer.  ‘Shri  P.  K.  Deo  had  raised
 the  question...

 शी  भ्र ों कार  लाल  बैरवा  :  कुछ  सवाल
 बाकी  हैं  ।

 शी  बागड़ी  :  प्रत्यक्ष  महोदय,  मैंने
 अकाल  संहिता  के  बारे  में  सवाल  पूछा  है,
 जिस  को  श्राप  ने  सदन-पटल  पर  रखने  के
 लिए  कहा  था  ।

 झ्रध्यक्ष  महोदय  :  माननीय  सदस्य  श्री
 बेर  जायें  ।  इतनी  बहस  होने  के  बाद  और
 टाइम  बढ़ाने  के  बाद  क्‍या  ्य  भी  सवालों  की
 जरूरत  है  ?

 शी  बागड़ी  :  नगर  समय  बढ़ाया  जाये,
 लेकिन  फिर  भी  पूरा  जवाब  न  दिया  जाये
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 कौर  सही  बात  म  कही  जाये,  तो  फ़िर  बहस
 का  क्‍या  फ़ायदा  है  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  बैठ
 जायें  कौर  मुझे  सुनने  दें  ।

 कुछ  सामान्य  सदस्य  :  बैठ  जाइये  |

 श्री  बागड़ी  :  क्‍या  मैं  इस  झुंड  के  कहने
 से  बैठ  जाऊं  ?

 Shri  C.  Subramaniam:  If  I  have
 understood  his  question,  he  said  there
 were  starvation  deaths  in  Orissa  and
 asked  who  was  responsible,  the  Cen-
 tral  Government  or  the  State  Govern-
 ment.  It  is  a  subject  I  dealt  with  in
 a  statement  I  have  already  made.  It
 is  the  joint  responsibility  of  the
 State  Government  and  the  Central
 Government.  I  do  not  want  to  evade
 that  responsibility.  I  have  explained
 the  position  already  whether  there
 were  starvation  deaths.  I  do  not
 think  I  need  touch  upon  that  matter
 again.

 Shri  P.  हू  Deo:  My  question  was
 why  no  relief  works  have  been  start-

 Shri  C,  Subramaniam:  I  want  to
 make  this  quite  clear.  I  do  not  want
 to  evade  my  responsibility  by  saying
 that  it  is  g  State  Government  res-
 ponsibility.  I  take  full  responsibility
 for  seeing  that  the  situation  is  met
 fully  and  that  there  are  no  starva-
 tion  deaths  and  the  difficulties  are
 minimised  and  removed.  If  I  fail
 there,  I  take  it  as  a  personal  failure.

 Shri  Rama  Chandra  Mallick  rose—
 Mr.  Speaker:

 further  question.
 I  will  not  allow  any

 Shri  Rama  Chandra  Mallick:  |  had
 not  asked  the  question.

 Mr.  Speaker:
 resume  his  seat.

 I  am  asking  him  to

 Shri  Hem  Barua  (Gauhati):  He  was
 not  allowed  to  put  a  question.
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 "  Shri  0,  Subramaniam:  Then  a  ques- tion  was  asked  about  the  import  of
 Russian  tractors.

 श्री  बागड़ी  :  अ्रध्यक्ष  महोदय,  मेरे  सवाल
 को  तो  उन्होंने  टच  ही  नहीं  किया  है  t

 अ्रध्यक्ष  महोदय  :  जब  मैं  श्लोक  माननीय
 सदस्यों  को  मना  कर  रहा  हूं,  तब  मैं  श्राप
 को  कैसे  इजाज़त  दे  सकता  हूं  ?  ड्राप  बैठ
 जाइये  ।

 श्री  बिगड़ो  :  श्राप  से  पहले  सभापति  ने
 मुझे  सवाल  करने  की  इजाज़त  दी  थी  |  सब  से
 पहला  सवाल  मेरा  था,  लेकिन  मंत्री  महोदय
 उस  का  जवाब  नहीं  दे  रहे  हैं  ।  मैंने  यह  सवाल
 किया  था  कि.....

 भ्रध्यक्ष  महोदय  :  श्राप  नये  सिरे  से
 सवाल  न  कीजिए  ।  श्राप  जवाब  सुनिये  ।

 Shri  Bhagwat  Jha  Azad:  How  is  he
 being  allowed  to  put  a  question  now?

 at  amt:  मिनिस्टर  साहब  मेरे
 सवाल  को  छोड़  कर  आगे  जा  रहे  हैं  t  बाप
 उन  को  कहें  कि  वह  मेरे  सवाल  का  जवाब  दें  ।

 अध्यक्ष  महोदय  :  ड्राप  बैठ  जायें  t
 Shri  0.  Subramaniam:  Mention  was

 made  about  the  import  of  Russian
 tractors.  We  have  a  programme  _  to
 distribute  20,000  tractors  during  this
 year.  We  are  trying  to  see  how  many
 coulqd  be  manufactured  within  the
 country.  I  am  sure  the  hon,  Member
 will  himself  agree  that  first  priority
 will  have  to  be  given  for  internal  fabri-
 cation.  We  find  it  should  be  possible
 for  us  to  produce  roughly  12,500,  trac-
 tors  within  the  country  for  which
 Yaw  materials  and  components  would
 be  imported.  Foreign  exchange  is
 being  allocated  for  the  purpose.  The
 balance  would  be  imported  to  the
 extent  necessary  from  Russia  and  to
 the  extent  necessary  from  other
 sources  also.  We  are  giving  priority
 to  the  import  of  Russian  tractors  be-
 cause  they  are  quite  popular  and  cheap
 also.
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 Shri  Himatsingka  (Godda):  Why  not

 Increase  capacity?
 Shri  Cc,  Subramaniam:  Immediately it  is  not  possible.  Our  estimate  is  that

 as  we  go  along,  we  would  produce  as
 many  as  possible  within  the  country and  avoid  imports.

 Shri  Kachhavaiya’s  wag  not  a  ques-
 tion  but  some  suggestion  which  I  shall
 Keep  in  mind.

 A  question  was  put  by  the  hon.
 Member  from  Mysore  with  regarg  to
 a  cooperative  factory  in  Kamlapur.  I
 am  sorry  he  made  a  suggestion  which,
 if  I  may  say  so,  wag  not  becoming  of
 the  Member.  I  could  retaliate  and
 say  ‘Let  him  become  my  client;  then
 I  will  be  able  to  give  licence  to  him’.

 Oileakes  which  are  not  possible  of
 consumption  within  the  country  be-
 cause  of  certain  chemicals  being  used
 for  the  purpose  of  extraction  of  oi]  are
 being  exported.  Now  we  are  also
 trying  to  see  that  those  chemicals  are
 removed  within  the  country  and  the
 oileakes  are  used  within  the  country
 as  far  as  possible.

 These  are  some  of  the  questions  ask-
 ed.

 श्री  धगड़ी  भ्रध्यक्ष  महोदय,  मेरा

 प्रत्यक्ष  महोदय  :  मैं  प्रो  समय  नहीं  दे
 सकता  हूं  t

 श्री  बागड़ी  :  मगर  जवाब  नहीं  दिया
 जाना  है,  तो  बाप  सवाल  करने  की  इजाजत
 ही  क्यों  देते  हैं  ?  भाप  ने  खुद  भ्रकाल  संहिता
 को  सदन-पटल  पर  रखने  के  बारे  में  कहा  था  ।
 मिनिस्टर  साहब  ने  सदन  को  गुमराह  किया  है
 और  श्राप  के  हुक्म  की  तामील  नहीं  की  है  ny

 Mr.  Speaker:  Is  there  any  cut
 motion  that  I  have  to  put  separately
 or  shall  I  put  all  of  them  together?

 श्री  बागड़ी  :  जब  सारे  देश  में  प्रकाश  है,
 तब  भी  अकाल  संहिता  के  बारे  में  जवाब
 नहीं  दिया  जा  रहा  है  ।  मैंने  सब  से  पहले
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 सवाल  किया  था,  लेकिन  उस  का  जवाब  नहीं
 दिया  जा  रहा  है  |  मैं  श्राप  की  हिफाजत
 चाहता  हूं  ।

 भ्रध्यक्ष  महोदय  :  क्‍या  श्राप  इसी  तरह
 रुकावट  डालते  जायेंगे  ?  मैं  जोर  हजाजत  नहीं
 दे  सकता  हूं  ।

 श्री  बागड़ी  :  श्राप  ने  कहा  था  कि  भ्र काल
 संहिता  सदन-पटल  पर  रखी  जाये  ।

 Mr.  Speaker:  What  was  his  question
 which  was  not  replied  to?

 Shri  C.  Subramaniam:  J  do  not  think
 there  was  any  question.  He  raised  a
 point  with  regard  to  the  famine  code.
 I  have  dealt  with  it.  I  dealt  with  it
 fully  and  gave  all  the  facts  with  re-
 gard  to  it.  I  do  not  know  what  else
 he  wants.

 पा  hrs.

 श्री  बागड़ी  :  भ्रध्यक्ष  महोदय,  मैं  सिर्फ़
 एक  ही  बात  कहना  चाहता  हल्की  वह  भर काल
 संहिता  को  सदन  के  पटल  पर  रखें  ।
 Division  No,  ]

 VAISAKHA  1,  888  (SAKA)

 All  the  cut  motions  were  put

 D.G.  (1966-67),  2404
 ब्रायन  महोदय  :  मैं  अरब  इस  से  ज्यादा

 बरदाश्त  नहीं  करूंगा  |  अरब  शाप  बैठ  जाइये  ।
 and

 negatived.
 Mr.  Speaker:  The  question  is:

 “That  the  respective  sums  _  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  8ist
 day  of  March,  +1967,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof  against
 Demands  No,  34  to  40  and  24  tc
 26  relating  to  the  Ministry  of
 Food,  Agriculture,  Community
 Development  ang  Co-operation.”

 aft  चन्द्रमणि  लाल  चोघरो  (मुद्रा)  :
 भ्रध्यक्ष  महोदय,  यह  मेरा  स्विच  काम  नहीं
 करता  है  ।

 Lok  Sabha  divided:

 [17.05  brs,

 Alva,  Shri  Joachim
 Anjanappa,  Shri
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Bakliwal,  Shri
 Bal  Krishna  Singh,  Shri
 Barua,Shri  R.
 Besra,  Shri
 Bhagavati,  Shri
 Borooah,  Shri  P.  ८.
 Brajeshwar  Prasad,  Shri
 Chanda,  Shrimati  Jyotsna
 Chandak,  Shri
 Chandrabhan  Singh,  Shri
 Chaudhry,  Shri  Chandramani  La!
 Chuni  Lal,  Shri
 Dafle,  Shri
 Dass,  Shri  com
 Deshmukh,  Shrimati  Vimiabai
 Dinesh  Singh,  Shri
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.  B.
 Harvani,  Shri  Ansar
 Hazarika,  Shri  J.  N.
 Himatsingks,  Shri
 Jadhav,  ShriM.  L.

 prcheys
 Shri  Tulshidas

 youlsbi,  Shri  J.  P.

 AYES
 Karuthiruman,  Shri
 Khadilkar,  Shri
 Kindar  Lal,  Shri
 Lakahmikanthamma,
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Mahishi,  Dr.  Sarojini
 Maimoona  Sultan,  Shrimati
 Malaichami,  Shri
 Malaviya,  Shri  K.  0.
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri  Rama  Chandra
 Marandi,  Shri
 Maruthiah,  Shri
 Masuria  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Menon,  Shri  Govinda
 Minimata,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Misra,  Shri  Shyam  Dhar
 Mohanty,  Shri  Gokulananda
 More,  Shri  K.  L.
 Mukerjee,  Shrimati  Sharda
 Muthiah,  Shri
 Naidu,  Shri  V.  6.
 Naik,  Shri  D.  J. Nanda,  Sbri
 Niranjan  Lal,  Shri
 Oza,  Shri
 Pandey,  ShriR.  S.

 Shrimati

 Pandey,  Shri  Vishwa  Nath
 Pant,  Shrik.C.
 Paramasivan,  Shri
 Patil,  Shri  D.  S.
 Patil,  ShriS.B.
 Patil,  Shri  T.  A.
 Pattabhiraman,Shri  C.R.
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramdhani  Dar,  Shri
 Rane,  Shri
 Ranpa  Rao,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Shri  Muthyal
 Reddiar,  Shri
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Samanta,  Shri  S.C.
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  P.  G.
 Sham  Nath,  Shri
 Savkaraiya,  Shri
 Sharma,  Shri  A.  P.
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 Sharma,  Shri  De  ८,
 Sharma,  Shri  K.  C.
 Sashi  Ranjen,  Shri
 Sheo  Narain,  Shri
 Shree  Narayan  Das,  Shri
 Singh,  Shri  K.  K.
 Singh,  Shri  S.  T.
 Sinha,  Shrimati  Ramdulari

 Bagri,  Shri
 Banerjee,  ShriS.  M.
 Barua,  Shri  Hem
 Berwa,  Shri  Onkar  Lal
 Dandeker,  Shri  N.
 Deo,  Shri  P.  K.
 Gayatri  Devi,  Shrimati
 Gounder,  Shri  Muthu
 Gupta,  Shri  Priya
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 Sonevane,  Shri
 Subramaniam,  Shri  a
 Surya  Prasad,  Shri
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Thengal,  Shri  Nallakoya
 Thimmaish,  Shri
 Tula  Ram,  Shri

 NOES

 Himatsingka,  Shri
 Kachhavaiya,  Shri  Hukam  Chand
 "Kapur  ‘Singh,  Shri
 Mahida,  Shri  Narendra  Singh
 Mate,  Shri
 Pandey,  Shri  Sarjoo
 Ram  Singh,  Shri
 Ramabadran,  Shri
 Ranga,  Shri
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 Tyagi,  Shri
 Uikey,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vidyalankar,  ShriA.N.
 Virbhadra  Singh,  Sbri
 Yadab,  Shri  N.  P.
 Yadava,  Shri  B.P

 Sezhiyan,  Shri
 Shastri,  Shri  Prakash  Vir
 Sivasankaran,  Shri
 Solanki,  Shri
 Soy,  Shri  H.  C.
 Swamy,  Shri  Sivamurti
 Verma,  Shri  S.  L
 Yashpal  Singh  Sbri

 Mr.  Speaker:  The  result  of  the  divi-  Demanp  No.  36—AcRrIcuLTURAL  Re-
 sion  is:  Ayes  105;  Noes  26,  SEARCH

 “That  a  sum  not  exceeding The  motion  was  adopted.

 [The  motions  for  the  Demands  for
 Grants,  which  were  adopted  by  the
 Lok  Sabha,  are  reproduced  below—
 Ed].

 Demanp  No.  34—Marnistry  oF  Foon,
 AcricutTuRE,  ComMMuNITY  DEVELOP-
 MENT  AND  COOPERATION

 “That  a  sum  not  exceeding
 Rs.  +1,05,72,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1967,  in  res-
 pect  of  ‘Ministry  of  Food,  Agricul-
 ture,  Community  Development
 and  Co-operation’

 DEMAND  No.  35—AGRICULTURE
 “That  a  sum  not  exceeding

 Rs.  -4,01,63,000°  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1967,  in  respect
 of  ‘Agriculture’  *

 Rs.  9,21,52,000°  be  granted  to  the
 President  to  compete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1967,  in  res-
 pect  of  ‘Agricultural  Research’  ”

 Demand  No.  37—ANIMAL  HusBANDRY
 “That  a  sum  not  exceeding

 Rs.  -1,55,92,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  967,  in  respect
 of  ‘Animal  Husbandry’”.

 Demand  No.  38—Community  Devs-
 LOPMENT  PROJECTS  AND  NATIONAL
 EXxrenston  SERVICE

 “That  a  sum  not  exceeding
 Rs,  39,63,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8lst  day  of  March,  1967,  in  respect
 of  ‘Community  Development  Pro-
 jects  and  National  Extension  Ser-
 vice’”.
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 Demanp  No.  39—Forest
 “That  a  sum  not  exceeding

 Rs,  ,79,l,000  be  granted  tu  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wilt  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1967,  in  res-
 pect  of  ‘Forest’”.

 Demand  No.  40—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MiUNISTRY  OF

 Foop,  AGRICULTURE,  COMMUNITY
 DEVELOPMENT  &  COOPERATION
 “That  a  sum  not  exceeding

 Rs,  36,70,93,000  be  granted  to
 the  President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  in  respect  of
 ‘Other  Revenue  Expenditure  of  the
 Ministry  of  Food,  Agriculture,
 Community  Development  and  Co-
 operation’

 Demanp  No.  24—CapiTaL  OUTLAY  ON
 Forest

 ‘That  a  sum  not  exceeding
 Rs,  118,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in.  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1967,  in  respect
 of  ‘Capital  Outlay  on  Forest’”.

 DemMAnD  No.  25—PurcHase  or  Foop-
 GRAINS

 “That  a  sum  not  exceeding
 Rs,  3,69,74,28,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 ‘Bist.  day  of  March,  1967,  in  respect
 of  Purchase  of  Foodgrains’  ”~

 Demanp  No.  26—OTHEr  CaprraL  Out-
 LAY  OF  THE  MiUniIstRY  OF  Foon,
 AGRICULTURE  COMMUNITY  DeEVE-
 LOPMENT  AND  CO-OPERATION

 “That  a  sum  not  exceeding
 “Rs.  92,30,61,000,  be  granted  to  the

 way  Train  at  Lumding
 (Adj,  M.)

 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  +1967,  in  respect
 of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Food,  Agriculture,
 Community  Development  and  Co-
 operation.’  ”

 17.07  hrs.
 BUSINESS  ADVISORY  COMMITTEE

 FORTY-SEVENTH  REPORT
 The  Minister  of  State  in  the  De-

 partments  of  Parliamentary  Adfairs
 and:  Communications  (Shri.  Jaganatha
 Rao):  Sir,  I  present  the  forty-seventh
 report  of  the  Business  Advisory  Com-
 mittee.  (Interruptions)

 श्री.  बामड़ो  (हिसार).  :  भ्रकाल  संहिता
 को  मेज  पर  रखो  ।  (व्यवधान)

 Mr.  Speaker:  I  will  have  to  take
 some  action,  if  he  does  not  sit  silent.
 He  continues  speaking.  Shrimati
 Jyotsna  Chanda.

 ‘17.08,  brs,
 RE.  MOTIONS  FOR  ADJOURN-
 MENT  AND  CALLING  ATTENTION

 NOTICES—contd.
 ExpLosion  in  Ramway  TRAIN  AT

 Lumpinc—contd.
 Shrimatt  Jyotsna  Chanda  (Cachar):

 Do  the  government  feel  that  after  the
 cease-fire  with  the  Naga  hostiles  in
 the  Nagaland,  all  the  anti-national
 activities  have  been  extended  to  other
 areas  of  Assam?  What  measures  do
 government  propose  to  take  to  stop
 all  this  anti-national  activity?

 Mr.  Speaker;  That  is  a  wider  ques-
 tion;  that  does  not  concern  the  acci-
 dent  that  has  happened...  (Inter-
 ruptions).  That  is  due  to  Nagas,  they
 say.  Because  the  wider  question  of
 the  welfare  comes,  therefore  that
 might  be  due  to  other  matters  that
 have  been  stated.
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 sit  gra  जल्द  कछु बाय  (देवास)  :
 भ्रध्यक्ष  महोदय,  क्‍या  मंत्री  जी  कोई  वक्तव्य
 देने  वाले  हैं,  या  हम  सीधे  प्रश्न  पूछें  ?

 ,  ७  झच्यक्ष  महोदय  :  वक्तव्य  उन्होंने  सुबह
 दे  दिया  था,  अब  प्रश्न  पूछ  सकते  हैं  ।

 श्री  हुक्म  चन्द  कछवाय  :  शायद  उस
 वक्‍त  से  जब  तक  में  कोई  ब्रोकर  जानकारी
 उनके  पास  झा  गई  हो  ।

 Mr.  Speaker:  Has  he  received  any
 further  information?

 The  Minister  of  State  in  the  Minis-
 try  of  Railways  (Dr.  Ram  Subhag
 Singh):  There  is  one  information  that
 will  be  enough  to  meet  this  query
 also.  Of  the  55  dead  bodies,  two  have
 been  identified,  one  that  of  a  brother
 of  a  student  of  the  medical  college
 who  was  also  travelling  in  the  same
 compartment  and  the  other  that  of  a
 station  railway  hawker.  The  brother
 of  the  medical  student  who  died  in
 the  incident,  it  is  reported,  informed
 the  Superintendent,  government  rail-
 way  police,  that  two  unknown  persons
 got  into  the  train  at  Furketing  rail-
 way  station,  that  they  had  two  boxes
 with  them.  It  is  stated  that  they  got
 down  at  Manipur  Road  railway  sta-
 tion  but  left  the  box  behind.  The
 veracity  of  this  information  is  being
 verified  by  the  railway  police.

 Shrimati  Jyotsna  Chanda:  After
 this  information  was  given  by  that
 boy  what  action  did  the  police  and
 the  railway  authorities  take?

 Dr.  Ram  Subhag  Singh:  As  it  is
 clear,  the  whole  thing  is  being  veri-
 fied  and  the  brother  of  the  medical
 college  student  might  have  given  the
 information  this  morning.  So,  the
 whole  thing  is  under  investigation.  I
 might  be  permitted  to  say  that  this
 explosion  is  also  of  the  nature  of  the
 last  explosion  which  had  occurred  on
 the  l6th  February  and  so  there  is  the
 same  type  of  accident.

 Shri  Liladhar  Kotoki  (Nowgong):
 In  view  of  the  occurrence  of  this

 APRIL  21,  966  in  Railway  Train  at
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 kind  of  accidents  due  to  sabotage  on
 that  section,  what  steps  do  govern-
 ment  propose  to  take?  Past  assur-
 ances  given  in  this  regard  have  not
 materialised  and  these  incidents  are
 recurring  over  and  over  again.  We
 want  the  House  to  be  assured  by  the
 government  of  the  positive  and
 effective  steps  they  are  going  to  take
 in  these  matters.

 Dr.  Ram  Subhag  Singh:  The  assur-
 ances  that  were  given  in  the  past  have
 been  implemented  and  all  the  trains
 are  being  escorted  by  the  security
 forces;  also,  patrol  trains  go  before
 these  trains  and  there  are  searchlight
 pilots  also.  Regarding  the  future
 security,  etc.  it  ig  our  intention  to
 discuss  the  matter  with  the  State
 Government;  also  with  the  Defence
 Ministry  and  the  Home  Ministry;  we
 have  already  discussed  it  and  we  are
 procceding  to  Lumding,  and  in  the
 light  of  the  study  that  we  will  make
 there,  we  shall  take  further  steps  to
 tighten  the  position.  But  no  effort
 will  be  spared  to  provide  security  to
 the  passengers.

 Shri  N.  BR.  Laskar  (Karimgan)):
 From  the  answers  given  by  the  hon.
 Minister,  we  feel  that  the  Govern-
 ment  is  showing  helplessness  in  this
 regard  to  combat  the  activities  of  the
 hostiles,  and  s0,  I  would  like  to  know
 what  positive  steps  the  Government
 are  taking  in  this  regard  so  that  there
 is  some  confidence  among  the  people.

 Mr.  Speaker:  The  same  question  is
 being  repeated.

 Dr.  Ram  Subhag  Singh:  The  ques-
 tion  as  to  how  to  deal  with  the  hos-
 tiles  is  a  larger  one.  But  on  _  the
 railways  we  are  going  to  deal  with
 it  with  a  great  deal  of  alertness.  We
 shall  take  all  possible  precaution  to
 protect  the  life  and  property  of  the
 Passengers  as  well  as  the  railway
 property.

 Shri  R.  Barua  (Jorhat):  This  is  not
 the  first  incident  of  this  kind.  Lum-
 ding  is  an  important  station;  there  is
 the  police  station  also.  How  is  it  that
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 the  police  people  are  completely
 ignorant  of  this,  and  will  the  Gov-
 ernment  take  effective  steps  to  pull
 up  the  police  forces  there?

 Dr.  Ram  Subhag  Singh:  I  have  been
 to  Lumding  and  I  know  the  _  topo-
 graphy;  that  is  a  very  beautiful  town-
 ship  and  full  of  life.  The  railway
 station  also  is  very  near  the  township.
 Not  only  the  police  station  is  there,
 but  the  Superintendent  of  Police,
 Hafiong,  was  also  on  the  spot  when
 the  whole  thing  happened  there.

 Mr.  Speaker:  In  the  morning,  the
 Minister  told  the  House  that  the  only
 course  left  was  to  search  every  parcel
 or  every  luggage  that  was  being  car-
 ried  by  them.  Is  that  also  being  con-
 sidered,  whether  that  is  possible?

 Dr.  Ram  Subhag  Singh:  I  disclosed
 in  the  morning,  and  I  brought  this
 suggestion  to  the  notice  of  the  Prime
 Minister  and  the  Home  Minister,  and
 with  their  guidance,  if  they  so  direct,
 steps  will  be  taken.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  I  may  add  that  since  then,
 this  afternoon,  we  have  been  consi-

 ‘dering,  and  have  been  applying  our
 "minds  to  this.  I  was  discussing  it
 ‘with  the  officers  of  the  Assam  Gov-

 ernment  also.  It  appears  to  be  a
 problem  which  has  to  be  dealt  with
 in  this  aspect—security  forces  mov-
 ing,  searchlightg  and  all  that—so  that
 the  track  may  be  protected,  But
 things  like  anybody  coming  with  a
 box  cannot  be  dealt  with  in  the  ordi-
 nary  way;  there  will  have  to  be
 searches;  practically  everybody  has
 to  be  searched  or  surprise  searches
 made.  That  kind  of  thing  is  going  to
 be  very  inconvenience  to  the  people;
 all  the  persons  who  are  coming  have
 to  be  searched.  We  know  what  in-
 convenience  and  trouble  it  would
 cause.  But  we  have  to  consider  some
 way,  and  we  will  be  able  to  reach
 some  conclusion  on  that.

 att  प्रकाश बीर  शायरों  (बिजनौर)
 प्रात:काल  मंत्री  महोदय  के  वक्तव्य  से  ऐसा

 VAISAKHA  I,  888  (SAKA)  in  Railway  Train  ‘T2412 at  Lumding  (Adj.  M.)
 प्रतीत  होता  था  कि  उस  समय  तक  47  मौतें
 हुई  हैं  ।  प्रभी  उन्होंने  55  मौतों  की  चर्चा  की
 है  ।  सम्भव  है  कि  यह  संख्या  कुछ  शौर  भी
 बढ़  जाए  ।  इतना  विस्फोटक  पदार्थ  जिसमें
 इतनी  शक्ति  हो  कि  डेढ़  सौ  लोग  घायल  हो
 जाएं  भ्रोर  इतनों  की  मृत्यु  हो जाए  इसको  यहां
 तक  पहुंचाने  में  कुछ  विदेशी  तत्वों  का  या
 कुछ  ग्र राष्ट्रीय  संगठनों  का  भी  हाथ  हो  सकता
 है,  क्या  ऐसा  भी  सरकार  को  पता  लगा  है
 आर  यदि  लगा  है  तो  उसका  विवरण  क्‍या  है  ?

 डा०  राम  सुभग  सिह  असल  में  पिछले
 साल  और  इस  साल  मिला  कर  करीब  झूठ
 घटनायें  ऐसी  हुई  हैं,  ट्रैक  को  उखाड़ने  की
 या  डिब्बे  को  उड़ाने  की  या  रेल  गिराने  की  ।
 हमारी  खुश  किस्मत  है  कि  भ्ररुणाचलम  में
 जो  उन्होंने  सारी  मिलिटरी  स्पेशल  को  उड़ाने
 की  कोशिश  की  थी  उस  में  उनको  सफलता
 नहीं  मिली  ।  पर  दुर्भाग्य  है  प्रपने  देश  का  कि
 इन  दो  प्रवचनों  पर  बिल्कुल  निरीह  यात्री
 मारे  गये  हैं  1  जहां  तक  मेरा  व्यक्तिगत  अनुमान
 है  ये  जो  इतने  ताकतवर  विस्फोटक  पदार्थ
 जाते  हैं  ये  कहीं  न  कहीं  से  तो  कराते  ही  होंगे,
 बाहर  से  पाते  ही  होंगे  शौर  इसमें  ऐसे  लोगों
 का  जाल  है  जिस  को  साधारण  जाल  नहीं  कहा
 जा  सकता  है,  कोई  बड़ा  जाल  मालूम  होता  है

 Shri  5.  M.  Banerjee  (Kanpur):  The
 Minister  stated  that  this  is  the
 eighth  occasion  that  such  an  explo-
 sion  has  taken  place.  In  view  of  the
 alarming  situation  in  that  area  and
 repeated  occurrences  of  such  incid-
 ents,  will  the  government  consider
 handing  over  the  investigation  to  the
 Central  Intelligence  Bureau  instead
 of  the  railway  authorities  doing  it?

 Dr.  Ram  Subhag  Singh:  This  morn-
 ing  also  the  hon.  member  said  some-
 thing  and  I  replied  to  it.  This  time
 also  he  is  saying  it.  I  do  not  know
 whether  he  is  conversant  with  the
 system  or  not.  The  railway  police,
 the  railway  protection  force  and
 everything  is  today  under  the  opera-
 tional  contro]  of  the  military  in  that
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 {Shri  Ram  Subhag  Singh]
 entire  area  of  Lumding  to  Badarpur
 and  Lumding  to  Mariani.  So,  auto-
 matically  that  will  happen.  We  are
 not  going  to  spare  any  effort  which
 will  contribute  to  increasing  the  secu-
 rity  in  that  area.  As  he  has  suggest-
 ed,  I  will  request  the  Home  Minister
 te  institute  that  type  of  enquiry  and
 find  out  the  culprits.

 श्री  हुकम  चन्द  कछवाय  :  मंत्री  महोदय
 ने  बताया  है  कि  पिछले  एक  साल  में  राठ
 घटनायें  हुई  हैं  |  मैं  गृह  मंत्री  से यह  जानना
 चाहता  हूं  कि  इन  राज  घटनाओं  में  भ्रापने
 कितने  व्यक्ति  पकड़े  हैं  ।  इस  प्रकार  की
 घटनायें  न  होने  पायें  इसके  लिये  क्या  आपने
 कोई  विशेष  खुफिया  विभाग  की  व्यवस्था
 की  है  ?  क्‍या  आपने  इस  बात  की  भी  छानबीन
 की  है  कि  ये  पदार्थ  कहां  के  बने  हुए  थे  कौर
 विशेषज्ञों  द्वारा  आपने  इसकी  जांच  करवाई
 है  कि  ये  कहां  के  बने  हुए  थे  ताकि  जिस  देश
 के  यहां  के  बने  हुए  हों  उसको  हिदायत  दी
 जा  सके  ?

 डा०  रास  सुभग  सिह  :  पदार्थ  जो  एक
 मिला  था  i6  फरवरी  को.....

 श्री  हुकम  चन्द  कछवाय:  मैंने  गृह  मंत्री
 सवाल  पूछा  है  ।

 Shri  Nanda:  In  963  two  such  inci-
 dents  occurred  in  that  area.  In  964
 the  number  increased  somewhat.  It
 was  in  965  that  the  number  was  6
 or  7.  Regarding  the  arrangement
 that  has  been  made,  they  have  dealt
 with  that  part  of  it,  ie.  protection  of
 the  track.  But  this  is  a  new  feature
 where  bombs  are  planted  with  a  time
 fuse  or  something  like  that.  We  are
 trying  and  considering  how  exactly
 to  cope  with  that.  In  some  cases,  it
 was  found  that  the  bomb  burst  in  the
 hand  of  the  person  who  was  planting
 the  bomb  and  he  died.  We  could
 identify  who  that  person  was.  Other-
 wise,  if  some  person  comes  in  a  train,
 leaves  a  bomb  and  goes  away,  it  is
 very  difficult  to  find  out.  (Interrup-
 tions).  I  am  prepared  to  take  the

 APRIL  2i,  966  in  Railway  Train  at  ‘12414
 Lumding  (Adj.  M.)

 blame  of  everybody.  But  so  far  as
 these  arrangements  are  concerned,  St
 is  the  army.  We  try  to  assist  in  the
 law  and  order  side  of  the  State.  The
 State  Government  machinery  has  to
 be  helped  in  this.  We  can  only  look
 at  things  and  give  such  advice  as  may
 be  necessary  for  this  purpose.

 Mr.  Speaker:  Has  it  been  ascertain-
 ed  so  far  as  to  from  which  country
 they  get  these  things?

 Shri  Nanda:  It  is  not  necessary  to
 go  to  any  far  off  place  for  this.  These
 explosives  can  be  made  here  also.

 श्री  हुकम  चन्द  कछवाय  :  मैंने  पूछा  था
 कि  खुफिया  विभाग  की  आपने  व्यवस्था  की  है
 ताकि  वह  सक्रिय  हो  कर  इस  क्षेत्र  की  खोज
 करे  ?  राज्य  सरकार  इस  में  फेल  हुई  है  ।
 केन्द्रीय  सरकार  क्‍यों  नहीं  इस  सारी  जिम्मेदारी
 को  अपने  कंधे  पर  लेती  है  ?

 झिझक  महोदय  :  सारा  जवाब  मंत्री
 महोदय  ने  दिया  है  ।  सेंटर  इसकी  जिम्मेदारी
 लेगा,  सेंटर  करेगा,  यह  उन्होंने  कहा  है  ।
 आपने  सुना  नहीं  है  ।

 शो  हुकम  चन्द  कछवाय  :  मैंने  खुफिया
 विभाग  की  बात  कही  है  ।

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Has  not  the  Government
 noted  with  dismay  the  strange  syn-
 chronisation  of  these  shocking  inci-
 dents  with  the  parleys  held  by  Gov-
 ernment  with  the  underground  Naga
 leaders—last  time  also  the  same  thing
 happened,  the  talks  were  going  on
 here  and  soon  after  these  things  hap-
 pened—and  is  Government  convinced
 by  now  that  Government's  well-inten-
 tioned  overtures  to  the  underground
 Nagas  are  being  utilised  as  a  mere
 smokescreen  by  them  for  their  nefari-
 ous  activities?

 Shri  Nanda:  If  synchronisation  were
 in  the  sense  that  only  whenever  there
 are  talks  the  incidents  occur,  they
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 would  be  much  fewer.  The  incidents
 are  more  actually.  More  such  inci-
 dents  have  been  taking  place  on  other
 occasions  also.  So  there  is  no  synchro-
 nisation.

 Shri  Hari  Vishnu  Kamath:  Is  the
 Government  convinced  that  these
 overtures  by  Government  are  being
 utilised  by  them  as  a  smokescreen  for
 their  nefarious  activities?

 Mr.  Speaker:  He  says  there  is  no
 synchronisation.

 Shri  Hari  Vishnu  Kamath:  Even
 then,  when  these  talks  are  going  on
 ad  nauseam—I  do  not  know  for  how
 long  they  will  go  on—will  that  be
 utilised  by  the  underground  Naga
 leaders  as  a  smokescreen  for  their
 activities  there?  They  have  talks
 with  the  Government  here  and  they
 carry  on  these  activities  there.

 Shri  Nanda:  The  position  taken  by
 the  Government  has  been  that  because
 of  these  talks  these  incidents  are
 fewer  than  what  they  would  have
 been.

 Shri  Priya  Gupta  (Katihar):  In
 view  of  the  fact  that  the  Government
 cannot  check  such  explosions  and
 other  activities  all  over  the  track
 and  the  present  arrangement  by  the
 RPF,  the  police  and  the  military  for
 these  special  heralding  trains  follow-
 ing  them  has  had  no  effect,  since  it  is
 a  question  that  such  explosive  mate-
 rials  can  be  carried  into  the  compart-
 ments,  may  I  suggest  that  in  the
 regions  which  have  been  taken  over
 by  the  military,  which  are  under  the
 operation  of  the  military—there  are
 only  a  few  stations—the  stations
 should  be  closed  to  the  public  and  a
 Propcr  checking  system  should  be  in-
 troduced,  just  as  in  the  air  force  pre-
 mises,  and  nobody  should  be  allowed
 except  on  proper  permits,  since  it  is
 affecting  the  security  of  the  travelling
 public  in  that  part  of  Assam?

 Shri  Nanda:  I  am  not  sure  whether
 this  suggestion  will  suffice,  whether
 such  kind  of  check  will  stop  these
 activities.
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 att  विश्वनाथ  पाण्डेय  (सलेमपुर):  जैसा
 कि  समाचारपत्न ों  में  प्रकाशित  हुमा  2  कि
 यह  विस्फोट  की  जो  दुर्घटना  हुई  है  वह  स्टेशन
 पर  हुई  है  जोर  दुर्घटना  होने  के  बाद  ही  स्टेशन
 जो  था  उस  पर  बिल्कुल  घेरा  डाल  दिया
 गया  रेलवे  पुलिस  के  द्वारा  तो  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  सरकार  बता  सकती  है
 कि  वह  विस्फोटक  पदार्थ  स्टेशन  पर  रखा
 गया  था  बोगी  में  या  ट्रेन  के  द्वारा  किसी  अन्य
 स्थान  से  लाया  गया  था  ?

 डा०  राम  सुभग  सिह  :  इसके  बारे  में  मैंने
 बताया  कि  जो  खबर  मुझे  मिली  है  प्रौर
 जिसकी  सच्चाई  के  बारे  में  द्र भी  छानबीन
 की  जा  रही  है,  कि  जो  स्टूडेंट  के  साथ  उनके
 भाई  थे  उनका  कहना  है  कि  फरकेटिंग  स्टेशन
 पर  दो  मुसाफिर  घुसे  इस  ट्रेन  में  बक्से  के  साथ
 कौर  मणिपुर  रोड  पर  उतर  गए  ।  उनके
 बक्से  ज्यों  के  त्यों  वहां  पर  छूट  गए  भ्र ौर  उन्हीं
 बरसों  से  यह  विस्फोटक  तत्व  विस्फोट  हुए
 लैंडिग  स्टेशन  पर  ।

 श्री  प्रिय  गुप्त  :  वह  झ्रादमी  नागा  थे  ?

 भ्रध्यक्ष  महोदय  :  वह  कह  रह ेहैं  कि
 अभी  तहकीकात  करनी  है  ny

 Shri  Hem  Barua  (Gauhati):  In
 pursuance  of  what  Shri  Kamath  has
 said,  is  it  not  a  fact  that  during  the
 first  round  of  talks  with  the  Naga
 underground  leaders  at  Delhi  it  was
 said  by  certain  spokesmen  of  the
 Indian  Government  that  it  is  the  mili-
 tant  wing  of  the  underground  Nagas
 who  are  indulging  in  this  sort  of  acti-
 vities  and  then  our  contention  was
 that  no  underground  Naga  leader  had
 said  that  they  were  not  responsible
 for  this  and  it  was  only  the  militant
 wing  that  was  responsible  and,  if  so,
 why  is  it  that  our  Government,
 specially  Shri  Nanda,  has  not  said  in
 a  very  straightforward  way  to.  our
 Prime  Minister  that  she  should  tell
 the  underground  Naga  leaders  coming to  meet  us  that  if  they  do  not  stop these  monkey  tricks  there  we  are  not
 going  to  have  any  talks  with  them
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 {Shri  Hem  Barua]
 and  that  they  should  stop  these  acts of  vandalism?  Why  is  Shri  Nanda
 not  telling  the  Prime  Minister  like that?

 Shri  Nanda:  I  may  Say  that  when the  talks  are  going  to  be  pursued  at the  next  stage  and  will  be  concluded, all  these  aspects  will  come  under  the
 purview  of  the  talks.

 Mr.  Speaker:  Shri  Yashpal  Singh.
 Shri  Hem  Barua:  Sir,  I  want  this

 to  be  clarified.  Ate  you  going  to
 accept  this  as  an  assurance  coming from  the  hon.  Home  Minister  that  the
 next  talks  will  be  the  end  of  the
 talks?

 Shri  Nanda:  I  think  it  might  be  the
 end.  But  I  cannot  give  any  assurance.

 eft  यशपाल  सिह  (कराना)  :  सरकार
 ने  इस  बात  पर  गौर  किया  है  कि  जो  हमारे
 लालयल  नाराज़  हैं  भ्र ौर  जो  देशभक्त  जनता  है
 उसके  मनोबल  को  जब  तक  ऊंचा  नहीं  उठाया
 जायगा  तब  तक  यह  घटनाएं  नहीं  रुकेंगी
 क्योंकि  होस् टाइल्स  जो  हैं  वह  टैक्स  भी  वसूल
 कर  रहे  हैं,  उनको  तो  राष्ट्रपति  भवन  में
 बुलाकर  सम्मानित  किया  जाता  है  श्लोक
 वह  दावतें  भी  खाते  हैं  तो  जो  पैट्रिआ्नाटिक
 एलिमेंट्स  हैं  उनके  मनोबल  को  बढ़ाने  के
 लिए  सरकार  ने  क्‍या  सोचा  है  ?

 डा०  रास  सुभग  सिंह  :  इसके  बारे  में  मैं
 क्या  बताऊं  ?

 अध्यक्ष  सरोवर  :  यह  कहा  जाता  है  कि
 जो  हमारे  साथ  कोआ्लापरेट  कर  रहे  हैं  नागा
 उनके  मनोबल  को  भी  उठाने  के  लिए  कोई
 कार्यवाही  साथ-साथ  की  जा  रही  है  ?

 Shri  Nanda:  There  is  the  Nagaland
 Government  and  Ministry.  They  are
 administering  the  whole  area  with
 the  co-operation  of  a  fairly  large
 section  of  the  loyal  Nagas.

 Shri  P.  C.  Borooah  (Sibsagar):  Sir,
 this  morning  when  you  called  the

 APRIL  2i,  966  in  Railway  Train  at  12418
 Lumding  (Adj.  M.)

 hon.  Leader  of  the  Jan  Sangh  group to  speak  on  the  adjournment  issue, he  made  a  statement,  implicating  the
 Nagaland  Government  having  con-
 nection  with  the  hostile  elements  of
 the  Nagas.  Coming  as  I  do  from  the
 district  adjoining  Nagaland,  I  am
 supposed  to  have,  if  not  more  at  least
 equally,  authentic  information  as  the
 hon.  Member  who  comes  a  thousand
 miles  away  from  Nagaland.  The
 Nagaland  Government  is  faithfully
 co-operating  with  the  Government  of
 India  in  every  respect  and  is  func-
 tioning  faithfully,  as  the  other  State
 Governments  of  the  country.  I  want-
 ed  to  make  this  clear  in  the  morning
 but  my  voice  was  drowned  in  the
 discussion  and  that  is  why  I  am  mak-
 ing  this  statement  now.

 Coming  to  the  supplementary  ques-
 tion,  since  the  major  railway  line  of
 this  State  passes  through  hilly  areas
 of  the  State,  including  Nagaland,
 where  in  the  recent  past  so  many
 accidents  have  taken  place,  involving
 loss  of  many  lives  and  also  maiming
 many  others,  do  Government  now
 very  seriously  consider  the  acceptance
 of  the  long-standing  proposal  of  con-
 struction  of  an  alternative  railway
 line,  linking  three  gaps,  namely  ()
 Jakhlaband  and  Baruabamungaon,  (2)
 Jorhat  and  Sibsagar  town  and  (3)
 Morankhat  and  Dibrugarh  so  _  that
 these  accidents  can  be  avoided,  and
 also  better  transport  facility  provided
 for  the  State?

 Dr.  Ram  Subhag  Singh:  This  is  a
 suggestion  which  will  be  examined  on
 merits.  But  I  might  be  permitted  to
 say  that  it  will  be  a  doomsday  when
 for  fear  we  abandon  a  hilly  railway
 line.

 Shri  A.  P.  Sharma  (Buxar):  When
 a  similar  explosion  took  place  in
 Dhansari  section,  near  about  Farketta,
 the  House  was  assured  that  all  pos-
 sible  measures  will  be  taken  to  pro-
 vide  protection  to  the  travelling  pub-
 lic  in  that  section.  Now  another
 accident  has  taken  place.  Therefore,
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 I  want  to  know  why  Government  is
 not  taking  all  possible  security  mea-
 sures,  including  the  searching  of  the
 luggage  of  the  passengers,  as  was
 mentioned  by  the  Minister  of  Rail-
 ways  in  the  morning,  and  putting
 restrictions  on  the  movement  of  sus-
 pected  people  in  the  station  area  so
 as  to  avoid  this.  Are  they  waiting  for
 another  accident?

 Dr.  Ram  Subhag  Singh:  I  think  the
 hon.  Member  is  unnecessarily  getting
 agitated.  As  a  former  railway  man
 he  might  be  conversant  with  the  rail-
 way  rules.  The  railway  passengers
 are  not  expected  to  be  searched  at
 each  and  every  railway  station.  So
 all  possible  measures  meant  tighten-
 ing  up  the  security.  That  also  is  a
 relative  term.  If  anybody  is  appre-
 hensive  of  the  situation,  I  would  like
 to  set  that  fear  at  rest.

 Whenever  you  are  attacked,  you
 should  develop  some  strength  to  face
 it,  rather  than  try  to  get  out  of  the
 situation.  Again  I  say,  as  I  said  in
 reply  to  Shri  P.  C.  Borooah,  that  those
 lines  wil]  be  considered  on  merits;  due
 to  this  fear  we  are  not  going  to  give
 up  any  place  on  this  railway.  Those
 three,  four  or  eight  explosions,  I  am
 repeating,  have  not  succeeded  any-
 where  in  dislocating  our  track.  No-
 where  have  they  succeeded  in  blasting
 any  railway  train.  They  did  succeed
 in  blasting  two  bogeys.  Again,  I
 say  that  we  will  take  suitable  precau-
 tions.

 Shri  A.  P.  Sharma:  The  latter  part
 of  my  question  was  how  long  the
 Government  is  going  to  go  on  assur-
 ing  and  what  measures  they  are  going
 to  take.  How  long  will  they  take?

 Dr.  Ram  Subhag  Singh:  As  long  as
 there  is  the  Government.

 at  राम  सहाय  पाण्डेय  (गुना)
 श्री मनु,  रेलवे  यात्रियों  की  प्र सुविधा  को
 दृष्टि  में  रखते  हुए  यह  सम्भव  नहीं  है  कि
 प्रत्येक  यात्री  की  तलाशी  ली  जाय,  इस  से:
 पहले  की  वे  रेल  में  बैठे  ।  लेकिन  सुरक्षा  की
 दृष्टि  से  ऐसे  बहुत  स्थान  हैं  जहां  इस  प्रकार  के
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 तोड़-फ्रॉड  की  सम्भावना  बढ़  गई  है  ।  रेलवे
 के  पास  पुलिस  भी  है,  इन्टेलिजेन्स  डिपार्टमेंट
 भी  है।  मैं  जानना  चाहता  हूं  कि  ऐसे  ग्रोहों  को
 जो  तोड़फोड़  की  कार्यवाही  भ्र ौर  षडयन्त्र  में
 संलग्न  हैं,  उनकी  वृद्धि  को  रोकने  के  लिये
 और  उनको  पकड़ने  के  लिये  रेलवे  पुलिस  ने
 ब्रोकर  सामान्य  पुलिस  ने  कया  कार्यवाही  की  है
 श्रौर क्या  उस  क्षेत्र  की  पूरी  रिपोर्ट  इनके
 पास  है  कि  कौनसा  ऐसा  एलीमेंट  है,  कौनसा
 ऐसा  तबका  है  जो  इस  प्रकार  के  तोड़फोड़
 में  सक्रिय  रूप  से  संलग्न  है  ?

 श्री  नन्दा :  नागालैंड  की  वा उण्डी  के
 साथ  जो  रेलवे  ट्रैक  है,  उस  पर  ही  यह  ज्यादा
 है  ।  ब  यह  किया  गया  है  कि  उस  ट्रैक  के
 साथ  साथ  चैक-पोस्ट्स  पुलिस  की  लगाई
 गई  हैं  कौर  लगाई  जा  रही  हैं  ताकि  उस  तरफ़
 से  उनको  रोका  जा  सके  ।

 श्री  प्रिय  गुप्त:  कभी  वह  जगह  भागने
 देखी  भी  है  ?

 श्री  लना :  मैंने  नक्शे  पर  देखी  है  t

 श्री  ओंकार  लाल  बैरवा  (कोटा)
 मैं  जानना  चाहता  हूं  कि  नागालैंड  में  जो
 विस्फोट  हुए  हैं,  प्रभी  पहले  भी  विस्फोट  हुमा
 था  तो  हमारी  सरकार  किस  बेसिज्ञ  पर  कहती
 है  कि  वे  निगाहों  ने  किये  हैं  या  पाकिस्तानियों
 ने  किये  हैं  -  क्योंकि  भ्र भी  एक  प्रश्न  के  जवाब
 में  मंत्री  जी  न ेकहा  था  कि  एक  कार  पकड़ी  गई
 थी  नागा  विद्रोहियों  की,  उस  में  कुछ  हथियार
 पाकिस्तानी  पाये  गये  हैं  कार  पकड़ी  गई  ब्रोकर
 उस  में  पाकिस्तानी  हथियार  बरामद  हुए  तो
 सरकार  किस  बेसिक  पर  कहती  है  कि  वह
 नागा  विद्रोहियों  ने  किया  है  या  उस  में  पाकिस्-
 तानियों  का  हाथ  था  ?

 डा०  राम  सुभग  सिंह  :  मैंने  नहीं  कहा
 था,  हेम  बरुआ  जी  ने  बताया  था  कि  एक  जीप
 में  यह  सब  मिला,  उसके  प्रामीत्य  की  जांच
 करायेंगे  |
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 all  झ्लोंकार  लाल  बैरवा  :  गृह  मंत्री  जी
 ने  बतलाया  था  कि  उस  जीप  में  पाकिस्तानी
 हथियार  हैं,  यह  मेरे  पास  लिखा  हुमा  है  जो
 कि  नागा  विद्रोहियों  से  पाये  गये  हैं  ।

 क्रो  श्वित्र  मणि  लाल  चौधरी  (महुआ):
 उस  में  क्‍या  था,  कोई  निशान  उन  में  नहीं
 मिले  हैं  ।

 Shri  Nanda:  This  morning  this
 question  was  raised  by  Shri  Hem
 Barua  and  he  gave  some  information
 about  a  jeep  in  which  there  were
 some  officers  of  the  so-called  Naga
 Government  and  some  ammunition
 and  some  documents  were  found;
 then,  they  were  allowed  to  go  away.
 I  was  asked  to  give  more  information.
 Since  the  Chief  Minister  was  coming
 here  tonight,  I  said  that  I  would  like
 to  get  information  from  him  and  be
 able  to  give  that  tomorrow.  I  have
 reccived  a  message  from  the  Chief
 Minister  that  because  of  this  very
 disaster  he  would  not  be  able  to  come.
 He  was  coming  for  some  other  pur-
 pose  also.  So,  whatever  we  could  get
 on  the  telephone,  I  will  give  that  in-
 formation.

 I  think,  what  the  hon.  Member  has
 said,  in  point  of  fact  that  information
 is  substantially  correct;  that  is,  there
 was  a  jeep,  there  were  some  people
 in  it.  It  was  on  behalf  of  the  Peace
 Mission  that  they  were  moving  about.
 Then,  they  discovered  some  ammuni-
 tion.  I  was  told  it  was  8  small
 quantity  of  ammunition  with  those
 two  people.  Therefore,  they  were
 detained.  The  matter  has  gone  to
 court.  The  documents  which  were
 taken  have  also  been  produced  in  the
 court.  The  matter  has  been  dealt
 with  in  that  way.

 Shri  Hem  Barua:  Will  the  hon.
 Minister  enlighten  us  on_  ceftain
 things,  namely,  as  I  pointed  out  in  the
 morning,  whether  the  Minister  for
 Food  and  Agriculture  of  the  so-called
 Naga  Federal  Government  was  there
 or  not,  whether  the  Home  Minister
 of  the  same  Government  was  there  or
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 not,  whether  the  Home  _  Secretary
 was  there  or  not,  whether  a  Brigadier
 was  there  or  not,  whether  the  jeep
 bearing  the  plate,  Government  of
 Nagaland  No.  2  was  there  or  not  and
 whether  these  Ministers  of  the  -s0-
 called  Naga  Federal  Government  were
 released  on  instructions  from
 Shillong?

 Shri  Nanda:  That  is  my  information.
 Of  course,  they  style  themselves  as
 so  and  so,  They  can  style  themselves
 as  Almighty  God.  We  do  not  recog-
 nise  them  as  such.  The  unauthoris-
 ed,  illegal,  possession  of  ammunition
 was  taken  notice  of.  Those  people
 were  arrested  and  others  were  not
 touched.  That  is  true.

 An  hon.  Member:  What  about  the
 Papers?

 Shri  Nanda:  The  papers  are  with
 us.

 Shri  Hem  Barua:  One  more  thing

 Mr.  Speaker:  I  have  given  him  the
 opportunity.

 Shri  Hem  Barua:  One  thing  more.
 It  is  a  very  serious  matter.  He  said
 that  those  persons  were  arrested.
 Only  the  driver  and  the  peon  were
 arrested.  The  others  were  lot  loose.

 Mr.  Speaker:
 information,  he  can  give
 House.

 If  he  can  get  more
 it  to  the

 Now,  would  the  House  proceed  with
 the  discussion  on  the  Demands  relat-
 ing  to  the  Ministry  of  External
 Affairs  today  or  tomorrow?

 Several  hon.  Members:  Tomorrow.

 Mr.  Speaker:  All  right.  The  House
 stands  adjourned  till  d  am.  to-
 morrow.

 7.37  brs.
 The  House  then  adjourned  till

 Eleven  of  the  Clock  on  Friday,  April
 22,  966|Vaisakha  2,  888  (Saka).


